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 (Bhagalpur)

 Jinachandran,  Shri  M.  K.
 chery)

 Jogendra  Singh,  Sardar  (Bahraich).

 Zogendra  Sen,  Shei  (Mandi).

 Keshavrao  Marutirao

 (Telli-

 ‘J  —contd,

 Joshi,  Shri  Anand  =  Chanésa
 (Shahdol).

 Joshi,  Shrimati  Subhadra  (Ambaie).
 Joshi,  Shri  Liladhar  (Shajapur).
 Jyotishi,  Pandit  Jwala  Prasad

 (Sagar):

 ण

 Kale,  Shrimati  Anasuyabei  (Nagpur,
 Kalika  Singh,  Shri  (Azamgarh).

 Kamble,  Dr.  Devrao  Naméevras
 Pathrikar  (Nanded—Reserved—Sch.
 Castes)

 Kamble,  Shri  Bapu  Chandrasen
 (Kopargaon).

 Kanakasabai,  Shri  R.  Pillai  (Chidam-
 baram).

 Kanungo,  Shri  Nityanand  (Cuttack).

 Kar,  Shri  Prabhat  (Hooghly).

 Karmarkar,  Shri  D.  है:  (Dharwar
 North).

 Karni  Singhji,  Shri  (Bikaner).

 Kasliwal,  Shri  Nemi  Chandra
 (Kotah).

 Katti  Shri  D,  A.  (Chitodi)

 Kayal,  Shri  Paresh  Nath  (Basirhat—
 Reserved—-Sch.  Castes)

 Kedaria,  Shri  Chhaganlal  Madaribhat
 (Mandvi—Reserved—Sch.  Tribes).

 Keshar  Kumari,  Shrimati  (Raipur—
 Reserved—Sch.  Tribes).

 Keshava,  Shri  N.  (Bangalore  City).

 Keskar,  Dr.  B.  V.  (Musafirkhana).

 Khadilkar,  Shri  Raghunath  Keshav
 (Ahmednagar).

 Khadiwala,  Shri  Kanhbaiyalal  (Indore).

 Khan,  Shri  Ozman  Ali  (Kurnool).

 Khan,  Shri  Sadath  Ali  (Warangal).

 Khan,  Shri  Shahnawaz  (Meerut)

 Khedkar,  Shri  Gopslrao  SBajizao
 (Akola)

 Khimji,  Shri  Bhawanji  A.  (Kuteh).



 conta,

 Khuda  SBukeh,  Shri  WUhamued
 (Maurshidabad).

 Khawaja,  |... ल  Jemai  (Aligarh).
 Xistaiya,  Shri  Surti  (Bastar—fveattv-

 edSch,  Tribes).
 Kodiyan,  Shri  है  ्,  (Quilon—-itesetv-

 d—Sich,  Castes).
 Koratkar,  Shri  Vinayak  Reo  K.

 (Hyderabad).
 Koto,  Shri  Liisdhar  (Nowgong).
 Kottukapally,  Shri  George  Thomas

 (Modovattuphuzia).
 Kripalani,  Acharya  J.  B.  (Sitamarhi).
 Kfipaim,  Shrimati  Sucheta  (New

 Delhi).
 Krighna  Chandra,  Shri  (Jaleswar).
 Krishma,  Shri  M.  R.  (Karimnagar—

 Reserved—Sch.  Castes).
 Krishnaiah,  Shri  D.  Balarama  (Gudi-

 vada).
 Krishnamachari,  Shri  T.  T.  (Madras

 South).
 Krishnappa,  Shri  M.  ्य  (Tumkur).
 Krishna  Rao,  Shri  Mandali  Venkata

 (Masulipatnam).
 Krishnaswamy,  Dr.  A.  (Chingleput),
 Kumaran,  Shri  M.  K.  (Chirayinkil).
 Kumbhar,  Shri  Banamali  (Sambal-

 Pur—Reserved—Sch.  Castes).
 Kunhan,  Shri  P.  (Palghat—Reserved—

 Sch.  Castes).
 Kureel,  Shri  Baij  Nath  (Rae  Bareli—

 Reserved—Sch.  Castes).

 Fy

 Lachhi  Ram,  Shri  (Hamirpur—
 Reserved—Sch.  Castes).

 Lachtian  Singh,  Shri  (Nominated—
 Andaman  and  Nicobar  Islands).

 Lahin,  कता  Jitendra  Nath  (Seram-
 pore).

 mas
 Shri  Ram  Shanker al  (Domaria-

 ©  contd,  tas
 Laskar,  fihri  Niberan  Chandra

 (Cachar—Reserved—Sch.  Castes).
 Laxmi  Bai,  Shrirati  Sangam  (Vicare-

 bad).

 -”

 Mafiée  Ahmed,  Shrimati  (Jorhat).

 Maliagaonkar,  Shri  Bhausaheb  Rao-
 saheb  (Kolhapur).

 Mahanty,  Shri  Surendra  (Dhenkanal).
 Mahendra  Pratap,  Raja  (Mathura).
 Majhi,  Shri  Ram  Chandra  (Mayur-

 bhan}j—Reserved—Sch.  Tribes),
 Majithia,  Sardar  Surjit  Singh  (Tarn-

 Taran).
 Maiti,  Shri  Nikunja  Bihan  (Ghatal).
 Mallsah,  Shri  U.  Srinivasa  (Udipi).
 Malaviya,  Pandit  Govind  (Sultanpur).
 Malaviya,  Shri  Keshva  Deva  (Basti).
 Malvis,  Shri  Kanhaiyalal  Bheruly)

 (Shajapur—Reserved—Sch.  Castes)
 Malviya,  Shri  Motilal  (Khajuraho—

 Reserved—Sch.  Castes)

 Manaen,  Shri  T.  (Darjeeling)
 Manay,  Shri  Gopal  Kaluj:  (Bombay

 City  Central—Reserved—Schedul
 Castea)

 Mandal,  Shri  Jailal  (Khagaria).
 Mandsl,  Dr.  Pashupati  (Bankura—

 Reserved—Sch.  Castes),
 Maniyangadan,  Shri  Mathew  (Kotta-

 yam).

 Manjula  Debi,  Shrimati  (Goalpara).
 Masani,  Shri  NL  R.  (Ranchi—Fast).
 Masuriya  Din,  Shri  (Phulpur—

 Reserved—Sch.  Castes),

 Matera,  ‘Shri  Laxman  Mahadu  (Thana
 -—Reserved--Sch,  Tribes).

 Mathur,  Shri  Harish  Chandra  (Pall).

 Mathur,  Shri  Mathur  Das  (Nagaur).
 Matin,  Shri  s.  A.  '(Giridih).

 Mehdi,  Shri  Syed  Ahmed  (Rampar).



 ‘MM’  —contd
 Mehta,  Shri  Balwantray  ज्छनापं:

 (Gohilwad).
 Mehta,  Shri  Jaswant  Raj  (Jodhpur).
 Melkote,  Dr  G  S  (Raichur)

 Mi  .  Dr  K  8  (Badagara).
 Menon,  Shri  V  K.  Knshna  (Bombay

 City  North)
 Menon,  Shri  T  C  Narayanankutty

 (Mukandapuram).
 Minimata,  Shrimati:  Agamadas  Guru

 (Baloda  Bazar—  Reserved—Sch
 Castes)

 Mishra,  Shr:  Bhagwan  Din  (Kaisar-
 gan)

 Mushra,  डिचला  Bibhut:  (Bagaha)
 Moshra,  Shr:  Lalit  Narayan  (Saharsa).
 Mishra,  Shri  Mathura  Prasad  (Begu-

 sara)
 Mishra,  Shri  Shyam  Nandan  (Jai-

 nagar)
 Misra,  Shri  Raghubar  Dayal  (Buland-

 shahr)
 Misra,  Shn  Raja  Ram  (Faizabad).
 Mohan  Swaroop,  Kanwar  (Pulibhit).
 Mohideen,  Shri  M  Gulam  (Dindigul)
 Mohuuddin,  Shri  Ahmed  (Secundera-

 bad)
 Munisamy,  Shn  N  R  (Vellore)
 Morarka,  Shri  Radheshyam  Ram-

 kumar  (Jhunjhunu)
 More,  Shri  Jayawant  Ghanshyam

 (Sholapur)
 Mukerjee,  Shr.  Hirendra  Nath  (Cal-

 cutta—Central)
 Mullick,  Shri  Baishnav  Charan  (Ken-

 drapara—Reserved—Sch  Castes)
 Murmu,  Shri  Paika  (Raymahal—Re-

 agerved—Sch  Tribes)
 Murthy,  Shr  8  5  (Kakinada—Re-

 served—Sch,  Castes)
 Musafir,  Giam  Gurmukh  =  Singh

 (Amritsar)
 Muthukrishnan,  Shri  M  (Vellore—

 Reserved—Sch.  Castes).
 wv

 Nadar,  Shri  P  Thanulingom  (Nager-
 cou),

 Naidu,  Shri  R  Govindarajalu  (Tiru-
 vallur).

 (vf

 गए?  ~contd,

 Naidu,  Shri  ह  D.  Muthukumara-
 sami  (Cuddalore).

 Nair,  Shri  C.  Krishnan  (Outer  Delhi).
 Nair,  Shri  छू,  P.  Kuttikrishnan  (Koshi-

 kode).
 Nair,  Shri  P.  K.  Vasudevan  (Thiru-

 vella).
 Naldurgkar,  Shri  Venketrao  Shrini-

 wasrao  (Osmanabad).
 Nallakoya,  Shn  Koyilat  (Nominated—

 Laccadive,  Minicoy  and  Amindyi
 Islands).

 Nanda,  Shri  Guizarilal  (Sabarkantha).
 Nanjappan,  Shri  C  (Nilgiris).
 Naraindin,  Shri  (Shahjahanpur—Re-

 served—Sch  Castes).
 Narasimhan,  Shri  C  R  (Krishnagiri).
 Narayanasamy,  Shri  R.  (Perryaku-

 lam)
 Naskar,  Shri  Purendu  Sekhar  (Dia-

 mond  Harbour)
 Nathavani,  Shr  MNarendrabhab  P.

 (Sorath)
 Nath  Pa:,  Shri  (Rajapur)
 Nayak,  Shri  Mohan  (Ganjam—Reserv-

 ed—Sch  Castes)
 Nayar,  Dr  Sushila  (Jhans:)
 Nayar,  Shr:  V  P  (Quilon).
 Nehru,  Shr  Jawaharla)  (Phulpur).
 Nehru,  Shrimat:  Uma  (S:tapur)
 Nek  Ram,  Shr:  (Mahore—Resery ed—

 Sch  Castes)
 Nesw:,  Shr:  T  R  (Dharwar  South)

 0’

 Onkar  Lal,  Shm  (Kotah—Reserved—
 Sch  Castes)

 Oza,  Shri  Ghanshyam  Lal  (Zalawad).

 cad

 Padalu,  Shri  Kankipati  Veeranna
 (Golugonda  Reserved  —  Sch.
 Tribes).

 Padam  Dev,  Shr:  (Chamba)
 Pahadia,  Shri  Jagan  Nath  Prasad

 (Sawa:  Madhopur—Reserved—Sch.
 Castes)

 Palaniandi,  Shri  M.  (Perambaluc).



 ‘(vii)
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 Palchoudhuri,  Shrimati  a  (Naba-

 awip).

 Pande,  Shri  C.  D.  (Naini  Tal).

 Pandey,  Shri  Kashi  Nath  (Hata),

 Pandey,  Shri  Sarju  (Rasra).

 Pangerkar,  Shri  Nagorao  Karojee
 (Parbhani).

 Panigrahi,  Shri  Chintamani  (Puri).

 Panna  Lal,  Shri  (Faizabad—Reserv-
 ed-—Sch.  Castes).

 Parmar,  Shri  Karsandas  Ukabhai
 (Ahmedabad  Reserved  Sch.
 Castes).

 Parmar,  Shri  Deenabandhu  (Udai-
 pur—Reserved—Sch.  Tribes).

 Parmer,  Shri  Yeshwant  Singh
 (Mahasu).

 Parulekar,  Shri  Shamrao  Vishnu
 (Thana).

 Parvathi  Krishnan,
 (Coimbatore).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Anand).

 Patel,  Shri  Nanubhai  Nichhabhai
 (Bulsar—Reserved—Sch.  Tribes).

 Patel,  Shri  Purushottamdas  R.  (Meh-
 sana).

 Patel,  Shri  Rajeshwar  (Hajipur).

 Patil,  Shri  Balasaheb  (Miraj).

 Patil,  Shri  Nana  (Satara).

 Patil,  Shri
 Bhir).

 Patil,  Shri  S.  K.  (Bombay  City  South).

 Pati),  Shri  Uttamrao  Laxman  (Dhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam).

 Pillai,  Shri  S.  C.  C.  Anthony  (Madras
 North).

 Pillai,  Shri  ह:  गु  Thanu  (Tirunelveli).

 Pocker  Sahib,  Shri  B.  (Manjeri).

 Prabhakar,  Shri  Naval  (Outer  Delhi—
 Reserved—Sch.  Castes).

 Pragi  Lal,  Chaudhari  (Sitapur—  Re-
 served—Sch.  Castes).

 Shrimati  M.

 Rakhamaji  (Dhondiba

 ह  —contd.
 Prasad,  Shri  Mahadeo  (Gerakhpur—~  .

 Reserved—Sch.  Castes).
 Prodhan,  Shri  Bijaya  Chandrasingh

 (Kalahandi—Reserved—Sch.  Tribes)
 Punnoose,  Shri  P.  T.  (Ambalapuzha).

 ह 4

 Radha  Mohan  Singh,  Shri  (Ballia).
 Radha  Raman,  Shri  (Chandni  Chowk).
 Raghubir  Sahai,  Shri  (Budaun).
 Raghunath  Singh,  Shri  (Varanasi).
 Raghunath  Singhji,  Shri  (Barmer).
 Raghuramaiah,  Shri  Kotha  (Guntur).
 Rahman,  Shri  M.  Hifzur  (Amroha).
 Rai,  Shri  Khushwaqt  (Kher).
 Raj  Bahadur,  Shri  (Bharatpur).
 Rajiah,  Shri  Devanapalli  (Nalgonda—

 Reserved—Sch.  Castes).
 Raju,  Shri  Pusapati  Vijayarama  Gaja-

 pathi  (Visakhapatnam).

 Raju,  Shri  D.  S.  (Rajahmundry).

 Rajyalaxmi,  Shrimati  Lalita  (Hazari-
 bagh).

 Ramakrishnan,  Shri  Peelamedu  Ranga-
 swamy  Naidu  (Pollachi).

 Raman,  Shri  Uddaraju  (Naraspur).

 Raman,  Shri  Pattabhi  ८.  R,  (Kumba-
 konam).

 Ramanand  Shastri,  Swami  (Bara
 Banki—Reserved—Sch.  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswami,  Shri  S.  ्  (Salem).

 Ramaswamy,  Shri  K.  S.  (Gobichettl-
 palayam).

 Ramaswamy,  Shri  Puli  (Mahbub-
 nagar—Reserved—Sch.  Castes).

 Rameshwar  Rao,  Shri  J.  (Mahbub-
 nagar).

 Ram  Garib,  Shri  (Basti—Reserved—
 Sch.  Castes).

 Ram  Krishan,  Shri  (Mahendergarh).

 Rampure,  Shri  Mahadevappa  Y.
 (Gulbarga).



 wail?  (vill)
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 Ram  Saran,  Shri  (Moradabad).

 Ram  Subhag  Singh,  Dr.  (Sasaram).

 Ranbir  Singh,  Ch.  (Rohtak).

 Rane,  Shri  Shivram  Rango  (Buldana).

 Ranga,  Shri  N.  G.  (Tenali)*

 Rangarao,  Shri  M.  Sri  (Karimnagar).

 Rao,  ShriB.  Rajagopala  (Srikakulam).

 Rao,  Shri.  Devulapalli  Venkateswar
 (Nalgonda).

 Rao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad).

 Rao,  Shri  P.  Hanumanth  (Medak).

 Rao,  Shri  R.  Jagannath  (Koraput).

 Rao,  Shri  T.  B.  Vittal  (Khammam).

 Raut,  Shri  Bhola  (Champaran—Re~
 served—Sch.  Castes).

 Raut,  Shri  Rajaram  Balkrishna
 (Kolaba).

 Ray,  Shrimati  Renuka  (Malda).

 Reddy,  Shri  Chegireddy  Bali  (Marka-
 pur).

 Reddy,  Shri  K.  C.  (Kolar).

 Reddy,  Shri  R.  Lakshmi  Narasa  (Nel-
 lore).

 Reddy,  Shri  T.  Nagi  (Anantapur).

 Reddy,  Shri  R.  Narapa  (Ongole).

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 pah).

 Reddy,  Shri  K.  V.  Ramakrishna
 (Hindupur).

 Reddy,,,,  Shri  T.  N.  Vishwanatha
 (Rajampet).

 Roy,  Shri  Biren  (Calcutta—South
 West).

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsupg  Suisa,,  Shri.  (Outer  Mani-
 pur—Reserved—Sch.  Castes).

 Rup  Narain,  Shri  (Mirzapur—Re-
 served—Sch.  Castes).

 Sadhu  Ram,  Shri  (Jullundur—Re-
 served—Seh.  Castes),

 Sahodrabai,,  Shrimati
 served—Sch.  Castes).

 Sahu,  Shri  Bhagabat  (Balasore).

 Sahu,  Shri  Rameshwar  (Darbhanga—
 Reserved—Sch.  Castes).

 Saigal,  Sardar  Amar.  Singh  (Janjgir).

 Saksena,  Shri  Shibban  Lal  (Maharaj-
 ganj).

 Salunke,  Shri  Balasaheb  (Khed).

 Salam,,  Shri  M.  K.  M.  Abdul  (Tiru-
 chirappalli).

 Samanta,  Shri  Satis
 (Tamluk).

 (  Sagar—.  3

 Chandra

 Samantsinhar,  Dr.  N,  C.  (Bhubanes-
 war).

 Sambandam,  Shri  K.  R.
 tinam)}.

 Sampath,  Shri  E.  V.  K.  (Namakkal}.

 Sanganna,  Shri  Toyaka  (Koraput—
 Reserved-—Sch.  Tribes).

 (Nagapat-

 Sankarapandian,  Shri  M.  (Tenkasi).

 Sarhadi,  Shri  Ajit  Singh  (Ludhiana).

 Satis  Chandra,  Shri  (Bareilley).

 Satyabhama  Devi,  Shrimati  (Nawada)}.

 Satyanarayana,  Shri  Biddika  (Par-
 vathipuram—Reserved—Sch.  Tribes)

 Seindia,  Shrimati  Vijaya  Raje  (Guna).

 Selku,  Shri  Mardi  (West  Dinajpur—
 Reserved—Sch.  Tribes).

 Sen,  Shri  Asoka  Kumar
 North-West).

 Sen,  Shri  Phani  Gopal  (Purnea).

 Seth,  Shri  Bishanchandar  (Shahjahan-
 pur}.

 Shah,  Shrimati.  Jayaben  Vajubhat
 (Girnar).

 Shah,  Shri  Manubhai  (Madhya  Sau-
 rashtra).

 (  Calcutta—

 «
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 Shsh,  Shri  Manvendra  (Tehri  Garh-
 wal).

 Shakuntala  Devi,  Shrimati  (Banka).

 Shenkariah,  Shri  M.  (Mysore).

 Sharma,  Sori  Diwan  Chand  (Gurdas-
 pur).

 Sharma,  Shri  Harish  Chandra  (Jai-
 pur).

 Sharma,  Pandit  Krishna  Chandra
 (Hapur).

 Sharma,  Shri  Radha  Charan  (Gwa-
 lior).

 Shastri  Pandit  Hirala]  (Sawai  Madho-
 pur)

 Shastri,  Shri  Lal  Bahadur  (Allaha:
 bad)

 Shivananjappa,  डि  M.  K.  (Mandya).

 Shobha  Ram,  Shri  (Alwar).

 Shukla,  Shri  Vidya  Charan  (Baloda
 Bazar).

 Siddananjappa,  Shri  H.  (Hassan).

 Siddiah,  Shri  S.  M.  (Mysore—Reserv-
 ed—Sch.  Castes).

 Singh,  Shri  Awadhesh  Kumar  (Kati-
 har).

 Singh,  Shri  Babunath  (Sarguje—Re-
 served—Sch.  Tribes).

 Singh,  Shri  Chandikeshwar  Saran
 (Sarguja).

 Singh,  Shri  Digvijaya  Narain  (Pupri).

 Singh,  Shri  Dinesh  Pratap  (Gonda).
 Singh,  Shri  Har  Prasad  (Ghazipur).

 Singh,  Shri  Kamal  Narain  (Shahdol—
 Reserved—Sch.  Tribes).

 Singh,  Skri  Kamal  (Buxar).

 Singh,  Shri  Laisram  Achaw  (Inner
 Manipur).

 Singh,  Shri  Mahendra  Nath  (Maharaj-
 man).

 Singh,  Shri  Rajendra  (Chepra).

 ॥...
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 Singh,  Shri  Trithuan  Narayan
 (Chandaulj).

 Sinha,  किल,  Anirudh  (Madhubani).

 Sinha,  Shri  Banaysi  Prasad  (Mon-
 ghyr).

 Sinha,  Shri  Gajendra  Prasad  (Pate-
 mau).

 Sinha,  Shri  Jhulan  (Siwan).

 Sinha,  Shri  Kailash  Pati  (Nalanda).

 Sinha,  Shri  Satyendra  Narayan.
 (Aurangabad)

 Sinha,  Shri  Sarangdhar  (Patna).

 Sinha,  Shri  Satya  Narayan  (Samasti-
 pur).

 Sinha,  Shrimati  Tarkeshwari  (Barh).
 Sinhasan  Singh,  Shri  (Gorakhpur).
 Siva,  Dr.  M.  ्  Gangadhara  (Chit-

 toor—Reserved—Sch.  Castes).

 Sivaraj,  Shri  N.  (Chingleput—Re-
 served—Sch.  Castes)

 Snatek,  Shri  Nardeo  (Aligarh—Re-
 served—Sch,  Castes)

 Sonawane,  Shri  Tayappa  (Sholapur~
 Reserved—Sch.  Castes).

 Sonule,  Shri  Harihar  Rao  (Nanded).

 Somani,  Shri  G.  D.  (Dausa).

 Soren,  Shri  Deb:  (Dumka—Reserv-
 ed—Sch.  Tribes).

 Subbaroyan,  Dr.  P.  (Tiruchengode).

 Subramanyam,  Shri  Tekur  (Bellary).
 Sugandhi,  Shri  Murigeppa  Siddappe

 (Bijapur  North).
 Sultan,  Shrimati  Maimpona  (Bhopal).
 Supakar,  Shri  Shraddhakar  (Sambal-

 pur).
 Sumat  Prasad,  Shri  (Muzaffamagar).
 Sunder  Lal,  Shri  (Sahat  है...

 served—Sch.  Castes).
 Suryanarayanamurthy,  Shri  Missuls-

 (Golugonda).
 Prasad,  Shri  (Gwalior—Reserv=-

 ed—Sch.  Castés).



 गहन,  contd.
 Swami,  Shri  ्  N.  (Chanda).

 Swaran  Singh,  Sardar  (Jullundur).

 Syed  Mahmud,  Dr.  (Gopalganj).

 ु

 Tahir,  Shri  Mohammed  (Kishanganj).

 Tantia,  Shri  Rameshwar  (Sikar).

 Tangamani,  Shri  K.  ग  K.  (Madurai).

 Tewari,  Shri  Dwarikanath  (Cachar).

 Thakore,  Shri  Motisinh  Bahadursink
 (Patan).

 Thevar,  Shn  U.  Muthuramalinga
 (Snviluputhur).

 Thiummaiah,  Shr:  Dodda  (Kolar—Re-
 served—Sch.  Castes).

 Thirumal  Rao,  Shn  M.  (Kakinada).

 Thomas,  Shri  A.  M  (Ernakulam).

 Tiwari,  Shri  Babu  Lal  (Nimar
 Khandwa).

 Tiwari,  Shri  Ram  Saha  (Khajuraho).

 Tiwary,  Pandt  Dwarka  Nath
 (Kesaria).

 Tripaths,  Shr.  Vishwambhar  Dayal
 (Unnao).

 Tula  Ram,  Shri  (Etawah—Reserved—
 Sch.  Castes).

 Tyagi,  Shri  Mahavir  (Dehra  Dun).
 Tyab)i,  Shr:  Saf  F  B  (Jalna)

 गा

 Mike,  Shri  MG.  (Mandla—Reserv-
 ed—Sch.  Tribes).

 Umrao  Singh,  Shri  (Ghosi).

 Upadhyaya,  Pandit  Munishwar  Dutt
 (Pratapgarh).

 Upadhyaya,  Shri  Shiva  Datt  (Rewa).

 (x)

 छ्

 Vajpayee,  Shri  Atal  Bihari  (Balram-
 pur).

 Vaivi,  Shri  Laxman  Vedu  (West
 Khandesh-—Reserved—Sch.  Tribes).

 Varma,  Shri  B.  B.  (Champaran).

 Varma,  Shri  Manikya  Lal  (Udaipur),  _
 Varma,  Shri  Ramsingh  Bhai  (Nimar).

 Vedakumari,  Kumari  M.  (Eluru).

 Venkatasubbaiah,  Shri  Pendekanti
 (Adoni).

 Verma,  Shri  Ramji  (Deora).

 Vijaya  Raje,  Shrimati  (Chatra).

 Vishwanath  Prasad,  Shri  (Azamgarh—
 Reserved—Sch  Castes).

 Vyas,  Shri  Ramesh  Chandre
 wara).

 Vyas,  Shri  Radhelal  (U3jan).

 (Bhil-

 ww’

 Wadiwa,  Shri  Narayan  WManiramji
 (Chindwara—Reserved—Sch.  Tri-

 bes)  7
 Warnor,  Shr:  K.  K.  (Trichur).

 Wasnmik,  Shr  Balkrishna  (Bhandara—
 Reserved—Sch  Castes).

 Wilson,  Shri  John  N  (Mirzapur).

 Wodcyar,  Shri  K  G  (Shimoga).

 ्कुण

 Yadav,
 ,

 Ram  Sewak  (Bara

 Yajnik,  Shri  Indulal  Kanaiyalal
 (Ahmedabad).



 LOK  SABHA

 The  Speaker
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 LOK  SABHA

 Monday,  l5th  suly,  2997

 The  Lok  Sabha  met  at  Eleven  of  the
 c

 (Mr  Speaker  (Shri  M  A.  AYYAN-
 GAR)  tn  the  Chatr]

 —  कक  के
 MEMBERS  SWORN

 Shri  Lachman  Singh  (Nomuinated—
 Andaman  and  Nicobar  Islands)

 Shri  Padam  Dev  (Chamba)
 Shnmati  Vijaya  Raye  (Chattra)
 Shrimati  Rajyalaxm:  (Hazaribagh)
 Shri  Ramakrishnan  (Pollachi)
 Shri  Nek  Ram  (Mahasu—Reserved

 —Sch  Castes)
 Shn  ४  S  Parmar  (Mahasu)

 QORAL  ANSWERS  TO  QUESTIONS

 Design  for  Charkha

 hh  Shri  D.  C.  Sharma:  Wil!  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  specimens
 received  so  far  in  response  to  the
 announcement  made  by  the  All
 India  Khadi  and  Village  Industries
 Board  to  offer  an  award  of  rupees
 one  lakh  for  inventing  an  improved
 Charkha;

 (b)  whether  any  specimen  has
 been  received  that  fulfils  all  or  most
 of  the  conditsons,  and

 “x
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 (c)  if  so,  the  names  of  persons
 who  invented  it  and  the  character-
 istics  of  the  improved  Charkha?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  specimen  or  model
 has  been  received  so  far  But  43
 entrants  have  submitted  diagrams  and
 other  details  of  the  models  evolved
 by  them  These  have  not  yet  been
 scrutinised  Since  a  number  of
 enquiries  are  still  being  received,  the
 closing  date  for  entries  has  been  ex-
 tended  to  the  3ist  of  July,  957

 (b)  and  (c)  Do  not  arse.
 Shri  D.  0.  Sharma:  May  I  know  if

 the  All  India  Khadi  and  Village  Indus-
 tries  Board  has  any  technical  agency
 to  think  of  improvements  inthe
 Amber  Charkha  and,  of  so,  what  re-
 sults  they  have  achieved  so  far?

 Shri  Kanungo:  The  Khad:  Commis-
 sion  have  got  their  own  research  insti-
 tution  at  Wardha  and  they  have  also
 been  trying  for  improvements

 सेठ  गोदिन्य  बात  क्या  इन  नये  नमती
 मे  अ्म्बर  चले  और  उसी  त्ग्ग्ह  के  हसर  ढंग
 के  चते  जा  उन  रहे  है  +  पर  भें,  विचार  पिया
 जापेगा  ?

 श्रो  बग हुनगों  यह  त॑  स्पिनिंग  बहील

 चरे)  का  दग्ग  'मेंट  है  ।  इ  में  भम्बर  चले
 शौर  जो  दूसरे  किस्म  किस्म  के  स्पिनिंग  हू

 इस्टूमेंर  (बनाई  के  ग्राजार)  हैं  चकी  भी

 चर्चा  हो  रही  हैं  ।

 Shri  8.  S.  Murthy:  May  I  know
 whether  there  is  any  time-lmut  for  the
 entnes  and  also  whether  any  com-
 mittee  has  been  constituted  to  go  into
 these  diagrams  and  models  sent?

 *Expunged  as  ordered  by  the  Chair
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 Shri  Kanungo:  Yes,  the  time-limit
 has  been  extended  to  the  Slst  July,
 1987.  And  a  committee  has  been  ap-
 pointed  to  scrutinise  the  projects,
 consisting  of  Shr:  Mahavir  Tyagi  and
 others.

 :

 wo  राम  सुमग लिह  एक  नये  प्रकार
 के  च  व  के  झाधिष ार  के  लिए  एक  लाख  रुपरे
 के  इनाम  बोशगा  करना  क्या  खादी  और
 ग्रामोद्योग  के  भिद्धालों  के  भनुकूल  है  ।

 को  कानूनतों  जी  हा,  वहो  तो  यह  कर

 रहे  है?
 Workers’  Participation  in

 Management
 +

 (  Pandit  D.  N.  Tiwary:
 eg  3

 Shri  Shree  Narayan  Das: *
 1  Dr.  Ram  Subhag  Singh:

 [  Shri  Mahanty:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  report  of  the
 Study  Group  on  workers’  participa-
 thon  nm  ~=management  led  by
 Shri  Vishnu  Sahay  has  been  consider-
 ed  by  Government;  and

 (b)  if  so,  their  decision  on  the
 main  recommendations?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  and  (b).  The
 report  was  discussed  by  the  Indian
 Labour  Conference  last  week.  It  will
 be  taken  up  for  consideration  by  Gov-
 ernment  in  the  light  of  the  recom-
 mendations  made  by  the  conference

 Pandit  D.  ह्य,  Tiwari:  May  I  know
 whether  anywhere  or  in  any  industry
 there  is  workers’  participation  m
 industry  in  India?

 Shri  Abid  All:  Yes,  Sir,  in  Jamshed-
 pur.

 Pandit  0.  N.  Tiwari:  What  has  been
 the  experience  gained  so  far  from  that
 participation?

 Shri  Abid  Ali:  It  was  started  only
 recently,  and  it  is  too  early  to  say
 Bow  far  it  has  succeeded  or  other-
 wise

 8  JULY  987  Ord!  Anewere  3368

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  the  conference  te
 which  the  Minister  made  a  reference,
 has  decided  not  to  legislate  im-
 mediately  regarding  the  workers’
 participation  in  management?

 Shri  Abid  Ali:  It  was  agreed  that
 this  acheme  should  be  adopted
 voluntarily  for  two  years,  and  in  the
 light  of  the  experience  which  will  be
 gained  during  these  two  years  further
 steps  will  be  decided  upon.

 Shrimati  Tarkeshwari  Sinka:  May
 I  know  whether  any  such  scheme  has
 already  been  introduced  in  the  State
 of  Kerala  and  how  far  it  has  proved
 to  be  successful?

 Shri  Abid  Ali:  That  information  is
 not  available  with  me.

 Shri  Sadhan  Gupta:  May  I  know
 how  long  Government  will  take  to
 select  the  industry  or  industries  in
 which  this  experiment  is  going  to  be
 trred  out?

 Shri  Abid  Ali:  It  was  decided  at
 the  Conference  that  the  workers’  and
 employers’  representatives  themselves
 will  fix  up  about  fifty  establishments
 in  which  this  will  be  tned.

 Shri  Tangamani:  May  I  know
 whether  the  industries  chosen  will  be
 only  private  industries  or  also  nation-
 alised  industries?

 Shri  Abid  All;  Both

 Shri  Shree  Narayan  Das:  May  I
 know  how  long  it  will  take  to  come
 to  final  decisions  regarding  all  the
 recommendations  made®

 Shri  Abid  Ali:  Probably  within  a
 couple  of  months

 Pandit  D.  N.  Tiwari:  May  I  know
 which  countries  were  visited  by  this
 delegation  led  by  Shn  Vishnu  Sahay
 and  what  were  their  remarks  about
 participation  of  labour  in  other  coun-
 tries?

 Shri  Abid  All:  The  report  was
 placed  on  the  Table  of  the  House  on
 the  29th  May,  i967,  The  hon.  Mem-
 ber  will  find  the  details  there.
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 ete  मंत्री  का  निवात  ल्यान

 कं।  Wo  ero  हिपो
 को  रघुताथ  िह
 श्यो  स्त  बहव  .

 [जो  विभूति  ननि

 क्या  निर्माण,  और  सब्भरसण
 मंत्री  यह  बताने  की  कृपा  करंगे  कि  प्रधान
 मंत्री  के  लिये  जो  नया  मकान  बनाया  जा
 रहा  है  उसके  व्यय  का  क्‍या  प्रनुमान  है  ?

 निर्माख,  OTNe  ह, ड  we  रत  मंत्रो
 (शो  झनेल  नदी)  मकान  का  नकशा
 भौर  व्यय  का  झतुमान  ग्रप्ती  निश्चित  नहीं
 किया  गया  है  ।

 Shri  8.  ss.  Murthy:  Sir,  the  answer
 may  be  given  in  English  also

 Mr.  Speaker:  The  Minister  will
 kindly  give  the  reply  in  English  also

 Shri  Anil  K.  Chanda:  The  plan  and
 estimate  have  not  yet  been  finabzed

 #3

 शो  to  ar  हिबा  क्या  में  जान
 सकता  है  कि  जो  यह  नथा  सकान  बनाया  जा
 रहा  हैं  जिसमे  प्रबान  सत्री  महोदय  झमी  रहते
 है,  इ;  दोनों  के  मूल्यों  में  क्‍या  कमी  पड़  ),
 और  झगर  प्रबात  मंत्री  महोदय  दूसरे  मकान
 में  चल  जायेगे  तो  स्वमं  क्या  कमी  हो  जापगी

 Mr.  Speaker:  The  cost  has  not  yet
 been  estimated  How  can  he  make  a
 comparison?

 शोग+  ह. 6 ह  पेय,  जहा  तता  मेरा
 च्याल  2  यह  मकान  इस  लिए  बनाण  जा
 रहा  है  हि  उप  बे  दर  कु  डर  मिवव्य  पता  होगी---
 खच म  कुड्  कमो  हो--योर  अगर  ह: [ह
 ने  सोचा  जाता,  तो  नया  मकान  बनाने  का

 सुझाव  ही  म धागा 1  इसीलिए  मैं  यह  जानना
 चाहता  ह्  12  समझ  मकान  का  मून्य  क्या  होना
 और  ह ४ 2  में  कया  कमी  होगी  1

 प्रधान  भरी  तथा  बंदेशिक  कार्प  मंत्री

 (सी  जरह्रभाल  नेहुझ)  इस  सवाल  का
 जबाब  यकायक  एक  आाध  फिडे में तो नहीं में  तो  नहीं
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 दिया  जा  सकता  है  ।  इस  का  यह  एक  जरूरी
 हिस्सा  है  कि  |, उ  मे  कमी  होगी,  लेकित  वह
 खाल  की  कमी  सीधे  ही  नही  होभी,  बल्कि  इस
 के  भ्रजावा  जो  श्ौर  इखराजात  होते  हैं,  उन  में
 बहुत  कमी  होगी  ।  मसलन  बाद  मकानों  के
 लिए  जो  सिक्‍योरिटी  इन्तजामात  होगे  हैं,
 वे  बहुत  भारी  होते  हैं,  उन  में  बहुत  कमो
 हो  सकती  है|  चुनाव  सब  मिला  कर  खर्च  में
 बहुत  कमो  होने  की  उम्मोद  ६  t  लेकिन  खर्ब
 के  सवाल  के  भलावा  अर  वजूहात  से  भी  यह
 मुदासिब  समता  गया  फि  प्र इम  मिस्टर
 के  लिए  एक  छोटा  मकान  बनाया  जाये

 Property  of  Poet  Tagore  in  East
 Bengal

 +4,  Shri  Radha  Raman:  will  the
 Prime  Minister  be  pleased  to  state

 (a)  whether  Government  have
 received  any  reply  from  Pakistan
 Government  regarding  the  reported
 acquisition  and  disposal  by  auction  of
 the  ancestral  property  of  Poet  Tagore
 in  East  Pakistan,  and

 (b)  af  so,  the  nature  of  the  reply
 received?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshm!  Menon):
 (a)  No,  Sir  The  Branch  Secretariat
 of  the  Minister  for  Minority  Affairs
 at  Calcutta,  who  took  up  the  matter
 with  the  Pakistan  Branch  Secretariat
 at  Dacca,  in  February,  ‘1957,  are  still
 awaiting  a  reply

 (०)  Does  not  arise

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  of  India,
 while  seeking  a  reply  from  the
 Pakistan  Government,  have  suggested
 that  this  property  should  be  acquired
 for  a  specific  purpose  and  should  be
 utilised  for  a  specific  purpose  being
 very  sacred  for  the  Indians?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  Sometime  back,  the  Chief
 Minster  of  East  Pakistan  passed
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 through  Delhi  and  he  himself  ex-
 pressed  the  opmion  that  this  property
 should  be  acquired  by  the  Pakistan
 Government  and  converted  imto  a
 national  museum  He  was  generally
 informed  by  the  Santiniketan  authon-
 ties  that  in  such  a  case  they  would
 receive  every  help  from  Santiniketan

 Shri  A.  0.  Guha:  May  we  assume
 from  the  reply  of  the  Prime  Minster
 that  there  is  no  danger  of  that  house
 being  auctioned  to  some  private  party
 for  some  private  use  and  that  2t  will
 be  preserved  for  public  use  either  by
 the  Pakistan  Government  or  the  Gov-
 ernment  of  India?

 Shri  Jawaharlal  Nehru:  How  can
 we  give  an  assurance  I  have  merely
 stated  what  the  Chief  Munster  of
 East  Pakistan  told  us  and  it  is  for
 him  to  give  an  assurance  or  not

 Shri  H.  N.  Mukerjee:  Since  the  East
 Pakistan  shares  with  India  her  sense
 of  the  value  of  the  legacy  of  Tagore,
 shail  we  make  some  friendly  ap-
 proaches  to  make  sure  that  the  relics
 associated  with  the  poet’s  life  m  East
 Pakistan  are  looked  after,  particular-
 ly  in  view  of  the  celebrations  of  the
 poet’s  birth  centenary  we  are  going
 to  have  in  19617

 Shri  Jawaharlal  Nehru:  That  is
 exactly  what  is  being  done  and  will
 continue  to  be  done

 Shri  A.  C.  Guha:  May  we  at  least
 ask  the  Prime  Minister  to  give  us
 some  idea  as  to  the  attitude  of  the
 Government  of  India  m_  case  the
 Pakistan  Government  wants  to  dis-
 9056  it  of  to  private  parties?  Would
 the  Government  intervene  to  take  it
 ever  for  the  Government  of  India?

 Shri  Jawaharlal  Nehru:  It  is  a
 hyphothetical  question  Obviously,  in
 dealing  with  a  foreign  country,  the
 Government  of  India  has  to  take  into
 consideration  many  factors

 Mr.  Speaker:  Next  question
 Shri  A.  C.  Guta:  The  Government

 of  India  can  at  least  make  an  offer
 to  the  Pakistan  Government  that  it
 in  ready  to  purchdse  the  house.
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 Plantation  Inquiry  Commision

 +

 f  Shrimati  Parvethi  Krishnan:
 <  Shri  T.  B.  Vittal  Rao:

 Shri  Maniyangadan:

 Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  29  on  the  l7th  May,  957  and
 state:

 (a)  whether  Government  have
 since  taken  a  decision  with  regard
 to  the  Report  of  the  Plantation
 Inquiry  Commission;  and

 (9)  7  so,  what  are  the  main
 recommendations  accepted  and
 whether  any  action  has  been  initiated
 m  this  regard?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b)  Government’s
 decisions  on  the  Plantation  Inquiry
 Commission’s  report  on  the  tea  indus-
 try  have  been  announced  in  a  Resolu-
 tion  published  on  the  Ist  July,  3957
 Reports  on  Coffee  and  Rubber  are
 still  under  examination

 Shri  Punnoose:  Is  it  a  fact  that
 these  recommendations  were  examin-
 ed  by  the  Tea  Board  and  that  many
 of  them  were  approved  and  35  it  a
 fact  that  even  those  approved  recom-
 mendations  were  rejected  by  the
 Government?

 Shri  Kanungo:  The  recommenda-
 tions  were  discussed  by  the  Tea
 Board  They  run  into  more  than  I50
 items  Various  Ministries  discussed
 them  and  the  Resolution  of  the
 Government  of  India  has  been
 published

 Shri  द  P.  Nayar:  Could  we  know
 how  many  such  recommendations
 have  been  rejected  and  for  what
 reasons?

 Shri  Kanungo;  Giving  the  reasons
 will  take  a  long  time.  Roughly,  28
 recommendations  have  not  been  ac-
 cepted.
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 Skri  Sadhan  Gupta:  Is  it  a  fact  that
 Government  itself  admitted  that  the
 Plantation  Enquiry  Commussion  had
 gone  very  thoroughly  into  the  matters
 and  if  so,  what  were  the  reasons  for
 rejecting  the  most  important  recom-
 mendations?

 Mr.  Speaker:  The  hon  Minister  just
 stated  that  it  will  take  a  long  time
 If,  however,  the  hon  Members  want
 the  reasons,  he  may  lay  on  the
 Table  a  statement.

 Shri  Kanungo:  An  opportunity  to
 discuss  them  will  come  in  the  course
 of  the  Budget  Debate  or  on  a  parti-
 cular  motion

 Mr.  Speaker:  If  he  has  no  objec-
 tion,  he  can  place  a  note  on  the  Table
 of  the  House

 Shri  Kanungo:  As  you  direct,  Sir,  I
 shall  place  a  note  but  it  will  be  rather
 lengthy

 Shrimati  Renu  Chakravartty:  May
 I  make  a  suggestion?  He  says  that  it
 will  take  a  long  time  to  discuss  the
 Points  which  have  been  rejected  In
 view  of  the  fact  that  some  major
 recommendations  of  a  Commission  set
 up  by  the  Government  of  India  had
 been  rejected,  could  we  not  have  a
 proper  debate  on  it  on  a  motion  for
 two  or  three  hours?

 Mr.  Speaker:  That  is  a  matter  for
 consideration  In  the  meanwhile,  I
 am  asking  the  hon  Munster  to  place
 a  note  on  the  Table  of  the  House  or
 &  memorandum  It  will  give  the
 reasons  for  not  accepting  me  of
 these  recommendations  ereafter
 the  question  will  arise  whether  we
 should  have  a  djscussion  or  not  and
 the  hon  Members  know  how  to  move
 the  Chair

 Shrimati  Parvathi  Krishnan:  How
 soon  can  we  expect  this  note?

 Shri  Kanunge:  Within  a  week  As
 a  matter  of  fact,  most  of  the  reasons
 have  been  mentioned  in  the  resolution
 ttself  and  it  is  m  the  library
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 Cigar  Industry
 +

 ५8,
 Shri  A.  K.  Gopalan:
 Shri  Narayanankutty  Menon:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  heences
 for  the  unmanufactured  wrapper
 Tobacco  for  cigar  industry  for  actual
 users  have  been  stopped;

 (b)  whether  Government  have
 received  any  representations  from
 cigar  manufacturing  firms  regarding
 the  hardships  felt  by  them  on  this
 account,  and

 (९)  ४  so,  the  action  taken  thereon?

 The  Minister  of  Industry  (Shri
 Manubha:  Shah:  (a)  Yes,  Sir

 (b)  Yes
 (c)  The  matter  is  under  considera-

 tion

 Shri  A.  K.  Gopalan:  May  I  know
 whether  the  Government  is  aware  that
 the  failure  to  give  import  licences  for
 wrapper  tobacco  will  affect  our  foreign
 exchange  and  also  cause  large-scale
 unemployment?

 Shri  Manubhai  Shah:  We  are  very
 careful  about  it  and  we  are  trying  to
 get  this  wrapper  tobacco  under  the
 Pubhe  Law  480  of  the  Umited  States

 Travancore-Cochin  Banking  Engqniry
 Committee  Repart

 +
 Shri  Warior:

 hri  Kunhan.

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Questioa
 No  396  on  the  27th  Mav,  957  and
 State

 (a)  whether  Government  have
 been  successful  in  pursuading  the
 banks  concerned  to  give  effect  te
 the  recommendations  of  Travancore-
 Cochin  Banking  Enqury  Committee;

 (9)  ४  not,  which  are  the  banks
 that  have  not  agreed  to  implement
 them,  and

 i  )
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 {e)  when  Government  propose  to
 bring  the  necessary  legisiation  to  en-
 force  the  recommendations?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  and  (b).  Out  of  four
 ‘Cc’  class  and  2  ५4  class  banks,  the
 following  four  banks  have  not  yet  im-
 plemented  the  decision  of  Government
 on  the  recommendations  of  the  Tra-
 vancore-Cochin  Banking  Inquiry  Com-
 mission:

 l.  Catholic  Syrian  Bank  Ltd,  गुन
 chur.

 2.  South  Indian  Bank  Ltd.,  Trichur.

 3.  Ambat  Bank  Ltd.

 4.  Cochin  National  Bank  Ltd.

 No  reply  has  been  received  from  the
 management  of  the  Cochin  Union  Bank
 Ltd.

 (ec)  It  is  proposed  to  introduce  ne-
 cessary  legislation  to  give  effect  to
 the  decision  of  the  Government  on  the
 recommendations  of  the  Travancore-
 Cochin  Banking  Inquiry  Commission
 in  this  matter,  during  the  current
 session  of  Parliament.

 Shri  Prabhat  Kar:  Considering  the
 circumstances  under  which  the  Tra-
 vancore-Cochin  Banking  Enquiry  Com-
 mittee  was  appointed,  may  I  know
 whether  the  Government  of  India
 would  take  immediate  steps  to  see  that
 those  banks  which  have  not  imple-
 mented  the  award  will  do  so?

 Shri  Abid  Ali:  The  banks  have  al-
 ready  been  requested  to  implement  the
 award.  Some  of  them  are  not  imple-
 menting  and  we  are  introducing  legis-
 lation  to  make  it  compulsory.

 Rehabilitation  of  Displaced  Persons
 from  East  Pakistan

 Shri  Dasappa:  Along  with  the  next
 question,  No.  8,  question  No.  2l  may
 also  be  taken  up.

 Mr.  Speaker:  They  can  be  taken  up
 together  if  the  hon.  Minister  is  willing
 to  take  them  together.
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 १8.  ‘Shri  .  C,  Mather:  Will  the
 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  the  number  of  East  Pakistan
 displaced  persons  taken  by  each  State
 so  far  and  the  expenses  incurred  on
 them  by  the  Government  of  India  in
 each  State;  and  :

 (b)  the  number  of  persons  propos-
 ed  to  be  rehabilitated  in  each  State
 according  to  the  present  plans  and
 the  amount  proposed  to  be  spent?

 The  Parliamentary  Secretary  to  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  (Shri  P,  8,  Naskar):  (a)
 A  statement  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  I,  anne-
 xure  No.  l].

 (b)  According  to  the  present  plans
 it  is  proposed  to  rehabilitate  all  dis-
 placed  persons  at  present  in  the  States
 indicated  in  the  statement  locally  ex-
 cept  in  West  Bengal  where  it  may  be-
 come  necessary  to  disperse  some  dis-
 placed  persons  particularly  those  in
 camps  to  other  States  for  whom  re-
 habilitation  in  the  economy  of  West
 Bengal  may  not  be  possible.  Future
 migrants  from  East  Pakistan  will  also
 be  taken  to  States  other  than  West
 Bengal  for  rehabilitation.  The  ulti-
 mate  number  of  displaced  persons  to
 be  rehabilitated  in  each  State  cannot
 be  precisely  indicated  as  it  will  depend
 on  the  future  influx  and  the  capacity
 of  each  State  to  take  in  more  displaced
 persons.  The  amount  which  will  be
 required  to  be  spent  on  rehabilitation
 will  alf®  depend  on  the  rate  of  influx
 and  the  progress  of  rehabilitation
 schemes  from  year  to  year.

 Refugees  in  West  Bengal

 °2i.  Shri  H.  हर.  Mukerjee:  Will  the
 Minister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  number  at  present  of  refu-
 gees  for  whom  land  cannot  be  found
 in  West  Béngal  for  their  rehabilitation;
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 {b>  what  is  the  accommodation  at
 present  available  for  refugees  in  (i)
 Assam,  (ii)  Bihar,  (iii)  Orissa,  (iv)
 Andhra,  (२)  Madhya  Pradesh,  and  (vi)
 other  Indian  States;  and

 (c)  by  what  time  does  Government
 expect  to  have  at  their  disposal  lands
 which  would  accommodate  refugees
 considered  surplus  in  West  Bengal?

 The  Parliamentary  Secretary  to  the
 Minister  of  Rehabilitation  (Shri  P.  s.
 Naskar):  (a)  to  (c)  The  information
 is  not  readily  available  as  i¢  has  to  be
 collected  from  a  number  of  States
 When  available  it  will  be  placed  on
 the  Table  of  Lok  Sabha

 hri  H.  0.  Mathur:  What  is  the
 number  of  refugees  which  the  Govern-
 ment  have  on  their  lists  for  rehabili-
 tation,  and  may  I  know  whether  any
 decision  was  taken  in  respect  of  them
 by  the  National  Development  Council?

 Shri  P.  8,  Naskar:  In  the  statement
 in  answer  to  part  (a)  of  question  num-
 ber  8,  the  number  of  displaced  persons
 taken  in  the  various  States  from  East
 Pakistan  is  showa  as  42  7  lakhs

 Shri  मं,  C.  Mathur:  That  is  the  num-
 ber  of  refugees  who  have  already  been
 rehabilitated  It  is  sfated  that  they
 have  taken  427  lakhs  refugees  and
 they  have  spent  more  than  Rs  200
 crores  My  question  relates  to  part  (b)
 of  the  main  question  I  want  to  know
 how  many  refugees  the  Government
 have  on  hand  for  rehabilitation  now,
 what  is  the  plan  in  respect  of  them,
 and  whether  the  National  Development
 Council  discussed  this  matter  and
 came  to  any  conclusion

 Shri  ह  8.  Naskar:  The  hon  Mem-
 ber  presumes  that  all  the  42
 lakhs  refugees  have  been  _re-
 habihtated  That  is  not  a  fact
 This  is  only  the  total  number  of  re-
 fugeea,  a  part  of  which  has  been  reha-
 tnhtated  I  can  give  the  number  of
 famules  that  have  already  been  reha-
 bilitated  on  land  Till  the  end  of  4956
 about  438,000  families  have  been  set-
 tled  on  land  and  on  other  ancillary
 Yural  oecupations  I  think,  Sir,  the
 hon,  Member  36  referring  to  the  AMPO
 Scheme,  which  is  aleo  known  as  the
 Dandakaranya  Scheme  Since  the  pro-
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 blem  of  displaced  persons  is  a  natzonal
 one  the  Government  is  considering  the
 question  of  rehabilitating  the  refugees
 from  Pakistan  in  an  area  of  about
 80,000  square  miles  in  the  States  of
 Andhra  Pradesh,  Madhya  Pradesh  and
 Orissa,  better  known  as  Dandakaranya.

 Shrimati  Renu  Chakravartty:  May
 I  know  =  answer  to  part  (a)  of  ques-
 tion  number  21  witether  the  Govern-
 ment  of  West  Bengal  has  with  it  the
 total  area  of  fallow  land  that  is  avail-
 able  withm  West  Bengal,  and  whether
 any  further  report  is  available,  after
 the  figure  that  has  been  shown  m  the
 sub-committee’s  report,  as  to  the
 amount  of  land  available  in  West  Ben-
 gal?

 hri  P.  8.  Naskar:  No  such  figures
 are  available  at  the  moment  If  a  sepa-
 rate  question  is  tabled  on  that  point,
 I  shall  collect  those  figures

 Shrimati  Renn  Chakravartty:  May
 I  know  the  amount  that  is  being  spent
 on  the  reclamation  of  fand  in  _  other
 States?  Has  the  Government  worked
 out  the  expenditure  per  acre  on  the
 reclamation  of  land  m  States  other
 than  West  Bengal?

 Shri  P.  §.  Naskar:  As  ]  have  already
 said,  those  figures  are  not  readily  avail-
 able  with  me  at  the  moment  I  will
 collect  them  if  a  separate  question  is
 tabled  on  that  point

 Shri  Bimal  Ghose  I  presume  the
 hon  Parhamentary  Secretary  stated
 that  it  is  the  pohcy  of  the  Government
 now  not  to  allow  any  East  Bengal  re-
 fugees  m  West  Bengal,  Tripura  and
 Assam  Do  I  understand  that  before
 migration  certificates  are  granted  im
 East  Pakistan  it  is  made  a  condition
 that  nobody  will  be  allowed  to  go  to
 these  States?

 Shri  P.  8.  Naskar:  There  is  no  defi-
 nite  policy  at  the  moment  West  Ben-
 gal  Government  cannot  entertain  those
 who  will  be  coming  without  migration
 certificates  Those  who  are  in  camps
 inside  West  Bengal  will  be  given
 assistance,  if  necessary,  and  will  be
 sent  to  other  States

 Shri  Bimal  Ghose:  Am"!  to  under
 stand  that  there  are  people  coming
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 without  migration  certificates  to  these
 States?

 Shri  डग  S.  Naskar:  At  the  moment
 ‘we  do  not  entertain  such  cases.

 Shri  Bimal  Ghose:  I  do  not  under-
 stand  this.  The  hon  Parliamentary
 Secretary  states  that  anybody  coming
 here  cannot  be  prevented  from  coming,
 and  at  the  same  time  he  says
 that  nobody  can  come  without
 migration  certificate  What  is  the
 Government’s  policy  in  not  allowing
 refugees  to  go  to  these  States?

 Shri  P.  8.  Naskar:  Sir,  I  would  re-
 quire  notice  to  answer  that  question

 hri  Dasappa:  Is  it  not  a  fact  that
 when  some  States  were  willing  to  re-
 habilitate  the  refugees  the  refugees
 showed  a  marked  reluctance  to  leave
 West  Bengal  and  go  to  other  States?

 Shri  P.  S.  Naskar:  It  is  quite  natural
 for  the  East  Pakistan  Displaced  persons
 to  be  within  the  State  of  West  Bengal.

 bri  Dasappa:  Then,  may  I  know
 how  they  propose  to  rehabilitate  the
 refugees  in  Dandakaranya,  and  of
 what  use  would  these  80,000  square
 mules  be  if  the  refugees  are  not  willing
 to  move  out  there?

 Shri  P.  S.  Naskar:  Those  refugees
 who  are  willing  to  go  to  other  States
 will  be  sent  out  to  other  States  in-
 cluding  Dandakaranya

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  refugees  who  are  proposed
 to  be  sent  out  of  West  Bengal  are  those
 who  have  arrived  after  a  certain  date,
 and  3f  so  what  35  that  dead  line?

 Shri  ह  S.  Naskar:  Refugees  from
 the  camps  in  West  Bengal  are  sent  out
 I  have  not  got  the  details  here  to  find
 eut  whethe:  refugees  are  picked  out
 according  to  their  date  of  arrival,  whe-
 ther  refugees  who  arrived  before  a
 specific  period  are  picked  out  for  that
 purpose.

 Shsimati  Renuka  Ray:  Is  it  a  fact
 that  when  proper  preliminary  arrange-
 ments  are  made  for  refugees  from  East
 Pakistan,  as  was  done  in  Andamans
 and  UP.,  they  are  not  averse  to  going
 to  other  States?  ०
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 Shri  2.  5.  Naskar:  I  should  like  to
 aay  that  there  are  not  much  desertions
 af  the  conditions  are  examined  before
 they  are  sent.

 Shri  Sadhan  Gupta:  In  answer  te
 part  (a)  of  question  number  2]  the
 hon.  Parliamentary  Secretary  said  that
 the  information  is  not  available.  Is  he
 aware  that  the  refugees  are  naturally
 willing  and  are  anxious  to  stay  in  West
 Bengal  as  far  as  possible  and,  if  so,
 how  can  he  decide  on  the  target  and
 the  number  to  be  sent  out  without
 first  ascertaining  the  possibilities  of  re-
 habilitation  in  West  Bengal  itself?

 Mr.  Speaker:  The  hon.  Member  is
 going  into  arguments.  The  hon.  Par-
 hamentary  Secretary  has  stated  that
 whoever  is  willing  to  go  he  is  prepared
 to  send

 bri  H.  N.  Mukerjee:  Since  it  is
 quite  apparent  that  arrangements  are
 not  ready  to  accommodate  such  refu-
 gees  from  East  Bengal  who  can  be
 accommodated  in  States  other  than
 West  Bengal,  do  we  take  :t  that  for  the
 time  being  Government  has  no  firm
 policy  in  regard  to  those  refugees
 whom  they  proclaim  to  be  surplus  te
 West  Bengal?

 Shri  P.  8,  Naskar:  I  do  not  accept
 the  statement  of  the  hon  Member.  ह ४५.
 plan  38  ready  to  send  refugees  outside
 West  Bengal  As  a  matter  of  fact,
 about  five  lakh  acres  of  land  were
 offered  by  different  States,  about  two
 lakh  acres  of  land  have  been  selected
 and  certain  schemes  sanctioned  A
 number  of  famihhes  have  also  been
 sent  to  different  places  There  are
 certain  other  sehemes  which  are
 under  consideration  and  more  families
 wil)  be  sent  out

 Shri  H.  N.  Mukerjee:  Will  the  Gov-
 ernment  please  tel]  us  if  any  change
 las  happened  sirce  December  ‘1956,
 when  we  were  told  in  this  House  that
 there  were  about  20,000  acres  in
 Madhya  Pradesh  earmarked  for  reha-
 biltation  purposes  which  were  in  the
 nidst  of  reserved  forests  and  were  in-
 accessible  on  account  of  lack  of  roads
 and  bridves?  Have  any  roads  and
 bridges  been  constructed  in  that  ares?

 Shri  P.  8,  Naskar:  The  land  is  being
 developed,  and  I  would  request  the
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 hon.  Member  to  wait  and  hear  the
 answer  to  question  nu-nber  9.

 Rehabiiitation  of  Displaced  Persons
 frem  East  Pakistan

 ०३,  ‘Shrimati  Ha  Palchondhuri:  Will
 the  Minister  of  hehatilitation  «ad
 Minority  Affairs  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  it  is
 proposed  to  rehabilitate  displaced  per-
 sons  from  East  Pakistan  in  Madhya
 Pradesh;

 (b)  if  so,  their  number;

 (c)  the  names  of  places  where  it
 is  proposed  to  rehabilitate  them;

 (ad)  whether  any  families  have  re-
 went)~  rer  sets:  ane

 (e)  if  ae,  their  number,

 The  Parliamentary  Secretary  te  the
 Minister  of  Rehabilitation  and  Minority
 Affairs  (Shri  P.  S.  Naskar):  (a)  to  (c)
 A  note  is  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  I,  annexure
 No.  a).

 (ad)  and  (e)  Yes  264  displaced
 families  have  been  sent  to  the  rehabi-
 htation  colonies  so  far

 Shrimati  Na  Palchoudhuri:  From
 the  time  it  was  sanctioned,  may  I
 know  what  development  has  actually
 taken  place  in  Madhya  Pradesh  to
 settie  the  refugees,  so  that  they  may
 not  desert  the  camps?”

 Shri  P.  S.  Naskar:  There  are  four
 schemes  in  Madhya  Pradesh  at  the  mo-
 ment  The  schemes  in  Dharmajaigarh
 and  Ambikapur  are  being  implement-
 ed  Some  of  the  lands  have  been  re-
 claimed  by  the  CTO  As  stated  in
 the  statement,  about  264  families  have
 already  moved  there  Regarding  the
 other  schemes  which  have  been  given
 m  the  statement,  not  much  progress
 has  been  made  so  far,

 Shri  H.  N.  Mukerjee:  May  I  ask.
 since  only  sanction  has  been  accorded
 for  rehabilitation  in  Madhya  Pradesh,
 how  much  time  will  elapse  between
 sanction  and  actual  achievement.  par-
 tleularly  in  view  of  Dandakaranya
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 having  to  wait  a  long  time  for  Rama-
 ndraji  to  set  his  foot  there?

 Shri  P.  S.  Naskar:  I  did  not  say  that
 ®8nction  has  been  accorded,  so  far  as

 ese  schemes  in  Madhya  Pradesh  are
 CYncerned,  In  answer  to  parts  (d)  and
 (९),  I  said  that  already  264  displaced
 f&miles  have  been  sent  to  the  rehabih-
 t€tion  colonies  in  Madhya  Pradesh.

 Shrimati  Da  Palchoudhuri:  May  I
 Know  when  264  families  have  been
 Sent  there,  what  arrangements  for
 “Arning  their  livelihood  have  been
 Made,  what  industries  have  been  put
 ७६७  and  what  procedure  has  been
 followed  by  the  Government?

 Shri  P.  S  Naskar:  Mostly  agricul-
 tural  families  are  sent  there;  a  few

 NGn-agricultural  famihes  are  also  sent,
 ut  they  have  been  given  proper  train-

 Ng.  The  Government  always  see  that
 iey  get  proper  training  with  proper

 2000९  of  employment
 Shrimati  Renu  Chakravartty:  Is
 overnment  aware  that  in  the  West
 engal  Assembly,  a  resolution  could

 Nyt  be  passed  supporting  this  Danda-
 ‘aranya  scheme,  because  the  West
 ९89)  Government  was  not  posted  at

 ®\)  with  the  facts  of  this  scheme’?  They
 have  requested  that  details  of  this
 Scheme  should  be  made  available  to

 em  May  we  know  whether  a  state-
 Ment  will  be  laid  on  the  Table  of  ths

 ouse  giving  a  time-schedule  and  alse
 e  actual  specific  work  which  is  pro-

 Ceeding  in  connection  with  _  this
 Scheme?

 Shri  P.  S.  Naskar:  I  require  notice
 b  answer  this  question

 हाथ  का  बना  हुआ  बनारसो  वस्त्र

 थ 4  झो  रूप  गारामश  क्‍या

 शाश्िज्य  लब"  उच्योग  मत्री  यर  बताने  की

 कृपा  करें  कि

 (क)  गत  तीन  वर्यों  में  कितना  हाथ  का
 बना  बनारसी  वस्त्र  विदेश  मेजा  गया  ;

 (ल)  क्‍या  विदेशों  में  हाथ  के  बने
 बनारसी  बस्भ  खरीदते  की  रुचि  पहले  को
 अपेक्षा  भषिक  बढ़ी  टै;  शौर
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 (ग)  क्‍या  सरकार  ने  विदेशों  में  बनारसी
 बस्त्र  की  बिक्री  अधिक  बढ़ाने  के  किये  कोई
 प्रयत  किया  है  ?

 बारितण्य  मंत्रो  ो  कावूलगो)  :  (क)
 इसकी  कोई  जानकारी  उपलब्ध  नहों  हैं  क्योकि
 निर्वाति  के  श्रांकई  राज्यों  के  श्रनुमार  या  वस्तु
 की  किस्म  के  भ्रनस।र  नही  रखे  जाते  ।

 (@)  हथकरघे  से  बनो  बस्तुए  भाम-
 सौर  पर  विदेशों  बाजारों  में  लोकप्रिय  हो
 गयी  है  1

 (ग)  हथररभ्रे  से  बनी  चोज़ी  का
 निर्वात  बढाने  के  लिये  जो  उपाय  किये  गय  है,
 ये  बनारस;  वस्त्र  पर  भ,  वा  ६  होते  है  ।

 I  shall  read  the  answer  in  English
 also

 (a)  No  :nformation  is  available  as
 export  statistics  are  not  maintained
 State-wise  or  variety-wise,

 (b)  Handloom  goods  have  generally
 become  popular  in  foreign  markets.

 (c)  Measures  adopted  for  export
 promotion  of  handloom  goods  cover
 also  Banarsi  cloth.

 at  ।  नारायश  वया  में  जान  सकता

 g  कि  सरकार  ने  विदेशों  में  बनारसो  कपड़े
 की  बिकी  बढाने  के  लिये  क्या  इन्तज़ाम  किया

 है  भौर  सरकार  ने  क्‍या  इस  बात  का  पता
 लगाने  का  प्रप्रत्न  किया  है  कि  किस  तरीके
 से  वनारसी  कपडे  का  व्यापार  बढ़ाया  जा
 सकता  है

 ?

 श्यो  कातूसगो  हयकरघे  से  बनी  चीजों
 का  निर्यात  बढ़ाने  के  लिए  जो  उपाय  किये
 गये  हैं,  वे  बन।रसी  वस्त्र  पर  भी  लागू  होते  हैं
 झौर  बनारसी  कपडे  का  नियत  बढ़  रहा  हैं  ।

 को  रूफ  नारायलख  में  यह  जानना  चाहता
 था  कि  बनारसी  कपड़े  के  विकय  में  क्या  कोई

 विशेष  प्रबन्ध सरकार  द्वारा  किया  गया  हैँ  ?

 शी  कानूनगो  बनारसी  कपड़े  के  विषय

 में  खास  तौर  से  इन्तजाम  नहीं  हो  सकता  है
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 झौर  न  हुमा  है  t  &t  हयकरणे  से  बने  कपड़े
 रेशमी  शोर  सूती  दोनों  किस्म  के  कपड़े  का
 निर्यात  अढा  के  लिए  काफ़ी  इन्तजाम  +

 रहा  है  1

 Shri  T.  N.  Singh:  May  I  know
 whether  it  is  8  fact  that  sometime  ago
 the  US.A-“  banned  the  import  of
 Banars:  silk  goods  following  certain
 inflammabilty  tests.  What  is  the
 position  today?  Are  those  varieties
 of  goods  being  allowed  to  be  exported
 to  U.8.A  or  not?

 Shri  Kanunge:  Some  varieties  were
 subjected  to  import  regulations  of  the
 U.S.A.  particularly  in  regard  to  in-
 fl€ammabihty.  There  has  been  a  cer-
 tain  arrangement  by  which  some  type
 of  change  has  been  made.

 Shrimati  Tarkeshwari  Sinha:  है. ह
 view  of  the  fact  that  there  is  a  wide
 vanation  of  prices  of  Banars:  cloth,
 even  when  the  foreigners  go  to
 Banaras  and  want  to  purchase  cloth,
 their  money  is  not  spent  because  there
 such  a  wide  vanation  of  prices  Does
 Government  propose  to  establish
 some  centres  where  the  price  can  be
 controlled  and  systematised?

 Shri  Kanungo:  The  variations  are
 inherent  in  the  type  of  cloth  produced
 m  Banaras  because  of  the  artistic
 patterns.  So  far  as  prices  are  con-
 cerned,  the  Fabric  Society  runs  a  store
 in  Bombay  where  the  best  goods  are
 classified  and  priced

 Shrimati  Tarkeshwari  Sinha:  I
 asked  about  Banaras  and  the  hon.
 Mhnister  is  referring  to  Bombay.

 Shri  Kanungo:  There  are  stores  in
 U.P  and  other  places  run  by  the
 Handloom  Board  where  Banarsi  cloth
 १९  classified  and  prices  fixed

 Shri  T.  N.  Singh:  As  a  result  of
 the  lifting  of  that  restriction,  what
 additional  quantity  of  cloth  it  has
 been  possible  to  export?

 Shri  Kanungo:  Wo  doa  not  keep
 export  statistics  variety-wise.

 Shrimati  Da  Palchoudhuri:  Is  the
 Government  aware  that  supply  of
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 Banarsi  cloth  to  foreign  markets  is
 somewhat  retarded  because  of  the
 width  of  the  cloth  that  is  manufac-
 tured  in  Banaras?  Is  there  any
 attempt  to  supply  cloth  in  the  width
 that  is  demanded  in  foreign  markets?

 Shri  Kanunge:  A  constant  effort  35
 made  to  study  the  demands  of  the
 foreign  markets  and  produce  cloth  ac-
 cordingly.

 Unemployment

 ११३६,  Shri  Jhalan  Sinha:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  extent  to  which
 unemployment  in  the  country  has  been
 so  far  relieve€  during  the  last  five
 years  as  a  result  of  the  various  mea-
 sures  taken  by  Government?

 The  Deputy-Minister  of  Labour
 (Shri  Abid  Alf):  Adequate  statistics
 are  not  available  to  show  the  extent
 to  which  unemployment  has  been  re-
 heved

 Shri  Jhulan  Sinha:  May  I  know  :f
 there  is  any  reduction  in  the  extent
 of  unemployment  or  not?

 Shri  Abid  Ali:  The  number  of  per-
 sons  employed  35५  more  and  at  the
 same  time,  unemployment  is  increas-
 ing

 Shri  B.  द  Mnrthy:  May  I  know
 whether,  besides  the  employment  ex-
 changes,  the  Government  has  any  other
 machinery  by  means  of  which  the  rate
 of  securing  employment  35  being
 gauged?

 Shri  Abid  Ali:  There  is  the  National
 Sample  Survey.

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  Government  of  India  has
 been  carrying  on  any  sample  survey
 in  the  different  sectors  of  our  popula-
 tion?  If  so,  what  h&s  been  the  result
 of  those  sample  surveys?

 Shri  Abid  Ali:  The  ninth  round  of
 the  national  sample  survey  has  been
 started  and  the  report  will  be  avail-
 able  in  ‘1958,
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 Annual  Plan  and  Cenvral  Aseistance

 गुड़,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 have  decided  to  evolve  some  proce-
 dure  for  the  preparation  of  annual
 plan  and  for  allocation  of  central
 assistance;

 (b)  if  so,  the  progress  that  has  been
 made  in  the  direction;  and

 (c)  whether  any  committee  has  been
 appointed  for  implementing  this  deci-
 sion?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  Yes,  Sir

 (b)  and  (c)  The  question  of  evolv-
 ing  suitable  procedure  for  the  prepara-
 tion  of  annual  plan  and  for  the  alloca-
 tion  of  Central  assistance  has  been
 continuously  under  examination  since
 January,  956  when  a_  conference  of
 the  Planning  Secretaries  convened  by
 the  Planning  Commission  appointed  a
 committee  consisting  of  the  Advisers,
 Programme  Administration,  Planning
 Comission,  Planning  Secretaries  of
 certain  States  and  other  officials  of  the
 Planning  Commission  and  Finance
 Ministry,  The  committe’s  recommen-
 dations  regarding  the  procedure  for
 the  preparation  of  annual  lan  of  the
 States  were  considered  in  the  con-
 ference  and  certain  proposals  were  ac-
 cepted  These  formed  the  basis  of  the
 procedure  adopted  for  the  preparation
 of  the  development  programme  for
 ‘1957-58  Deficiencies  and  difficulties
 revealed  by  actual  experience  of  the
 working  of  the  procedure  were  discuss-
 ed  again  with  the  Planning  Secretaries
 of  the  States  in  June,  957  and  a  num-
 ber  of  suggestions  for  improving  the
 procedure  were  made.  A  small  com-
 mittee  of  officers  of  the  Planning  Com-
 mission  and  the  Ministry  of  Finance
 is  examining  these  suggestions  to
 evolve  a  more  satisfactory  procedure
 for  the  preparation  of  the  annual  Plan
 for  1958-59.

 Shrimati  Tarkeshwari  Sinha:  ाप
 reference  to  the  answer  given  by  the
 hon.  Manister,  ma}  I  know  how  many
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 States  have  so  far  agreed  to  have
 their  own  annual  plans  and  to  recast
 their  Five  Year  Plan  on  this  new  basis
 and  how  many  States  have  not  agreed?

 Shri  S.  N.  Mishra:  I  could  not  get
 the  import  of  the  question

 Shrimatt  Tarkeshwari  Sinha:  In
 view  of  this  recommendation  that  all
 the  States  also  must  have  their  annual
 plans,  I  have  asked  how  many  States
 have  so  far  agreed  to  recast  their
 Second  Plan  on  the  annual  basis  and
 how  many  States  have  not  so  far
 egreed

 Shri  S.  N.  Mishra:  I  do  not  quite
 understand  how  the  question  of  re
 easting  arises  because  of  the  formula-
 tion  of  annual  plans  The  annual
 plans  are  meant,  of  course,  for  taking
 into  account  the  economic  realities  as
 they  arise  from  year  to  year  To  that
 extent,  they  would  certainly  reflect  a
 certain  amount  of  adjustment  that
 would  be  necessary  within  the  frame-
 work  of  the  Five  Year  Plan

 Shrimati  Tarkeshwari  Sinha:  In
 wiew  of  the  serous  financial  difficulties
 faced  by  almost  all  the  State  Govern-
 ments,  as  indicated  by  the  deficit
 budgets,  how  many  States  Govern-
 ments  have  pruned  their  plans?  Has
 the  Government  any  information  as
 to  how  far  they  have  been  pruned?

 Ari  S.  N.  Mishra:  The  question  of
 athe  pruning  of  the  Plan  has  not  so  far
 ansen  It  may  be  that  the  stress  on
 pnorities  might  differ  in  view  of  —  the
 existing  conditions  That  is  what  has
 happened  so  far  But,  the  question  of
 pruning  has  not  so  far  arisen

 Shri  Bimal  Ghose:  May  we  know
 by  what  time  we  may  expect  the
 annual  plans  to  be  supphed  to  us?

 Shri  S.  N.  Mishra:  I  think  the  hon
 Member  refers  to  the  annual  plan  for
 the  current  year  I  think  it  would
 take  about  two  or  three  months  time
 although  according  to  our  present
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 schedule,  it  should  have  come  out  at
 the  end  of  July

 Shri  Bimal  Ghose:  Does  that  mean
 that  from  the  next  year,  we  shall  have
 the  annual  plan  along  with  the  Budget
 papers?

 Shri  S.  N.  Mishra:  The  present  idea
 is  that  it  should  come  out  at  the  end
 of  July

 Shri  BR.  Ramanathan  Chettiar:  May
 I  know  whether  the  Planning  Commis-
 sion  will  evolve  some  procedure  for
 the  preparation  of  the  annual  plan  and
 whether,  in  the  allocation  of  Central
 assistance,  they  would  sympathetically
 consider  such  of  those  arees  in  the
 south  which  are  backward  in  the
 sphere  of  development?

 Shri  N.  Mishra:  The  Planning
 Commission  has  always  sympathy  for
 the  backward  areas  In  fact,  the
 States  concerned  themselves  are
 anxious  to  put  forward  proposals  to
 the  Planning  Commission  who  consi~
 der  them  with  the  utmost  sympathy

 Shrimati  Renu  Chakravartty:  What
 is  the  last  date  that  the  Central  Gov-
 ernment  has  given  to  the  State  Gov-
 ernments  for  sending  m  their  recom-
 mendations  for  the  annual  plan?

 Shri  S.  N.  Mishra:  I  can  only  ten-
 tatively  say  at  this  stage,  that  :s  not
 firm  We  are  in  the  midst  of  it  since
 a  Committee  conusting  of  three  per-
 sons  is  now  going  into  the  whole
 matter  very  thoroughly  The  Commit-
 tee  wil)  settle  as  to  how  they  =  will
 finally  submit  According  to  our
 tentative  procedure,  they  would  be
 submitting  by  March  *

 hri  Panigrahi:  How  many  States
 in  India  have  spent  the  annual  quota
 allotted  to  them  by  the  Centre,  for
 the  Second  Plan,  in  the  first  year  of
 the  Second  Plan?  In  how  many
 States  38  there  a  short  fall?

 Skri  8.  चे,  Mishra:  The  Progress
 reports  will  indicate  to  what  extent
 the  States  have  been  able  to  use  the
 allocations  made

 *This  answer  was  subsequently  corrected  by  the  Deputy  Minster  of
 Planning  to  read  as  ‘The  t:me-limt  for  the  submismon  of  the  annual  plans  by
 the  States,  in  complete  details,  is  the  end  of  May  and  not  the  end  of  March
 008  col  3434
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 काठजाण्दू  आने  बाते  भारतीय  तीथयातरो

 +१३.  थी  बिभूति  लिय :  कया  प्रधान
 भंत्रो  यह  बताने  की  कृपा  कर  कि

 (क)  प्रत्येक  बे  शिवरात्रि  के  क्‍्रवसर
 पर  काठमाण्ड  जाने  वाले  लाखो  भारतीय  बीर्थ
 यात्रियों  की  महायतार्थ  रक्‍्सौल  (भारत)
 शौर  काठमाण्दू  (नेपाल)  के  बोच  मुख्य-
 मुख्य  स्थामो  पर  स्वास्थ्य  सेवाओं  के  द्वारा
 लि  शुल्क  विकित्सा  सहायता  देने  की  कोई
 योजना  सरकार  के  विचाराथीन  है  ;  और

 (ख)  यदि  हा,  तो  उसना  स्वरूप
 क्या  हैँ?

 बदे झक  कार्य  उपभो  शिं,्स े  क्ष्मो
 संगत)  (क)  और  (स्व)  ग्सी  कोई  भी
 योजना  भारत  सरकार  के  विचाराध  ने  नही
 नही  है  f

 T  shall  also  read  the  answer  in  English

 (a)  and  (b).  There  is  no  such
 the scheme  under  contemplation  of

 Government  of  India

 हो  चिभूति रि  मिभ में  जानना  चाहता  ह
 कि  सारे  भरत  से  लाखों  की  तादाद  में  जो

 हिन्दुस्तानी  छिव  रात्रि  के  वक्‍त  नेपाल  में

 काठसाइू  को  जाते  हैं  और  जित  को  हैजे
 झोर  बखार  की  बीमारिया  होती  है,  क्या  उनके
 लिए  सरबार  दवा  का  कोई  हन्तजाम  नहीं
 कर  सकती  ?

 प्रथ न  सग्जा  तथा  उंदेशिक  कार्य  मस्जो
 (भो  जशहरलाल  नेहरू  )  शायद  इससे

 ज्यादा  तादाद  में  लोग  तिब्बत  में  कैलाश  और
 मानस  रोवर  जाते  हुँ,  लेकिन  कोई  खास  ऐसा
 सवाल  वहां  भी  नहीं  उठा  ह  जहा  तक

 हिन्दुस्तान  की  जमीन  है,  वहा  कुछ  न  कुछ
 इन्तजाम  जरूर  होता  है,  शौर  है  भी,  लकित
 एक  दूसरे  देश  में  इस्तजाम  करना  हमारे  लोगो

 '  के  लिए  नए  सबाल  पेश  करता  है
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 शी  विभूति  ह: .  जब  लोग  हज  करने
 के  लिए  जाते  हैं,  तो  हाजी  लोगों  के  लिए  जैसे
 सरकार  मेडिकल  एड  देती  है,  उसी  तरह  से
 शिव  रात्रि  के  वक्‍त  क्‍या  काठमाड़्‌  में  इतजाम
 नहीं  कर  सकती  ?

 थनों  जशहरलाल  नेहरू  जी  नहीं,  यहे
 बिल्कुल  एक  दूसरा  सवाल  है  भौर  वह  बम्बई
 में,  जहां  बहुत  सारे  लोग  जमा  होते
 है,  दी  जाती  है,  मेरा  स्कूल  हैं  कि और  कोई
 खास  मैडिकल  एड  नही  दी  जाती  ।  मुझ  ठीक
 याद  नही  &,  लेकिन  कुछ  इन्तजाम  दूसरी  तरफ
 भी  होता  हैं  क्योंकि  बीमारी  वगैरह  के  कैमेज

 हुए  शौर  दिककतें  पेश  अआई  t  लेकिन  वह

 बिल्कुल  दूसरे  ढंग  की  चीज  है  ।  यह  सवाल
 झाज  तक  किसी  ने  नहीं  उठाया,  माननोय
 सदस्य  ने  पहली  दफा  इस  की  तरफ  इशारा
 किया  है

 at  विभूति  मिशन  जानना  चाहता  हू
 कि  कया  सरकार  इस  बारे  मे  कोई  आव्वासन
 दे  सकती  हैं  क्योंकि  नपाल  हमारे  बाईर  पर  है
 झौर  वहा  का  में  रहने  वाला  हू  ।

 हो  जवाहरलाल  नेहरू  यह  तो  बडी
 खतरनाक  बात  माननीय  सदस्य  न  कहा  ।
 वह  (हन्दुस्तान  के  या  किसी  और  मुल्क  के
 रहने  वाल  है,  मुझे  पता  नहीं।  अगर  इस  मुल्क
 के  रहने  वाल  हूँ  |  ता  जो  इन्तजाम  मुनासिब
 समझा  जाएगा,  जरूर  किया  जाएगा,  लेक्नि

 दूसरे  मुल्क  के  लिए  में  कोई  अण्वयासन
 नहीं  दे  सकता  ।

 Coal  Mine,  Sambalpur
 +

 f  Shri  ह.  C.  Bose:
 “la.  Shri  Supakar:

 Shri  Panigrahi:

 Will  the  Minster  of  Labour  anc&
 Employment  be  pleased  to  state:

 (a)  whether  lock-out  has  been.
 declared  in  a  coal  mine  2n  Sambal-
 pur,

 (9)  ४१  so,  the  reasons  thereof;  and
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 (९)  the  number  of  workers  render-
 ed  unemployed  as  a  result  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes,  in  the
 Hingnr-Rampur  colliery

 (b)  The  reasons  are  reported  to  be
 gross  indiscipline  and  lawlessness  on
 the  part  of  the  workers,  resulting  in
 damage  to  tn:  Company’s  property  and
 assault  on  the  collery  officials,  includ-
 ing  the  Manager,  who  later  succumb-
 ed  to  the  injures

 (c)  About  3800

 Shri  P.  C.  Bose:  May  I  know  whe-
 ther  it  35  a  fact  that  the  dispute  bet-
 ‘ween  labour  and  management  im
 that  colhery  was  going  on  for  a  long
 time,  it  was  not  decided  and  ultimately
 these  things  have  happened?

 Shri  Abid  Ali:  This  particular  in-
 cident  took  place  because  it  was  found
 that  the  workers  were  over-paid  on
 Previous  occasions  and  the  manage-
 ment  wanted  to  collect  the  whole
 amount  on  this  particular  day  The
 workers  wanted  that  it  should  not  be
 collected  Thereafter  there  were
 negotiations  It  was  decided  that  the
 amount  should  not  be  collected  on
 that  date  Some  workers  received
 payment  When  payment  was  going
 on,  others  indulged  in  these  violent
 activities

 Shri  Supakar:  Are  there  any  attem-
 pts  by  the  Government  of  India  to
 put  an  end  to  this  lock-out?

 Shri  Abid  Ali:  We  have  instructed
 our  Industral  relations  machinery  to
 try  to  end  the  lock-out  :f  possible

 Shri  Supakar:  May  I  know  if  this
 colhery  38  hkely  to  function  again  in
 the  very  near  future”

 Shri  Abid  All:  Let  us  hope  so

 Shri  Panigrahi:  May  I  know  whe-
 ther  it  has  come  to  the  notice  of  the
 Govermment  that  the  manager  of  the
 colliery  took  recourse  to  firing  at  the
 workers  at  the  time  of  the  distur-
 bance?
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 Shri  Abid  AH:  Yes,  Sir;  in  self-
 defence  after  he  was  heavily  stoned

 gad  injured

 Shri  8.  N.  Dwivedy:  Was  it  the
 first  occasion  when  it  resulted  in  firing
 or  was  there  any  previous  occasion
 when  he  had  fired  on  the  workers?

 Shri  Abid  Ali:  The  informahon  is
 concerned  with  this  particular
 incident.

 Shri  Supakar:  May  I  know  whether
 any  adequate  labour  welfare  arrange-
 ment  is  prevalent  mm  this  area,  parti-
 cularly,  m  this  colliery?

 Shri  Abid  Ali:  If  the  hon  Member
 gives  separate  notice,  I  will  get  the
 information

 Coir  Board

 715,  Shri  Maniyangadan:  Wl  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  nature  of  help
 the  Coir  Board  has  given  to  promote
 the  economic  condition  of  the  coir
 workers?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  Coir  Board  does
 not  give  any  assistance  to  the  Coir-
 Workers  direct  The  Board  5  taking
 steps  to  increase  internal  consumption
 and  explore  new  Markets  abroad  for
 Coir  products  with  a  view  to  increas-
 ing  production  such  as  advertisements,
 publicity  and  propaganda,  participation
 tn  exhibitions  and  fairs,  establishment
 of  Show-rooms  etc  This  helps  the
 Promotion  and  development  of  Coir
 Industy

 Shri  द  P.  Nayar:  May  I.  know
 whether  the  Board  has  done  anything
 to  improve  the  conditions  of  workers
 who  spin  coir  yarn  by  hand,  and  who
 are  now  getting  only  at  the  rate  of
 four  annas  per  work-day  mn  making
 a  vamety  of  coir  yarn  called  the
 Alepfadan  yarn?

 Shri  Manubhai  Shah:  As  far  as  the
 working  conditions  of  the  workers  are
 concerned,  the  Coir  Board  3s  not  direct-
 ly  concerned  as  I  mentioned  earlier
 m  reply  to  the  main  question  Really
 speaking,  what  we  do  is  the  promeo-
 tional  part,  and  that  automatically



 Aft  thei,  average  sarning.  I  am  not

 tan.
 ier  tat

 they  obly  four earn  ohly
 ben,  मय श्  झ  I  am  teld  that  they
 ह... उ  ‘more  thhh  eight  annas.

 Shri  झ,  B.  Nayar:  5  was  referring
 to  a  particular  variety  called  the
 Aleppadan  yarn,  in  spinning  which  a
 woman  gets  only  four  annas  or  even
 Jess,  for  eight  hours  a  day.  Has  the
 Coir  Board  taken  any  steps  to  promote
 the  export  of  this  particular  variety  of
 yarn  in  order  to  relieve  the  distress  of
 thousands  of  women?

 Shri  Manubhai  Shah:  So  far  as  we
 are  aware,  they  have  not  taken  any
 special  action  in  regard  to  any  parti-
 cular  variety.  But  if  the  hon.  Mem-
 ber  so  desires,  and  that  particular
 variety  is  more  suitable,  we  shal]  cer-
 tainly  make  enquiries

 Shri  B.  s.  Murthy:  May  I  know
 what  assistance  has  given  by  the  Board
 to  set  up  new  production  centres?

 Shri  Manubhai  Shah:  We  give  to
 industrial  co-operative  societies  about
 75  per  cent,  loan  for  the  share  capital,
 and  as  much  as  eight  times  the  share
 capital  for  loan-assistance  for  working
 capital

 Shri  Punnoose:  Is  :t  not  a  fact  that
 the  Coir  Board  has  recommended  that
 m  order  to  find  a  market  for  the  mats
 and  mattings,  a  delegation  may  be
 sent  to  foreign  countries,  and  if  so,
 may  I  know  why  Government  have
 not  accepted  this  very  important  re-
 commendation”

 Shri  Manubhal  Shah:  We  have  quite
 a  number  of  Trade  Commissioners
 there:  and  at  the  present  moment
 when  we  have  foreign  exchange  diffi-
 cultres,  we  do  not  want  to  send  many
 delegations  But  I]  can  assure  the
 hon.  Member  that  the  export  promo-
 tion  is  being  very  carefully  looked
 after,  and  it  ts  increasing  every  year.

 Betterment  Levy
 "36,  Shri  8s.  N.  Dwivedy:  Will  the

 Minister  of  Planning  be  pleased  to
 state  the  states  which  have  so  far  in-
 troduced  betterment  levy  m  their
 areas?
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 The  Deputy  Minister  ef  Planning
 (Shri  है,  N.  Mishra):  Bombay,  Mysore,
 Punjab,  Rajasthan,  Andhra  Pradesh,
 Assam,  Kerala,  Madras,  Orissa  and
 Himachal  Pradesh  have  enacted  laws
 for  betterment  levy  in  their  areas.

 ‘Shri  s.  N,  Dwivedy:  May  I  know
 whether  the  levy  has  already  been
 imposed  or  only  the  legislations  have
 been  passed?

 Shri  S.  N.  Mishra:  Excepting  Mysore,
 where  it  hag  been  collected  over  a
 number  of  years,  no  other  State—till
 March,  1956,  I  think-—seems  to  have
 made  any  collection.

 Shri  8.  N.  Dwivedy:  Are  Govern-
 ment  aware  that  the  peasants  are  re-
 luctant  to  utilise  the  water  on  account
 of  the  heavy  imposition  of  the  better-
 ment  levy?

 Shri  S.  N.  Mishra:  It  may  be  so
 in  certain  areas,  but  I  cannot  speak
 generally  about  st.

 Dr.  Ram  Subhag  Singh:  May  I
 know  the  names  of  States  where  re-
 sentment  has  been  expressed  by  the
 peasants  in  regard  to  the  existing  rate
 of  betterment  levy?  May  I  also  know
 whether  in  view  of  this  resentment,
 Government  will  appoint  any  commit-
 tee  to  look  wto  the  projects  and  see
 whether  the  costs  of  these  projects
 have  not  been  very  heavy?

 Shri  S.  N.  Mishra:  The  question  of
 cojlection  does  not  seem  to  have  been
 taken  up,  and  I  think,  therefore,  this
 question  of  resistance  from  the  peas-
 ants  does  not  arise  at  the  moment.

 Dr.  Ram  Subhag  Singh:  Are  Gov-
 ernment  aware  that  in  several  project
 areas  many  of  the  projects  which  were
 constructed  during  the  past  two  or
 three  years  have  collapsed,  especially
 the  canals  constructed  for  tube-well
 irmgation  purposes?  They  are  not  in
 proper  order  and  yet  the  betterment
 levy  is  beng  imposed

 Shri  S.  N.  Mishra:  It  is  also  my  per-
 sonal  experience  that  some  of  these
 drains  or  channels  have  collapsed.  We
 are  very  seriously  thinking  about  it.  I
 think  it  should  not  prove  to  be  beyond
 engineering  ingenuity  to  construct  the
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 drains  and  channels  of  tube-wells  in
 such  a  way  that  they  would  not
 Collapse

 Dr.  Ram  Subhag  Singh:  Since  this
 particular  aspect  of  the  problem  has
 been  accepted  by  Government,  may  I
 know  whether  Government  will  take
 any  steps  to  see  that  such  unnecessary
 expenditure  is  not  incurred  in  the
 future?

 Shri  s.  N.  Mishra:  It  is  very  neces-
 sary  that  Government  should  be  very
 serious  about  it

 Sikh  Pilgrims  to  Pakistan
 *7.  Shri  Bishwanath  Roy:  Will  the

 Prime  Minister  be  pleased  to  state
 whether  the  Government  of  Pakistan
 recently  refused  the  Government  of
 India’s  request  for  visas  for  Sikh  pil-
 gtims  who  were  desirous  of  visiting
 Lahore  on  the  martyrdom  anniversary
 of  Guru  Arjun  Dev  in  the  last  month?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 Yes,  Sir  The  Government  of  Pakistan
 refused  permission  in  case  of  a  pilgrim
 party  of  500  Sikhs  who  desired  to  visit
 Gurdwara  Dera  Sahib  and  other  Sikh
 Historical  Gurdwaras  in  Lahore  from
 30th  May  to  3rd  June,  3957  on  the
 ground  that  they  were  unable  to  make
 necessary  arrangements  due  to  the
 short  notice  given  to  them

 Shri  Bishwanath  Roy:  May  I  know
 whether  the  Government  of  Pakistan
 has  any  rule  regarding  the  duration
 of  time  before  which  requests  should
 be  made  for  visas?

 Shrimati  Lakshmi  Menon:  Yes,  three
 months’  notice  has  to  be  given

 Shri  A.  8.  Sarhadi:  May  I  know
 whether  it  is  a  fact  that  the  Govern-
 ment  of  India  were  moved  as  far  back
 as  January,  1957,  for  such  permission?

 Shrimati  Lakshmi  Menon:  The  re-
 quest  for  permission  was  referred  to
 the  Pakistan  Government  only  on  the
 5th  of  April.

 Shri  A.  8.  Sarhadi:  May  I  know
 when  that  information  was  conveyed
 to  the  Pakistan  Government?
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 Mr.  Speaker:  On  350  April.  The
 Minster  has  already  stated  that.

 Shri  A.  8.  Sarhadi:  May  I  know
 whether  any  enquiry  will  be  made  as
 to  why  this  delay  of  four  months  was
 there,  especially  when  the  Govern-
 ment  of  India  had  been  moved  in
 January?

 Shrimati  Lakshmi  Menon:  There
 were  some  defects  in  the  information
 sent,  and  by  the  time  it  came,  xt  got
 delayed  from  the  Punjab  Government.

 National  Development  Council

 "18,  Shri  N.  BR.  Munisamy:  Will  the
 Manister  of  Planning  be  pleased  to  lay
 a  statement  giving  the  important  deci-
 sions  taken  at  the  recent  meeting  of
 the  National  Development  Council
 held  in  New  Delhi  in  May,  9577

 The  Deputy  Minister  of  Pianning
 (Shri  8.  N.  Mishra):  A  paper  setting
 forth  the  important  conclusions  and
 suggestions  arising  out  of  the  delibera-
 tions  at  the  ninth  meeting  of  the
 National  Development  Council  held
 on  June  3  and  4,  957  is  placed  on  the
 Table  of  Lok  Sabha  [See  Appendix
 I,  annexure  No  3]

 Shri  N.  R.  Munisamy:  May  I  know
 whether  any  formula  has  been  evolv-
 ed  to  ensure  maintenance  of  regional
 balance  as  one  of  the  main  objectives
 of  planning,  since  it  is  apt  to  be  over-
 looked  in  the  interests  of  overall  and
 rapid  development,  and  if  so,  what  it
 is?

 Shri  S.  N.  Mishra:  This  was  not  an
 item  considered  by  the  Nationa!  De-
 velopment  Council  at  its  meeting  in
 June  last

 Shri  N.  RB.  Munisamy:  May  I!  know
 whether  the  Chief  Ministers  of  the
 different  States  were  requested  not  to
 start  a  race  with  competing  claims  in
 regard  to  projects  of  one  kin@  or
 another  which  wll  benefit  in  the  long
 run,  to  the  neglect  of  the  develop-
 ment  of  other  areas?

 Shri  N.  Mishra:  I  could  not  fol-
 low  the  question.
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 Mr.  Speaker:  He  wants  to  know
 whether  the  Chief  Ministers  of  various
 States  have  been  advised  not  to  com-
 pete  with  one  another  in  making  extra
 demands  for  money,  irrespective  of
 the  importance  of  the  particular  pro-
 ject,  and  so  on  Naturally,  they
 would  be  advised

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  do  not  think  this
 was  a  matter  which  was  discussed  at
 the  meeting  of  the  National  Develop-
 ment  Counc)!

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  it  45  a  fact  that  the
 Chief  Ministers  of  some  of  the  States
 have  expressed  resentment  that  the
 Central  Government  are  tapping  all
 sources  of  loan  in  the  market,  and  if
 so,  whether  any  new  formula  28  being
 evolved  to  balance  the  loan-raising  by
 the  Central  Government  and  that  by
 the  State  Governments?

 Shri  T.  T.  Krishnamachari:  If  the
 hon  Member  is  referring  to  the  pro-
 ceedings  of  the  National  Development
 Council,  I  should  say  there  was  no
 detailed  discussion  in  this  regard  But
 we  had  a  meeting  of  the  Finance
 Ministers  of  the  States,  where  the
 question  of  States  raising  loans  was
 discussed  But  I  do  not  think  any
 serious  accusation  was  made  against
 the  Central  Government  or  against  the
 Centra)  Government's  Finance  Minis-
 ter

 Employees  State  Insurance  Scheme

 eyo,  /  Shri  Tangamani:
 rv  Shri  S.  M.  Banerjee:

 Will  the  Minister:  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  78  on  the  9th  November,  956
 and  state  what  steps  have  been  taken
 to  extend  the  facilities  of  Employees’
 State  Insurance  Scheme  to  the  fami-
 les  of  insured  workers?

 The  Deputy  Minister  of  Labour
 (हल  Abid  Al):  The  matter  25  being
 actively  pursued  with  State  Govern-
 ments  who  are  responsible  for  provi-
 sion  of  medical  care  under  the  Scheme
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 Shri  Tangamani:  In  view  of  the
 fact  that  the  Corporation  has  recom-
 mended  that  families  also  must  be
 given  medical  facilities,  may  {I  know
 why  there  35  considerable  delay?

 Shri  Abid  Ali:  We  want  to  cover
 families  also  But,  as  I  have  stated,  it
 is  to  be  administered  with  the  help  of
 State  Governments  We  are  persuad-
 ing  them  to  take  it  up  early  It  w
 hoped  that  families  also  will  be  cover-
 ed  within  a  year’s  time

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Electricity  Charges  of  Ministers’
 Houses

 *20.  Shri  च  P.  Nayar:  Will  “the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state  the  total
 amount  paid  in  1955-56  and  ‘1956-57
 towards  electricity  charges  for  the
 houses  occupied  in  Delhi:  by  Ministers
 and  Deputy  Ministers?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  The  total  expenditure  on
 account  of  the  Electric  Power  Con-
 sumed  in  the  main  _  bungalows,  office
 portions  servants  and  staff  quarters
 and  on  account  of  boundary  lights  has
 been  as  follows

 ‘1955-56
 ‘1956-57,

 Rs  1,16,450
 Rs  124,000

 Training-within-Industry

 *22,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  how  the  services  of  ILO.
 experts  engaged  in  Training  within
 Industry  since  947  were  utilised;

 (b)  how  many  such  experts  were
 invited  and  came  to  India,

 (०)  how  many  Indians  have  been
 trained  to  assume  the  charge  of  works
 done  by  the  experts;
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 (a)  whether  there  is  any  proposal  to
 start  a  National  Training  Within  In-
 dustry  Institute  in  India;  and

 (e)  if  so,  how  the  Institution  will  be
 manned?

 The  Deputy  Minister  of  Labour
 (Shri  Abld  Ali):  (a)  One  of  the
 experts,  who  arrived  in  August  953
 was  assigned  for  one  year  to  work
 with  the  Ahmedabad  Textile  Indus-
 try’s  Research  Association,  Ahmeda-
 bad.  Thereafter  he,  along  with  the
 second  expert,  who  arrived  in  Novem-
 ber  ‘1954,  assisted  in  organising  the
 work  of  the  Training  Within  Industry
 Centre,  set  up  by  the  Government  of
 India  in  Bombay,  and  initiating  train-
 ing  programmes.  The  two.  experts
 left  in  the  middle  of  1956.

 (©)  Two.
 ६९)  Four.

 (a)  A  Training  Within-Industry
 Centre  has  been  set  up  in  Bombay
 towards  the  end  of  1954.

 (९)  To  start  with,  the  Centre  has
 been  staffed  with  three  officers,
 namely,  one  Deputy  Chief  Adviser
 and  two  Assistant  Chief  Advisers
 Training-Within  Industry,

 Aluminium  Factory  at  Mettur

 om,
 Shri  Doraiswami  Gounder:
 Shri  V.  Ramaswamy:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  at  what
 stage  is  the  proposal  for  setting  up  of
 Aluminium  factory  at  Mettur?

 The  Minister  of  Industry  (Shri
 Mannbhai  Shah):  Investigations  re-
 garding  the  bauxite  reserves  at
 Shevaroy  Hills  in  Salem  District  and
 negotiations  with  foreign  firms  for
 securing  technical  and  financial  colla-
 boratfon  are  continuing.

 Art  Silk  for  Handloom  Weavers

 mh,  Shri  8.  च,  Ramaswamy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  a  Jarge  number  of
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 handlooms  including  handloom  centres
 like  Dodballapur  depend  entirely  on
 the  imported  art  silk  yarn  of  55,  60,
 75  and  00  dermiers,  which  are  ‘not
 produced  in  India;

 (b)  whether  Government  are  aware
 that  in  -view  of  the  import  restrictions
 on  the  art  silk  yarn  many  handleoom
 weavers  are  unemployed;  and

 (९)  if  so,  what  steps  are  being  taken
 in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Handlooms  depend  for
 these  counts  of  yarn  mostly  on  im-
 ports.

 (b)  The  Government  has  no  such
 information.

 (c)  In  spite  of  tight  foreign  exchange
 position  imports  of  art  silk  yarn  are
 being  allowed  on  sufficiently  liberal
 scale  to  actual  users.

 Calcutta  Improvement  Trust

 Shri  D.  0.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup-~-
 Ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  456
 on  the  3th  December,  956  and  state:

 (a)  whether  the  Calcutta  Improve-
 ment  Trust  has  submitted  revised
 proposals  through  the  West  Bengal
 Government  for  slum  improvement;
 and

 (b)  if  so,  the  action  Government
 are  taking  thereon?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  No  Sir;  but  a
 slum  clearance  project  formulated  by
 the  Chief  Engineer,  Construction
 Board,  Government  of  West  Bengal,
 has  been  received  through  the  Gov-
 ernment  of  West  Bengal.  This  pro-
 ject  has  been  scrutinised  by  the  Gov-
 ernment  of  India  and  certain  sugges-
 tions  have  been  made  to  the  State
 Government  for  revising  the  building
 plans  and  accepting  financial  assis-
 tance  based  on  the  ceiling  costs  pres-
 cribed  ,in  the  Slum  Clearance  Scheme.
 The  State  Government's  reply  is
 awaited.
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 चन्कार  भज्री  बोर्ड

 द

 Mo  ate  feet  :
 Bro  राम  सुबग  सिह  :
 श्यो  है. | & 2  दांत  :
 शमगो  तारकेइबरो  सिन्‍्हा  :
 शो  अ०  Wo  गोपालन  :
 ह (3  मा  उयखन  कुट्टी  मेगन  :
 शनी  बासुदेव  नायर  :

 तु्ो  ट्यामरी  :

 क्या  असम  और  रोजगार  मत्री  यह  बतान
 की  कृपा  करेंगे  कि  जब  कि  इडियन  एन्ड  ईस्टर्न

 न्यूजपेपर्स  सोसाइटी  तथा  प्रखिल  भारतीय
 श्रमजीवी  पत्रकार  संघ  के  बीच  यह  तय  हो
 गया  था  कि  इन  दोनो  सस्थाझो  की  एक  मिली-

 जुली  समिति  बंठेगी  जो  एक  मास  के  भीतर

 यह  प्रतिवेदन  करेगी  कि  क्‍या  श्रमजीवी  पत्रकारों
 के  मज्री  बोर्ड  की  सिफारिशो  को  कार्यान्वित
 करने  की  दिशा  में  कोई  निविवाद  हल  निकल
 सकता  है,  तो  उक्त  समिति  की  बैठक  बुलान
 में  विलम्ब  होने  के  क्या  कारण  है  ?

 अम  उपमस्ती  (शी  झाजिंद  अगो)
 भारतीय  शौर  पूर्वीय  समाचार  पत्र  समिति

 (इंडियन  एण्ड  ईस्टर्न  न्यूज़  पेपस  सोसाइटी )
 तथा  अखिल  भारतीय  श्रमजीवी  पत्रकार
 संघ  की  बैठक  बुलाने  का  प्रदन  नहीं  उठता,
 क्योकि  इन  दोनो  सगठनों  में  से  एक  का  यह
 ख्याल  है  कि  ऐसी  बैठक  से  कोई  फायदा  नहीं
 होगा  ।

 Social  Security  Scheme  for  Industrial
 Workers

 27,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  whether  a  Study  Group  has  been
 appointed  to  formulate  a  comprehen-
 sive  social  security  scheme  for  indus+
 trial  workers;

 (७)  if  so,  who  are  the  members  of
 the  Group;  and
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 (९)  whether  any  time  lmut  has  been
 fixed  for  submission  of  the  schemes’

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes

 (b)  Shri  V  K  R  Menon,  Direc-
 tor,  ILO,  India  Branch

 Chairman.

 2  Col  VM  Albuquerque,  Direc-
 tor  General  Employees’  State
 Insurance  Corporation

 3  Shr:  5  N  Mubay;,  Central
 Provident  Fund  Commissio-
 ner

 4  Shr:  8  N  Datar,  Deputy  Sec-
 cretary,  Ministry  of  Labour
 and  Employment  and  Dhirec-
 tor,  Labour  and  Employment,
 Planing  Commission

 5  Shri  5  Krishnamurthi,  Research
 Officer,  Office  of  the  Contsol-
 ler  of  Insurance

 6  Shri  K  K  Bhargava  Insurance
 Commissioner,  Employees’
 State  Insurance  Corporation

 Member  Secretary.

 (९)  30th  November  957

 Closure  of  Textile  Mills

 (  Shri  3.  K  Gopalan:
 °z8,  <  Shri  Narayanankutty  Menon:

 {Shri  के,  J.  Rao:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 364  on  the  22nd  May,  957  and  state
 the  number  of  employees  and  workers
 in  textitle  mulls  affected  by  closures
 and  closure  notices  durmg  the  first
 six  months  of  957

 The  Minister  of  Commerce  (Shri
 Kanungo).  The  number  of  workers
 affected  by  the  mulls  actually  closed
 down  during  the  first  sx  months  of
 957  38  6812,  The  number  of  workers
 who  will  be  affected,by  the  mills
 under  closure  notice  is  8,350
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 we  स.

 *2e  श्यो  रूप  भारायरत  :  कया  बालश्िज्य
 wer  उद्योग  मंत्री  यह  बताने  की  छुपा  करेंगे
 कि

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने
 केन्द्रीय  सरकार  और  प्रशुल्क  प्रायोग  से

 च्चुकं  सीमेट  का  मूल्य  बढाने  की  अनुमति
 मांगी  है  ,

 (ख)  यदि  हा,  तो  राज्य  सरकार
 किस  झाथार  पर  मूल्य  बढाने  का  अनुरोध
 कर  रही  है  ,  भौर

 (ग)  केन्द्रीय  सरकार  ने  इस  विषय
 में  क्या  निवयय  किया  है  ?

 उद्योग  मस्तों  दथ्मा  मपुमाई  झाह )
 (क)  जी,  हा  ।

 (ख)  तथा  (ग)  सीमेंट  के  विभिन्न
 उत्पादनो  को  जिनमें  चुर्क  कारवाना  भी
 शामिल  हूँ,  दिये  जाने  वाले  मूल्यों  मे ंसशोधन
 करने  का  सारा  सवाल  प्रशुल्क  आयोग  को
 सौंप  दिया  गया  हैं  और  झायोग  श्रब  भी  इस
 मामले  की  जाच  पडताल  कर  रहा  है  |

 Publication  of  Gandhiji’s  Works

 २[  Shri  Jhulan  Sinha:
 Shri  Heda:

 if  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  answer  given  to  Starred  Ques-
 tion  No.  303  on  the  23rd  August,  3956
 and  state  the  progress  made  in  the
 scheme  of  pubhshing  the  complete
 works  of  Mahatma  Gandhi’

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Further
 material  has  been  collected  and  the
 manuscript  of  the  first  volume  is  get-
 ting  ready  for  fhe  press.

 \  JULY  3957  Written  Answers  3.404

 wa  ब्राइकास्टिंग  स्टेझरों  का  खोला  जाना

 श्,  थमो  विभूति लिख  :  कया  सूचना
 और  प्रतारस्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  सरकार  ने  नये  ब्राइकास्टिंग
 स्टेशन  खोलने  के  बारे  में  कोई  निश्चित  नोति
 बना  ली  हूँ  ;  प्रोर

 (ख)  यदि  हा,  ठो  उस  का  स्वरूप

 क्‍या  है?

 सूचना  और  प्रसारण  मर्जी  (डा०  कंस-

 कर)  (क)  धौर  (ख)  नये  प्रसार  केन्द्र
 खोलने  के  कुछ  मोटे  भ्रसूल  है  ।  केन्द्र  ऐसी
 जगहों  पर  खोले  जाते  हैं  जो  या  तो  राज्यों  की
 राजघानिया  हो  भ्रथवा  सस्कृति  भौर  भाषा  के
 विचार  से  उनका  कोई  विशोष  महत्व  हो  ।
 लेकिन,  झनुभव  से  पता  चला  हूँ  कि  भ्रपवाद

 छोड़कर  थोड़े  केन्द्रों  स ेभौर  अधिक  शक्तिशाली

 ट्रासमीटरों  द्वारा  ज्यादा  अच्छा  कार्यक्रम
 प्रसारित  किया  जा  सकता  है  और  अधिक

 विस्तृत  पैमानें  पर  भौर  दूर  तक  सुना  जा
 सकेगा  oT  भ्रब  केन्द्रों  के  कार्यक्रमों  का एकी  करण
 तया  ययासम्भव  केन्द्रों  का  भी  एकीकरण
 करने  की  कोशिश  की  जा  रहो  है  ।  ऐसे  क्षेत्रो
 को  छोड  कर  जिन  की  विशेष  आावश्यकताये

 हैं  जैसे  भादिम-जाति  क्षेत्र,  न्य  स्थानों  में

 नये  केन्द्र  जोलने  की  कोई  योजना  नहीं  है  ।

 Consumption  of  Electricity  by  Gov-
 ernment  of  India  Offices  in  Delhi

 *82,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Mimster  of  Works,  Housing
 and  Supply  be  pleased  to  state.

 (a)  the  amount  of  electricity  con-
 sumed  by  the  Government  of  India
 Offices  in  Delhi  during  ‘1958-57;  and

 (b)  whether  in  view  of  the  heavy
 consumption  of  electricity  by  Gov-
 ernment,  the  Central  Government
 Propose  to  set  up  their  own  genera-
 ting  sets  in  Delhi?
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 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anti  K,
 Chanda):  (a)  The  snformation  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  Lok  Sabha

 (b)  The  question  is  under  consi-
 deration

 Lemongrass  Oil!

 #33,  Shri  Bishwanath  Roy.  Wi!  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state  whether  it  is  a
 fact  that  Indian  export  of  lemongrass
 oi]  to  US  markets  has  been  adver-
 sely  affected  recently?

 The  Minister  of  Commerce  (Shri
 Kanungo):  No  Sir  Our  exports  to
 USA  have  in  fact  shown  an  in-
 crease  A  statement  giving  statisti-
 cal  data  is  placed  on  the  Table  of
 Lok  Sabba  {See  Appendix  I!
 annexure  No  4]

 State  Information  Ministers’
 Conferences

 Shri  §  C.  Samanta.  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state.

 (a)  how  many  Conferences  of  State
 Information  Ministers  were  held  since
 ‘1947,

 (b)  the  decisions  taken  in  the  last
 Conference  and  where  it  wgs  held,

 (०)  whether  according  to  the  deci-
 sions  of  one  of  those  Conferences  a
 Proposal  to  the  effect  that  by  March
 1956,  a  total  of  28,500  community
 radio  sets  would  be  installed  by  State
 Governments  under  the  subsidy
 Scheme,  has  been  carried  out,  and

 (d)  the  number  of  such  sets  instal-
 led  in  States  so  far  State-wise?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Three

 o  The  last  Conference  was  held
 at  New  Delhi  on  the  8th  January,
 855  The  topics  considered  and  the
 decisions  taken  at  the  Conference
 ‘were  incorporated  in  the  press
 release  issued  by  the  Press  Informa-
 tlon  Bureau  on  the  &th  January,
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 ‘1955,  a  copy  of  which  is  laid  on  the
 Table  [See  Appendix  I,  annexure
 No  5]

 (c)  No  decision  to  this  effect  was
 taken  at  any  of  these  Conferences

 (a)  A  statement  showing  the  number
 of  community  receiving  sets  supphed
 to  States  for  installation  upto  3lst
 March,  957  :s  placed  on  the  Table  of
 Lok  Sabha  {See  Appendix  4
 Annexure  No  5]

 Registration  of  Handlooms

 35.  Shri  S.  द  Ramaswamy’  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  what  is  the  final  count  of  regis-
 tered  handlooms,

 (b)  how  many  of  them  belong  to
 cooperative  and

 (ce)  how  it  compares  with  the
 figures  of  the  Kanungo  Committee's
 report?

 The  Minister  bf  Commerce  (Shri
 Kanungo)  (a)  10,  15,  878,  upto  the
 end  of  June,  ‘1957,  This  is  not  the  final
 figure  as  registration  work  has  not
 yet  been  completed

 (b)  This  information  is  not  being
 collected  under  the  registration
 order

 (c)  Does  not  arise  at  this  stage  in
 view  of  reply  to  part  (a)
 Slum  Clearance  in  Rajasthan  State

 *38.  Shri  D.  C,  Sharma:  Will  the
 Minater  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state

 (a)  whether  Rajasthan  Government
 have  submitted  any  scheme  for  the
 clearance  and  improvement  of  slums
 in  Rajasthan  State,  and

 (b)  af  so,  the  details  thereof?
 The  Deputy  Minister  of  Works,

 Houxigg  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (9)  In  ‘1956,  the
 Rajasthan  Government  forwarded
 some  tentative  slum  clearance  pro-
 poeals  drawn  up  by  a  number  of
 Municipal  Boards  The  State  Govern-
 ment  themselves  stated  that  the
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 proposals  required  revision  and  that
 they  had  directed  the  Municipal  Boards
 to  revise  them  in  conformity  with  the
 Slum  Clearance  Scheme  of  the  Gov-
 ernment  of  India  These  revised
 proposals  are  still  awaited  from  the
 State  Government.

 Sate  Industry

 Shri  झ,  P.  Nayar:  Wull  the
 Minister  of  Commerce  and  Indusctry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  257  on  the
 27th  May,  957  and  state  whether  the
 figures  of  profits  have  since  been
 asked  for  or  furnished  by  the  Indian
 Jute  Mill  Associations  pertaining  to
 the  year  955  and  1956?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  information  is
 being  collected

 Coal  Mine  Workers

 2,  Shri  V.  P,  Nayar:  Will  the  Minis-
 ter  of  Labour  and  Employment  be

 pleased  to  lay  on  the  Table  a  state-
 ment  containing  the  information  ask-
 ed  for  in  regard  to  Wage  bills  and
 bonus  paid  to  Coal  Mine  Workers  in
 Unstarred  Question  No.  249  dated  the
 27th  May,  957°

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Complete  informa-
 tion  is  still  not  available.  A  state-
 ment  will  be  placed  on  the  Table  of
 Lok  Sabha  when  available

 Graphite

 Shri  द  ह  Nayar:
 hri  Easwara  Iyer:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  quantity  of  graphite  pro-
 duced  in  India  at  present;  and

 {b)  the  estimated  requirinent  of
 graphite  and  graphite  products  at
 the  end  of  the  Second  Five  Year
 Plant
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 The  Minister  of  Industry  (Shri
 Manubhal  Shah):

 (a)  ‘1954,  *«  1,479  tons
 3955  ««  1,618  tons
 ‘1956 ..  oe  Not  available.

 (b)  Graphite:  3,000  tons  per  year.
 Graphite  products:  2,000  tons  per

 year
 (hke  crueifie  furnace  parts  etc).

 Vitamins

 Shri  V.  P.  Nayar:
 ae  Shri  Easwara  Iyer:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  posi-
 tion  of  the  production  of  Vitamins  in
 India  as  at  present  and  the  value  of
 Vitamins  so  produced?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  l.  Vitamin  ‘A’  Shark
 Liver  Ou  which  as  rich  in  vitamin  ‘A’
 is  being  produced  in  the  country  by
 three  Government  factories  situated  at
 Bombay,  Kozhikode  and  Trivandrum.
 The  production  of  these  factories
 during  the  last  two  years  has  been  as
 follows

 4

 Year  Quantity  Value  (Rs.)
 955  27,158  Gall.  6,51,792
 956  59,500  ,,  ‘14,29,416

 Government  have  also  approved  two
 Schemes  for  the  manufacture  of  syn-
 thetic  vitamin  ‘A’  starting  from  lemon
 grass  otl  which  38  indigenously  avail-
 able.  A  production  of  30  million  m.u.
 of  vitamin  ‘A’  per  annum  valued  at
 Rs.  50,00,000  is  envisaged  in  each  of
 these  schemes

 2  Vitamin  ‘B-12

 One  firm  has  been  granted  a  heence
 under  the  Industries  (Development
 and  Regulation)  Act,  95l  for  the
 manufacture  of  vitamin  B-i2  with  a
 capacity  of  .2  Kg  per  annum  valued
 at  Rs.  12,37,000.  The  firm  is  expected
 to  commence  production  by  March,
 1958.
 3,  Vitamin  Bl,  82,  B6.  C  &  D.

 A  scheme  submitted  by  a  firm  for
 the  manufacture  of  these  vitaming  is
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 the  folowing  quantities  28  now  under
 consideration.

 Vitamin  Quantity  Value  (Rs.)
 Br  Ig  tons  per  annum  85,35,0C0
 B2  2  5  »  >»  8,80,000
 86  0.46  +  9  ह  I2,36,000
 द  60  »,  ४  ”  58,00,000
 Dd  3OQ  ss  Fre  0  -27;00,000

 Tota)  91,51,0c0

 The  question  of  producing  some  of
 these  vitamins  under  the  National  In-
 dustrial  Development  Corporation  35
 being  examined  ,

 Nicotinie  acid  and  amide

 Licences  under  the  Industries  (De-
 velopment  and  Regulation)  Act  to
 produce  the  above  vitamins  with  a
 capacity  of  5  tons  per  annum  has
 been  issued  to  two  firms  One  of
 them  has  already  started  production

 Heavy  Industry  Projects

 Shri  द  ह  Nayar:
 Shri  Easwara  Iyer.

 Wn)!  the  Minister  of  Planning  be
 pleased  to  lay  on  the  Table  of  the
 House  a  statement  showing

 5

 (a)  the  projects  in  Heavy  Industry
 started  or  allotted  to  each  State  under
 the  First  and  Second  Five  Year  Plans,

 (b)  the  capital  invested  by  Q)  the
 Central  Government,  (a)  the  State
 Governments  and  (in)  Private  Sector
 so  far,  and

 (a)  the  per  capita  investment  ४9
 the  Central  Government  m  Heavy
 Industry  in  each  State?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  to  (c)  Three
 statements  are  laid  on  the  Table  of
 Lok  Sabha  furnishing  the  required
 information  so  far  as  available  [See
 Appendix  I,  annexure  No  6)

 Statement  I  indicates  the  heavy  in-
 dustrial  projects  started  or  proposed
 in  each  State  under  the  First  and
 Second  Five  Year  Plans
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 Statement  II  indicates  the  break-up
 of  investment  on  heavy  industrial  pro-
 jects  by  the  Central  and  State  Gov-
 ernments  and  by  the  private  sector.

 Statement  III  shows  the  per  capita
 investment  by  the  Central  Govern-
 ment  in  Heavy  Industries  in  each
 State  The  per  camta  imvestment  is
 worked  out  on  the  basis  of  the  total
 investment  divided  by  the  population
 in  each  State

 Housing  Schemes

 (Shri  Ram  Krishan:
 {  Shri  Radhelal  Vyas:

 Will  the  Minster  of  Works,  Housing
 and  Supply  be  pleased  to  state

 (a)  the  total  amount  of  loans  and
 grants  given  to  States  during  ‘1956-57,
 under  various  Housing’  schemes,
 scheme-wise  and  State-wise  separate-
 ly,  and

 (b)  the  total  amount  allocated
 during  the  current  year  State-wise
 and  scheme-wise  separately?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  A  statement
 giving  the  information  sought  3  lad
 {See  Appendix  I,  annexifre  No  7]

 Plantation  Labour  Housing  Scheme

 8.  Shri  Ram  Krishan:  will  the  Mnni-
 ster  of  Works,  Housing  and  Supply  be
 pleased  to  state

 (a)  the  names  of  the  States  which
 have  introduced  Plantation  Labour
 Housing  Scheme  so  far,  and

 (b)  the  total  number  of  apphcations
 received  so  far  from  mdividual
 planters  State-wise?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  State  of  Kerala  and
 the  Tripura  Administration  have  80
 far  introduced  the  Plantation  Labour
 Housing  Scheme

 (b)  Kerala  44
 ‘Fripura  oe



 ३477  Written  Answers

 Mlegal  Entry  of  Pakistanis

 ®  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  persons  who
 crossed  the  border  between  West

 Bengal  and  the  East  Pakistan  without
 passports  during  ‘1957,  so  far,

 (b)  the  number  of  persons  convict-
 ed;  and

 (९)  the  number  of  cases  still  pend-
 ang?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (c)  The  information  is
 being  collected  from  the  State  Gov-
 ernment  and  will  be  placed  on  the
 Table  of  Lok  Sabha  when  available

 Conch  Shells

 10.  Shri  Keshava:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  what  is  the  total  value  of  import
 of  Conch  Shells  into  our  country  for
 the  years  ‘1954-55,  ‘1955-56,  and  ‘1956-
 57;  and

 (b)  the  steps  Government  have
 taken  to  improve  the  mdustry  locally
 in  the  country”

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No  separate
 figures  for  Conch  Shell  as  such  are
 available  but  the  following  statement
 shows  the  import  of  Conch  Shells  and
 Cowries  country-wise  dunng  the  years
 1954-55  and  1955-56  and  956-57:—

 (Value  in  300०  Ra)
 {Dec (Apr  )

 Countries  1954-55,  ‘1955-56  1956-57

 ves.  43  22  8
 Colony  37  ar

 —_
 17  27  48 I

 Ceylon’  a  मे
 Rest  18  1  नि

 Total  247  528  306

 (b)  Information  28  bemg  collected
 from  State  Governments,  and  will  be
 placed  on  the  Table  of  Lok  Sabha
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 Mica  Mines

 2l.  Shri  Keshava:  Will  the  Minister
 of  Labour  and  Employment  be  pleased
 to  state  the  amount  of  compensation
 paid  to  the  injured  and  to  the  heirs  of
 the  persons  killed  in  the  accidents
 which  occurred  in  Mica  Mines  in  India
 in  19567

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  information  is
 not  available

 Displaced  Persens  from  East  Pakistan

 i2.  Dr.  Ram  Subhag  Singh:  Will  the
 Mnnister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state  what
 faclities  for  farming  have  been  pro-
 vided  to  the  families  of  displaced  per-
 sons  from  East  Pakistan  settled  on
 farmland”

 The  Parliamentary  Secretary  to  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  (Shri  ह  ७  Naskar):  In
 addition  to  allotment  of  agricultural
 land,  displaced  agriculturist  famulies
 are  given  financial  assistance  for  con-
 struction  of  a  homestead,  purchased  of
 bullocks,  fodder,  seeds,  manure  and
 implements  The  displaced  famules
 are  also  given  maintenance  assistance
 to  cover  the  period  from  the  time  of
 their  dispersal  to  the  colony  sites  till
 tire  first  harvest

 तरल  स्वर्स

 १३.  थी  बाजपेवी  :  कया  वाणिज्य  तथा
 खचोग  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  विदेशों  से
 तरल  स्वर्ण  के  झ्लायात  पर  पूर्ण  प्रतिबन्ध
 लगा  चिया  गया  है  ;

 (ख)  क्‍या  इस  प्रतिबस्ध  का  साभ
 उठा  कर  तरल  स्वर्ण  के  देशी  निर्माताओं  ने
 अपने  मूल्यों  में  भारी  वृद्धि  कर  दी  है  जिस

 के  फलल्मकृप  कांच  की  भुूड़ियां  तैयार  करने
 वालो  के  सम्मल  बड़ी  कठिनाई  पैक  हो  मई

 है  ,  भौर
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 (a)  यदि  हा,  तो  इस  विषय  में  सर-

 कार  का  क्‍या  कार्यवाही  करने  का  विज्ञार

 हैँ!

 जारिषण्य  मंत्री  (भी  कानसवो)  (+)
 जी,  हा।

 (ख)  जी  नहीं,  सरकार  की  जानकारी

 में  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  |

 Quarters  for  Class  IV  Servants

 Cm  Shri  8.  C.  Samanta:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state

 (a)  when  the  decision  was  taken  to
 electrify  the  quarters  of  Class  IV
 employees  m  Delhi  and  New  Delhi
 and

 (b)  the  number  of  quarters  that
 have  been  electrified  so  far?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  In  October,  952

 (b)  3941

 Quarters  for  Class  [TV  Employees
 1s.  Shri  8.  C.  Samanta:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  902
 on  the  i3th  December,  ‘1986,  and  state

 (a)  how  many  of  the  780  quarters
 for  Class  IV  employees  have  been
 electrified,

 (b)  how  many  quarters  other  than
 class  IV  quarters  in  that  locality  have
 been  electrified  since  December,  1955,
 and

 (e)  whether  25  Daftry  and  22  Peon
 Quarters  at  Aliganj  (Lod:  Colony)
 have  since  been  repaired  and  electri-
 fied?

 है;  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Ohanda):  (a)  450

 (bd)  Nil

 (९)  No

 8  JULY  967  Written  Answers  34Im

 Smuggling  of  Animals  to  Goa
 16.  Shri  Assar:  Will  the  Prime

 Minister  be  pleased  to  state
 (a)  whether  Government  are  aware

 of  the  fact  that  a  large  number  of
 animals  are  sent  to  Goa  Territory  by
 unlawful  means,  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  stop  this?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  Government  are
 aware  that  attempts  are  made  ६०
 smuggle  hve  stock  to  Goa  m  an  un-
 authorised  manner

 (b)  Smuggling  has  shown  a  mark-
 ed  decrease  in  recent  months  because
 of  the  stringent  measures  taken  by  the
 Special  Reserve  Police  and  Customs
 authorities  These  measures  include
 constant  patrolling  of  the  frontiers  of
 Goa  and  strict  surveillance  of  known
 smugglers

 Second  Five  Year  Plan  of  Tripura
 07.  Shri  Dasarathe  Deb:  Will  the

 Minister  of  Planning  be  pleased  to
 state

 (a)  how  much  money  has  been
 spent  during  ‘1956-57  under  d:fferent
 heads  of  the  Second  Five  Year  Plan
 for  Tripura;

 (b)  how  many  new  posts  have  been
 created  in  Tripura  under  the  Second
 Five  Year  Plan  during  the  same
 period,  and

 (९)  whether  the  progress  of  the
 Second  Five  Year  Plan  for  Tripura:
 has  been  satisfactory”

 The  Deputy  Minister  of  Planning
 (Shsi  S.  N.  Mishra):  (a)  and  (b)  In-
 formation  is  being  collected  from  the
 Tripura  Adrmunistratation  and  will  be
 placed  on  the  Table  of  the  House  as
 soon  as  it  is  received

 (cy  Does  not  anise

 Jute  Mills

 38.  Shri  8.  N.  Dwivedi.  Will  the
 Minister  of  Commerce  and  Indusizy
 be  pleased  to  state

 (a)  whether  Government  have  any
 proposal  to  establish  jute  mulls  in  alF
 the  jute-growing.  Slates  m  India,  andi
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 {b)  whether  any  heence  have  been
 issued  for  the  location  of  a  jute  mull

 an  Orissa?

 The  Minister  of  Commerce  (Shri
 Sanungo):  (a)  No,  Sir

 (b)  No,  Sir

 Industrial  Development  of  Orissa

 19,  Shri  Panigrahi:  Wil)  the  Minis-
 rer  of  Planning  be  pleased  to  state  the
 schemes  for  industrial  development
 proposed  to  be  undertaken  during  the
 Second  Five  Year  Plan  period  in
 Onssa  State  under  Central,  State  and
 private  auspices?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  A  Statement  is

 aid  on  the  Table  of  the  House  [86९
 Appendix  I,  annexure  No  8  ]

 Export  of  Hides  and  Skins

 20.  Shri  N.  है.  Munisamy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  exporters
 af  hides,  skins  and  kips  are  given
 financial  assistance  on  long  term
 arrangements  by  Government?

 The  Minister  of  Commerce  (Shri
 Kanungo):  No,  Suir.

 Dispiaced  Persons  in  Tripura
 2i.  Shri  Dasaratha  Deb:  Will  the

 “Minister  of  Rehabilitation  and  Mino-
 wity  Affairs  be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  any  notice  from  the  Secretary,
 Trmpura  United  Refugee  Committee,
 Khowa  Branch,  m  the  month  of
 June  957  for  starting  Satyagraha  on
 certain  demands  of  the  Displaced  Per-
 sons;

 {b)  if  so,  what  are  these  demands,
 and

 (c)  the  action  Government  are
 taking  thereon’

 The  Parliamentary  Secretary  to  the
 “Minister  of  Echabilitation  and  Mino-
 tity  Affairs  (Shri  ह  o  Naskar):  (a)
 Yes

 (०)  A  statement  hsting  these  de-
 ‘mands  is  pleced  on  the  Table  of  Lok
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 Sabha
 No  9]

 {See  Appendix  I,  annexure

 (c)  The  demands  are  under  exami-
 nation  by  the  Tripura  Admunistration.

 Imports

 22.  Shri  Narayanankutty  Menon:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  the  total  amount  spent  for  im-
 porting  capital  machinery  and  other
 materials  during  the  years  1955-86
 and  1956-57,  and

 (b)  what  amount  was  spent  for
 amportung  luxury  arheles  including
 motor  cars  and  parts  of  automobiles
 during  the  same  period?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (४)  (1956-57

 ‘1955-56  (April—December  956)
 (Rs  _  crores)  (Rs  crores)
 0  308  6

 (b)  A  statement  showing  the  im-
 port  figures  of  goods  which  are  con-
 sidered  “luxury  goods”  is  laid  [See
 Appendsx  I,  annexure  No  10  }

 Manufacture  of  Salt

 23.  Shri  Pramathanath  Banerjee:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state’

 (a)  whether  he  is  aware  that  the
 Sea-side  south  of  Contal  in  Ramnagar
 Thana  35  the  fittest  place  for  salt
 manufacture  in  West  Bengal,  and

 (b)  3f  so,  whether  any  action  25
 proposed  to  be  taken  in  the  matter  for
 the  location  of  a  salt  factory’

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b)  Conditions
 prevailing  un  Contai  are  favourable
 for  the  location  of  a  large-scale  salt
 factory,  and  the  question  of  establish-
 ing  one  or  more  units  for  salt  pro-
 duction  m  the  area  38  being  examined
 by  the  Salt  Commissioner  in  cansul-
 tation  with  the  Government  of  West
 Bengal
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 Mill-made  and  Power-loom  Clieth

 24.  Shri  Jadhav:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  what  difference  Government
 make  between  the  mill-made_  cloth
 and  the  power-loom-made  cloth;  and

 (b)  whether  Government  are  con-
 templating  to  extend  the  excise  duty
 to  the  power-loom  made  cloth?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  only  distinction
 between  cloth  produced  by  Mills  and
 by  powerlooms  factories  is  that  the
 marking  regulations  applicable  to  the
 former  do  not  apply  ४०  the  latter.
 Excise  duty  is  levied  on  mill-made
 cloth  on  square  yard  basis,  and  on
 powerloom  cloth  on  loom  basis.

 (b)  Does  not  arise,  as  powerloom
 cloth  produced  in  factories  employing
 more  than  4  powerlooms  is  already
 subject  to  excise  duty.

 Khadi  and  Village  Industries

 25.  Shri  Kalika  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  of  India
 ‘have  made  any  rules  for  the  grant  of
 loans  and  subsidies  to  institutions,
 societies  and  trusts  for  assisting  them
 to  start  and  run  Khadi  and  Village
 industries,  specially  the  new  Ambar
 Charkhs  manufacture  and  production
 of  yarn  therefrom;

 (b)  if  so,  the  nature  of  such  rules;
 (c)  what  loans  and  subsidies  have

 so  far  been  granted  to  institutions,
 societies,  and  trusts  in  various  States
 of  India  and  how  they  have  been
 utilised;  and

 (d)  whether  District  Planning  Com-
 mittees,  District  Magistrates  or  any
 responsible  authority  of  the  districts
 are  required  to  report  about  the  status
 of  such  bodies  before  grant  of  loans
 agg.  subsidies  and  whether  there  are
 supervisory  agencies  of  the  Ali  India
 Khadi  .and  Village  Industries  Board
 or  Commission  to  look  into  the  proper
 utilisation  of  such  funds?
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 The  Minister  of  Commerce  (Shri.
 Kanungo):  (a)  Yes,  Sir.

 (b)  A  copy  of  the  loan  rules  is
 [Placed  in  Library.  See  No.  S  0i—/
 57]

 The  terms  and  conditions  governing
 subsidies  or  grants-in-aid  have  been
 laid  down  for  different  aspects  of
 each  industry.  ‘These  are  admissible
 mainly  for  supply  of  improved  im-
 plements,  rebates  on  sales  of  khadi
 and  products  of  other  village  indus-
 tries,  training,  research  and  publicity.
 The  recepients  are  required  to
 maintain  proper  accounts  and  to  sub-
 mit  in  due  course  statements  of
 audited  accounts  to  show  that  funds
 have  been  utilised  for  the  purposes
 for  which  they  were  sanctioned.

 (c)  The  amounts  disbursed  up  to  the
 3ist  March,  1967  were  as  follows:—

 LOANS
 Kpali  Other
 including  _  village

 SUBSIDIES
 Khadi  Other
 including  village

 Ambar,  Industries  Ambar.  Industries.

 (Rs,  in  Lakhs)
 875-21  229°7  1438-14  246°33

 The  amounts  includes  those  disburs-
 ed  by  the  All  India  Khadi  and  Village
 Industries  Board  either  through  its
 recognised  institutions  or  its  own
 agencies  in  certain  areas.  The
 amounts  also  include  the  fund  utilis-
 ed  by  the  Board  for  trading
 operations.

 The  Khadi  and  Village  Industries
 Commission  has  a  system  of  internal
 audit  which  checks  the  accounts  of
 the  recognised  institutions  and  en-
 sures  that  funds  have  been  spent  on
 Purposes  for  which  they  were
 sanctioned.  Accounts  of  some  of  the
 institutions  for  the  years  ‘1953-54,  1954-
 55,  1955-56  and  1956-57  have  been
 audited  and  utilisation  certificates
 issued.  For  the  rest  auditing  is  still
 in  progress.

 (d)  District  authorities  are  not  usu-
 ally  consulted  about  the  status  of  in-
 stitutions  etc.  which  apply  for
 financial  assistance.  Such  assistance,
 however,  is  made  available  only  to
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 the  institutions  recognised  by  the
 Commission  and  which  are  registered
 under  the  Registration  of  Societies
 Act  860  The  Commission  ensures
 the  supervision  of  proper  utiligation  of
 funds  through  its  zonal  officers  and
 internal  audit  parties.

 नसमरअ  गो  मिस्त,  उज्जेग

 २६  थी  राबेलास  ब्याव  क्या  शम
 मौर  रोजगार  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  उज्जैन  की  नज़रझली  मिल्स
 किस  तारीख  को  बन्द  हुई  ,

 (@)  इस  के  फलस्वरूप  कितने  मजदूर
 बेरोजगार  हो  गये  ,  प्रौर

 (ग)  हल  मजदूरों  को  रोजगार  दिलाने
 के  लिये  क्‍या  कार्यवाही  की  जा  रही  है  ?

 अम  उपमंत्रो  (शो  आाविंद  ाी)

 (क)  २१  जून,  १६५७

 (ख)  5५६३  ॥

 (ग)  टेक्स्टाइल  कमिश्नर  इस  सम्बन्ध
 में  प्रावश्यक  कार्यवाही  कर  रहे  है  1,

 Cement  Factory

 27,  Shri  Doraiswami  Goundar:  Will
 the  Minister  of  Commerce  and  Indus-
 ty  be  pleased  to  state  whether  there
 ig  any  proposal  to  start  a  cement
 factory  at  Krishnagim  and  at  Harur
 taluk,  Salem  District,  Madras  during the  Second  Five  Year  Plan  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  An  application
 under  the  Indusries  (Development  and
 Regulation)  Act,  95  for  setting  up  a
 Cement  Factory  in  Salem  District  has

 been
 recelved  and  35  under  consider-

 a

 35  JULY  987  23420
 42  hrs.

 DEATH  OF  DR  A  N  SINHA

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Dr.  A  N.
 Sinha  who  died  on  the  5th  July,  1987,
 at  Patna  at  the  age  of  7)

 Dr  Sinha  was  a  member  of  the
 Central  Legislative  Assembly  from
 935  to  937  and  in  ‘1937,  he  was
 elected  to  the  Bihar  Legislative  As-
 sembly  He  became  the  Finance
 Minister  in  the  Bihar  Ministry  in
 937  and  held  that  office  till  his  death.

 The  House  will  jon  with  me  in
 conveying  our  condolences  to  the
 members  of  his  family  The  House
 may  stand  in  silence  for  a  couple  of
 minutes  to  express  its  sorrow

 The  Members  then  stood  in  silence
 for  two  minutes

 MOTIONS  FOR  ADJOURN-
 MENT

 Proposep  strike  or  P  &  T  EM-
 PLOYEES

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  tabled  by
 Shn  Sadhan  Gupta  It  reads

 “The  failure  of  the  Government
 to  redress  the  grievances  of  the
 employees  of  Post  and  Telegraph
 Department,  as  a  result  of  which,
 a  General  Strmke  of  such  emplo-
 yees  is  to  take  place”

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  May  I  clanfy  the
 position?  (Interruptwns)

 Mr.  Speaker:  I  thought  there  was  8
 change  of  portfolios

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Sahaduer  Shas-
 stei):  I  have  recenved  a  number  of  ‘call
 attention’  notices  and  also  a  number
 of  short  notice  questions  on  this  sub-
 ject  If  you  will  permit  me,  I  shal}
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 make  a  full  statement  in  a  day  or  two
 I  do  not  think  the  adjournthent  motion
 should  be  considered  before  the  House
 hears  my  statement

 Mr.  Speaker:  The  bon  Munister  will
 make  q  statement  in  a  day  or  two  I
 do  not  know  how  we  can  discuss  an
 adjournment  motion  relating  to  a
 prospective  strike  Anyhow,  measures
 have  to  be  taken  An  adjournment
 motion  does  not  seem  to  be  a  proper
 method  of  drawing  the  attention  of
 the  Government  Of  course,  during
 the  period  of  negotiations,  there  wil)
 be  demands  on  one  side,  the  other
 side  wil]  try  to  meet  them,  but  if  the
 demands  are  excessive,  it  may  not
 Both  are  possible  Therefore,  it  is
 too  early  to  censure  the  Government
 for  what  they  have  done  or  not  done
 Also,  in  view  of  the  fact  that  the  hon
 Minister  will  make  a  statement  with
 regard  to  all  the  ‘call  attention’  notices
 and  short  notice  questions,  surely  he
 wil]  take  note  of  what  35  mentioned
 in  this  adjournment  motion  also  and
 make  a  full  statement,  so  as  to  avoid,
 if  possible,  any  threatened  strike

 ‘This  is  a  very  important  matter  and
 TI  am  sure  the  Government  will  give
 sufficient  information  Thereafter,  we
 sh.ll  see  what  is  necessary

 So  far  as  the  adjournment  motion
 is  concerned,  I  do  not  think  it  is
 necessary  for  me  to  give  my  consent
 to  it

 Shri  Sadhan  Gupta  (Calcutta-East):
 It  may  be  held  over  till  the  Minister
 makes  his  statement

 Mr.  Speaker:  It  is  unncessary  He
 will  make  his  statement  Thereafter,
 if  necessary,  we  will  have  a  discus-
 sion

 Shri  द  ह  Nayar  (Quilon)  For  that,
 another  notice  will  be  necessary

 Mr.  Speaker:  Notice  of  an  adjourn-
 ment  motion  is  not  the  only  course
 open  There  are  many  other  notices
 that  can  be  given  under  the  rules

 Shri  Ssdhan  Gupta:  The  position  38
 such

 Mr.  Speaker:  The  hon  Munister  has
 agreed  to  make  a  statement  Let  us
 wait  and  see  what  will  happen  It  is
 not  necessary  that  discussion  should
 take  place  on  an  adjournment  motion
 There  are  many  other  methods  where-
 by  attention  can  be  drawn  and  a  dis-
 cussion  can  take  place  I  will  certainly
 consider  all  reasonable  requests  for  a
 discussion,  if  such  a  discussion  is
 necessary,  after  the  statement  is  made

 Shri  V_  P.  Nayar:  Do  we  take  it
 that  the  Minister  has  accepted  the
 short  notice  questions?

 Mr.  Speaker:  Yes,  he  will  answer
 all  of  them

 Shri  Lal  Bahadur  Shastri  Perhaps
 if  I  make  a  statement,  the  short  notice
 questions  could  be  accepted  as  ordi-
 nary  questions

 Shri  ्,  P.  Nayar:  In  regard  to  a
 ‘call  attention’  motion,  we  cannot  put
 questions  If  the  Minister  is  prepared
 to  accept  the  short  notice  questions,
 we  will  wait

 Mr.  Speaker  I  shall  forward  all
 the  short  notice  questions  and  also
 the  ‘call  attention’  notice  to  him  He
 will  make  a  comprehensive  statement
 I  will  keep  all  these  notices  pending
 In  case  any  further  elucidation  is
 necessary,  I  will  admit  them  as  short
 notice  questions,  subject,  of  course  to
 his  accepting  them

 PROPOSED  STRIKE  OF  CTO  EMPLOYEES

 Shri  Sadhan  Gupta:  I  am  not  press-
 ing  this  motion,  as  it  is  settled

 Mr.  Speaker:  The  CTO  dispute  is
 settled

 Proposep  STRIKE  BY  CENTRAI  GOVERN-
 MENT  EMPLOYEES

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  tabled  by
 Shri  S  A  Dange  and  Shn  A  K.
 Gopalan  It  relates  to

 “The  situation  arising  out  of  the
 reported  decision  of  various  orga-
 nisations  of  Central  Government
 employees  to  g0  on  strike”
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 CBs (Pandit  G.  B.  Pant):  87,  this  ४  a
 very  vague  sort  of  motion-—‘arising
 out  of  the  reported  decision  of  various
 organisations  of  Central  Government
 employees  to  go  on  _  strike’  The
 Movers  are  not  even  sure  if  any  deci-
 sion  has  been  taken  by  the  organisa-
 tions,  nor  has  any  motion  been  made
 of  these  oragnisations,  nor  as  to  when
 and  why  they  are  going  on  stmke  I
 personally  hope  that  in  spite  of  this
 notice,  they  will  not  be  incited  to  go
 on  strike  I  hope  that  the  Central
 Government  servants  fully  realise  that
 the  country  is  at  present  engaged  in  a
 big  undertaking  and  the  only  way  to
 raise  the  emoluments  or  to  provide
 additional  amemties  and  camforts  for
 the  people  of  this  country,  including
 those  who  today  have  the  privilege  of
 occupying  offices  as  public  servants,  35
 by  increasing  production  Anything
 that  tends  to  hamper  it,  anything  that
 tends  to  create  a  deadlock  to  paralyse
 public  hfe  or  to  interfere,  directly  or
 indirectly,  with  the  processes  of  pro-
 duction,  will  come  in  the  way  of  all
 that  the  Government  may  like  to  do
 for  sts  own  employees  In  fact,  no
 one  else  is  more  interested  m  the  con-
 tentment  of  the  Central  employees
 than  the  Government  itself

 Seeing  that  the  employees  of  State
 Governments  are  getting  very  low
 salaries,  the  Government  Ras  gone  out
 of  its  way  even  to  assist  them  There
 is  such  a  vast  discrepancy  between
 the  salaries  which  the  State  Govern-
 ment  servants  are  getting  and  which
 our  Central  employees  are  getting
 But  we  are  anxious  to  remove  all
 grievances  and  to  do  all  we  can  for
 the  betterment  and  enrichment  of  the
 hfe  of  our  employees  No  Govern-
 ment  can  be  more  anxious  to  serve
 its  servants  than  ourselves

 So  I  hope  that  while,  so  far  as  this
 adjournment  motion  ३35  concerned,  it
 is  altogether  out  of  order,  the  appeal
 that  I  am  making,  I  believe  on  behalf
 of  all  Members  of  this  House,  will
 be  listened  to  by  the  members  of  our
 services

 5.  A.  Dange  (Bombay  City-
 ntral):  May  I  point  out  that  when

 the  hon  Minister  of  Communications
 took  note  of  the  notice  of  strike  of  the
 Posts  and  Telegraphs  employees,  it
 was  not  a  vague  notice,  nor  was  the
 answer  very  vague?  But  when  my
 motion  refers  to  other  organisations
 also,  I  do  not  know  why  it  suddenly
 becomes  ‘vague’  Anyway,  such  9
 reply  to  this  serious  adjournment
 motion  would  rather  be  more  of  an
 inenting  factor  than  any  activities  of
 any  organisations

 But  I  would  request  the  Home
 Minister  to  take  note  of  the  notices
 that  are  really  being  served  I  just
 wanted  to  move  it  because  the  thing
 should  be  looked  into  in  the  spirit  in
 which  he  38  proposing,  before  such  a
 ‘vague’  thing  becomes  a  concrete  fact
 of  a  strike  I  want  the  Government  to
 look  into  that  before  a  serious  strike
 takes  place  That  is  why  I  drew  the
 attention  ‘through  the  adjournment
 motion

 Mr.  Speaker.  It  does  not  appear
 from  what  the  hon  Minister  has
 stated  that  he  has  received  any
 notice  of  intending  strike  from  any
 organisation,  nor  does  the  notice  of
 the  adjournment  motion  refer  to  any
 such  notice  In  a  fluid  state—even
 if  notices  should  have  been  served—
 when  negotiations  are  going  on,  any
 discussion  on  the  floor  of  the  House
 accusing  Government  of  having  done
 or  not  having  done  something  would
 seriously  stand  in  the  way  of  an  ami-
 cable  settlement  Hon  Members
 who  are  interested  may  try  to  put
 short  notice  questions  and  try  to
 elicit  what  exactly  the  Government
 is  doing  or  going  to  do

 In  these  circumstances,  I  do  not
 think  it  1s,  proper  for  me  to  give
 consent  to  this  adjournment  motion.

 This  disposes  of  No  6  also  given
 notice  of  by  Shri  Vajpayee
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 HIARTAL  OF  WHOLESALE  TRADERS  IN

 Dem  *

 Mr.  Speaker:  Then,  there  is  another
 adjournment  motion—

 “fo  discuss  the  situation  aris-
 ing  out  of  the  continued  hartal
 of  wholesale  traders  in  Delhi  fol-
 lowing  the  Government's  refusal
 to  exempt  the  Union  Territory
 of  Delhi  from  the  purview  of
 Inter-State  Sales  Tax”

 This  has  been  given  notice  of  by
 Shri  Assar  I  do  not  know  whether
 people  can  go  on  a  hartal  if  there  35
 any  measure  of  taxation  What  does
 the  hon  Minister  say?

 Pandit  G.  B.  Pant:  I  am  sorry  that
 some  of  the  traders  of  Delhi  should
 have  gone  on  a  hartal  I  want  the
 business  in  Delhi  to  thrive,  and  every
 trader  to  make  a_  reasonable  profit
 too  So,  apart  from  the  merits  of  this
 question,  I  am  sorry  that  they  should
 have  gone  on  strike  or  hartal  If
 anything,  the  hartal  has  hampered
 and  not  facilitated  the  solution  of  the
 problem  I  know  that  hartals  have
 been  associated  with  Sales  Tax  im-
 Position  in  other  places  But,  here,
 the  hartal  has  been  organised  in
 order  to  secure  exemption  from  a  tax
 which  1s.  applicable  to  the  entire
 country

 I  have  been  giving  thought  to  the
 matter  and  I  would  lke  to  make  a
 reasonable  concession  in  order  to
 enable  the  trade  of  Delhi  to  be  car-
 ried  on  in  a  satisfactory  way  with
 due  regard  to  the  interests  of  other
 States  so  that  all  may  prosper  and
 all  may  thrive  Even  if  anything  75
 done  it  will  not  be  done  because  of
 the  hartal  but  in  spite  of  it  And,  if
 the  hartal  continues,  it  is  just  possible
 that  the  atmosphere  may  not  be  aval-
 able  in  which  one  can  apply  his  mind
 Gispassionately,  in  a  detached  way
 and  in  sympathy  with  the  subject
 So,  I  think  this  concession  that  is
 being  sought  can  be  thought  of  in  a
 Proper  atmosphere  But  I  on  my  part have  been  trying  to  give  the  utmost
 attention  to  it

 I  have  discussed  it  with  the  mem-
 bers  of  the  Advisory  Commuttee  of

 Delhi  who  are  Members  of  Parhament
 for  days  and  days  auu  also  with
 some  representatives  ui  tne  wade  |
 am  sorry  that  in_  spite  of  that  the
 hartal  should  have  been  organised  and
 notice  of  this  motion  should  have
 been  given  It  is  altogether  out  of
 order,  altogether  uncalled  for  and  not
 likely  to  help  those  who  have  either
 induced  the  Mover  to  put  it  or  wHo
 have  considered  it  advisable  to  adopt
 the  course  of  having  a  procession  or
 going  in  for  a  hartal  The  country
 wants  to  tackle  ail  its  problems  m  a
 rational  way  and  not  under  pressure

 Mr  Speaker:  In  view  of  the  state-
 ment  of  the  hon  Mhunister  I  do  not
 think  I  am  called  upon  to  give  my
 consent  All  that  the  hon  Member
 wanted  evidently  was  to  draw  the  at-
 tention  of  the  House  to  the  fact  that
 public  may  suffer  on  account  of  the
 hartal  [I  am  sure,  if  this  is  his  point
 of  view,  the  Government  will  make
 arrangements  to  take  over  all  trade

 Consent  ts  not  given  to  this  motion

 NON-LOcATION  OF  On  REFINERY  IN
 ASBAM

 Mr.  Speaker  There  is  another  ad-
 journment  motion  by  Shri  Hem  Barua
 and  another  hon  Member  It  is  to
 discuss—

 “The  wide-spread  and  grave
 unrest  and  highly  explosive  situa-
 tion  in  Assam  consequent  on  the
 unjust  action  of  the  Government
 of  India  refusing  to  locate  the
 proposed  Oil  ReMery  in  Assam”

 If  Government  takes  a  decision  to
 have  an  ou  refinery  elsewhere,  then
 another  State  will  go  on  stnke  Like-
 wise  if  a  steel  plant  is  not  located
 somewhere  in  Madfas  that  part  may
 go  on  stnke  and  30  on

 Shri  Hem  Barua  (Gauhat:)  It  is
 not  like  that,  Sir  It  is  the  legitimate
 demand  of  the  people  of  Assam  to
 have  the  Oil  Refinery  located  there
 But  now  information  has  come  that
 the  Government  of  India  had  made
 an  alternative  proposal  of  not  locating.
 the  refinery  there

 I  find  that  the  Assam  Assembly
 passed  two  resolutions  unanimously,
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 (Shr:  Hem  Barua]
 both  by  the  Government  and  the  Op-
 position,  demanding  the  oil  refinery
 in  Assam  because  it  १83  the  o2]  there
 that  has  to  be  refined  I  find  that  the

 »Government  of  India  have  become  a
 victim  in  the  hands  of  the  British
 monopolists  as  the  Assam  On  Com-
 pany  Particularly  they  do  not  want
 at  therein  that  State  because  they
 do  not  want  the  people  of  that  State
 to  benefit  There  is  an  agitation  there
 And,  on  the  l5th  of  July,  today,  there
 is  going  to  be  an  All-Assam  agitation
 —not  a  hartal  but  an  agitation—and
 this  is  also  the  demand  of  the  Assam
 Government  And,  it  may  so  happen
 that  the  Members  from  Assam  both
 of  Parliament  as  well  as  the  Members
 of  the  State  Assembly  might  resign

 -en  bloc  The  situation  there  is  hke
 that  and  that  is  why  I  have  brought
 this  adjournment  motion  before  the
 House

 Mr.  Speaker:  Has  the  hon  Munster
 anything  to  say”

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya).  If  the  inten-
 tion  of  the  hon  Member  is  to  draw
 the  attention  of  the  House  to  this
 question,  I  would  welcome  this  oppor-
 tunity  of  saying  something  on  this,  but
 I  do  not  know  why  the  decision  of
 Government  involving  such  highly
 technical  and  economic  questions
 should  create  a  highly  explosive
 situation  .n  Assam  leading  to  dis-
 content  and  agitation

 The  question  of  locating  a  site  for
 the  establishment  of  a  refinery  for  ex-
 ploiting  the  crude  o:l  of  Naharkhatia
 was  before  the  Government  for  some
 time  and  they  gave  full  consideration
 to  all  the  aspects  involved  m  this  Ques-
 tzon,  especially  the  views  expressed
 by  the  Assam  Government  received
 great  attention  The  decision,  how-
 ever,  could  no  longer  be  postponed
 because  by  doing  so  the  production

 oft  crude  oil  would  be  delayed  It  3s,
 therefore,  true  that  the  Government
 thave  taken  a  decision  to  locate  the
 @roposed  refinery  at  Barun:  in  Bihar

 Knowing  the  wishes  of  the  leaders  of
 Assam  as  we  do,  the  Government
 would  have  been  glad  to  locate  this
 refinery  in  Assam  if  technically  and
 economically  it  could  have  been  &
 feasible  proposition

 The  Assam  Government  have  been
 pressing  for  a  fresh  examination  of
 this  question  and  a  deputation  from
 Assam  consisting  of  important  Cong-
 ressmen  met  our  Minister  for  Educa-
 tion  and  Scientific  Reserch  sometime
 back,  who  assured  them  that  the  Gov-
 ernment  would  be  too  willing  to  con-
 sider  any  fresh  point  in  this  connec-
 tion,  and,  at  the  same  time,  Govern-
 ment  would  welcome  an  opportunity
 to  explain  fully  to  the  representatives
 of  the  Assam  Government  the  reasons
 that  led  them  to  take  the  decision  in
 favour  of  Barun:

 I  learn  that  another  deputation
 fiom  Assam  !s  coming  to  Deth:  to  meet
 the  Prime  Minister  I  assure  the
 House  that  we  are  always  open  to
 conviction  and  from  that  point  of  view
 we  shall  be  able  to  exchange  views
 on  this  matter  with  the  Government
 representatives  of  Assam

 Shri  Hem  Barua:  If  our  experts
 made  a  report,  it  does  not  mean  that
 they  have  ruled  out  the  possibilty  of
 Gauhati,  which  is  one  of  the  three
 places  mentioned  in  the  Report  The
 Expert  Committee  report  says  that  it
 has  taken  the  technical  and  economic
 factors  into  consideration  and  the
 demand  of  the  people  is  written  off  or
 tried  to  be  written  off  hike  this
 because  the  Assam  00  Company  does
 not  want  the  0०)  refinery  there  and
 they  do  not  want  the  people  there
 to  harvest  any

 Mr.  Speaker:  We  are  not  going  in-
 to  the  merits  here

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  Sir,  we  are  not  discussing,  I
 take  it,  the  merits  of  this  question
 which  are  largely  dependent  upon
 technical,  economic,  financial  and  de-
 fence  reasons
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 All  kinds  of  considerations  have  to
 be  considered.  Mainly,  the  proposi-
 tion  as  to  how  this  can  be  done  for
 the  advantage  of  Assam  as  well  as  for
 the  rest  of  the  country—that  78  a
 question  which  we  are  always  pre-
 pared  to  discuss  and  consider  But,
 surely,  an  economic  consideration  or
 a  consideration  from  the  point  of  view
 of  technology  35  not  facilitated  by
 hartal,  however  strong  the  expression
 of  views  might  be  We  cannot  change
 the  economics  in  this  way  In  fact,  a
 certain  doubt  arises  :f  a  complicated
 plant  can  be  established  where  har-
 tals  may  constantly  arise  and  prevent
 such  working

 Shri  Hem  Barua:  It  is  not  a  ques-
 tion  of  hartal,  Sir

 Mr.  Speaker:  l  am  not  allowing  any
 discussion  on  this  Such  matters  as
 this,  as  to  where  a  particular  indus-
 try  ought  to  be  located  or  not,  can-
 not  form  the  subject-matter  of  an
 adjournment  motion  Even  if  the
 House  35  so  inclined  to  give  its  opi-
 nion  or  even  decision  that  it  ought  to
 be  located  in  a  particular  place,  the
 question  is  how  far  it  can  hamper  the
 hands  of  Government  which  will]  have
 to  take  technical  advice  and  so  on
 Information  on  such  matters  can  be
 eheited  by  means  of  Ca}]  Attention
 notice,  they  can  get  a  statement  and
 then  discuss  with  the  Government  I
 am  not  called  upon  to  give  my  con-
 sent  to  this

 Shri  T.  K.  Chaudhuri  (Berham-
 pore)  On  a  point  of  oider  May  I
 point  out  that  we  are  discussing  here
 the  question  of  admissibility?  And
 if  the  charge  leyelled  by  the  hon
 Member  s  at  all  true,  that  the  consi-
 deration  of  the  profits  of  the  Assam
 Oui  Company  has  played  some  part  in
 the  decision  that  the  Government  has
 taken,  surely  it  is  a  very  serious  mat-
 ter  ry

 Shri  Jawaharial  Nehru:  In  fact,  it
 has  not  The  Government  has  absolu-
 tely  nothing  to  do  with  that  In  fact,
 Government  would  act  adversely  to
 any  such  suggestion,

 Mr.  Speaker:  Nobody  is  here  to  pro-
 tect  the  interests  of  the  Assam  Oil
 Cempany  So  far  as  the  adjournment
 motion  iS  concerned,  the  charge
 against  the  Government  35  that  it  has
 not  located,  or  does  not  propose  to
 locate,  the  plant  in  Assam  That  is
 not  a  matter  which  should  form  the
 subject-matter  of  an  adjournment
 motion  As  a  matter  of  fact,  every
 imdustry  has  to  be  located  somewhere,
 and  then  we  will  have  a  sees  of  ad-
 jJournment  motions  §  Therefore,  I  am
 not  called  upon  to  give  my  consent  to
 this

 Shri  Hem  Barua:  Sir,  I  want  to  ab-
 stain  from  the  House  I  just  came  to
 move  this  motion  We  withdraw

 Mr.  Speaker:  The  hon  Member  does
 not  require  my  leave  to  abscnt  him-
 self  from  this  House

 (Shri  Hem  Barua  and  Shri  Amjad
 Al:  then  left  the  House  )

 ALLIGED  HARASSMENT  OF  BubpHIST
 Converts

 Mr.  Speaker:  Then  Shr:  B  C  Kam-
 ble  has  given  notice  of  an  adjourn-
 ment  motion  to  discuss  “the  large-
 scale  mass  harassment  of  the  Buddhist
 converts  through  social  boycotts,  as-
 saults  on  their  persons,  and  dire
 threats  to  their  property  and  women
 folk  at  Rayura,  Hmgol:  and  numerous
 villages  in  North  Satara  district  in
 the  Bombay  State,  violating  the
 Fundamental  Right  of  Freedom  of
 Religion  oe

 Is  3६  not  purely  a  matter  of  law
 and  order  and  a  State  subject?  Hon
 Members  can  go  to  the  High  Court
 there  or  to  the  Supreme  Court

 Shri  B.  0.  Kamble  (Kopargaon):
 The  Bombay  State  have  not  taken
 any  steps  m  spite  of  al]  these  boycotts,
 assaults  and  harassment,  Therefore
 I  am  requesting  that  the  House  should
 take  some  steps  by  appointing  an  all-
 party  committee  to  enquire  into  the
 matter  Because,  this  question  of  so-
 cial  boycotts  and  other  kinds  of
 harassment  is  a  very  serious  one,  and
 the  entire  life  of  this  community  is
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 {Shri  8.  C,  Kamble]
 brought  to  a  stand-still.  That  is  why
 I  have  brought  forward  this  adjourn-
 iment  motion.

 Mr.  Speaker:  It  is  purely  a  matter
 of  law  and  order  relating  to  the  Bom-
 bay  State,  however  important  it
 might  be  so  far  as  Fundamental
 Rights  are  concerned.  There  is  the
 Tigh  Court  and  the  Supreme  Court  to
 which  cases  can  be  taken  for  safe-
 guarding  the  Fundamental  Rights.
 Parliament  is  not  a  court  of  justice
 so  far  as  maintenance  of  Fundamental
 Rights  is  concerned,  nor  has  it  got
 an  appellate  jurisdiction  over  the
 States.  Under  these  circumstances  I
 am  sorry  I  cannot  give  my  consent  to
 this.  Both  of  them,  that  is  Adjourn-
 ment  Motion  Notices  Nos.  7  and  8,  are
 rejected.

 Foop  Situation  IN  Eastern  U.P.
 Mr.  Speaker:  The  next  one  is  in

 the  name  of  Shri  Shibban  Lal  Saksena.
 I  need  not  hear  him  again.  He  has
 been  raising  this  matter  again  and
 again—“the  utter  failure  of  the  Gov-
 ernment  to  take  any  substantial  steps
 whatsoever  to  tackle  the  extremely
 grave  food  situation  in  Gorakhpur.
 Deoria,  Basti  and  other  districts  of
 astern  U.P.”  In  some  part  of  India  ००
 the  other  there  is  always  a  serious
 food  situation  from  time  to  time.  This
 has  come  up  before  the  House  on  one
 other  occasion.  Food  situation  gene-
 rally  is  a  State  subject.  And  when-
 ever  a  State  wants  the  aid  of  the
 Cen‘-»  and  the  Centre  has  refused  it.
 and  done  so  improperly,  then  possibly
 in  some  other  form  the  matter  can  be
 brought  before  the  House.  I  am  not
 called  upon  to  give  my  consent  to  this
 adjournment  motion—either  to  this
 (No.  9)  or  to  No.  10.

 Mr.  Speaker:  No,  ll  is  regarding
 the  notice  of  strike  by  the  National
 Federation  of  Post  and  Telegraph
 Employees  Union,  and  No.  2  is  about
 the  hartal  by  the  traders  of  Delhi.

 Shri  8,  N.  Dwivedy  (Kendrapara):
 I  do  not  press  it  (No.  12).

 Mz.  Speaker:  That  is  covered  by  No.
 ra

 The  House  will  now  take  up  normal
 work,

 at  रामतो  र्म  (रेंव,र॒या।)  :  भ्रष्यक्ष

 महूं-दय,  एक  टेडजोर्नमेंट  मोशन  मेर।  भो

 हे  1
 Mr.  Speaker:  I  have  disposed  of

 both.

 Hon.  Members  will  kindly  observe
 this.  There  is  no  time-limit  for  the
 submission  of  an  adjournment  motion.
 Till  !  o’clock  any  hon,  Member  can
 hand  over  his  notice  of  adjournment
 motion  to  the  Secretary  and  to  the
 Minister  concerned  and  to  the  Speaker.
 I  shall  try  to  dispose  of  such  of
 them  as  I  am  able  to  before  coming
 here—I  have  to  come  and  sit  here;  I
 may  not  have  sufficient  time.  There-
 fore,  as  much  as  I  am  _  806  to  go
 through,  I  shall  bring  on  that  day.
 Such  of  them  as  I  am  nof  able  to  go
 through  in  the  Chamber  I  will  bring
 on  the  next  day,  The  hon.  Member
 has  given  the  notice  in  Hindi,  I  take
 it.  I  am  getting  a  translation.  I  shall
 find  out  what  it  is  and  dispose  of  it
 tomorrow.

 श्रो  रामजी  बर्मा  :  उसके  हिन्दी  में  होने
 के  लय  ण  उपक्ष,  तो  नहीं  होने  5५  हेए

 Mr,  Speaker:  Very  well,

 PAPERS  LAID  ON  THE  TABLE
 Notrric  v":n*:s  UNDER  INSURANCE  AcT

 The  Minister  of  Finance  (Shri  T,  प्
 Krishnamachari):  Sir,  I  brg  to  lay  on
 the  Table  a  copy  of  each  of  the  Notifi-
 catinas  Nos.  S.R.O,  १666  and  S.R.0.
 1667,  dated  the  25th  May,  1957,  under
 sub-section  (2)  of  section  20  of  the
 Insurance  Act,  1938.  [Placed  in
 Library.  See  No.  S-93/57]
 DrcrstonNS  ON  RECOMMENDATIONS  OF

 D.V.C.  Enquiry  CoMMITTER
 *Report

 The  Minister  of  Irrigation  and
 Power  (Shri  s.  K.  Patil):  Sir,  I  beg
 to  lay  on  the  Table  a  copy  of  the
 statement  containing  Decisions  on  Re-
 commendations  Nos,  68  arid  69  of  the
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 Damodar  Valley  Corporation  Enquiry
 ‘Committee  Report.  [Placed  in  Library
 See  No.  S-94/57)

 AMENDMENTS  TO  ADMINISTRATION  OF
 Evacugs  Property  (CENTRAL)

 Ruies

 The  Parliamentary  5207९  879  to  the
 Minister  ‘of  Rehabilitation  and  Mino-
 rity  Affairs  (Shri  P.  S.  Nasker):  Sur,
 on  behalf  of  Shr:  Mehr  Chand  Khanna
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (4)  of  Section  56  of  the  Ad-
 ministration  of  Evacuee  Property  Act,
 1950,  a  copy  of  the  Notification  No
 SRO,  667  dated  the  2nd  March,  1957,
 naking  certain  amendments  to  the

 Administration  of  Evacuee  Property
 (Central)  Rules,  1950.  [Placed  in
 Library  See  No  S-95/57}
 ANNUAL  Report  AND  ACCOUNTS  OF

 HiNDUSTAN  HOUSING  FAcTORY
 (Private)  LIMITED

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  Sir,  I  beg  to  lay  on  the
 T  ible,  under  sub-section  (l)  of  Sec-
 tion  639  of  the  Companies  Act  1956,
 a  copy  of  the  Annual  Report  and
 Accounts  of  the  Hindustan  Housing
 Factory  (Private)  Limited  for  the
 vear  ending  35  July,  956  [Placed
 an  Library  See  No  S-96/57]

 REPORT  OF  REHABILITATION  FINANCE
 ADMINISTRATION

 The  Deputy  Minister  of  Finance
 (Shri  B.  RB.  Bhagat):  Sir.  I  beg  to  lay
 on  the  Table,  under  sub-section  (2)  of
 section  8  of  fhe  Rehabilitation
 Finance  Administration  Act,  1948,  a
 copv  of  the  Report  of  the  Rehabilita-
 tion  Finance  Administration  for  the
 half  year  ended  the  3ist  December.
 956  [Placed  in  Library  See  No
 S-97/57]
 STATEMENT  SHOWIN  PROGRESS  OF

 ACTION  TAKEN  UNDER  SECTION  34(lA)
 (OF  THE  INDIAN  INCOME-TAx  Act

 The  Deputy  Minister  of  Finance
 Shri  8.  R.  Bhagat):  Sir,  I  beg, to  lav
 on  the  Table  a  copy  of  the  statement
 showing  progress  of  action  in  cases

 dealt  with  under  section  34(A)  of
 the  Indjan  Income-Tax  Act,  1922,  upto
 3ist  May,  ‘1957,  in  pursuance  rf  an
 assurance  given  on  the  8th  Septem-
 ber,  954  during  the  discussion  on  the
 Indian  Income-Tax  (Amendment)
 Bill,  954  [Placed  mn  Library.  See
 No  S-93/57]
 AMFNDMENTS  TO  THE  CENTRAL  EXCISE

 RULES

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Sir,  I  beg  to  lay
 on  the  Table,  under  section  38  of  the
 Centra!  Excises  and  Salt  Act,  1944,  a
 copy  of  each  of  the  following  Notifi-
 cations  making  certain  further  amend-
 ments  to  the  Central  Excise  Rules,
 944

 reo)  SRO  ‘1591,  dated  the  l6th  May,
 ‘1957,  and

 (2)  SRO  ‘1767,  dated  the  Ist  June,
 957  *

 [Placed  in  Library  See  No  S-99/57]

 CORRECTION  OF  ANSWER  TO  SUP-
 PLEMENTARY  QUESTION

 The  Deputy  Minister  of  Planning
 (Shri  S_N,  Mishra):  Sir,  with  vour
 permission  I  would  like  to  correct  a
 statement  which  I  made  m  reply  toa
 supplementary  arising  out  of  Starred
 Question  No  2  today  The  time-fimit
 for  the  submission  of  the  annual
 plans  by  the  States  in  complete
 details,  is  the  end  of  Mav  and  not  the
 end  of  March

 PRESIDENT’S  ASSENT  TO  BILLS

 Secretary:  Sir  I  lay  on  the  Table
 the  following  four  Bills  passed  bv  the
 Houses  of  Parhament  during  the  First
 Session  of  Second  Lok  Sabha  and
 assented  to  by  the  President  since  a
 report  was  last  made  to  the  House  on
 the  13th  Mav,  4957

 (l)  The  Provisional  Collection  of
 Taxes  (Temporary  Amend-
 ment)  Bull,  1957,
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 (2)  The  Copyright  Bill,  987

 (3)  The  Appropriation  (No,  3)  Bull,
 957

 (4)  The  Central  Sales  Tax  (Amend~-
 ment)  Bill,  957

 I  also  lay  on  the  Table  copies,  duly
 authenticated  by  the  Secretary  of
 Rajya  Sabha,  of  the  following  six
 Bills  passed  by  the  Houses  of  Par-
 hament  during  the  First  Session  of
 Second  Lok  Sabha  and  assented  to
 by  the  President  since  a  report  was
 last  made  to  the  House  on  the  3th
 May,  2957

 q@M  The  Essential  Commodities
 (Amendment)  Bull,  957

 (2)  The  Life  Insurance  Corporation
 (Amendment)  Bull,  957

 (3)  The  Industrial  Disputes  (Amend-
 ment)  Bull,  957

 (4)  The  Reserve  Bank  of  India
 (Amendment)  Bull,  957

 (5)  The  Coal  Bearing  Areas  (Acq-
 uisition  and  Development)  Buil,
 957

 (6)  The  State  Bank  of  India
 (Amendment)  Bill,  957

 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  message  received  from  the
 Secretary  of  Rajya  Sabha

 “In  accordance  with  the  provi-
 sions  of  rule  97  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  directed  to
 enclose  a  copy  of  the  Railway  Pro-
 tection  Force  Bill,  1957,  which  has
 been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  29th  May,
 1957”

 BILL  PASSED  BY  RAJYA  SABHA
 LAID  ON  THE  TABLE

 Secretary:  Sir,  I  lay  the  Railway
 Protection  Force  Bull,  ‘1957,  as  passed
 by  Rajya  Sabha,  an  the  Table  of  the
 House

 Bill
 RESIGNATION  OF  MEMBER

 Mr.  Speaker:  I  have  to  wform  the
 House  that  Shri  R  Venkataraman,  has
 resigned  his  seat  in  Lok  Sabha  with
 effect  from  the  9th  July,  957

 RAILWAY  PROTECTION
 BILL

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  I  beg  to
 move*

 “That  the  Bill  to  provide  for  the
 constitution  and  regulation  of  a
 Force  called  the  Railway  Protec-
 tion  Force  for  the  better  protec-
 tion  and  security  of  railway  pro-
 perty  be  taken  into  considera
 tion”

 FORCE

 As  Members  are  aware,  Railways
 have  their  own  Watch  and  Ward  De-
 partments  for  safeguarding  their  pro-
 perty  and  the  goods  entrusted  to  them
 for  carriage  The  Watch  and  Ward
 Departments  functioning  on  the  Rail-
 ways  have  hitherto  been  handicapp:  ‘

 by  lack  of  adequate  powers  and  well
 defined  status  as  also  of  a  proper  sense
 of  discipline  to  fulfil  their  primary
 functions  of  protecting  Railway  pro-
 perty  and  of  property  entrusted  to
 Railways  for  transport  The  Railways
 have  during  these  years  incurred
 heavy  losses  on  account  of  theft  and
 piiferage  of  Railway  property  and  of
 payment  of  quite  a  large  number  of
 compensation  claims  preferred  against
 them

 The  proposed  legislation  75  designed
 to  bring  about  a  radical  change  in  the
 functioning  of  this  Department,  which
 is  being  re-designated  as  the  Railway
 Protection  Foree,  so  as  to  achieve
 quick  and  effective  results  It  enables
 the  personnel  of  the  Force  to  be
 brought  under  a  special  set  of  disci-
 phnary  rules  aqd  confers  on  them,
 under  certain  conditions,  powers  of
 arrest  and  search  without  warrant
 Moreover,  the  Railway  Protection
 Force  thus  re-organised  could  provide,
 in  times  of  need,  stitaole  assistance  tm

 *Moved  with  ‘the  recommendation  of  the  President,
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 the  Government  Railway  Police  who
 are  charged  mainly  with  the  responsi-
 Dility  for  overall  maintenance  of  law
 and  order  m  Ratiway  premises

 The  total  strength  of  the  Force,  ain-
 cluding  officers,  as  70  steod  on  Ist  April
 1956,  numbered  36,630  for  all  the
 Railways  and  the  total  expenditure
 incurred  amounts  to  Rs  237  crores,

 per  annum  The  Bill  by  itself  will  not
 result  m  any  additional  expenditure
 being  incurred  on  the  maintenance  of
 the  force,  as  the  intention  of  the  pro-
 posed  legislation  35  primarily  to  give
 the  Force  an  improved  status  so  that
 it  can  function  more  efficiently

 The  Bill  was  taken  up  for  conside-
 ration  in  the  Rajya  Sabha  on  29th  May
 957  and  passed  with  some  munor
 modifications

 Shri  Mohamed  Imam  (Chitaldrug)
 May  I  seek  a  clarification?  The  hon
 Minister  was  pleased  to  say  that  this
 Bill  does  not  result  in  any  extra  ex-
 penditure  But  according  to  the  Bill  a
 number  of  posts  are  going  to  be
 created  including  an  Inspector  General
 of  forces  Do  not  all  these  appoint-
 ments  come  under  the  item  ‘Expendi-
 tuie’?  What  I  want  to  know  is,  are
 fiesh  appointments  going  to  be  created
 under  the  Bill?

 Shri  Shahnawaz  Khan:  These  offi-
 cers  are  already  there  As  I  said,  we
 are  going  to  carry  out  a  large  scale
 re-organization  It  may  be  that  we  will
 reduce  the  strength  in  certain  places
 but  all  these  will  be  covered  by  the
 re-organization

 Mr.  Speaker:  What  he  says  is  this:
 This  Bill  has  got  the  effect  of  incur-
 ring  some  expenditure  from  the  Con-
 solidated  Fund  and  8  statement  to
 that  effect  ought  to  be  made  to  the
 House  A  statement  of  the  financial
 effect  and  what  *  ८  implications  are
 and  so  on  ought  to  be  given  The
 classes  of  officers  are  there  The
 House  cannot  vote  without  having  a
 knowledge  of  what  exactly  the  amount
 will  be  that  has  to  be  spent  Other-
 wise,  they  may  feel  that  it  is  not
 necessary  to  have  so  many  classes  of
 officers  and  so  on

 35  JULY  39५7  Protection  Force  Bill  3438

 Shri  A.  C.  Guha  (Barasat):  In  the
 Financial  Memorandum  of  the  Bull
 as  presented  in  the  Rajya  Sabha,  we
 find  that  in  addition  to  the  expen-
 diture  being  incurred  on  the  watch
 and  ward  staff,  there  is  proposal  to
 provide  for  buildings  of  the  Force  on
 an  average  Rs  १0  lakhs  on  each  Rail-
 way  and  I  think  there  are  now  6  or  7
 Railways  For  the  next  five  years  for
 the  buildings  of  the  Force  it  would
 cost  Rs  60  or  70  lakhs

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram)  :  That  does  not  arise
 out  of  this  Bill  What  has  been  men-
 tioned  35  this  that  the  men  are  __al-
 ready  there,  and  the  House  has  __al-
 ready  sanctioned  the  expenditure  for
 that  The  security  forces  have  been
 continuing  for  the  last  3  or  4  years
 So  the  expenditure  that  we  are  claim-
 ing  on  that  has  already  been  sanction-
 ed  by  the  House  and  it  is_  already
 there

 Shri  A.  C  Guha:  If  you  provide
 Rs  40  lakhs  for  building  the  force  in
 each  Railway,  it  would  come  to  Rs  70
 lakhs  That  is  a  new  item

 Shri  Jagyvan  Ram:  That  does  not
 arise  out  of  this  Bill  That  2s  my
 point  The  Force  is  already  there  We
 ere  incurring  expenditure  over  the
 foice  which  also  has  got  the  sanction
 of  Parliament  Both  have  been
 sanctioned

 Shri  C  R  Narasimhan  (Knshna-
 giri)  So  then  that  requirement  38
 fulfilled

 Mr  Speaker:  I  am  informed  that
 the  Financial  Statement  was  submit-
 ted  to  the  other  House  along  with  the
 Bill  In  all  such  cases,  the  financial
 Statement  has  to  be  appended  to  the
 Bill  when  it  is  circulated  to  the  Mem-
 bers  of  this  House  I  am  calling  for
 the  Bill  as  was  introduced  in  the
 other  House  Hereafter  this  will  be
 done  I  am  sure  the  financial  state-
 ment  wil]  be  needed  for  verification.  I
 shall  make  the  original  Bill,  as  wat
 introduced  in  the  Rayya  Sabha  also
 available  to  all  Members  I  beleve
 that  as  soon  as  a  Bill  33  introduced  in
 the  other  House,  copies  of  that  Bilt
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 are  circulated  to  Members  of  both  the
 Houses

 Shri  C.  R.  Narasimhan:  I  think  it
 will  be  a  better  procedure

 Mr.  Speaker:  Of  coulse  it  is  not
 that  they  should  treat  them  indiffer-
 ently  I  shall  see  that  as  soon’  as
 a  Bull  is  introduced  in  the  other  House,
 when  १  comes  to  this  House,  the
 original  along  with  the  Bill  as  passed
 by  the  Rajya  Sabha  will  both  be  cir-
 culated  Hon  Me'nbers  may  know
 what  changes  have  been  effected  here
 and  so  on

 Shri  ron  R.  Narasimhan:  Is  it  propos-
 ed  to  dispense  with  it  now  here?

 Mr  Speaker:  Anyhow,  I  shall  con-
 sider  that  When  a  Bill  comes  here
 from  the  other  House,  we  do  not  in-
 sist  upon  these  formalities  The
 difficulty  can  be  obviated  by  virculat-
 ing  copies  of  the  Bill  as  introduced  m
 the  other  House  That  will  be  the
 best  method  I  shall  place  the
 Motion  before  the  House  for  con-
 sideration

 Shri  A.  0.  Guha:  I  would  lke  to
 mention  here  about  the  timelag  bet-
 ween  the  Bill  being  introduced  in  one
 House  and  its  being  taken  up  for
 consideration  in  the  other  House  5
 sometimes  verv  considerable  it  may
 be  6  o:  8  months  or  even  more  So
 ३  would  be  betier  that  when  the  Bull
 comes  from  the  other  House,  the
 financial  memorandum  and  the  state-
 ment  of  Objects  and  Reasons  should
 also  be  printed  im  the  Bull  as  placed
 an  this  Housc  for  on  ‘deration

 I  hope  you  will  consider  this  sug-
 gestion  In  this  casc,  the  time-lag  is
 so  big  just  a  year  Sometimes,  it
 takes  even  a  year  A  Bill  may  be
 introduced  in  one  House  It  35  not
 possible  to  keep  for  one  yea!  a  copv
 ‘or  reference  when  the  Bil}  comes  up
 for  discussion  m  this  House

 I  give  my  general  support  tothe
 purpose  of  this  Bill  From  the
 evailable  literature  that  I  could  get
 from  the  Parhament  hbrary,  I  find
 that  the  expenditure  incurred  by  the
 Railway  department  on  compensation

 35  JULY  057  Protection  Force  Bitt  34

 of  claims  has  been  increasing  year
 after  year  The  House  will  recollect.
 that  there  was  a  Railway  Corruption
 Enquiry  Committee  According  to  the
 report  of  that  Committee,  the  amount.
 paid  for  claims  and  compensation  in
 3938  was  only  a  little  over  four  lakhs
 of  rupees  In  1953-54,  it  has  gone
 up  to  nearly  three  crores  Some  may
 say  that  the  gross  earnings  of  the
 railways  had  also  gone  up  I  shall
 refer  them  the  increase  in  percentage
 In  ‘1938-39  the  peicentage  of  the
 amount  paid  is  004  of  the  gross
 earnings  while  in  ‘1953-54  the  percent-
 age  has  gone  up  to  06  The  per-
 centage  increase  is  about  26  tims  So
 it  is  a  sezjous  matter

 Il  quite  agree  with  the  Railway
 Minister  that  his  department  is  quite
 conscious  of  the  seriousness  of  the
 aituation  Recently,  there  have  been
 three  enquiries  connected  more  or  less
 with  this  matter  One  was  the  en-
 quiry  by  Shn  Mullick,  another,  by
 Shr:  Brown  and  yet  another  by  Shri
 Ramasam:  Ayyar  The  Railway  Cor-
 ruption  Enquiry  Committee  has  also
 dealt  with  these  matters  So,  there
 have  been  four  enquiries  in  recent
 times

 IT  have  not  bicn  able  to  get  a  copy
 of  the  Mullick.  rcport  That  Com-
 mittee  was  copiously  quoted  in  the
 courst  of  the  debates  in  the  Rajya
 Sabha  I  wiote  to  you  also  about  it

 Mr  Speaker  Is  a  copy  available  in
 the  lbiary?

 Shri  Jagjivan  Ram.  May  I  inter-
 vene’  Perhaps  it  will  cut  short  the
 aigument  This  work  was  entrusted
 to  Shri  Mullick,  Director  of  the  Intelli-
 gxence  Bureau  in  the  Home  Ministry
 The  teport  was  only  for  official  use
 It  is  a  secret  document  Therefore,
 when  the  hon  Member  wrote  to  the
 Railway  Ministry,  we  said  that  we
 could  not  give  a  copy  I  do  not  know
 how  a  Member  of  the  Rajya  Sabha
 quoted  from  it

 Shri  A.  C.  Guha:  Not  only  a  Mem-
 ber  of  the  Rajya  Sabha  quoted  frem it  The  Railway  Corruption  Enquiry
 Committee  also  has  referred  to  that

 report,  on  about  a  dozen  occasions.
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 Mr.  Speaker:  Is  it  not  necessary
 that  the  documents  referred  to  in  re-
 ports  which  are  made  public  should
 also  be  made  available  to  the  Mem-
 bers  of  Parliament?  If  there  is  no
 reference,  that  is  a  different  matter.
 But,  when  it  is  referred  to,  one  should
 know  whether  any  particular  recom-
 mendation  is  wrongly  based  upon  that
 report  or  whether  the  report  has  been
 misread.  The  hon.  Railway  Minister
 says  that  it  is  a  secret  document.
 Then,  it  ought  not  to  have  been
 placed  before  a  Committee  for  one
 purpose.

 Shri  A.  C.  Gnha:  That  report  was
 also  available  to  the  Members  of  the
 Estimates  Committee  and  m  its  26th
 report  there  are  references  to  this
 report.

 Mr.  Speaker:  The  hon.  Minister  will
 kindly  enquire  and  find  out.

 Shri  Jagjivan  Ram:  I  will  look  into
 it.  if  excerpts  have  been  quoted  by
 the  Corruption  Enquiry  Committee  or
 the  Estimates  Committee,  I  shall  con-
 sider  whether  copies  should  not  be
 mude  available  to  the  Members  of
 Parliament.

 Shri  H.  C.  Mathur  (Pali):  It  has  not
 only  been  quoted.  It  has  been  stated
 cleaily  that  the  entire  Bill  is  based  on
 Shri  Mullick  report  and  that  as  a
 matter  of  fact  he  prepared  a  draft  of
 the  Bill  and  that  this  is  just  rerbatin
 copy  of  that  Bill  This  has  been
 stated  by  an  hon.  Member  who  had
 access  to  that  report

 Shri  A.  C.  Guha:  That  is  what  I  was
 also  going  to  refer  The  report  was
 also  available  to  the  Railway  Corrup-
 tion  Enquiry  Committee  and  the  Esti-
 mates  Committee  For  the  last  six  or
 seven  days,  I  have  been  trying  to  get a  copy  The  Parhament  Library  nas
 written  to  them.  They  have  not  given
 any  written  reply  but  on  the  phone
 they  have  said  that  it  is  a  secret  docu-
 ment.  I  do  not  want  to  block  the
 discussion  on  this  Bill  on  this  account.
 I  place  this  matter  before  you  for  your
 consideration  so  that  at  least  in  future
 such  reports  may  be  made  available
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 in  sufficient  numbers  for  reference  by
 Members  of  Parliament.

 As  I  have  said,  the  railway  depart-
 ment  75  quite  aware  of  the  seriousness
 ot  the  situation  and  four  enquiries
 were  made  into  more  or  less  the  same
 matter  by  four  different  committees.
 But,  this  Bill  may  not  quite  meet  the
 purpose  for  which  it  is  meant.  There
 are  already  four  departments  working
 in  the  railways  for  checking  corrup-
 uon  and  other  things:  the  Government
 raulway  police,  the  watch  and  ward,
 the  investigation  organisation  and  the
 special  police  establishment.  The  last
 one  may  not  be  a  railway  department
 but  it  is  also  working  in  the  railway
 depaitment.  In  spite  of  their  working,
 the  claims  and  compensations  have
 been  increasing.  Almost  everybody
 hus  suggested  that  there  should  be
 some  strict  discipline  enforced.  This
 Bill  35  inadequate  for  the  purpose.

 l  find  one  passage  in  the  Brown
 Committee's  report.  It  said  that  there
 should  be  some  drastic  punishment  in
 the  ca.e  of  corruption  or  connivance  at
 or  collusion  with  corrupt  acts  The
 report  says:

 Stoppage  of  passes  or  incre-
 ment.  means  httle  or  nothing  to
 them  ‘They  refer  to  saca  punish:
 ment:  almost  with  contempt”

 That  is  the  language  used  m_  that
 teport  So.  the  Committee  suggested
 that  there  should  be  some  drastic
 ™nishment  in  case  anyone  was  found
 “ngaged  in  corrupt  practices  The
 Railway  Corruption  Enquiry  Com-
 mittee  -the  Kripalani  Comnuttec—also
 ‘veatested  that  the  punishment  should
 be  deterrent,  but  here  we  find  in  some
 clauses  thet  the  punishment  propo-ed-
 i\  only  three  months  simple  imprison-
 ment,  which  I  think  is  quite  inade-
 quate  for  the  purpose.

 By  this  Bill  thev  are  amply  trans-
 forming  the  watch  and  ward  depart-
 ment  into  the  Railway  Protection
 Force.  The  quality  of  the  watch  and
 ward  department  should  also  be
 examined  in  this  connection.  If  the
 watch  and  ward  department  as  it
 exists  now  has  been  condemned
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 repeatedly  by  different  enquiry  com-
 mittees  as  unsuitable  for  the  purpose,
 simply  by  giving  them  a  new  name  or
 giving  them  some  added  power  I  do
 not  think  the  real  objective  would  be
 served  The  Brown  Committee  says

 “The  practice  of  transferring  to
 watch  and  ward  department  totally
 unsuitable  staff  from  other  depart-
 ments  where  they  have  become
 Tedundant  should  be  eschewed  ”

 That  was  the  process  by  which  staff
 was  recruited  to  the  watch  and  ward
 department,  unsuitable  staff  from
 other  departments  were  taken  in  That
 was  not  the  case  only  m  the  case  of
 the  lower  staff,  that  was  also  the  case
 as  regards  those  who  can  be  called
 officers  The  report  of  the  Brown
 Committee  says

 “The  inspectors  do  not  evince
 que  sence  of  responsibility  m  the
 discharge  cf  their  duties,  and  this
 leads  to  the  increase  of  compensa
 tuon  claims  "

 The  same  thing  apphes  to  the  lower
 staff  as  also  to  the  inspecting  staff
 By  simply  tahing  over  the  watch  and
 werd  department  and  giving  them  a
 new  name  I  do  not  think  the  real
 purpose  would  be  served

 This  department  was  constituted
 about  35  vears  ago  That  was  also  on
 the  recommendation  of  a  Committee,  I
 think  the  Railway  Police  Enquiry
 Committee,  in  about  92i  Moreover
 the  Mullick  Committee  has  said  that
 about  80  per  cent  of  the  claims  and
 compensation  cases  are  due  to  internal
 causes,  that  1s  to  say,  due  to  dis-
 honesty  among  the  railway  officials
 includiag  those  of  the  watch  and  ward
 department.  The  Kripalani  Committee
 has  also  upheld  the  view,  that  nearly
 60  per  cent  of  the  claims  and  com
 pensation  cases  are  due  to  internal
 causes  Therefore,  by  simply  taking
 over  the  watch  and  ward  department
 I  do  net  think  the  real  purpose  of  the
 Goveryment  would  be  served

 There  are  certain  other  things  in
 respect  of  which  I  have  given  notice  of

 lo  JULY  957  Protection  Force  Bil  3444

 amendments.  For  each  Railway  the
 entire  recruitment  of  the  staff  is  to
 depend  on  one  official  It  is  the  Chief
 Security  Officer  of  each  Railway  who
 will  recruit  the  entire  staff  I  think
 that  is  a  very  bad  practice  Recently
 we  have  had  occasion  to  notice  in
 another  organisation  that  posts  are
 being  created  simply  at  the  sweet  will
 of  that  organisation,  which  3s  an  auto-
 nomous  body  If  this  statute  gives
 authority  more  or  less  similar  to  that
 of  an  autonomous  body  to  the  Chief
 Security  Officer  to  recruit  staff  I  think
 that  would  be  setting  a  bad  example
 and  it  will  not  lead  to  any  efficient
 working  of  the  organisation

 Clause  7  of  the  Bull  says  that  mem-
 bers  of  the  lower  staff  m  the  proposed
 Police  Force  will  carry  a  certificate
 sho.  ng  that  they  have  been  employed
 in  this  207९6  Force  I  do  not  know
 whether  such  a  certificate  is  carried  by
 the  pohce  or  military  people  Even  if
 that  has  to  be  done  in  this  case,  I  do
 not  know  why  the  senior  officers
 should  be  excluded  from  that  They
 also  should  be  given  such  a  certificate
 to  be  carried  with  them  and  wrrender-
 ed  to  the  office  when  they  quit  the
 service  I  do  not  think  there  should
 b-  «anv  quahtative  difference  im  treat-
 ment  regarding  members  of  the  lower
 rank  and  officers

 W  th  these  few  observations  I  gene-
 rally  give  my  support  to  this  Bill  I
 hope  in  the  course  of  the  second  read-
 ing  some  of  my  amendments  and  those
 submitted  by  other  Members  will  be
 ¢ympathetically  considered  by  the  hon
 Minister  I  expect  that  the  Bull  will
 be  improved  during  the  course  of  the
 discussion  3  this  House,  so  that  it  may
 achieve  the  real  purpose  which  the
 hon  Minister  and  this  House  have  in
 common

 Mr.  Speaker:  May  I  know  how  many
 hon  Members  would  hke  to  participate
 in  the  general  discussion?  I  find  that
 there  are  eleven  Members  May  !  have
 a  rough  idee  as  to  how  long  this  Bil
 will  take  for  general  discussion  and
 for  clause-by-clause  consideration?
 There  are  about  58  amendments  and  2]
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 clauses.  I  think  we  may  give  two
 hours  for  general  discussion  and  one
 hour  fer  clause-by-clause  considera-
 tion.  Let  us  see  if  we  oan  finish  this
 in  three  hours.

 Shri  Bimal  Ghose  (Barrackpore):
 ‘The  umpression  we  had  was  that  the
 time  fixed  was  six  hours.

 Mr.  Speaker:  There  is  no  question  of
 giving  six  hours  for  this  Bill.  We  shall
 try  to  finish  it  teday.  We  will  have
 four  hours  in  all.  We  can  have  24
 hours  for  general  discussion  and  }
 hours  for  clause-by-clause  considera-
 tion.  Therefore,  the  genera)  discussion
 will  conclude  by  I5  30  hours  I  would,
 request  hon.  Members  to  try  and  be
 bmef;  of  course,  they  need  not  leave
 any  important  point  that  they  would
 like  to:  point  out

 Shri  Tangamani  (Madurai):  Mr.
 Speaker,  Sir,  the  hon  Deputy  Minister
 for  Railways  while  introducing  the
 Bij}  has  stated  that  this  Bill  seeks  to
 convert  the  existing  watch  and  ward
 department  into  the  new  organisation
 with  added  powers  The  purpose,  I
 submit,  is  very  laudatory,  but  the
 method  suggested  :5  not  at  all  going  to
 end  m_  success  As  the  previous
 speaker  pointed  out,  the  idea  of  giving
 enlarged  powers  to  the  watch  and
 ward  department  was  conceived  by
 the  Mullick  Committee  and,  if  I  may
 say  so,  that  Committee  in  suggesting
 the  Bull  stated  that  the  compensations
 claimed  from  the  railway  authorities
 were  mainly  due  to  losses  which  may
 be  called  ‘internal’  80  per  cent  of
 the  losses  were  not  due  to  external
 causes  but  due  to  internal  causes
 Corruption,  inefficiency  among.  the
 staff  and  various  other  factors  which
 they  have  mentioned  have  led  to  these
 losses  When  that  is  the  case,  merely
 by  giving  added  powers  to  the  watch
 and  ward  staff  will  the  purpose  be
 served?

 The  Government  of  India  are  now
 seriously  thinking  of  associating  the
 workers  in  the  management  of  the
 various  industries.  Railways,  as  one
 of  the  higgest  nationalised  imduastries,
 may  be  ‘the  starting  point.  Only  today

 18  JULY  1987
 ्

 Protection  Force  BIN  =  3446

 during  the  question  hour  the  hon.
 Deput,  Minster  for  Labour  was
 pleased  to  state  that  m  associating  the
 workers  nationalised  industries  will
 also  be  included  Therefore,  my  sub-
 mission  is  that  the  Bill  as  it  is  con-
 ceived  of  is  not  going  to  serve  the  pur-
 pose  which  has  been  mentioned  in  the
 Statement  of  Objects  and  Reasons

 As  the  previous  speaker  pointed  out,
 there  are  four  departments,  the  Rail-
 way  Police,  the  Watch  and  Ward
 Department  and  two  special  depart-
 ments  If  all  these  four  Departments
 are  not  able  to  check  these  thefts  and
 losses  due  to  these  causes,  J]  am  afraid
 giving  more  powers  to  the  Watch  and
 Ward  will  not  serve  the  purpose.

 33  hrs,

 Having  said  this  I  would  hke  to  go
 into  the  details  of  the  various  clauses
 of  this  Bill  This  morning  I  had  sent
 notices  of  fifteen  amendments  and  I  do
 not  know  whether  those  amendments
 would  be  allowed  to  be  moved  In
 any  case,  though  the  amendments  may
 not  be  allowed,  I  would  lhke  to  men-
 tion  certain  pomts  arising  from  those
 amendments  In  the  first  piace,  there
 appears  to  be  confusion  about  this  new
 protection  force  which  5  going  to  be
 set  up  Clause  3  deals  with  this  Rail-
 way  Protection  Force  which  13°  really
 railway  property  protection  force
 From  sub-clause  (2)  of  clause  3  it  is
 not  clea  whether  these  superior
 officers  would  be  the  existing  officers
 or  a  new  type  of  officers  Clause  4
 adds  further  to  this  confusion  because
 we  find  there  is  the  post  of  an
 laspector-General  which  8  being
 created;  then  there  are  separate  Chief
 Security  Officers,  Security  Officers  and
 Assistant  Security  Officers  How  co-
 ordination  is  going  to  be  brought  about
 among  the  IJnxspector-General,  the
 Chief  Security  Officer  and  the  various
 Security  Officers  and  the  General
 Manager  is  not  very  clear  in  this  Bull.
 So  if  this  Department  7  created
 directly  under  the  General  Manager
 with  an  Inspector-General  and  certain
 subordinate  officers  it  could  be  under-
 stood.  But  how  this  force  is  going  to
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 operate  as  it  38  proposed  to  be  consti-
 tuted  is  not  very  clear

 The  next  pomt  I  would  hke  to
 emphasise  is  the  enormous  powers  that
 are  being  conferred  upon  this  new
 force  These  powers  are  mentioned  in
 clause  2  They  are  given  powers  to
 arrest  without  warrant,  they  are  given
 powers  as  if  any  offence  that  is  likely
 to  be  committed  would  be  a  cognizable
 offence  They  are  also  given  powers
 to  effect  a  search  without  taking  the
 necessary  precautions  When  =  such
 powers  are  given  they  are  likely  to  be
 abused  I  may,  in  this  connection,
 mention  one  instance  <A  worker,  or
 ev  n  @  passenger  when  he  crosses  over
 from  one  side  of  the  railway  station  to
 the  other  side  may  use  the  track  This
 Bull  confers  power,  as  a  precautionary
 measure,  to  arrest  such  persons  These
 extraordinary  powers  which  are  being
 conferred  makes  me  feel  that  the  rail-
 ways  are  now  sought  to  be  converted
 into  a  multary  zone  So,  the  muili-
 tarisation  of  the  railways  i5  taking
 place  .

 The  settled  policy  of  the  Govern-
 ment  is  that  even  in  nzationalised
 industries  the  employees  should  be
 associated,  but  in  the  case  of  the
 railways  mulitarisation  would  take
 place  So,  it  will  be  keeping  a  watch
 not  only  over  the  employecs,  not  only
 over  those  people  who  are  hkely  to
 pilfer,  but  even  the  bona  fide
 passengers.

 Having  said  this  about  the  new
 powers  that  are  being  conferred  upon
 this  force,  I  would  also  like  to  add
 that  this  aew  force  which  is  going  to
 comprise  about  36,000,  ws  going  to  get
 no  protection  at  all,  hke  any  other
 ordinary  citizen  of  the  country  When-
 ever  a  Central  Government  employee
 or  a  railway  employee  seeks  protection
 for  collective  bargaining,  he  has  been
 given  protection  under  the  Indian
 Trade  Unions  Act  and  the  railway
 employees  have  formed  themselves
 irito  several  trade  unions  Here  this
 new  force  which  is  being  created  35
 more  or  less  exempted  from  all  those
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 Acts  which  give  protection  to  the
 employees  I  would  like  to  refer  to
 clause  9  which  says  that  “nothing
 contained  in  the  Payment  of  Wages
 Act,  1936,  or  the  Industnmal  Disputes
 Act,  1947,  or  the  Factomes  Act,  1948,
 shall”  apply  to  the  members  of  this
 force  What  are  these  Acts?  The  Pay-
 ment  of  Wages  Act,  1936,  merely  gives
 protection  to  the  employees  to  the
 extent  of  the  payment  of  wages  No
 employer  whether  it  be  a  Government
 or  a  private  employer,  35  allowed  to
 keep  the  wages  of  those  workers  for  a
 longer  period  than  is  necessary  If
 the  wages  are  approved  for  a
 particular  month  the  worker  has  to  be
 paid  the  wages  on  the  10th  of  next
 month  Where  the  worker  has  not
 been  paid  his  wages,  he  gets  a  remedy;
 he  can  approach  the  Labour  Commis-
 sioner  through  a  petition  and  the
 Labou.  Commissioner  will  make  an
 order  that  the  unpaid  wages  or  the
 delayed  wages  shall  be  paid  Even
 that  piotection  which  has  been  extend-
 ed  to  the  ordinary  worker  ts  being
 denied,  as  soon  as  he  becomes  a  mem-
 ber  of  this  force

 The  Industrial  Disputes  Act  which
 has  been  amended  from  time  to  time
 is  being  extended  to  Central  Govern
 ment  emplovees  Recently  it  was  also
 extended  to  the  Posts  and  Telegraphs
 employees  When  all  the  other  sec-
 tioms  of  workers,  whether  thev  are
 Central  Government  employees,  or
 Provincial  Government  employees,  or
 emplovees  under  private  management
 are  getting  this  protection,  I  do  not
 know  why  these  rights  are  being  taken
 away  so  far  as  these  workers  are  con-
 cerned

 Again  the  workers,  or  membcrs  of
 this  force  have  to  submit  themselves  to
 any  order  of  a  superior  which  358  more
 rigorous  than  obtains  in  the  multary
 My  point  is  that  while  giving  indefinite
 and  enormous  powers  to  this  force  you
 want  to  deny  them  of  even  the  rights
 which  are  extended  to  an  ordinary
 eaatizen

 Lastly  I  would  like  to  submit  that
 already  the  Watch  and  Ward  is  being
 looked  upon  with  suspicion  by  the  rest
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 of  the  employees  The  real  thing  that
 js  needed  38  the  cooperation  of  twelve
 Jakhs  of  railway  employees  for  the
 protection  not  only  of  the  goods
 entrusted  to  them  but  the  protection
 of  the  railway  property  also  I  would
 have  been  happy  ४  the  definition  of
 railway  property  included  not  only
 the  goods  and  many  valuable  property,
 etc,  entrusted  to  them  but  also
 materials  in  the  nature  of  fixtures,  in
 the  nature  of  machmeries,  spare  parts,
 ete  For  the  protection  of  this  pro-
 perty  the  real  thing  that  is  needed  As
 the  cooperation  of  the  employees  The
 willing  cooperation  of  the  employees
 alone  will  be  the  real  protection
 against  these  thefts  and  other  losses

 Ia  conclusion,  I  would  like  to  say
 that  although  Government’s  purpose
 is  laudable,  the  way  the  Bill  has  been
 brought  will  only  cause  suspicion  in
 the  minds  of  members  of  this  force  I
 would  m  this  connection  lhke  to
 mention  clauses  73  and  22  I  suggest
 that  these  clauses  will  have  to  be
 deleted  If  the  amendments  that  I
 have  given  are  allowed  to  be  moved
 such  of  the  amendments  as  can  be
 accepted  may  also  be  accepted  when
 the  Bill  3s  taken  up  for  the  second
 reading

 Shri  D.  C  Sharma  (Gurdaspur)  The
 first  observation  that  I  want  to  make
 on  this  Bill  is  that  the  genera)  prov:
 sions  of  the  Bill  are  not  so  significant
 as  the  provisions  given  under  clause
 2i,  so  far  as  the  rule  making  power  3५
 concerned  I  feel,  therefore,  that  this
 Bill  suffers  from  a  great  deal  of  vague-
 ness  I  should  say  that  it  has  been
 Prepared  in  a  hurry  and  the  various
 implications  of  this  Bill  have  not  been
 taken  into  account

 For  instance,  I  find  that  there  is  no
 Provision  as  to  the  classes,  grades,
 remuneration  of  the  superior  officers,
 ete  All  these  have  been  left  to  the
 rule-making  power  of  the  executive
 I  believe  this  rule-making  power  takes
 away  greatly  from  the  legislative
 power  of  this  House,  to  which  I  and
 many  others  have  the  honour  to
 belong  There  is  also  no  provision  as
 to  what  are  going  to  be  the  powers,
 duties,  etc.  af  the  officers.  The  thing
 has  been  left  vague  Again,  we  are
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 not  told  what  is  going  to  be  the  period
 of  service  of  the  superior  officers  Most
 probably  they  will  be  taken  from  the
 existing  police  service  and  they  wil)
 be  retired  officers  given  another  chance
 of  service  I,  therefore,  want  that  all
 thes¢  points  should  have  been  made
 clear  in  the  Bill  Nothing  has  been
 mentioned  about  the  punishments  that
 are  going  fo  be  awarded  and  the
 appeals  that  are  going  to  be  made  _  All
 these  things  have  been  left  vague
 When  these  things  are  left  vague,  this
 Bull  loses  much  of  its  value  and  signi
 ficance  I  wish  there  should  have  been
 &  memorandum  giving  us  all  the
 details

 I  come  to  clause  !  One  omnibus
 word  has  been  used  here—“goods”  I
 wish  that  the  word  goods”  should
 have  been  adequately  defined  At  least
 the  main  headings  of  this  word  ‘  goods”
 should  have  been  given  here  so  that
 we  should  have  known  what  aie  the
 things  which  the  railway  authont-
 want  to  protect  and  what  are  the
 things  which  the  members  of  the  raal-
 Wav  protection  force  are  going  to
 guard  This  Bill  does  not  say  what
 they  are  going  to  guard  and  what  thev
 are  going  to  be  careful  about  I  fecl
 that  this  most  important  aspect  of  the
 Bill  should  have  been  carefully
 eluboiited  upon  in  order  that  the  rail-
 Way  protection  force  would  have
 k  own  what  to  do  and  the  public  also
 hould  hive  known  what  it  can  expect

 from  them  There  should  be  an
 elaborate  clarification  of  the  word *  goods

 I  find  that  in  clause  4  we  have  given
 a  very  imposing  list  of  the  officers  and
 other  ranks  who  are  going  to  cor  ti
 tute  this  force  In  the  present  Gov
 emment  we  find  a  strange  habit  of
 multiplying  agencies  of  the  evccutive
 This  tendency  of  multiplying  depart
 ments  and  officers  has  gone  into  the
 Soul  of  our  Government  The  other  day
 T  was  discussing  the  Copyright  Bill  on
 the  floor  of  ths  House  and  there  I
 found  that  ample  provision  had  been
 made  for  the  appointment  of  officers  of
 all  grades  Here  also  we  are  falling
 into  the  same  trap  We  are  going
 along  the  same  path  and  we  are  going
 to  commit,  ॥  I  may  be  permitted  to
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 say  so  with  due  respect,  the  same  mis-
 take  The  multiplication  of  depart-
 ments,  officers  and  other  things  does
 not  constitute  efficiency  4  think  it  is

 .&€  wrong  idea  which  has  crept  into  our
 head,  that  these  things  are  conducive
 to  better  functioning  of  our  Govern-
 ment  I  would  say,  therefore,  that  all
 these  officers  are  not  needed,  because
 thi  railway  protection  force  is  going

 to  get  assistance  from  the  railway
 pclice  It  is  also  to  be  linked  up  with
 the  anti-corruption  department  and
 with  the  special  intelligence  staff  that
 we  have  got  I  can  understand  if  they
 had  scrapped  all  these  departments
 and  given  the  entire  thing  to  this  force
 with  different  cells  to  deal  with  differ-
 ent  problems  I  do  not  see  any  reason
 how  thi.  238s  going  to  help  When  7.
 comes  to  co-ordination  between  one
 department  and  another  department  of
 Government,  there  are  inordinate
 delays  There  are  so  many  procedural
 defects  and  roundabout  processes  and
 what  I  may  call  red-tapism,  creating
 all  problems  of  co-ordination  between
 one  department  and  another  There-
 fore,  I  would  say  that  so  many  officers
 are  not  needed

 There  is  one  thing  which  I  find  in
 the  railway  protection  force  It  is  a
 strange  mixture  of  Hindi-English
 co-opreation  Some  officers  have  been
 given  English  names  and  others  Hindi
 names  I  welcome  all  those  Had
 names,  but  I  wish  the  Government  of
 India  adopt  a  general  policy  Either
 they  should  give  all  the  officers  Hind:
 names  or  they  should  call  them  by
 English  names  which  are  familiar  and
 well-known  Now,  we  call  it
 ‘Rakshak”

 An  Hon,  Member:  It  is  a  gradual
 change

 Shri  D.  C.  Sharma:  It  :s  gradual
 change,  but  I  would  like  this  change  to
 be  made  in  some  rational  way  and  all
 along  the  line  We  should  not  have
 one  half  of  our  house  labelled  as  one
 thing  and  another  half  as  another
 thing.
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 I  now  come  to  the  powers  which
 have  been  given  to  the  Chief  Secunty
 Officer  Of  course  rules  will  be  made,
 but  I  do  not  want  that  anybody  should
 have  autocratic  powers  even  subject
 to  rules,  so  far  as  appointments  are
 concerned  We  have  Public  Service
 Commissions  Sometimes  they  func-
 tion  very  well  and  sometimes  they  do
 not  function  well  at  all  All  the  same,
 I  think  that  it  is  better  to  have  a
 Public  Service  Commission  which
 should  make  the  appointments  than  to
 vest  this  power  in  one  officer  how-
 ever  good,  exalted  and  exper.enced  he
 may  be  After  all,  m  the  matter  of
 appointments,  we  have  to  face  the
 public  When  the  appointment  rest
 only  with  one  person,  I  think  it
 becomes  very  difficult  to  make  out  a
 case  for  the  appointment  which  any
 person  makes

 I  do  not  understand  what  is  meant
 by  saying  that  everybody  will  carry  a
 certificate  I  should  have  thought  that
 like  the  Members  of  Parliament,  they
 should  carry  an  identity-cum-railway
 pass  which  will  enable  them  to  travel
 fro  n  one  place  to  another  We  Mem-
 bers  of  Parliament  have  to  carry  that
 and  we  are  not  very  unhappy  about  it
 But  I  do  not  know  in  what  way  this
 a@eitificate  is  going  to  be  a  magical
 thing  which  will  open  all  the  gates  to
 them  how  it  ५  going  to  help  them  and
 ho  ४१९९४  are  going  to  benefit  by  that
 I  think  that  between  the  committing
 of  an  act  and  the  apprehending  of  a
 person,  the  showing  of  the  certificate
 may  take  such  a  long  time  that  the
 purpose  for  which  the  certificate  is
 meant  may  altogether  disappear  I  do
 not  know  why  this  certificate  is  to  be
 there  Are  they  not  going  to  have  a
 uniform  which  will  show  that  they
 belong  to  the  Railway  Protection
 Force?  Are  they  not  going  to  have
 any  insignia  like  that?  Are  they  going
 to  be  in  plain  clothes?  Is  that  the
 reason  why  we  require  this  certificate”
 I  do  not  quite  understand  what  75  going
 to  be  the  value  in  effectiveness,  in
 efficiency,  m  the  prompt  discharge  of
 their  duty,  of  the  certificate  which  has
 been  given  I  am  not  yet  8  socialist



 to  that  extent  that  J  should  say  that
 everybody  from  the  Railway  Minster
 to  the  rakshak  should  show  a  certi-
 ficate  of  that  kind

 Shri  Jagfivan  Ram:  No  harm  in
 having  a  certificate

 Shri  D.  C.  Sharma:  As  far  as  we
 know,  it  is  going  to  be  cumbersome
 We  should  adopt  a  less  difficult  method
 for  revealing  the  identity  of  the  mem-
 bers  of  the  Railway  Protection  Force

 It  has  been  said  on  the  floor  of  this
 House  that  Committees  after  Com-
 muttees  have  made  a  plea  for  a  drastic
 approach  to  this  drastic  problem  A
 desperate  disease  requires  a  desperate
 remedy  Desperate  remedy  means
 that  we  should  make  the  punishment
 as  deterrent  as  possible  But,  I  find
 that  the  punishments  which  have  been
 prescribed  in  clause  9  are  child's  play
 seven  days’  pay,  reduction  in  pay  scale
 and  all  that  As  it  has  been  said  on
 the  floor  of  this  House,  some  of  the
 members  of  the  Watch  and  Ward  have
 been  accomplices  m  the  commission  of
 these  very  offences  which  they  are
 appointed  to  guard  against  Taking
 into  account  that  fact—and  this  face
 has  been  mentioned  in  the  floor  of  this
 House  and  m  the  other  House  also—I
 wish  that  more  drastic  punishments
 had  been  prescribed  for  both  persons
 who  are  found  to  be  careless  in  their
 duty  or  negligent  in  their  duty  and
 those  who  are  found  to  be  accomplices

 It  has  been  said  that  the  powers  that
 have  been  given  to  these  persons  are
 too  much  While  discussing  clause  13,
 an  hon  Member  said  that  the  powers
 vested  m  these  persons  are  not  normal
 and  that  they  are  powers  given  to  per-
 sons  who  are  operating  in  a  muilitarised
 zone  I  do  not  think  so  I  believe
 that  on  the  railways,  there  is  a  danger
 of  sabotage  and  there  is  the  danger  of
 having  property  tampered  with  We
 are  sometimes  told  about  railway
 tracks  bemg  tampered  with  and  so
 many  other  things  done  to  the  rail-
 ways  I  believe  that,  without  using
 the  word  mulitarise,  we  can  say  that
 this  is  our  sacred  national  property
 and  that  we  have  to  deal  with  those
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 persons  who  tamper  with  the  sacred
 national  property  in  a  way  which.
 proves  to  be  deterrent  in  the  case  of
 other  wrong-doers  I,  therefore,  believe
 that  the  powers  which  have  been  given
 under  clause  i3  are  justified  and  that
 the  law  should  be  admunistered  in  such
 8  way  that  no  one  dares  to  do  any
 damage  to  railway  property,  which  is
 our  national  property  That  would
 give  the  people  the  conception  of
 national  property  and  how  we  are
 keen  on  protecting  and  guarding  it

 In  clause  हद  it  is  said  that  a  person
 shall  be  hable  on  conviction,  to  simple
 imprisonment  or  8  period  not  exceed-
 ing  three  months  All  these  things  are
 there  But  I  would  say  that  they  are
 not  going  to  serve  the  purpose  In:
 the  first  place,  :¢  becomes  very  difficult
 to  prove  negligence  of  duty  Our
 lawyers  are  there  to  protect  the  people
 Our  courts  are  there  to  protect  the
 people  I  am  glad  that  they  protect
 the  people  But,  I  would  say  that  the
 period  of  imprisonment  should  be
 enhanced  in  this  case,  because,  we  are
 not  dealing  with  normal  dereliction  of
 duty,  with  normal  offences,  with  a
 normal  breach  of  the  law,  but  with
 things  which  are  beyond  the  pale  of
 normal  law

 When  a  Bill  is  presented  in  this
 House,  there  are,  sometimes,  cross
 references  made  to  other  Acts  which
 are  already  in  force  I  remember  :t
 was  said  once  on  the  floor  of  the  House
 that  whenever  there  are  any  cross
 references  to  other  Acts  which  are  m-
 force,  those  cross  references  should  be
 included  in  an  appendix  to  the  Bill
 In  clause  19,  there  s  reference  to  three
 Acts  Of  course,  we  can  consult  the
 hbraiy  and  all  that  But,  I  throk  that
 for  purposcs  of  ready  reference,  it
 should  be  the  duty  of  the  sponsors  of
 a  Bill  to  give  those  references  as  2”
 appendix

 Therefore,  while  I  welcome  ths
 Railway  Protection  Force  Bull,  I  do
 not  know  :f  itis  going  to  stop  pilfering,
 thefts  and  all  those  offences  about
 which  we  have  been  talking  for  such
 a  long  time  here  and  also  outside,  and
 about  which  so  many  Committees  have
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 been  appointed  I  think  that  :t  is  a
 very  mild  measure  which  has  been
 brought  to  deal  with  a  virulent  dis-

 ‘ease  It  is  a  measure  brought  for  2
 localised  disease  whereas  the  disease
 is  to  be  found  in  an  epidemic  form
 I  wish  the  sponsors  of  this  Bil)  had
 devsted  more  time  and  attention  to
 the  framing  of  this  Bill  and  had  given
 us  a  Bill  by  means  of  which  railway
 property  would  have  been  adequately
 protected  and  all]  these  pilferings  and
 other  things  could  have  been  stopped
 33.28  hrs,

 (Ma  Depury-Spreaxer  in  the  Cha:r]
 Shri  B.  S.  Murthy  (Kakinada—

 “Reserved—Sch  Castes)  Mr  Deputy-
 Speaker,  I  consider  this  Bill  38  a  Bill
 of  duphcation  and  complication  §  It
 duphcates  the  work  of  certain  depari-
 ‘ments  that  are  now  already  carrying
 ‘on  the  work  and  complicates  the  work
 ‘that  has  so  far  been  normally  carried
 on  The  object  of  this  Bill,  as  stated
 in  clause  3,  is  to  create  a  Railway  Pro-
 tection  Force  for  the  better  protection
 and  security  of  the  :ailway  property
 Nothing  has  been  said  about  tie  pro
 tection  of  passengers  The  passenger~
 are  being  protected  by  local  police
 known  as  the  Railway  Police  now  If
 trere  is  a  conflict  between  the  Railway
 police  who  are  always  available  on  the
 platform  and  sometimes  by  the  side  of
 the  railway  property,  and  this  new
 Railway  Protection  Force,  who  is  to  be
 the  arbitrator  as  to  the  rights  and  pri-
 vileges  of  each  force?  That  has  not
 ‘been  stated  here  I  do  not  know  why
 the  Government  should  have  thought

 ‘of  establishing  a  protection  force  to
 be  administered  fiom  the  Centre  by  a
 newly  created  Inspector-General  for
 this  purpose  I  do  not  know  why  the
 Government  have  not  thought  :t  fit  to
 entrust  this  work  also  to  the  Railway
 Police  who  have  been  doing  good  work
 for  a  long  time,  who  have  not  only
 given  protection,  but  also  been  able  to
 find  out  some  times  cases  of  corruption
 thefts  etc  Therefore  I  consider  that
 it  would  have  been  a  wiser  move  on
 the  part  of  the  Central  Government
 and  the  Raslway  Department  :f  they
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 had  given  a  trial  to  the  existing  Rail-
 way  Police  to  see  whether  they  could
 not  give,  as  has  been  stated  here,
 better  protection  and  security  to  rail-
 way  property

 Having  said  that,  I  would  hke  to
 know  from  the  Deputy  Minister  how
 this  force  38  going  to  be  administered
 Here  at  the  Centre  they  want  to  have
 an  officer  known  as  the  Inspector-
 General  of  the  Railway  Protection
 Force,  and  his  subordinates  are  the
 Chief  Security  Officer  and  Assistant
 Security  Officer,  but  this  Bill  says  in
 clause  8(2)  that  everything  will  be
 under  the  general  supervision  of  the
 General  Manager  of  Railways  There-
 fore,  7  the  General  Manager  of  the
 zone  is  responsible  for  the  super-
 intendence  of  the  force  and  its  activi-
 ties  under  the  Chief  Security  Officer,
 why  should  there  be  an  offices  known
 as  the  Inspector-General  of  Railway
 Protection  Force  Why  should  not  this
 work  of  co-ordination,  if  if  35
 co-ordination,  be  entrusted  to  the
 Member  in  charge  of  staff  who  is  a
 Member  of  the  Railway  Board  or  one
 of  his  subordinates  known  as  Directors
 T  consider  it  ९  a  rather  very  unhealthy
 sign  of  creating  new  posts  when  the
 whole  country  is  trying  to  practise
 austerity  to  economise  and  see  that
 every  pie  available  35  spent  for  the  ful-
 filment  and  fruition  of  our  Second  Five
 Year  Plan  Therefore,  I  would  like  to
 know  why  this  supernumerarv  post  of
 the  Inspector-General  of  Railway  Pro-
 tection  Force  is  being  created  when  he
 is  not  directly  m  charge  of  the
 administration  carried  on  in  the  differ-
 ent  zones  by  the  Chief  Security  Officer
 or  the  Assistant  Security  Officer  This
 post  may  be  done  away  with

 Again,  most  of  these  governmental
 undertakings,  such  as  the  one  coming
 into  force,  have  become  pinjrapoles
 where  a  number  of  sinmecure  jobs  are
 being  created  for  those  people  who
 have  either  been  debilitated  or  retired
 premature];  fo:  some  reason  or  other
 I  hope  that  this  Railway  Protection
 Force  will  not  be  a  protection  force  for
 corruption,  but  that  on  the  other  hand,
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 it  will  really  protect  railway  property
 and  see  that  better  security  is  pro-
 vided

 Then,  about  these  names,  my  friend
 Shri  D  C  Sharma  has  already  spoken
 ‘Why  borrow  two  types  of  names’  For
 “A”  Class  officers,  the  mames  are
 Inspector,  Sub-Inspector,  Assistant
 Sub-Inspector  etc  Immediately  after
 for  the  “B  classes  of  other  ranks”—I
 cannot  understand  what  that  is—the
 names  are  Head  Rakshak,  Semor
 Rakshak  and  Rakshak  In  Andhra
 “Rakshak”  means  God  That  is  if  one
 is  a  “Rakshak”,  everybody  will  call
 him  God  I  cannot  understand  it
 After  all,  having  borrowed  an  Enghsh
 name  like  Inspector  etc,  what  is  the
 harm  in  calling  these  people  Con-
 stables?  I  think  the  originators  of
 some  of  these  names  in  Hind:  do  not
 understand  how  Sanskrit  35  being  used
 in  different  parts  of  India  Sanskrit  is
 a  common  heritage  for  all  people  m
 India  I  am  told  the  Wireless  Office  i5
 known  as  “Vitantu  Karyalay”  “V."
 means  without,  and  “tantu”  means
 wire  But  in  Andhra  “Vitantu”  means
 a  widow  Suppose  some  one  goes  to
 the  Wireless  Office,  he  says  “All
 widows  are  here”  I  want  these  pro-
 toganists  of  Hindi  should  be  careful
 and  consult  literatures  of  other  langu-
 ages  before  rushing  in  with  words  like
 “Kant  langot”,  “Vitantu”  etc  In
 Andhra  “langot”  is  never  used  for  the
 neck

 Shri  Shree  Narayan  Das  (Dar-
 bhanga)  What  is  the  Telugu  name”

 Shri  B.  S.  Murthy:  If  the  hon  Mem-
 ber  wants  the  Telugu  name  as  pure
 Telugu  or  Sanskritised  Telugu  or
 Sanskrit  Telugu,  I  can  give  him  three
 tvpes  of  names  if  he  meets  me  m  the
 lobby,  but  I  do  not  want  the  time  of
 the  hon  House  to  be  wasted

 Mr.  Deputy-Speaker:  That  7५  good
 counsel

 Shri  B.S.  Murthy:  Therefore,  thos
 name  “Rakshak”  should  not  be  given
 to  these  people  “Rakshak”  means
 always  God.  I  do  not  know  whether
 this  man  comes  as  a  God  to  protect  the

 35  JULY  2087  Protection  Force  है: 1! 4  3458

 property  or  protect  himself  or  protect
 the  corrupt  officials.

 As  has  been  already  stated,  the
 appointing  authority  should  not  be
 either  the  Inspector-General  of  the
 Force,  who  I  thmk  has  no  work
 because  the  General  Manager  !s  doing
 all  the  work,  or  his  Chief  Security
 Officer  Nowadays  there  is  a  lot  of
 n°potism  and  favouritism  It  ts  true,

 I  know,  because  there  8s  a  lot  of
 unemployment  and  people  who  are  m
 a  place  of  vantage  would  like  to  use
 their  influence  to  get  appointments  to
 their  people  There  may  not  be  any-
 thing  wrong  in  it,  but  taking  the  situa-
 tion  as  it  1S,  we  must  see  that  no  scope
 is  given  to  any  officer  to  exercise  his
 discretion  in  his  own  favour  There-
 fore,  I  say  that  neither  the  Chief
 Scvurity  Officer  nor  his  Assistant  nor
 his  superior,  the  Inspectof-General  of
 the  Railway  Protection  Force,  should
 be  given  any  authority  to  appoint  any
 of  these  Members  of  the  Force  There
 are  the  Railway  Commissions,  one  at
 Madras,  and  the  others  at  Bombay,
 Calcutta  and  Allahabad  If  necessary,
 some  more  may  be  created,  and  this
 task  of  selecting  the  Members  of  the
 Force,  the  senior  officers  of  the  Force,
 may  be  left  to  these  Service  Commis-
 sions  which  will  certainly  infuse  con-
 fidence  in  the  public  as  to  the  mode
 and  method  of  selection  of  these
 officers

 I  think  clause  i2  is  rather  serious
 because  it  gives  enormous  powers  into
 the  hands  of  all  people  It  does  not
 say  anything  about  a  senior  officer,  or
 a  superior  officer  It  says  any  Member
 of  the  Force  can  without  a  warrant
 arrest  any  person  whom  he  thinks  is
 suspicious  I  think  such  powers  may
 be.necessarv  under  emergent  circum-
 stances,  but  in  the  normal  course  of
 affairs  such  powers  should  not  be  given
 m  the  hands  of  these  Rakshaks  etc
 All  these  people  should  not  be  entrust-
 ed  with  such  powcrs

 I  am  surprised  how  the  Minister  of
 Railways,  who  is  known  for  his
 thoroughness,  has  been  able  to  bring
 forward  a  Bill  of  this  nature,  without
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 giving  us  any  inclination  as  to  the  de-
 tails  of  clause  21.  I  am,  therefore,
 very  much  anxious  that  the  rules
 should  always  be  such  as  would  not
 make  this  Force  a  Force  for  giving
 protection  to  corruption,  lethargy  and  '
 indifference.

 With  these  words,  I  support  this
 Bill,  and  I  would  urge  the  Minister  to
 see  that  the  defects  that  have  been
 pointed  out  are  rectified,  and  this
 Force  is  brought  into  existence  so
 that  the  properties  of  the  railways
 may  be  better  protected  and  better
 secured,

 में  हद  ष्शुर  दान  भर्गव  (हिसार)
 जनाब  डिप्टी  कमिश्नर  साहब,  मुझे  अफ़योस
 के;  साथ  कहना  पड़ना  हैँ  कि  जो  बिल  हमारे
 सामने  +ख  गया  हैं,  वह  मीयर  स्कैलेटन  हैं  ।
 इस  में  जो  बाते  होने!  चाहिए  थी  शीर  जिन  पर
 हस  हाउस  में  बहस  हाती  चाहिए  थो,  वे  इस
 में  मोजुर  नही  है  -  इस  बिल  के  ज़रियं  एक  नई
 फोर्स  पैदा  ककी  जा  रही  है.  लेकिन  इस  में  मेम्बर्ज
 झाफ़  दि  फेस  के  कुड  आफंन्सिज़  झौर  सजाझों
 का  कुछ  जिक्र  है,  सेकिन  उन  के  अलावा  जो
 दूसरी  जरूरी  तफ़वीलात  इसमें  होनी  चाहिए
 थी,  वे  मौजूद  नहीं  है  ।

 दरअसल  यह  बिल  कुछ  आधा  मिलिटरी
 और  झाधा  सिविल  सा  है  i  हम  नेती  एक्ट
 झोर  च्ार्मी  एक्ट  पढ़ते  है  ।  उस  में  जो  दफायें
 दी  हुई  है,  उस  में  जो  सज़ाये  वर्गरह  दर्ज  है--
 जैसे  चौदह  (१४)  दिन  का  क्यारंनटाइन  ऑर
 कावरडिस'  के  मुत्लिक  सज़ा  वगैरह,  हालांकि
 हम  नहीं  जानते  कि  कावरडिस  क्या  है,  क्योकि
 बिल  इस  बारे  में  साइलट  हैं  श्रर  उसकी  कोई

 डेक  नं/शन  नहीं  दी  गई  ei  इस  में  रख
 दी  गई  है  ।  इस  की  वजह  शायद  यह  हो  कि
 हमारे  श्रानरेवल  मिनिस्टर  साहब  शुद  सिलि-
 टरी  के  श्रदमो  हो  श्रोर  सिविल  तो  वह  है
 हो  i  शायद  इसी  लिए  यह  बिल  सिविल  घ्ौर'
 मिलिट  &  ला.  का  एक  मुरणकब  बन  गया  है  ।

 इप  बिल  में  सब  से  पहले  पब्राफ़िसर्ज  की

 रिक्रटमेंट  का  प्रोनीजर  दर्ज  होना  चाहिए  था,
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 लेकिन  इस  थारे  में  यह  विल  बिल्कुल  स।इलट
 है  -  खसूसत  सुपीरियर  आफ़िर्ज
 की  रिक्टमेंट  के  मुताल्लिक  यदा  कुछ  नहीं
 कहा  गया  है  ।  स्टेटमेट  झाफ़  भ्र।वज  मेबट्स  एड
 रीजन्स  में  कहा  गया  हैँ  कि  चूकि  चोगिया

 बहुत  बढ़ती  जा  रही  है  प्रोर  बाच  एण्ड  बाई
 के  स्टाफ़  का  कोई  स्पेशल  स्टेटस  नहों  है,  इस
 लिए  यह  बिल  लाया  गया  हैं  1  रेलवे  करप्शन
 एन्क्वायरी  कमेटो  की  रिपोर्ट  को  देखने  से
 पता  चलता  है  किप्रसा  फोसरा  चोरिया
 रेलवे  स्टाफ  के  कालूशन  से  होतो  है--रेलबे
 के  ग्रादमी  करत  हैं  7  भ्रगर  इस  बिल  में  यह
 प्रोवाइड  किया  जाता  कि  जो  दाख्स  किसी  जुर्म
 के  मरकब  होगे,  सब  से  पहले  उन  की  स्वर
 ली  जायेगी  धीर  भ्रगर  उन  के  लिए  कोई

 डास्टिक  सज़ा  ््म्ब।  जाती,  तो  में  समझता  के
 गबन प्रेट  वाकई  इस  मामल  में  सीश्यिस  हैं
 लेकिन  मैं  इस  में  अजीब  ग्रजोब  बात  देख  नहा

 हैं  ।  ऐसा  मालूम  हता  है  कि  4  फ्रेच  ले  जिस  -

 चर  के  सामने  कोई  ला  रखा  जा  रहा  हो  ।
 इस  में  स्टाफ  की  तीन  कक्‍्लासिफिशन्ज़  को

 गई  है---सुपोरियर  श्राफिसर्ज,  आफमर्ज  शर
 झदर  केका ।  दफा  £€  और  १७  में  मेम्दर्ज
 आफ  दि  फोर्स  के जगायम  और  सज़ाओ  का
 जिक्र  किया  गया  है,  लेकिन  सुर्परियर  झ्राफि-
 सर्ज  के  लिए  कोई  कायदे  शरीर  सज़ा  वर्गर्ह
 दर्ज  नहीं  हैं  7  शायद  झआनरेबल  मिनिस्टर

 साहब  इसका  यह  जवाब  देंगे  कि  उनके  लिए
 आडिनर।  ला  मौजूद  है  भौर  बहीं  काफ़ी  है
 लेकिन  में  समझता  हु  कि  आर्डिनरी  ला  से
 तो  दूसरे  रैक्स  भी  मुबर्रा  नहीं  हो  सकत  हैं,
 उनके  लिए  खास  तौर पर  प्राविज़न  क्यों  रखा
 गया  =

 बेहतर  होता  कि  इस  बिल  में  मुकम्भल
 तौर  पर  हम  को  यह  बताया  जाता  कि  किस

 तरह  रिक्रूटमेंट  होगी,  क्‍या  जुर्म  है  और  क्या
 सजाये  है,  क्‍या  इयूटीश  हैं,  वगैरह  '
 दफ़ा  ११  में  ड्यूटीज़  दर्ज  को  गई  है,  लेकिन
 में  यह  1...  करना  चाहता  हूं  कि  नौकर  का
 काम  है.  मालिक  के  हुक्म  की  फ़ौरत  तामील
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 करना  शौर  पोटेक्शन  फ़ोर्स  का  काम  है  प्रापर्टी
 की  हिकरादत  करना,  ले  बाहें  कौन  नहीं  कतता

 है।  इस  के  भायजूद  हम  देखते  हैं  कि  यही
 बात  मेम्वर्ज  झाफ़  दि  फ़ोर्स  की  ड्यूटीज़  में
 दर्ज  की  गई  हैं  भौर  इस  के  भलावा  और  कोई
 सफ़्तीसात  नहीं  दी  गई  हैं

 हम  को  मालूस  होगा  चाहिए  था  कि  बाच

 श्ष्ढ  बार्ड  के  मह  हमे  को  जो  पाव  दी  गई
 है,  उन  के  साथ  क्‍या  सेफ़गार्ड रखे  गए  हैं  ।

 जब  कमी  कोई  बिल  हमारे  सामने  भ्राता  है  तो

 सब  से  पहले  हम  यह  देखते  हैं  कि  क्या  लिबर्टी
 ब्याफ़  दी  सबजेक्ट  के  लिए  उसमें  कोई  गुजायश

 है  या  नहीं  ।  मैं  देख  कर  दंग  रह  गया  कि  इस

 शें  ऐसो  बात  दर्ज  है,  जो  कि  लिबर्टी  भाफ़  दि
 सबजेक्ट  के  सख्त  खिलाफ  है,  झनहर्ड  झाफ़

 है  ।  रक्षक,  सीनियर  रक्षक  भौर  इंस्पेक्टर

 जेनरल  को  जो  पावज़  दी  जा  रहो  हैं  वे  किसी

 सुल्क  में  किसी  आफ़िसर  को  नहीं  दो  गई  हैं  t
 उन को  पुलिस  से  भी  ज्यादा  पावर्ज  दी  जा

 रही है  ।  जब  तक  मैजिस्ट्रेट की  तरफ़ से  भ्रख्ति-
 यार  न  दिया  जाय  किसी  भो  शल्स  को  डीटेन

 नहीं  किया  जा  सकता  है  ।  मुझे  नही  मालूम
 कि  इंस्पेक्टर,  सब-हंस्पेक्टर  और  भसिस्टेंट
 सब-इंस्पेक्टर  क्या  काम  करेंगे  ।  शायद  उन
 का  यह  फ़र्ज  नहीं  होगा  कि  वे  इन्थेस्टीगंशन
 कर  ।  जहां  तक  मे  समझता  हूं,  इस  बिल  में

 उन  को  यह  पावर  नही  दी  गई  है  कि  वे  इन्बेस्टी-
 नोदन  करें।  झगर  यह  दुरुस्त है,  तो  मै जानना
 चाहता  हूं  कि  यह  बड़े  बड़े  सिक्‍योरिटी
 आफ़िसज  क्‍या  काम  करेंगे।  मुझे  नहीं  मालूम
 कि  बाच  एण्ड  बाड़  वाले  इन्वेस्टीगेशन  की
 पावर  रखते है  या  नहीं  ।  जहां  तक  मै  समझता
 हूं, ये  नहीं  रखते  ।  इस  की  वजह  यह  है  कि
 अपनी  जायदाद  की  हिफ़ाज़त  के  लिए  डेमो-

 जेसी  मैं  कोई  नई  तरह  की  फावर्ज  नहीं
 होतीं।  मैं  जानता  हूं  कि  कंट्रैक्ट  एक्ट  के  मातहत
 'रेलबेज का का  यह  फ़र्ज  है  कि  वह  लोगों  की  जाय-

 दाद  एक  जनह  से  दूसरी  जगह  ले  जाने  वर्गरह

 के  सिए  से  झौर  पनी  जायदाद  को  तरह
 उस  की  हिंफ़ाजत  करे  भौर  इसी  तरह  प्रपनी
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 जायदाद की  भी  हिफ़ाज़त  करे  1  आप उस को उस  को
 यह  एक्स्ट्राडिनरी पावर  दे  रहे  हैं  कि  वह  जिस
 को  चाहे  अरेस्ट  कर  ले,  झगर  उस  को  किसी

 बात  के  होने  का  डर  हो  ।  भगर फप  उन  को
 ये  पार्क्स  देना  चाहते हैं,  तो  भाप को  बे  सेफ़-
 गारडंश  भी  साथ  रखने  चाहिए,  ज़िन  को
 क्रिमिनल  प्रोसीजर  कोड  में  तसस्‍्लीम  किया
 गया  है  t  मैं  यह  सीधा  सवाल  करना  चाहता
 हैं  कि  क्या  किसी  झफ़िसर  को  बगर  श्वरेस्ट
 करने  की  इज़ाजत  है।  कांस्टीच्यूश्षन  की  दफ़ा
 २२  के  मातहत या  प्रिवेंटिव  डिटेन्शन  एक्ट
 की  दफ़ात  के  मातहत  खास  हालात  में  डिटेंशन
 बगेरह  का  प्राविजन  है,  लेकिन  उन  के  झलावा
 कीई  भी  शक्स  बगैर  प्ररेस्ट  किए  हुए  ढीटेग
 नहीं  किया  जा  सकता  है  ।  कांस्टीज्यूशन  की
 दफ़ा  २२  हमारे  सामने  हैं  is  उस  में  भी  बह
 दर्ज  किया  गया  है  कि  श्ररेस्ट  किए  जाने  के
 चौबीस  घंटे  के  झन्दर  उस  क्षस्स  को
 मजिस्ट्रेट  के  सामने  पेश  किया  जाये  ।  लेकिन

 अरेस्ट  किए  गैर  भाप  किसी  को  डीटेन

 कर  लें,  यह  धन-नोन है  ।  कम  से  कम  हिन्दुस्तानी
 ला  में  यह  अ्रन,नोग  है  ।  क्रिमिनल  प्रोसीजर
 कोड  की  दफ़ा  ५१,  ५४,  ५५  भौर  ५६  में  इन
 बातों का-  जिक्र  है।  पुलिस  वालों  को
 सर्च  करने  का  भ्रस्तियार  नहीं  हद,  जब  तक
 कि  वे  अरेस्ट  न  कर  लें  झामने इस स  बिल में
 यह  झजीब  अख्तियार  दिया  है  कि  सर्च  कर
 लिया  जाये  और  फिर  चाहे  बाद  में  छोड़
 दिया  जाय  ।  फ़र्ज़  कीजिए  कि  मेरे  पास  पांच

 हजार  रुपए है  ।  कोई  आफ़िसर  मुझे  सर्च  करे
 शौर  पांच  हजार  रुपए  भिकाल  ले।  उस

 हालत  में  मेरे  पास  क्या  सबूत है है  कि  मेरे  पास

 पांच  हजार रुपए  थे  ।  इस  तरह  की  पाव
 क्सी  पुलिस  स्‍झ्राफ़िसर  के  पास  नहीं  हैं  1
 में  अलेंज  करता  हूं  कि  कोई  मुझे  बताए  कि
 बिना  झरेस्ट  किए  किसी  को  सर्च  का  राइट
 है  ।  मैं  समझता हूं  कि  भाप  ज़ो  पावर  ले  रहे
 है,  बहू  अनहद माफ़ है माष  है।  में  भर  करना  चाहता
 हूं  कि  यह  मामला  लिबर्टी  झाफ़  दि  सबजेक्ट

 का  है  t  आप  डिटेंशन  भौर  सर्च  की  इतनी
 झड़ीव  शौर  एक्सट्राडिवरी  पावर्ज  से  रहे  हैं,
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 [पश्ति  ठाकुर  दास  भागेव]
 जो  कि  किसी  भी  मुल्क  में  किसी  भी  भाफ़िसर
 को  हासिल  नहीं  है  t

 झापको  भ्रख्त्यार  हैँ  कि  झाप  भरेस्ट  की

 पावर  दें  |  लेकिन  रेस्ट  के  बाद  क्या  करना

 होता  है  ।  एरेस्ट  के  बाद  फौरन  प्रैजिस्ट्रेट  के

 सामने  पेश  करना  होता  है  t  फौरन  ही  मैजि-

 स्ट्रेट  कके  पास  रिपोर्ट  करनी  होती  है  और

 बतलाना  होता  है  कि  फला  सरकमस्टांसिस  में

 ऐंरस्ट  किया  है  भापने  प्रिवेंटिव  डिटेशन

 एक्ट  बनाया  है  |  उसके  अन्दर  भी  आप ने
 लिखा  है  कि  Grounds  of  arrest  must  be  furni-
 shed  to  that  man  as  soon  as  possible.
 झगर  उसको  एरेस्ट  किया  जाएगा
 तब  तो  झापने  यह  लिखा  हैँ  कि  उसकी  मैजि-

 स्ट्रेट  के  पास  रिपोर्ट  की  जाएगी  ।  लेकनि

 अगर  किसी  को  डिटेन  किया  जाएगा  तो  कही

 भी  झापने  नही  लिखा  हैं  कि  कितनी  मुददत  के

 लिए  उसको  डिंटेन  किया  जा  सकेगा  t  भ्रव

 तो  झापने  इस  के  बारे  में  कुछ  भी  नहीं  लिखा

 हैँ  भौर  भगर  शाप  इस  के  बारे  में  कुछ  लिख

 औ  देते  तो  भी  मैं  समझता  हूं  कि  यह  कास्टी-

 ट्यूशनली  राग  होता  क्योंकि  डिटेशल  की  पावर्स

 किसी  को  नही  है  जब  तक  कि  एरेस्ट  न  कर

 लिया  जाए  दफा  १३  में  आपने  लिखा  हूँ

 “Whenever  any  superior  officer,
 or  any  member  of  the  Force,  not
 below  the  rank  of  a  Senior
 Rakshak,  has  reason  to  believe
 that  any  such  offence  as  is  refer-
 red  to  m  section  ३2  has  been  or
 is  being  committed  and  that  a
 search-warrant  cannot  be  dbtain-
 ed  without  affording  the  offender
 an  opportunity  of  escaping  or  of
 concealing  evidence  of  the  offence.
 he  may  detain  and  search,  and,  if
 he  thinks  proper,  arrest  any  person
 whom  he  has  reason  to  believe  to
 have  committed  the  offence”.

 इसके  प्रागे  जल  कर  भापने  लिखा  है  —

 “has  reason  to  believe  that  any
 such  offence  as  is  referred  to  in
 section  12  has  been  or  is  being
 committeed”.
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 ये  जो  लफ्ज  ¢  Has  reason  to  belive  to  have
 committed,  or  been  committing
 the  offence’.

 ये  दोनों  जगहों  पर  होने  चाहिये,  तभी
 लाजिक  बनता  है,  नहीं  तो  नहीं  बनता  है  ।

 खैर,  यह  तो  एक  माइनर  चीज़  है  ।  मैं  अर्ज
 कर  रहा  था  कि  इसके  भन्दर  जो  भ्रस्त्यार
 आपने  सीनियर  रक्षक  को  दिए  है  वे  भलत्यार

 हिन्दुस्तान  में  किसी  दाव्स  को  नहीं  है,  न

 पुलिस  भ्राफिसर  को  भौर  न  ही  मैजिस्ट्रेट
 को  ।  ये  भ्रख्त्यार  इतने  वंसीह  हूँ  कि  इनसे
 लिबर्टी  आफ  दो  सबजैक्ट  ही  खत्म  हो  जाती

 है  भाप  यहा  पर  कह  रहे  हैँ  कि  एरेस्ट  करे
 या  न  करे  लेकिन  डिदेन  कर  ले  qT  अगर  भाप
 क्रिमिनल  प्रोसोजर  कोड  में  हसके  बारे  मे  जो
 कारेस्पौंडिग  सैक्स  &  उनको  देखे  तो  झापकों
 पत्ता  लगेगा  कि  सर्च  का  प्रतत्यार  उसी  सूरत्त  मे
 दिया  गया  है  जब  ए रेस्ट  हो  जाए  |  बिना  किसी
 को  एरेस्ट  किए  सर्च  नही  हो  सकती  है  ।  एरेस्ट
 का  मतलब  यह  होता  है  कि  मै  जिस्ट्रंट  क ेसामने
 लें  जाया  जाए  |  लेकिन  यहा  आप  यह  कहते
 है  कि  मैजिस्ट्रेंट  के  पास  जाने  की  जरूरत  ही
 नही  है  ।  डिटैशन  भौर  सर्च  के  बाद  आप  कहते

 है  कि  किसी  के  पास  जाने  की  जरूरत  नही  हूँ  t

 मेने  पुलिस  वालों  को  मुशतबाह  लोगों  को

 सात  सात  दिन  तक  डिटेनशन  में  रखते  देखा  हूं
 भौर  उन  पर  मूकदमा  बनते  देखा  है  भोर  जब
 उन  कैसों  को  भ्रदालतों  मे  पेश  किया  जाता

 है  तो  भ्रदालते  उसका  बहुत्त  सीरियस  ब्यू  लेती

 है  भौर  कई  केसिस  में  तो  थानेदारों  को  कंद
 भी  इस  जुर्म  में  हुई  ह  ।  इसकी  वजह  थही  दी

 गई  हूँ  कि  डिटेन  किया  गया  था|  डिटेशन  का

 ऐसा  कोई  कानून  नहीं  है  जेसा  कि  आप  बनाने

 जा  रहे  है  ।  इस  बास्ते  में  बड़े  भ्रदव  के  साथ

 भ्द्ं  करूंगा  कि  आप  इसको  दुबारा  1 |  मिन
 करायें  |  यह  जो  डिटेंशन  हैँ  यह  बिल्कुल  नाजा-

 य  है  ।  इसका  अ्लत्यार  तो  झापकों  इंस्पैक्टर
 जनरल  को  भी  नहीं  देना  चाहिए  जबकि  यहां
 पर  झाप  इस  झलत्यार  को  सीनियर  रक्षक

 को  दे  रहे  हैं।  भाप  एरेस्ट  का  अक्त्यारं  देते  हैँ,



 इसके  बारे  में  में  बाद  में  भ्र््ध  करूगा  |  झगर

 एरेस्ट  हो  जाए  तो  २४  घटे  के  झन्दर  म॑  जिस्ट्रेट
 के  सामने  पेश  किया  जाए  ।  झाप  जो  कुछ
 करने  जा  रहे  है  उससे  तो  यहां  के  बाशिन्दो

 का  रहना  भी  बामु  स्किन  ही  जाएगा  I

 झानरेबल  मिनिस्टर  साहब  ने  जो  कुछ

 दूसरे  हाउस  में  कहा  है  उसके  लिए  में  उनको

 मुक्षरिकवाद  देता  हू  ।  उन्होंन  कहा  है  कि  इस
 फोर्स  को  जब  वे  बना  देंगे  ता  जो  चोरेया  है
 ने  बन्द  हो  जाएगी  |  भगर  एसा  हुआ  ते  इससे
 ज्यादा  भौर  खूशी  किस  को  होगी  1  पालियामेट

 के  सभी  मैम्बर  खुश  होगे  प्रगर  ऐसा  होगा  ।

 वो  आपने  वहा  पर  कहां  है  कि  जो  लोग
 रखे  जायेगे  वे  बहुत  अच्छे  होगे  ।  अगर  भाप
 डेमी  गौहस  भो  मेतुफेक्चर  कर  ले  तो  भ  सब

 एक  जैसे  नही  हो  सकते  |  सी०  श्रार०  पी ०  सी०
 मे  ऐसी  कोई  प्राविजञन  नही  है  जिस  के  मातहत
 बगैर  एरेस्ट  के  सं  हो  जाए  या  डिट्शन  हो

 जाए  इस  बास्ते  मे  अर्ज  करना  चाहता  हू  कि

 आप  इफको  णग्जे  मिन  कराये  |

 झापकी  यह  जो  प्राविज़न  हूँ  यह  ग्नन-

 कास्टीट्यूडनल  करार  दे  दी  जाएगी  प्रगर
 इसको  मुप्रीम  कोर्ट  में  ले  जाया  गया।

 इसकी  झ्रापफो  जरूरन  भी  नहों  है  7  आपने
 जो  दफा  १२  रखी  हूँ  वह  काफी  हैँ  या  नही,
 इसके  बारे  में  अभी  जिक्र  करूंगा  लकिन
 जो  दफा  १३  रखी  गई  है  भौर  इसमे  जो
 डिटेशन  की  पावर  आपने  दी  ह्  यह  अझनह्ड
 है,  प्रननोन  है,  भनप्रे  सिडेटिड  है  !  अगर  भाष
 दफा  १२  को  देखे  तो  झापको  पता  चलेगा  कि
 इसका  जो  दायरा  हूँ  वह  काफी  वसीह  हूँ  t

 इसमें  शापने  लिखा  है

 “Any  superior  offcer  or  member
 of  the  Force  may,  without  an
 order  from  a  Magistrate  and  with-
 out  a  warrant,  arrest—

 9  (a)  any  person  who  has  been
 concerned  in  an  offence  relating
 to  railway  property  pumshable
 with  imprisonment  for  a  term  ex-
 ceeding  six  months—that  is  a
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 cognisable  offence—“or  against
 whom  a  reasonable  suspicion
 exists  of  his  having  been  s0
 concerned”

 यहा  तक  तो  झाप  वही  पावसं  दे  रहे  हूँ
 जो  कि  एक  पुलिस  झाफिसर  को  दी  जाती

 हैँ  दफा  ५४  के  मातहत  ।

 1 ।  विहासन  सिह:  (गारखपुर)  ये
 पावर्स  तो  सब  इस्पेक्टर  आफ  पुलिस  को

 हासिल  हूँ,  भौरो  को  नही

 पंडित  ठाकुर  बात  भागय :  (ए)  में  जो
 पावर  दी  जा  रही  हूँ,  वह  पुलिस  आफिसर
 को  हासिल  हूँ  ।

 को  तिहातन  िह  :  लेक्ति  ये  अखत्यार
 सब-इस्पेक्टर  कोहे  |

 पंडित  ठ  क्र  दाय  भगत  पुलस  भा फ-
 सर  की  सी०  आर०  पी०  सी०  में  कोई  ड  फि-
 निशिन  नही  है  ।  यही  कहा  गया  है  कि  झ्राफी-
 सर  इचाजं  हो  या  एस०  एच०  भो०  हो  |
 लकिन  जो  पावर  आप  (बी)  में  दने  जा  रहे
 है  पावर्स  एस०  एच०  झोग  के  सिवाय  किसी
 को  नही  है  ।  इसके  बारे  में  दफा  ५४  और  ५५

 हूँ  ।  दफा  ५४  में  हर  पुलिस  आफिसर  हूं  भौर
 दफा  ५५  मे  सिर्फ  एस०  एच०  झो०  ही
 ातना  है  |  एम०  एच०  जोग  कौन  है  इसके
 बारे  में  लिखा  हूं
 He  must  be  above  the  rank  of

 Constable

 अगर  पुलिस  स्टन  में  सब  इस्पेक्‍टर
 न  हो  भौर  हैड-कास्टेबल  हो  तो  उसको  यह
 झरुत्यार  दिया  गया  है  |  यह  अखत्यार  बडे
 झाफिसर  को  दिया  गया  हूँ  मामूली  आदमी
 को  नहीं  दिया  गया  है  ।  यहा  पर  आप  यह
 अस्त्यार  रक्षक  को  दे  रहे  हैं  जिसको  मै  मुना-
 सिब  नही  समझता  हू  t

 श्री  अगजीवन  राम  झगर  उसको  ये
 अखत्यार  नहीं  देंगे  तो  बिल  की  ही  जरूरत

 नही  रह  जाएंगी  ।  उसे  यह  प्रखत्यार  देना  ही
 होगा  ।
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 बेडित  ठाकुर  दास  भागेंग :  ध्रगर  बिल
 इसके  बिना  नहीं  चलेगा  तो  इसका  मुझ
 सख्त  श्रफतोस  होगा  ।  इसके  साथ  ही  साथ
 झगर  चोरी  न  रुकेगो  तो  भो  मुझ  बहुत  ज्यादा
 झफसोस  होगा  ।  लेकिन  साथ  ही  साथ  में

 आाहूगा  कि  ाप  काह्टीट्यूइन  दे  खिलाफ
 न  जायें,  सी०  भार०  to  सी०  के  खिलाफ
 न  चले  ।  मे  लिबर्टी  झाफ  दी  सबजेकृट  को  कहो
 ज्यादा  सुपीरियर,  कट्ठी  ज्यादा  इम्पार्टेट  सम-
 जता  हूं  i  में  आपको  मुबारिकवाद  दूगा  शगर
 झाप  दका  १३  को  वापिस  ले  लेगे  ।  भ्रगर  झाप
 इसको  वापिस  लेन  को  तैयार  नही  हूँ  तो  बिल

 को  खत्म कर  दे  अगर  आपने  १३  को  रखा
 तो  यह  कास्टीट्यूशन  के  खिलाफ  होगा,
 लिबर्टी  ाफ  दी  सब्जैक्ट  क ेखिलाफ  होगा  |

 दफा  १२  के  झन्दर  झापने  रक्षक  को
 कास्टेबल  से  ज्यादा  पावस़  देने  की  बात  कही
 हूँ  )  हमारे  भ्रानरेबल  डिप्टी  मिनिस्टर  सहाब

 ने  कहा  है  कि  रक्षक  एंसे  होगे  जो  कि  बहुत
 ईमानदार  होगे  ।  अगर  ऐसा  द्वो  तो  मै  ज्यादा

 हुज्जत  नही  करूगा  ।  लेक्नि  ऐसा  वो  हो  नही
 सकता  कि  सभी  देवता  होगे  ।  ऐसा  भी  होगा
 कि  भगर  एक  द्स्स  बैगन  के  पास  खड़ा  होगा
 तो  उसको  यह  कह  दिया  जाएगा  कि  वह  वैगन

 का  जोर  है  जम  कोई  नही  किया  है,  पता  नही
 करेगा  भी  या  नही  लेकिन  कह  दिया  जाएगा
 कि  खयाल  हूँ  इसने  करना  था  1  पूरा  डिफंस
 न  कर  सकेगा  क्योकि  बहुत  केसेज़  में  वह
 एविडस  भी  कोई  नही  दे  सकेगा  |

 में  एक  बात  और  भज  करना  चाहता हू  ।
 झाप  किसी  मामूली  पैसजर  का  ख्याल  करें  I

 पसजर  के  पास  कोई  सफाई  पेश  करने  के  लिए

 शवाह  तो  होते  नही  हैं  शौर  वह  श्रकेला  ही

 होता हूँ,  एबी  सूरत  में  भगर  उसको  पकड़

 लिया  जाएगा  और  ह्हा  जाएगा  कि  वह  छिपने
 को  कोशिश्ष  कर  रहा  था,  तो  उसका  क्या

 बनेगा  ।  बहा  पर  कौन सी  जगह  हो  सकता  हैं
 जहा  बह  छिप  सकता हूँ

 ।

 मेँ  दब  से  ह... ६  करूगा  कि  भगर  आप

 ग्रह  समझते  हैं  कि  ऐसा  करने  से  बिल  ही
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 खत्म  हो  जायगा  तो  में  यह  कहे  पर  मजबूर
 g  fe  से  इस  बिल  के  सेक्शन  १३  के  बस्ते
 कोई  कम्पोमाइज़  करने  को  तैयार  नहीं हू  ।

 14  hrs,
 .

 इसके  झलावा  जनाब  भुलाहिशा  फ़र-
 मायेगे  कि  इस  के  अन्दर  एक  खास  नई  तरह
 का  उसुल  रक्खा  हूँ  जो  दफ़ा  २०  में  है  भौर
 जिस  पर  मुझे  सस्त  क्‍झौवजेकान  है  जहा
 दफा  €  झोर  १७  में  डिसमिसल,  रिमूवल
 wis  मेम्बर्स  ure  दी  फ़ोर्स  भौर  पेनक्टीज़

 फौर  नेंगलेक्ट  झाफ़  इयूटी  वगेरह  का  जिक्र

 आया  है  वहा  दफ़ा  २०  में  उनको  एक  हुक
 दिया  गया  हूँ  t  दूसरे  यह  हमारे  देक्ष  के  कानून
 के  बरखिलाफ  हूँ  ।  हमारे  वहा  यह  क़ानून  हूँ
 कि  श्रगर  कोई  ध्ार्मसिन  झपने  सुपीरियर
 आफ़िसर  का  झार्डर  मात्र  कर  कपी  को

 स्लाटर  कर  देता  हैं  तो  उस  कोर्ट  माल  किया

 जा  सकता  हैं  भौर  सिविल  कोर्ट  उसको  फासी

 की  सदा  दे  सकता  हैं  1  गलत  हुक्म  की  तामील

 झगर  वह  करता  है  तो  वह  सद्धावार  ठहराया
 जायगा  भौर  गलत  हुक्म  की  तामील  में  भगर

 बहू  किसी  को  गोली  मार  देता  हैँ  तो  सिविल
 कोर्ट  उसको  उस  स्लाटर  के  लिए  फासी  की

 सजा  दगा  हालाकि  उसने  अपने  भफसर  का

 हुक्म  माना  ।  हिन्दुस्तान  का  कानून  यह  हूँ  कि

 इग्नोरेस  आफ़  ला  डज  नोट  एक्सक्यूज़  ऐनी-
 बौडो  हिन्दुस्तान  और  इग्लेंड  का  कानून  यह

 हैं  कि  इग्नोरेंस  झाफ़  ला  डज़  नोट  एक्सक्यूज़
 ऐनी  परसन्‌  t  श्गर  ऐसा  कानून  न  हो  तो  उसका

 बहुत  सराब  नतीजा  निकलेगा  हर  भ्रफ़रान

 अपनी  बद्रउनवानियों  प्लौर  बेइमानियों  में

 पढ़  कर  गलत  हुकम  दे  देंगे  भौर
 ती  बे

 के
 कर्म झारी

 उनका  हुक्म  बजा  लायेंगे  |  वह  बिल्कुल  गलत

 चीज़  है  भौर  इसीलिए  में  कहता  हू  कि  दफ़ा
 २०  ठींक  भौर  मुनासिय  नही  |  ।

 में  जनाब  की  तवज्जह  पैगेल  कोड  की

 दफ़ा  ७६  भौर  ७६  की  तरफ़  दिलाना  चाहता

 हू  कि  झार  कोई  झकस  काबूत  के  सुताबिक
 कोई  काम  करे  तो  उसकी  कोई  पकड़  नही

 होगी,  पया  ढाई  शा हते  जाप  को
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 समझे  तो  उसकी  कोई  पकड़  नही  होगी  लेकिन

 इससे  बियौंड  जाकर  कोई  दाख्स  यह  कहे  कि

 प्रफ़तर  के  गलत  हुक्म  की  तामील  करने  वाले
 की  पकड़  नहों  होगी  तो  यह  चीज़  गलत  है  ।

 हिन्दुस्तान  के  सारे  कानून  इसी  उसूल  पर
 बेस्ड  है  धौर  दफ़ा  २०  की  सी  चंज  न  तो

 भ्रार्मी  ऐक्ट  में  है  भ्रौर  न  नेगी  ऐक्ट  में  है  ।  दफ़ा

 २०  में  बिल्कुल  एक  नयी  चीज़  हमने  लाकर

 रख  दी  है  भौर  इस  को  पढ़  कर  जैसा  मैने
 श््जं  किया  था  ऐसा  मालूम  होता  हैं  मानों  इसे
 फ्रेंच  असेम्बली  के  वास्ते  तैयार  किया  गया  हो
 कि  भ्रफसरान  के  वास्ते  एक  कानून  भौर  पब्लिक
 के  वास्त्रे  दूसरा  कानून  |  हमारे  वहा  तो  चाहे

 वह  पब्लिक  हो  या  भ्रफसर  गैर  कानूनी  काम

 करने  वाले  को  एक्सक्यूज़  नहीं  किया  जायभा

 झोर  उसको  बराबर  सज  मितेग।  ।  भ्रा५  एक

 बिल्कुल  नप्र  किस्म  का  कानून  वो  बनाते  है
 नये  क़िस्म  के  उसुल  कायम  न  कीजिये  ।  हमारे

 “यहा  तो  यह  चीज़  बिल्कुल  साफ  हूँ  कि

 Unlawful  orders  of  any  superior
 pfficer  may  be  disobeyed;  even  the
 orders  of  the  Minister  may  be  dis-
 abeyed  even  by  the  smallest  man  if
 they  are  illegal.

 इस  लिहाज़  से  मेरा  कहना  यह  हैं  कि  दफा

 २०  शझ्ापकी  माने  जाने  के  काबिल  नही  हूँ  ।

 इस  बिल  की  दफा  ्  में  इस  तरह  बदर्ज

 ह्
 “Subject  to  the  provisions  of

 article  3ll  of  the  Constitution  and
 to  such  rules  as  the  Central  Gov-
 ernment  may  make  under  this
 Act,  any  superior  officer  may—

 (i)  dismiss,  suspend  or  reduce
 in  rank  any  member  of  the
 Force  whom  he  shall  think  re-
 miss  or  negligent  in  the  dis-
 charge  of  his  duty,  or  unifit  for
 the  sate;  or”

 में  भ्रदव से  अर्य  करना  चाहता  हूं
 कि  इसमें  यह  प्रोवाइट्ेंड  है  कि  अगर  कोई
 मेम्बर  भ्फ  दी  फोर्स  बन  फट  है  या  भपनी

 ड्यूटी  के  डिस्चार्ज  में  नैगलिजेंट  या  रिमिस
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 समझा  जाता  हू  तो  उसका  सूपीरियर  भ्रफसर
 उसको  डिसमिस  कर  सकता  हे  रडथूस  इन
 रैक  कर  सकता  हैं
 There  is  no  course  for  an  honest

 officer  but  to  dismiss  an  unfit  man.
 Are  you  putting  a  premium  on  un-
 fitness  and  inefficiency?

 में  यह  समझ  नहीं  सकता  कि  शाप  एक  तरफ
 तो  जो  भ्रनफिट  हो  उसका  रैंक  भ्राव  कम  कर
 दें  श्रौर  दूसरी  तरफ  जैसा  कि  श्राजकल  हमारी
 गवर्नेमेट  करती  है  कि  भ्रगर  कोई  शख्स  बहुत
 रिश्वत  लेता  हुँ  श्रौर  पश्लिक  के  साथ  बहुत
 सख्ती  से  पेश  आता  है  और  बड़ा  जालिम  है
 जैसे  कि  पुलिस  के  महकमे  में  कुछ  लोग  होते
 हैं  तो  शिकायत  शाने  पर  सरकार  ऐसे  लोगो
 को  उस  जगह  से  दूसरी  जगह  तबदील  कर
 देती  हूँ  मानो  च्  दूसरी  जगह  जाकर  किर

 वही  रिश्वत  लेना  और  दूसरी  किस्म  की
 बदमाशिया  करना  छोड़  देंगे  |  में  समझता  हू
 कि  जो  भ्रनफिट  हैँ  उसको  रखना  जुर्म  हैँ  भौर
 उसको  श्राप  बाहर  निकालिये  ।  श्रब  इसमे
 यह  दर्ज  नही  हूँ  कि  जो  कि  नेगलेक्ट  भ्रोफ

 ड्यूटी  या  फावरडिस  के  जुर्म  में  गिरफ्तार
 किये  जायेगे  उनका  क्या  होगा  सिर्फ  झाफिसस

 को  पावर्स  डिफाइंड  है  -  कोवरडिस  का  जो  गिल्टी
 पाया  जायगा  वह  लाए  बुल  दु  पनिशमेंट

 होगा,  ऐसा  दफ़ा  १७  में  रख  दिया  गया  है  |
 अब  ब्होट  इज  कौवरडिस,  उसको  यहा  पर

 डिफ़ाइन  नही  किया  गया  है  1  में  झदब  से  भर्ज
 करूगा  कि  उसको  अगर  मिलेटरी  सा  में  लेना
 था  तो  कोवरडिस  की  इसमें  तारीफ़  कर  देनी

 चाहिए  थी  ।  मै  आपसे  पूछना  चाहता  हूं  कि
 झगर  किसी  आदसी  को  गिरफ्तार  कर  लिया
 गया  तो  उसका  क्‍या  होगा  ?  इसमें  यह  दर्ज

 होना  चाहिए  था  कि  वह  गिरफ्तार  होने  के

 बाद  कहां  जायगा  ?

 Shri  H.  0.  Mathur  (Pali):  To  the
 Police.

 पंडित  5  कुर  दास  भायध:  मुझे  बहलाया
 जाय  कि  इसके  झ्दर  कोई  पावर्स  हैं  कि  पुलिस
 क्यों  करेंगी  ?
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 oh  सिंहासन  सिह  (गोरखपुर)  १४
 दफा  है  |

 पंडित  5  क्र  दास  भार्गव  पुलिस  को
 जाकर  दे  दे  यहा  तक  पावस  हूँ  |  इस  बिल  के
 शझन्दर  यह  कहा  लिखा  हूँ  कि  क्रिमिनल  प्रोसी-
 ज्योर  कोड  एप्लाई  करेगा  t  इसके  अन्दर  यह
 बात  लिखी  जानी  चाहिए  थी  कि  भागे  क्या

 होगा  क्या  ीअरेस्ट  होगा  ।  जहा  तक  इस
 बिल  के  मकसद  का  सवाल  हूँ  मुझे  उसके  साथ

 पूरी  हमदर्दी  है  क्योकि  में  चाहता  ह्‌  कि  हमारे
 देश  में  जो  रेलवे  प्रापर्टी  चोरी  जातो  हूँ  वह
 प्रोटेक्ट  हो  लेकिन  उसके  साथ  ही  मेँ  यह  चाहता

 हू  कि  बिल  में  इस  तरह  की  नई  चीज़  न  वरक्खी
 जाय  जिससे  जागे  चल  कर  गडबडी  का  इम-
 कान  हो  क्योकि  इसमे  सेट्रल  पुलिस,  स्टेट

 पुलिस  अर  रेलव  पुलिस  तीनो  भ्रायंगी  और
 उनके  अफसरान  में  आपस  में  झगड़ा
 उठ  खडा  हो  सकता  हैं।  अरब  श्राप

 मुलाहिजा  फरमायेकि  इसने  ऐसा  लिखा  हुभा है
 any  person  concerned  in  an
 offence  relating  to  railway
 property  अगर  टिकटलेस  टैविल  हो

 तो  It  is  an  _  offence

 against  railway  =  property
 wa  को  जो  आमदनी  होती  है  उससे
 रेखबे  महरूम  हो  जाती  हूँ  1  रेलवे
 प्रापरटी  की  इसमें  कोई  डेफनीशन  नहीं  है  t

 ag  fad  दर्ज  है  कि  रेलवे  प्रापर्टी  इनक्लूड्स
 णनी  गुड्स  एटसेटरा  ।  आज  एक  द्ख्म  रेलव
 पर  एक  क्लेम  करता  है  रेलवे  वाले  जानते  है
 कि  बोगस  क्लेम  हूँ,  भेजे  पत्थर  है
 और  क्लेम  कर  रहा  है  उम्दा  उम्दा  चीज़ो  की
 कीमत  और  चूकि  अफ़सर  मिल  जाते  है  भौर
 उसका  वह  बोगस  क्लेम  पास  हो  जाता  है  |

 अब  ऐसे  लोग  जो  कि  इस  तरह  की  बेईमानिया
 करते  है  भौर  इस  तरह  के  जुर्म  के  जिम्मेदार  है
 उत  पर  ४२०,  ४०३  भ्ौर  ३७९  दफ़ा  ऐप्लाई
 करेगी  भौर  ऐसे  मुजरिसों  को  गिरफ्तार  कर

 लिया  जायगा  भौर  उसमें  यह  प्रत्फ़ास  दर्ज  हैं
 “reasonable  suspicion  existing
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 of  his  having  so  committed”
 झगर  यह  दयार्त  है  तो  मैं  अर्ज  करता

 हू  कि  यह  ऐसी  पावर  नही  है  कि  एक  आदमी
 किसी  को  चोरी  बरते  देखेगा  तो  उसको  पकड़
 लेगा  ।  शाप  देखिए  उन  गुड्स  बलकंस  शर
 स्टेशन  मास्टर्स  को  जो  रोज  बेईमानी  करते

 है  ।  एक  स्टंशन  मास्टर  को  बहुत  थोड  रुपए
 मिलते  है  लेविन  दिल्ली  मे  सराय  रुहेला  के
 पास  उन  के  महल  के  महल  खडे  है  ।  एक
 बुकिंग  क्लर्क  का  लद्का  फारेन  कट्री  मे  पढता

 है  ।  जो  बुकिंग  और  गुड्स  कलक  होते  है  उन
 की  आमदनी  का  आप  श्रन्दाजा  नही  लगा  सबते

 है  ।  मै  इन  च॑  जो  को  जानता  हू  ।  वह  सब  की
 सब  इस  बिल  की  जद  में  आएगी  ।  अगर  किसी
 को  यह  ख्याल  हो  जाए  कि  किसी  बुकिंग
 लक  में  बेईमानी  की  है,  चाह  वह  जुर्म  कभी
 भी  किया  गया  हो,  तो  वह  शख्स  गिरफ्तार
 किया  जा  सकता  है  ।  आज  अगर  आप  ऐसी
 पावर्म  ले  रहे  हैं  तो  में  श्राप  क ेबखिल.फ  नही
 हू,  भ्रगर  ला  नें  आप  के  जिम्मे  डाला  है  कि
 आप  सरकार  की  प्रापर्टो  की  हिफाजत  करे  तो
 जरूर  कीजिए  i  लेकिन  जैसे  आप  को  अपनी
 प्रापर्टी  की  हिफाजत  का  भरत्यार  है,  वैसे  ही
 हर  एक  आदमी  को  अपनी  प्रापर्टी  की हिफाजत
 का  हक  है  ।  आज  हम  ने  हाउस  नें  गवर्नमेंट
 प्रेमीसिद्ध  एविक्शन  ऐड  रिविवजिशन  बिल
 पास  किया  जिस  की  वजह  से  दिल्ली  में  बही
 अनइजीनेंस  हूँ  ।  सरकार  खुद  फैसला  करे  कि
 क्यो  डेमेजस  लिये  जावे  भौर  खुद  ही  उस  में
 से  जिस  को  चाहे  निकाल  दे  ।  मैने  कल  एक

 स्कूल  की  कहानो  सुनी  ।  जाकर  उस  की  छत
 तोड  दी,  यह  कर  दिया  ,  वह  कर  दिया  |  भ्ाज
 गर्व्नमेट  अपने  काज  की  खुद  आप  मालिक
 बन  गई  हैँ,  यह  झाडिनरी  र्ल्स  से  डिपाचेर

 है  t  लेकिन  श्राज  हम  उसे  इस  तरह  के  अख्त्यार
 दे  रहे  है,  जान  बूझ  कर  दे  रहे  हैं,  ताकि  रेलवे
 प्रापर्टी  की हिफाजत  हो  सके  ।  झाज  हम  देख

 रहे  है  कि  एक  रेलवे  मिनिस्ट्री  है  भौर  एक
 रेलवे  बोर्ड  हैँ,  गवर्नमेंट  विधइन ए  सबर्ममेंट

 हैं।  भाप  का  जो  रेलवे  बोर्ड  है,  हमारे  रेलवे

 मिनिस्टर,लुद  उस  के  शरवार  हैं,  लेकिन  शेद्के
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 बोर्ड  को  बहुत  बड़ी  ताकतें  है  |  भाज  मैं  उसूलन
 इस  अख्त्यार  के  देने  के  बखिलाफ  नहीं,  हाला-
 कि  यह  हम  बिल्कुल  उसूल  के  खिलाफ  दे  रहे
 हैं  ।  आज  गवर्नमेंट  भौर  प्राइवेट  पर्सन  दोनो
 को  झपनों  प्रपनों  प्रापर्टी  की  हिफाजत  का
 अरुत्यार  है,  लेकिन  भ्रगर  मेने  देख  भी  लिया
 कि  मेरी  घडी  किसी  भ्रादमी  के  हाथ  में  है
 जेवर  किसी  प्रादमी  के  हाथ  में  है,  तो  भी  में
 उस  को  टच  नही  कर  सकता  ।  पर  आप  को

 पूरा  अरुत्यार  है,  आप  का  अफसर  देख  ले  कि
 रेलबे  की  ईंट  किया  शख्स  के  पास  है,  जिस  पर

 एन०  डब्ल्यू०  आर०  लिखा  हुप्ना  हैँ,  ता  उसे
 फोरन  गिरफ्तार  किया  जा  सकता  हैँ  7  पिछली
 दफा  झाप  ने  पास  कराया  कि  ऐसे  मामलों  में
 बढेने  झाफ  प्रूफ  बदल  दिया  जाय  |  खास
 चीजों  के  वास्ते  ज्यादा  भप्रस्त्थार  दिए  जाते  है,
 लेकिन  जितने  ज्यादा  आप  को  भ्ररुत्यार  दिए
 जाते  हूँ,  उतने  ही  भ्राप  को  मोहताज  रहना
 होगा  ।  हम  यह  झख्त्यार  इसी  लिए  दे  रहे
 &  ताकि  रेलब  को  बहुत  पैसा  देना  पड़ता  है  ।
 लोगो  के  क्लेम्स  चले  जाते  हैं  और  उन  को
 रूपया  देना  पडता  है  ।  में  यकीन  रखता  हू  कि

 हमारे  मिनिस्टर  साहब  ऐसे  लोग  ट्र्न
 करेंगे  जो  वाच  व  बाई  व  पुलिस  से  बिल्कुल
 मुख्तलिफ  किस्म  के  होंगे  ।  आज  हम  देखते

 हैं  कि  जो  लोग  आई०  ए०  एस०  बगैरह  में

 दूसरे  महकमों  में  जाते  है,  वह  लेस  करप्ट

 होते  है  1  मैं  उम्मीद  करता  ह्  कि  जो  नई  फोर्स
 बनेगी  बह  भ्रच्छी  बनेगी,  लेकिन  उस  में  पुराने
 एलिमेंट  को  न  दाखिल  किया  जाए  जिस  को
 श्राप  कडेम  करते  है  ।

 झापने  इस  बिल  में  यह  नही  लिखा  हू
 कि  किस  तरह  की  फोर्स  बनेगी  ।  धापने  इसमें
 इस  तरह  से  लिखा  है  जिसे  कोई  समझ  भी

 नही  सकता  |

 “regulating  the  punishments
 and  providing  for  appeals  from,
 or  the  revision  of,  orders  of
 punishments,  or  the  remission  of
 fines  or  other  punishments;”

 अ  क्या  यह  शमझू  कि  यह  ्  झोौर  १७

 के  लिए है  ?  यह  सारी  दुनियां  के  जरायम के
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 ares  faa  दिया  गया  ।  और  क्या  लिख।
 आपने

 “regulating  the  powers  and  duties
 of  officers  authorised  to  exercise
 any  functions  by  or  under  this
 Act”.

 तो  पाव  और  डूयूटोज  तो  बनेगी  र्ल्स  के

 मृताबिक  1  तो  भ्राखिर  इस  ऐक्ट  में  क्‍या

 रक्खा  हैं  ?  सिर्फ  यह  रक्खा  भया  है  कि  इस

 तरह  के  क्लासेज  होगे  ।  में  कहता  हु  कि  यह
 काफो  नही  होगा  !  आप  को  यह  मामले  बिल

 में  स्पष्ट  करने  चाहिये  थे--और  देखिये  :

 “All  rules  made  under  this
 section  shal]  be  laid  for  not  less
 than  thirty  days  before  both
 Houses  of  Parliament  as  soon  as
 possible  after  they  are  made  and
 shall  be  subject  to  such  modifica-
 tions  as  Parliament  may  make
 during  the  session  in  which  they
 are  so  laid  or  the  session  imme-
 diately  followmg.”

 मैं  पछता  चाहता  हु  कि  कौन  शख्स  इस  देश

 में  है  कानून  के  बनाने  के  वास्ते ?  ?  कौन  इस

 के  लिए  जिम्मेदार  है  कि  यहा  कानून  ठीक

 बने  ?  आखिर  यह  हाउस  जिम्मेदार  है  या

 नही
 ?  एक  दफा  आपने  रूल  बना  दिया  कि

 झगल  सैशन  में  तरमीम  की  जा  सकती  है  ।

 श्रगर  तीन  सैशनों  के  बाद  किसी  पालियामेंट

 के  मेम्बर  को  पता  लगे  कि  पह  रूल  हिन्दुस्तान
 के  वास्ते  खराबी  पैदा  करने  वाला  हूँ  तो  उस

 को  झर्त्यार  नही  कि  वह  उस  को  दुरस्त  करवा

 सके  ।  इस  तरह  से  पालियामेट  की  पावर्स  को

 सलब  किया  जा  रहा  है  ।  मेम्बर  को  श्रख्त्यार

 है  कि  सारे  बिल  का  रिपीलिंग  बिल  भी  लाए,

 लेकिन  यह  दफा  एक  रूल  को  खास  भर्से  के

 बादे  तबदीली  की  इजाजत  नही  देती  ।  इतने

 कम  वक्‍त  में  श्राप  के  रूल  को  जो  खसबियां

 है  या  अच्छी  चीज़  है  उस  का  पता  नही  लगेगा

 इस  के  लिए  मैने  भरमेडमेंट  मेजा  7  भौर  इस

 तरह  के  भमेडमेट  होना  चाहिए  q  जी  ॥

 यहां  पर  बने,  उनके  लिए  हर  एक  को  भरस्त्यार
 है  कि  यहां  पर  भमेडमेट  ले  झाए,  पर  उस  मे
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 एक  सैशन  की  मियाद  क्‍यों  ?
 बहुत  से  में  तो

 झाठ  दिन  का  जिक्र  है  1  किसी  में  एक  सेशन  है,
 ह. ह  जाकर  एक  सेशन  से  दूसरा  सेशन  किया
 गया  हैं  ।  में  कहता  ह्‌  कि  जो  बिल  यहा  पेश

 है,  वह  बेझर  स्कलेटन  के  भ्रलावा  शौर  कुछ
 नही  है  ।  इसके  झन्दर  जब  हमें  पता  ही  नही
 कि  क्‍या  है  तो  इस  तरह  के  रूल  बना  देने  के
 क्या  मानी  हैं?  यहा  रूल  रक्खा  जाएगा,  लेकिन

 हमारे  फरिंक्तों  को  भी  पता  नहीं  लगेगा  कि
 रूल  क्‍या  बना  |  आप  वायदे  के  मुताबिक
 यहा  पर  रूल  रखते  है,  लेकिन  यहा  पर  लेजि-
 स्लेशन  इतना  होता  है  कि  मेम्बसं  के  पास  पूरी
 चीजे  पहुचते  हुए  भी  उन  को  इतनी  फुसत  नही
 कि  वह  र्ल्स  में  जाए  1  इस  लिए  म॑  श्र्जं
 करूंगा  कि  गुड  गवर्नम ेट  के  वास्ते  और  पालिया-
 मेट  के  जो  अख्त्यारव  फराइज  है  उन  को  श्रदा
 करने  के  वास्ते  झाप  को  इन  र्ल्स  मे  तरमीम
 करनी  चाहिए  शौर  इस  चीज  को  हमारे
 मिनिस्टर  साहब  अपने  डिपार्टमंट  से  ही  शुरू
 करे  t  निहायत  मुबारक  डिपार्टमेंट  है,  यह  सब
 की  सेवा  करता  है  n  इस  में  वह  शिकायतें  नहीं
 है  जो  दूसरी  जगहों  पर  हैं।  भाप  भ्च्छे

 ट्रेडिशन्स  को  कायम  कीजिए  कि  जो  ख्ल्स
 रक्खे  जाएं,  वह  ऐसे  ही  कि  किसी  भी  वक्‍त
 पर  पालियामेट  उन  रूल्स  के  बारे  में  कोई
 तन्दीली  कर  सके  ।

 मुझे  एक  और  चीज  भर्ज  करनी  है  ।  रेलवे
 प्रापर्टी  की  तारीफ  हमारे  सामने  भाई  है

 “including—in  the  charge  or  in
 possession  of  a  railway  adminis-
 tration”.

 में  1...  करना  चाहता  हु  कि  47  यह
 अमेंडमेंट  भेजा  हैं  कि  यह  काफी  नही  है  1  मान

 लीजिए  एक  मुसाफिर  रेलवे  प्रेमिसिज  में  से
 जाता  है  ।  उसकी  रास्ते  में  कोई  चीज  गिर

 पड़ी  है,  जिसे  अभी  पुलिस  ने  उठाया  नहीं  है,
 किसी  के  कब्जे  मे  नहीं  भाई  है  ।  वह  रेलबे  के
 भी  किविकल  पेशन  में  मही  है,  पढेशन  तो
 मेन्टल  ऐक्ट  से  होता  है  ।  इसलिए  मैंने  लिखा

 है  कि  कोई  प्रापर्टी  ो  रेल  प्रेमिसेज  में
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 हो,  उस  के  मुताहिलक  धब्त्यार  दिया  जाए,
 रेलवे  प्रापर्टी की  मैरो  डिफिनिशन  नहों।
 झापने  'इनक्लूंडिग'  लिखा  है  ।  ऐसी  बीज
 इन  चार्ज  भी  नही  है,  न  पहुंचन  मे  है,  मिभरली
 लाइंग इन  दि  रेल  है।  में  चाहता हू  कि
 इस  डेफिनिशन  को  ठीक  किया  जाए  a  में

 चाहता  हू  कि  झाप  इसे  कबूल  फरमाए  |

 जहा  तक  मेरे  अज  करने  का  सवाल  है,
 में  एक  चीज  पर  ही  सब  से  ज्यादा  इसरार
 करना  चाहता  हू,  वह  यह  कि  दफा
 १३  में  ो  चीज़  है,  उन  को  टीक
 किया  जाए  |  श्राप  ला  डिपार्टमेंट  से
 कसल्ट  कर  ले  कि  वह  लीगल  होगी  या  नहीं  ।
 तब  तक  कोई  झादमी  सर्च  नहीं  किया  जा
 सकता  जब  तक  वह  प्ररेस्ट  न  हो,  और
 डिटेशन  तो  कर  ही  नहीं  सकते  ।  इसलिए
 मेरी  गुजारिश  इन  दो  चीज़ो  को  ठीक  करने
 के  लिए  है  t

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  I  am  afraid  it  33  not  possible
 for  me  to  appreciate  the  justification
 for  this  Bill  as  given  in  the  Statement
 of  Objects  and  Reasons  or  the  scheme
 of  the  Bill  as  has  been  explained  At  a
 tume  when  this  House  is  considering
 anxiously  ways  and  means  for  effect-
 ing  economy  everywhere,  I  am  afraid
 the  hon.  Railway  Minuster’s  proposal
 laid  before  this  House  would  mean
 addition  m  the  recurring  expenditure
 of  the  order  of  Rs.  2-3  crores  and  a
 capital  expenditure  of  Rs  3°5  crores  75
 the  course  of  five  years.  At  first,  it
 may  be  necessary,  it  would  appear,
 that  some  sort  of  a  drastic  action  ३35
 taken  to  check  the  growing  thefts  and
 pilferages  which  take  place  and  to
 safeguard  the  Railway  property.
 Nobody  is  opposed  to  the  principle  of

 the  cost  of  it  are  suth  that  one  fedis
 that  this  Bill  were  better  withdrewn.

 In  the  first  place,  if  you  turn  to  the
 imphcations  of  the  Bill,  it  will  be
 found  that  a  totally  new  Beece  is
 sought  to  be  created  and  for  this
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 Force  buildings,  offices,  police  stations,
 residential  actommodation,  etc.  will
 be  required.  I  would  lke  to  ask  the
 hon.  Railway  Minister  this  question:
 how  is  it  that  we  have  so  far  manag-
 ed  to  get  on  without  this  additional
 expenditure?  It  has  been  mentioned
 in  the  financial  statement  that  each
 railway  will  get  every  year  Rs.  0
 lakhs  making  a  total  of  Rs.  70  lakhs
 of  capital  expenditure  on  offices  and
 buildings,  that  is,  Rs.  3°5  crores  in
 five  years.  I  am  also  not  satisfied
 that  creating  a  Protection  Force  of
 this  character  is  going  to  solve  any
 problems.  As  some  hon.  Member
 speaking  before  me  observed,  merely
 changing  labels  is  not  going  to  create
 WSS  Witsnal  eMisinney,  wer  ik
 likely  to  serve  the  purpose  the  hon.
 Minister  for  Railways  has  in  view.

 T  would  ask  the  hon  Minister  as  to
 how  he  is  going  to  reconcile,  what  I
 might  term,  the  conflicting  jurisdic-
 tion,  firstly  of  the  State  police,
 secondly  of  the  Railway  Police,  and
 thirdly  of  this  new  Force  that  is  going
 to  be  created.  I  am  of  the  opinion
 that  far  from  improving  efficiency  this
 division  of  responsibility  between
 various  forces  is  likely  to  lead  to  fur-
 ther  relaxations.  Take,  for  instance,
 the  case  as  my  hon.  friend  Pandit
 Thakur  Das  Bhargava  pointed  out.
 Supposing  a  member  of  your  Protec-
 tion  Force  arrests  a  person,  who  is
 going  to  collect  the  evidence  and  who
 is  going  to  conduct  the  prosecution?
 I  presume,  from  the  scheme  of  the
 Bill,  that  the  provisions  of  the  Code
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 th?  offence  in  the  hands  of  the  Protec-
 tio™  Force  or  the  State  Police?  The
 8६874  Police  may  not  be  interested  in.

 ecuting  such  cases  with  diligence
 fof  the  simple  reason  that  it  is  not
 accountable  for  the  arrest.  Secondly,
 wP°  steps  into  a  witness  box  in  a

 ourt  of  law  assuming  for  the  moment
 at  the  question  of  arrest  is  to  be

 roved  or  it  is  challenged  that  the
 st  is  illegal?  The  State  Police

 wil  not  be  interested  in  defending  the
 cas®  for  the  simple  reason  that  the
 arrest  has  been  effected  by  the  Protec-
 tieD  Force.  Therefore,  one  set  of

 lice  conducting  a  case  and  another
 set  of  police  trying  to  justify  the
 arrest  will  make  a  mess  of  it.  I  am
 we  the-  opjnion_that  instead_of_creating,

 a  totally  different  Railway  Protection
 Force  a  separate  department  within
 pe  Pohce  Department  should  have

 peen  organised  charged  with  the  pro-
 ction  of  railway  property  or  what-

 ever  else  the  hon.  Minister  desires  to
 ave.  I  am  convinced  that  there  will

 p®  conflict  of  jurisdictions,  because  we
 ynow  that  even  between  Government
 departments  there  is  rivalry  or  in-
 difference.  The  State  Police  will  not
 pother  to  go  into  the  case  diligently.
 ghey  will  not  go  into  the  details  of
 javestigation  of  a  case  which  has
 peen  passed  on.  And,  since  your  Pro-
 ection  Force  cannot  do  anything
 peyond  effecting  the  arrest,  I  am
 giraid  the  powers  given  in  one  ‘sense
 gre  too  inadequate  and  in  another
 genase  they  are  far  greater,  as  has  been

 inted  out  by  my  friend  Pandit

 phargava.  Therefore,  taking  all  these

 acts  into  consideration  the  desir-

 gbility  of  creating  such  a  Force  at

 guch  a  cost  at  this  time  is  open  to

 geTious  question.
 Ly

 If  you  go  into  the  details  of  the

 pill,  firstly  there  is  the  question  of
 iscipline  of  the  Force.  I  am  surpris-

 gf  that  these  sections  relating  to  dis-
 @pline  have  been  framed  in  such  @

 panner.  Take  for  instance  clause  17.
 yt  says:

 “Without  prejudice  to  the  provi-
 sions  contained  in  section  9,  every
 member  of  the  Force  who  shaild.
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 be  guilty  of  any  violation  of
 duty...”

 The  categories  of  offences  which  are
 sought  to  be  punished  are:

 «_,..  violation  of  duty  or  wilful
 breach  or  neglect  of  any  rule  or
 regulation  of  lawful  order  made

 “by  a  superior  officer,  or  who  shall
 ‘withdraw  from  the  duties  of  his
 office  without  permission,  or  who,
 being  absent  on  leave,  fails  with-
 out  reasonable  cause,  to  report
 himself  for  duty  on  the  expira-
 tion  of  the  leave,  or  who  engages
 himself  without  authority  in  any
 ‘employment  other  than  his  duty
 as  a  member  of  the  Force....”

 2f  any  member  is  found  guilty  of  any
 of  the  above  offences,  what  is  the
 punishment  prescribed?  He  is  likely
 to  incur  punishment  of  simple
 imprisonment  for  a  period  not  exceed-
 ing  three  months.  What  I  want  to
 point  out  is  that  in  clause  37  the  hon.
 Minister  has  mixed  up  very  grave
 offences  with  minor  offences.  Over-
 staying  one’s  leave  is  not  so  serious
 an  offence  as  wilful  breach  or  neglect
 of  any  rule  or  regulation,  or  violation
 of  duty.  Violation  of  duty  may  con-
 sist  in  actually  organising  a  band  of
 pilfering  dacoits  who  may  commit
 thefts  on  railways  and  that  may  be  a
 wery  serious  offence.  To  provide  a
 punishment  of  three  months  simple
 imprisonment  for  such  an  offence  is
 totally  inadequate.  What  should  have
 been  done  is,  the  categories  of  offences
 should  have  been  clearly  separated.
 Grave  offences  should  have  been  given
 greater  punishments.

 What  will  happen  now  is,  suppose
 a  member  of  the  Force  is  guilty  of
 violation  of  duty,  in  fact,  he  actually
 connives  at  a  gang  of  pilfering  thieves
 ‘in  breaking  open  wagon,  or  receives
 stolen  property  from  the  gang  as  his
 share,  that  is  a  grave  offence.  If  he
 ds  taken  to  a  court  of  law  he  will
 claim  to  be  tried  under  clause  37  of
 ‘this  Bill,  because  there  is  a  specific
 statute  which  provides  punishment  for

 @  specific  offence.  That  man  has
 therefore  to  be  tried  under  the  specific
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 law  and  not  under  the  general
 law;  otherwise  there  is  no  meaning  in
 having  a  specific  statute  for  a  speci-
 fic  offence.  Therefore,  for  the  gravest
 offence  the  offender  is  given  only  a
 maximum  punishment  of  three  months
 simple  imprisonment.  He  cannot  be
 tried  under  the  Penal  Code  or  any
 other  law  of  the  land,  because  under
 article  20  of  the  Constitution  no  man
 can  be  tried  twice  for  the  same
 offence.  Therefore,  the  mistake  that
 has  been  done  in  clause  7  is  that  all
 grave  and  simple  types  of  offences
 have  been  lumped  together  and  one
 common  punishment  prescribed.  That
 ought  to  be  rectified.

 Similarly,  clause  9  says:

 “(i)  dismiss,  suspend  or  reduce
 in  rank  any  member  of  the  Force
 whom  he  shall  think  remisa  or
 negligent  in  the  discharge  of  his
 duty,  or  unfit  for  the  same;”

 Here  also,  various  categories  of
 offences  like  remissness,  negligence  in
 the  discharge  of  duties  are  all  lumped
 together  and  one  set  of  punishment
 provided.  What  should  have  been
 done  is,  simpler  offences  should  have
 been  set  apart  and  simpler  punish-
 ments  provided.  That  would  have
 been  reasonable,  because,  if  a  man  is
 unfit  for  a  particular  post  by  reason
 of  the  fact  that  he  has  been  found  to
 be  taking  bribes  or  conniving  at  pil-
 ferage,  or  he  has  been  remiss  or  negli-
 gent,  remiss  in  the  sense  that  he
 actually  connives  at  pilferage,  then,  I
 submit,  the  punishment  provided  “is
 very  inadequate.  I  am  not  satisfied
 with  the  punishment  provided  here,
 to  suspend  or  dismiss  the  man.  He
 should  be  prosecuted  and  sentenced.

 Therefore,  the  creation  of  this  new
 offence  and  a  new  punishment  under
 a  specific  statute  takes  away  the  sting
 from  the  offence  altogether  and
 entitles  a  member  of  the  Force  to  feel
 that  he  shall  not  be  exposed  to  that
 grave  punishment  ‘which  normally
 would  be  due  in  case  of  any  other
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 clauses  require  to  be  very  carefully
 fone  into  and  modified.

 We  are  told  that  a  new  Force  of
 n*arly  36,000  persons  will  be  created,
 I  should  like  to  know  what  is  going
 to  be  the  present  position  of  the  Pro-
 tection  Force  and  how  the  recruitment
 ds  going  to  take  place.  Why  is  it  that
 power  is  vested  in  individuals  and  not
 given  to  anybody  whether  you  call  it
 ey  the  name  of  a  Public  Service  Com-
 mission  or  Recruitment  Committee?
 Vesting  powers  in  the  hands  of  an
 mdividual  or  a  few  individuals  may
 lead  to  various  types  of  corruption,
 particularly  nepotism.  There  may  be
 people  who  may  be  inclined  to  draw
 members  of  the  Force  from  their  own
 community.  There  may  be  people
 who  may  be  inclined  to  recruit  mem-
 bers  from  their  own  relations.  These
 things  are  common;  we  have  noticed
 them  in  bigger  institutions  where
 recruitment  has  to  take  place  on  an
 enormous  scale.  The  powers  of
 recruitment  should  have  been  vested
 in  a  body  totally  independent,  a  body
 which  has  nothing  to  do  with  the
 management  of  the  Protection  Force.
 {  should  like  to  know  whether  this
 recruitment  is  going  to  take  place
 Independently  from  outside  or  within
 your  own  existing  Protection  Force
 or  within  your  own  existing  Police
 Foice.  Let  us  consider  for  a  moment
 that  there  is  going  to  be  recruitment
 partly  from  outsiders  or  from  the
 existing  force  and  partly  from  the
 Police  force.  I  ask  this  House  to
 consider  whether  it  would  not  be
 much  wiser  if  the  people  who  are
 selected  have  the  necessary  experi-
 ence  in  crime  detection.  The  State
 Police  has  got  at  their  disposal  cer-
 tain  resources  for  detection,  and  an
 entire  machinery.  Is  it  not  desirable,
 I  ask,  that  people  experienced  should
 be  placed  on  the  job  instead  of  people
 with  limited  experience  in  the  Watch
 and  Ward  personnel  of  the  Railways?
 We  are  going  to  spend  Rs.  2  crores
 by  way  of  recurring  expenditure  to
 detect  crime  and  would  it  not  be  bet-
 ter  to  spend  it  on  experienced  Police
 personnel  with  the  reespurces  that
 they  command,  who  know  what  is
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 crime  detection,  the  modus  operandi
 and  things  like  that?

 Is  it  not  desirable  to  make  this
 Force  a  part  of  the  regular  Police
 Department  because  in  addition  to
 their  experience,  they  have  resources
 at  their  disposal?  I  am  not  at  all
 satisfied  with  the  Bill.  That  is  why  J
 am  objecting  to  the  creation  of  the
 Protection  Force.  The  reasons  given
 are  not  sufficient  to  justify  the  expen-
 diture  of  this  order  in  these  stringent
 times.

 It  has  been  stated  that  the  claims
 for  compensation  paid  by  the  Railways
 came  to  Rs.  4  to  8  lakhs  and  I  would
 like  to  know  that  after  spending  this
 huge  sum,  what  are  we  going  to  gain.
 Is  it  contended  that  thefts  and  pilfer-
 ages  will  totally  subside?  I  have  got
 my  doubts.  There  may  be  some  im-
 provement,  because  36,000  people  are
 going  to  be  employed.  But  will  the
 improvement  be  commensurate  with
 the  incurring  of  expenditure  of
 Rs.  2)  crores?  In  these  days  when
 people  are  asked  to  impose  voluntary
 cuts  on  their  salaries,  when  the  Gov-
 ernments  are  going  about  begging  for
 coppers  for  running  the  administration
 of  a  huge  sub  continent,  I  am  not  pre-
 pared  to  say  that  this  expenditure  is
 legitimate  or  justifiable  or  that  the
 hon.  Minister  of  Railways  has  made  a
 case  for  the  constitution  of  a  Protec-
 tion  Force.  I  still  appeal  to  the  hon.
 Minister  to  think  over  the  whole  mat-
 ter  again,  and  if  necessary,  refer  this
 Bill  to  a  Select  Committee  and  the
 various  defects  pointed  out  may  be
 considered  more  closely  and  a  few
 months’  delay  in  constituting  such  a
 force  will  not  make  any  material
 difference,  and  I  suggest  that  all  these
 suggestions  may  be  looked  into  with
 thoroughness  and  accuracy.

 sit  भोनारायरद  दास  :  उपाध्यक्ष  महोदय
 रेलब  की  सम्पत्ति  या  उस  के  द्वारा  हैंडल

 की  जाने  वाली  दूसरों  की  सम्पत्ति की  जो

 क्षति  होती  है,  भौर  उस  के  लिए  साल-ब-साल

 रेलने  को  जो  मुआवजा  देना  पड़ता  है,  उस

 को  देखते  हुए  सब  को  यह  प्रावश्यक  मालूम
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 होता  है  कि  कोई  ऐसा  संगठन  हो,  जो  कि

 इस  को  रोक-थाम करे  '  हम  जानते है  कि

 सरे  सरकारी  महकमों  को  तरह  रेल  ने
 भी  एक  झन्दरूती  सगठन  कायम  किया  हुआ  है,
 जिस  को  वाच्र  एड  चाई  कहते  है  भौर  जो

 ॥हुत  दिनों  से  काम  कर  रहा  है।  बाच  एंड
 गो  धर  रक्षक दल  में,  जो  कि हस  कातून
 के  परिये  से  सगठित  किया  जा  रहा  है,
 इतना  ही  फक  है  कि  बाच  एड  वाई  संस्था
 को  कोई  पुलिस  पावर्ज  प्राप्त  नहीं  है  भर

 स  रक्षक  दल  को  पुलिस  पायजें  जा  रहो  हूँ,
 जिन  के  भ्रनुसार  उन  को  गिरफ  तार  करने,

 सर्च  करने  भौर  कुछ  देर  तक  रोक'  रखने

 वगैरह  का  अधिकार  होगा।  जसा  कि  हम  सब

 ने  खा  है,  रेलवे  के  सम्बन्ध  में  कई  एन्कवा-
 यरी  कमेंटीज  ब्रेंठ  चुकी  है  नौर  बता  चूकी
 ३  कि  इस  विभाग  में  जो  चोरिया  हाती है
 पा  झन्य  प्रकार  के  जो  भ्रष्टाचार  प्रचलित

 हैं,  उन  को  रोकने  के  क्‍या  उपाय  है।  लेकिन
 जँसे  जसे वे  उपाय  किए  जा  रहें  है  भ्रष्टाचार
 की  बीमारी  बढ़ती  जा  रही  है।  एक  कहावत

 है  कि  मर्ज  बढ़ता  ही  गया  ज्यो  ज्यों  दवा
 को  t  बाहर  के  लोग  यह  कहते  है  कि  लबे
 में  जो  चोरिया  होती  है,  उन  को  या  तो  रेलवे
 बाले  स्वय  करते  हैं,  या  वे  रेल  वालो  की
 कानाइवेंस  से  होती  है,  उन  के  तत्पर  न

 रहने  से  होती  है।  इस  के  विपरीत  रेलब
 वाले  कहते  है  कि  ये  चोरिया  बाहर  वाले  करते

 हैं।  इस  बीमारी  को  दूर  करने  के  लिए  एक
 मया  सबठन  कायम  किया  जा  रहा  है  और

 उस  को  छेसे  ध्रधिकार  दिए  जा  रहे  है,  जो  कि

 केबल  [लिस  |  प्राप्त  है।  साघारणतया  सर-
 कार,  समाज  भौर  व्यक्ति  की  सम्पत्ति  की  र्ला
 का  उत्तरदायित्व  पुलिस  को  सौंपा  गया  है।
 पुलिस  उस  की  रक्षा  करे  वा  न  करे,  उस  में
 अष्टाचार  हो  या  व  हो,  यह  दूसरी  आह  है।
 किन्तु  परन  यह  है  कि  यदि  तरकार  के  दूसरे
 सहकमे  जी  यह  भाग  करें  कि  भ्यनी  सम्पत्ति

 की  रक्षा  करने  के  लिए  उनसे  के  यहां  भी  कोई
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 ऐसा  संगठन  हो,  जिस  को  पुलिस  कीन

 गिरफूतार  भर  सच  करने  व्गरह  की--पावर्ज
 प्राप्त  हों,  तो  मे  समझता  ६  कि  फिर  इस  का
 श्न्त  होने  वाला  नहीं  है।

 माननीय  भत्री  जी  का  कहना  है  कि  रेले
 में  होने  वाली  चोरियों  को  रोका  जाय ।

 हम  उन  से  सहमत  है,  लेकिन  इस  तरह  महकमे
 को  बढ़ाएं  चले  जाने  से  यह  बुराई  रुक  नहीं
 सकती  है।  इस  सम्बन्ध  में  हम  को  एक  छोटी
 सी  कहानी  याद  प्राती  है।  एक  सज्जन  झपने
 नौकर  से  सेर  भर  दूध  मंगवाया  करने  थे।

 वह  नौकर  पाव  भर  पानी  चौर  तीन  पाव

 ढ्ंघ  ला  कर  उन  को  दे  देता  7  उन  महातुभाव
 ने  सोचा  कि  नौकर  चोरी  करता  है,  उस  की
 निगरानी  करने  के  लिए  एक  दूसरा  नौकर  रखा
 जाय  t  नतीजा  यह  हा  कि  एक  दूसरा  नौकर

 यह  देखने  के  लिए  रख  लिया  गया  कि  पहला
 नौकर  दूध  में  पानी  ने  मिलाए।  )  चार
 दिन  तो  उस  नें  पहले  नौकर  पर  निगाह  रखी,
 लेकिन  फिर  पहले  नौकर  ने  उससे  मेल-जोल
 कर  लिया  धौर  उस  को  कहा  कि  क्यों  तुम
 तकलीफ  सहते  हो  भौर  तरहृद  करते  ही,

 तुम  भी  पाव  भर  दूध  ले  लिया  करो,  हम
 पाव  की  जगह  भाष  सेर  पाती  सिला  दिया

 करेंगे  चुनाये  ऐसा  ही  होने  लगा।  उन

 महानुमाव  ने  जब  देखा  कि  पहले  तो  पाव

 भर  पाती  और  तीन  पाव  दूब  मिला  करता  या,
 जब  कि  ब  निगरानी  करने  के  लिए  दूसरा
 नौकर  रखने  के  बाद  पानी  की  मात्रा  बढ़  गई

 है  भौर  दूध  झ्ली  मात्रा  कम  हो  गई  है--यहा
 तक  कि  तीन  थाव  पानी  मिलता  है  और

 एक  पाव  दूध  मिलता  है,  तो  उस  ने  महसूस
 किया  कि  इस  प्रकार  नौकर  के  ऊपर  दूसरा
 मौकर-सब-हंस्पेक्ट र,  धसिस्टेट  सब-इंस्पंक्टर,
 इंस्पेक्टर  झौर  इंस्पेक्टर  ड्रेनरस  इत्यादि

 रखते  की  कोई  जरूरत  नहीं  है।  में  निवेदन
 करना  चहिता हूं  कि  माननौय  मरी  को  उद्देश्य
 ठीक  हो!  सकता  है  कि  प्रत्तावित  संगव्द
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 दूसरों  की  चोरी  करने  से  रोकेगा,  लेकिन
 उस  को  यह  बात  भी  स्मरण  रखती  चाहिऐ
 कि  प्राय  रक्षक  ही  भकक  बन  जाते  है।
 ऐसा  दूसरी  जगहों  में  भी  है,  लेकिन  रेलवे  से
 रक्षक  के  भक्षक  बन  जाने  के  बहुत  उदाहरण
 है।  टी०  टी०  भाई०  का  काम  है  कि  बिता
 टिकट  यात्रा  करने  वालों  को  पकड़े  श्र
 उस  से  रुपया  वसूल  कर  के  सरकार
 के  खजाने  में  जमा  कराएं,  लेकिन  हम
 देखत ेहैं  कि  ऐसा  नहीं  होता  है।  हम
 टी०  टी०  झ्राईषम०  और  टी०  ईज०  की
 सख्या  बढ़ाए  जाते  हैं,  सरकार  का  खर्चा

 बढ़  रहा  है,  लेकिन  सरकार  के  खजाने
 में  रुपया  नहीं  जाता  है।  हम  अपने  पुलिस
 विभाग  को  आनते  हैं।  हम  उस  के  सब  कर्म-
 आारियो  की  निन्‍दा  नहीं  कर  सकते।  हो
 सकता  है  कि  उस  में  बहुत  से  झादमी  भच्छे

 हो,  देशभक्त  हो,  लेकिन  झाम  लोगो  का  ख्याल

 यह  है  कि  पुलिस  का  जो  काम  है  अर्थात्‌
 व्यक्ति,  समाज  और  सरकार  को  सम्पत्ति  को

 रक्षा  करता,  उस  को  वह  नहीं  कर  रही  है  भौर
 अपने  कर्तव्य  का  पालन  नहीं  कर  रही  है।
 माननीय  मत्री  जी  ने  बताया  है  कि  रक्षक
 दल  के  संगठन  म॑  खर्चा  बढ़ने  वाला  नहीं  है
 शौर  जो  खर्चा  दर्तमान  समय  में  होता  है,  उससे

 दी  काम  चल  जायगाओऔर  प्रतिरिक्त  धन
 व्यय  नहीं  हीगा।  फिर  भी  भ्रगर  लगभग  दो
 करोड़  रुपए  इस  पर  व्यय  होते  हैं,  यदि  काम
 उस  के  मुताबिक  न  हो,  सरकार  की  प्रामदनी
 न  बढ़े  जो  कम्पेसेशन  है,  जो  मुझावजा  है,
 उसकी  झगर  हमे  बढी  हुई  रकम  देनी  पढें
 सो  वेसी  हालत  में  इस  तरह  के  बिल  की
 कोई  जरूरत  नही  रह  जाएगी  झौर  यह  कारगर
 साबित  नही  होगा।  में  मानता  हृ  कि  रेलवे
 की  सम्पत्ति  को  चोरी  होने  से  रोकने  का  जो

 मामला है  यह  महत्व  रखता  है।  इसको
 रोकने  के  लिए  माननीय  मती  जो
 असाधारण  पध्भिकार  सेना  चाहते  हूँ,  मेने

 पहले  कहा  है  कि  से  कोई  वकील  नही  हू  भौर
 इसके  जो  लीयल  एसपंकस  है  उन  पर  मे  नही

 था  सकता  हू।  जेकित में  समझता  हू  कि  भगर
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 हम॑ने  रेलवे  विभाग  को  प्रसाधारण  भ्रधिकार

 दिए  तो  फिर  दूसरे  विभाग  म॑।  ज॑  ते  कि  पोस्टल
 डि्पॉटमैंट  है  या  भौर  दूसरे  विभाग  है  बे  भी

 कई गे  कि  पनी  सम्पत्ति  की  रक्षा  करने  के

 लिए  हमे  भी  ऐसे  ही  अधिकार  दिए  जाने

 जहिये।  वे  भी  कह  सकते  है  कि  हमे  भी  दल

 रखने  का  भ्रधिकार  हो  भौर  ग्रिरफृतार  करने

 का  अधिकार  े  इस  तरह  से  इसका  कही  भ्रन्त

 नही  होने  वाला  है।  अच्छा  होता  कि  हंस
 तरह  के  बिल  को  लाने  के  बजाय,  इस  तरह  की

 पावर्स  सरक्षक  दल  को  देने  के  बजाय,  रेल

 के  जो  दूसरे  कमंबारी  है,  उनका  ध्यान  उनके

 कर्तव्य  की  ओर  दिलाया  जाता।

 मी  एक  मानतीय  सदस्य  ने  कहा  है

 कि  हमारी  जो  साधारण  पुलिस  है  शर  जो

 ब्चिं  एड  वार्ड  है,  उसके  बीच  मतभेद  रहता

 है.  मनमुटाव  रहता  है  भौर  दोनो  ही  एक

 दूधर  को  भ्रच्छी  तरह  से  नहीं  समझते  हैं  भौर

 दोनो  ही  कहते  हैँ  कि  दूसरा  हमारे  काम  में

 दश्ल  देता  है।  असल  में  जो  यह  उद्देश्य
 इस  बिल  का  है  कि  गिरफ्तार  करने  के  बाद

 फिर  पुलिस  के  हवाले  करना  पडेंगा  और  जो

 देश  का  साधारण  कानून  है,  उसके  मुताबिक

 मुकदमा  चलेगा,  उसको  देखते  हुए  मै  समझता

 हूँ  कि  यह  बिल  इतना  का  रगर
 सिद्ध  नही  हो

 सकेगा  ।

 इस  बिल  के  अन्तर्गत  रक्षक  दल  को  जो

 दुलिस  के  भ्रधिकार  देने  की  बात  कहीं  गई  है,
 उसको  में  पसन्द  नहीं  करता।  लेकिन

 अँसाकि  पडित  ठाकुर  दास  जी  ने  कहा  कि  जो

 इधिकार  दिए  जाये  बे  प्रयोग  के  तौर  पर  दिए
 आये  और  में  चाहता  फू  कि  इस  प्रयोग  को

 कीई  भ्रवधि  निश्चित  कर  दो  जाये  तो  अच्छा

 हेंगा ।  इस  झ्वधि  के  खतम  हो  जाते  के  बाद
 हम  इस  पर  पुन  विचार  कर  सकते  है  भौर  देख
 सकते  है  कि  यह  विभाग  कारगर  सिद्ध  हुभा दै

 मी  नही  बौर  किस  तरह  से  इसने  कार्य  किया है।

 मैं  समझता ह,  कि  तीन  या  पाल  बर्फ  की  .......

 ढ््दि  बित  कर  गे वाही  तो  बच्चा  रुका
 इस  झवधि  के  बीत  जाये  के  आब  ag  ह... अ
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 पुन.  यहा  पर  विचारार्थ  झाती  और  हमे  थी  भोगारापत  शत  यह  जो  नपी
 देखने  का  मौका  मिलता  कि  जो  पुलिस  भ्रधिकार  संगठन  बनते  जा  रहा  है,  इसमे  रिक्रूटमैट  के
 हमने  इसे  दिए  है  उनका  प्रयोग  इसने  ठीक

 नरह  से  किया  है  या  नेहीं।  भ्रगर  भ्रवधि
 के  बीत  जाने  के  बाद  यह  साबित  हुभा  कि
 इसने  अच्छा  काम  किया  है,  रेलवे  की  सम्पत्ति
 की  रक्षा  की  है,  मुझावजे  की  रकम  कम  देनी
 पड़ी  है,  तब  यह  सदन  इस  झवस्था मे  होगा.  कि
 इस  कानून  की  अवधि  को  या  तो  और  बढ़ा
 दे  या  फिर  देश  के  बाको  कानूनों की  तरह  से

 इस  कानून  को  भी  उनके  बराबर  से  भाए  |

 पढित  ठाकुर  दास  जी  ने  झभी  अ्रपनी
 तकरीर  की  है।  उसको  देखते  हुए  मुझे
 कुछ  ज्यादा  नहीं  कहना  है।  उन्होने  कई
 बाते  कही  है,  में  चाहता  हू  कि  उन  पर  ध्यान
 दे  विचार  किया  जाए।  यहा  पर  एक  शब्द
 कावशिस  झाया  है  जिसका  प्रयोग  क्लाज़  १७

 में  किया  गया  है  t  में  कोई  वकील नहीं  हू
 लेकिन  में  समझता  ह्  कि  यह  एक  स्पष्ट  सा

 कबूद  हूँ  शौर  इसको  हटा  दिया  जाना  चाहिए  |

 यह  एक  रेलेटिव  र्म  है  और  यदि  इसका  प्रयोग
 न  किया  गया  होता  तो  भ्रच्छा  रहता।

 आपने  प्रापर्टी  की  ड ेफिनिशन  में  एनिमल्स
 को  तो  ले  लिया  है  लेकिन  जो  बर्डस  होते
 हैं  उनको  आपने  छोड  दिया  है  आपने

 गुड्स  शाबुद  का  प्रयोग  किया  है  ।  उसमे
 भ्रगर  बड़ेंस  भरा  सकते  है  तो  एनिमल्स  भी,
 भेरे  विचार  से  ा  सकते  है।  बढेस  भी  तो
 चोरी  होते  है,  उनका  जिक्र  भी  तो  यहा  पर
 झापको  करना  चाहिऐ  था  q  श्रगर  बडेस  की
 जरूरत  नही  है  तो  एनिमल्म  की  भी  जरूरत

 नहीं  है  ये  भी  गुढस  में  श्रा  सकते  है।  इस
 चीज  को  में  आपके  विचारार्थ  रखता  हू

 शो  झाहनवाज  शॉं  वे  गुड़ज  में  शा

 जाते है
 Mr.  Deputy-Speaker:  You  have  put

 बारे  में,  में  समझता  हू,  बहुत  तरह  की

 गलतफहमिया  हैं।  इसमे  जो  भ्रफसर  हो,
 व  बहुत  ऊचे  दद्जें  के  होने  चाहिए,  साधारण
 पुलिस  झ्राफिसर  इस  काम  को  अच्छी  तरह  से
 नही  कर  सकते  है।  इस  फोर्ब  के  जो  कर्मचारी
 हो  चाहे  वे  रक्षक  हो,  चाहें  उप-रक्षक  हो,
 चाहे  इस्पेक्टर  जनरल  हों,  उन  सब  की
 नियुक्तिया  बहुत  भ्रच्छे  ढग  से  होनी  चाहिपे।
 प्रगर  अच्छे  लोग  इसमे  नहीं  लिए  जायेंगे
 जमी  की  ग्राशका  रहती  है  कि  कई  बार  नहीं
 लिपे  जाते  है,  तो  इस  सगठन  का  कोई  फायदा
 नहीं  होगा  ।  साधारणतया  जितने  भी
 रेलवे  कर्मचारी  भर्ती  किए  जाते  हैं,  जिनकी

 नियुक्तिया  की  जाती  है  थे  भ्रच्छी  तरह  से
 ठोक  बजा  कर  के,  अच्छी  तरह  से  जाब  करके
 दबालिफिकेशस  देख  करके  रेलवे  सर्विस
 कमिशस  द्वारा  या  दूसरी  कमिक्षनों  द्वारा

 निवुक्षत  किए  जाते  है,  लेकिन  फिर  भी  जो

 हम  नजारा  देखते  है  उससे  हमे  कमी  कभी
 “निराशा  हो  होती  है  ।  मुझे  पता  नही  कि  इस
 संगठन  के  चीफ  सिक्‍योस्टी  प्राफिस'  को
 या  सिक्योटी  आफिस  कोजों  नियुक्ति  क
 अधिकार  द्वि  गये  है,  i  कहा  तक  क/रीगर
 सिद्ध  होगे  ।  इस  बास्ते  अग  इस  संगठन
 में  नियुक्तियों  का  कार्य  यदि  ऐसे  लोगो  के

 हाथ  में  दिया  जाता  जो  ईमानदार  भीर

 अच्छे  होते,  तो  इसका  कार्य  भच्छी  श्रकार
 में  अल  सकता  था  और  यह  संगठन  सफल

 भी  हो  सकता  है।  इसके  विपरीत  यदि
 साधारग  तरीके  से  नियुक्ति  नेती  रही  जैसे
 कि  किसो  कास्टंबल  क्रो  होती  है,  तो  में

 समझता  हू  कि  यह  ते  तो  उचित  होगा  भौर

 न  ही  मुनासिब  |

 ठाकुर  दास  जो  ने  बहुत  से  कानूनी
 in  animals  there;  why  should  there
 not  be  birds  also.  (Interruption).

 Shri  HL  C.  Dasappa  (Bangalore):
 Why  not  fish  also  be  put  in?

 at  उठाये  है।  में  चाहता हु  कि  उन
 सब

 पर
 ध्यालपूर्वक  विच्ञार  कर  लिया  जाये,  t

 कहीं  ऐसा  न  हों  कि  जल्दबाजी में  हम  कुछ
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 ऐसे  भ्रभिकार  इस  दस  को  देंगे  जो  हमारे
 संविधान  के  खिलाफ  हो,  हमारे  मालिक
 भविफारों  को  खिलाफ  हों  तथा  जिन
 प्रधिकारों  का  ठोक  प्रकार  से  प्रयोग  न  हो  |
 यदि  सरकार  ने  ऐसा  न  किया  तो  इसका
 नतोजा  यह  होगा  कि  जो  बोमारी  प्राज  हूँ
 बहू  धौर  मी  बढ़  जाएगी  ग्राज  जिस  तरह
 का  पुलिस  का  व्यवहार  लोगों  के  प्रति  है
 जिस  तरह  की  दिक्कतों  लोगो  को  उठानी
 पड़ती  है,  जिस  तरह  को  कठिनाइयों  का
 सामना  करना  पडता  है,  यदि  उती  तरह  का

 व्यवहार  स  हल  का  रहा  तो  मे  समझता
 कि  इस  वक्‍त  जो  चार  पाय  लाख  रुपया

 साल  हमको  कम्पेंसे दान  के  तौर  पर  देना
 पड़ता  है  यदि  उसको  ही  जारी  रखा  जाय
 तो  भ्रच्छा  होगा  बनिस्बत  उसके  कि  नाजायज
 तौर  से  साधारण  नागरिफ  इस  रक्षक  दल
 द्वारा  तग  किये  जायें  ।  साथ  ही  साथ  इस
 बात  का  भी  ध्यान  रखा  जाना  चाहिय
 फि  फही  ये  रक्षक  मक्षक  न  बन  जाये  कहावत
 हैं  कि  यदि  बागबान  ही  चोर  हो  तो  रखवाली
 कौन  करे  !  फुलवाड़ो  को  देव  भाल  कज
 वाला  हूँ।  यदि  चा  हो  तो  उसकी  रक्षा
 कौन  कश  सकता  है।  इस  वास्ते  जो  विशया-
 घिकार  दिय  रे हें,  वे  बडे  सोच  विचार  के
 बाद  ही  दिये  जाने  चहियें।

 झन्त  में  में  इतना  ही  कहना  चाहता

 ह्  कि  इस  बिल  का  जो  उद्देश्य  है,  उसका
 तो  मेँ  समर्यन  करता  हु  लेकिन  इस  कानून
 की  जो  अवधि  हैं,  उसको  तीन  वर्ष  के  लिए
 कर  दिया  जाए  भौर  तोन  वर्ष  के  बाद  फिर
 इस  पर  विचार  किया  जाए  नझौर  देखा  जाए
 कि  इस  रक्षक  दल  ने  ठीक  तरह  से  अपना  कार्य
 किया  है  या  नही  किया  है।

 Shri  A.  8.  Sarhadi  (Ludhiana)  Mr
 Deputy-Speaker,  there  are  two  aspects
 from  which  this  Bill  can  be  consider-
 ed  The  first  38  the  intent  and  the
 object  of  the  Bill  and  the  second  2s
 the  powers  that  it  confers  on  the
 members  of  the  force  that  it  creates
 Taking  the  first  aspect,  the  intent  or
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 the  object  of  the  Bill  38  only  to  pro-
 vide  for  the  creation  of  a  force  with.
 a  view  to  better  safeguard  and  pre-
 tect  the  railway  property  But  the
 functions  of  the  force  which  this  Bull
 seeks  to  create  are  contained  in  clause
 4  and  these  functions  only  limrt  it  tay
 the  extent  that  the  members  of  this
 force  will,  after  making  the  arrest,
 without  unnecessary  delay,  make  over
 the  person  so  arrested  to  the  police
 Officer,  and  no  further  The  machi-
 nery  provided  by  the  Criminal  Proce-
 dure  Code  will  come  into  apphcation
 the  moment  the  person  handed  over
 by  the  members  of  the  force  to  the
 police  This  means  that  the  function
 of  the  force  that  is  being  created  will
 be  only  to  the  extent  of  the  arrest
 Can  this  object  be  met  otherwise  tham
 by  this  Bill?  f  submit  that  it  can
 otherwise  be  met  with  under  the  ordi-—
 nary  law  Under  section  59  of  the
 Crmmal  Procedure  Code,  even  a
 private  person  has  got  the  power  to
 arrest  a  person  who  35  concerned  in
 the  commission  of  an  offence  which  28
 cognizable  and  which  is  non-bailable
 Even  rf  the  members  of  the  Watch  and
 Ward  force  of  the  railways  are  consi~
 dered  to  be  private  persons  they  can
 arrest  the  culprit  in  the  commission
 of  an  offence  which  5  cognizable  and
 non-bailable  ६१  the  offences  which
 pertain  to  railway  property  are  made
 cognizable  and  non-bailable—most  of
 them  are  already  cognizable  and  non-
 batlable—the  object  of  the  Bill  can  be
 easily  met  and  a  member  of  the  Watch
 and  Ward  can  easily  arrest  a  person
 and  take  him  to  the  nearest  police
 officer  Where  is  the  need  for  a  Bill
 like  this?

 Clause  2  of  the  Bill  gives  powers
 to  a  member  of  the  Force  to  a  great
 extent  It  also  empowers  the  mem-
 bers  of  the  Force  to  arrest  an  indivi-
 dual  about  whom  they  have  got  a;
 reasonable  suspicion  It  also  em-
 powers  them  to  the  extent  that  they
 can  arrest  a  person  who,  according  to-
 them,  is  trying  to  conceal  himself  with
 a  view  to  commit  an  offence  I  would
 submit  that  these  powers  are  far  too»
 high  These  powers  have  not  been:
 conferred  even  under  the  Criminala
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 Procedure  Code.  As  my  hon.  friend
 Pandit  Thakur  Das  Bhargava  put  it
 section  58  of  the  Cr.  P.C.  only  confers
 power  of  arrest  while  a  person  is  try-
 4ng  to  conceal  himself  on  a  S.H.O.  or
 Officer  in  charge  of  a  police  station.
 He  cannot  be  a  person  less  than  a

 dead  constable.  To  confer  these
 powers  under  clause  2  (a)  and  (b),
 later  part,  is  too  much.  I  think  this  is
 infringing  the  liberties  of  individuals.
 It  is,  I  submit,  empowering  the  mem:
 bers  of  the  Force  to  a  far  greater

 extent.
 The  Bill  postulates  that  all  the

 members  of  the  Watch  and  Ward  will
 become  members  of  ‘this  Force  which
 is  purported  to  be  created  under  this
 ‘Bill.  But,  the  persons  who  are
 recruited  in  the  Watch  and  Ward  are

 cof  a  different  category.  To  empower
 ‘them  to  such  an  extent,  I  submit,
 -would  be  very  dangerous.  My  submis-
 ssion  is  that  ‘the  intentron  of  the  Bill
 «an  be  easily  achieved,  if  we  make
 tte  offences  relating  to  railway  pro-
 perty  cognizable  and  non-bailable,  The

 ‘members  of  the  Watch  and  Ward  can
 arrest  them.

 Coming  :to  the  second  aspect,  as  I
 said,  the  powers  conferred  under
 ‘clause  I2  areitoo  high  and  they  are
 vvery  dangerous.  But,  the  Bill  goes
 farther.  As  has  been  very  strongly
 -and  seriously  put  by  the  hon.  Member,
 Pandit  Thakur  Das  Bhargava,  clause
 13  empowers  the  Senior  Rakshak  to
 -detain  a  person  and  search  him.  No
 ‘limit  is  laid  dewn  as  to  how  long  he
 -can  detain.  According  to  the  defini-
 tion  of  arrest,  detention  comes  within
 sarrest.  According  to  the  Constitution,
 ithere  cannot  be  an  arrest  for  more
 than  24  hours,  and  the  person  must  be
 taken  before  a  magistrate.  This  clause

 «does  not  provide  a  period  for  which  a
 an  can  be  detained.  Of  course,

 @lguse  23  (2)  says:

 “(2)  The  provisions  of  the  Code
 ef  Criminal  Procedure,  1808,
 relating  to  searches  under  that

 ‘Colle  shall,  so  far  as  may  be,
 apply  to  searches  under  this  sec-
 dn.”
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 This  provision  only  governs  searches
 and  not  detention.  Any  detention
 which  is  contrary  to  the  provisions  of
 the  Constitution  would  B@  ultra  vires
 and  illegal.  Therefore,  as  the  hon.
 Member  Pandit  Thakur  Das  Bhargeva
 put  it,  this  would  definitely  be  held  to
 be  unconstitutional  and  ultra  vires  as
 it  does  not  lay  down  the  period  for
 which  there  can  be  detention.

 I  would  go  further  and  submit  that
 the  provisions  of  this  Bill  are  very
 vague.  This  has  already  been  discuss-
 ed  by  the  speakers  who  have  preceded
 me  and  I  need  not  go  into  that.  I
 submit  that  there  can  be  no  objection
 to  the  principle  of  the  Bill.  There
 has  been  a  lot  of  loss  of  railway  pro-
 perties  and  that  is  a  national  loss.
 That  has  to  be  met  with  and  met  with
 even  by  emergency  legislation  if  it  is
 called  for.  But,  the  question  is,  do
 the  circumstances  call  for  a  legislation
 of  that  kind?  Do  the  circumstances
 call  for  a  duplication  of  the  Force
 without  a  division  of  functions?  This
 Bill  concedes  that  the  Police  force  will
 have  the  overall  supervision.  The
 Police  force  will  be  the  investigating
 agency;  the  Police  force  will  be  the
 prosecuting  agency.  For  the  purpose
 of  only  arrest,  we  are  having  a  dupli-
 cation  of  authority  without  division  of
 functions.  Naturally,  as  Shri
 Bharucha  put  it,  there  will  be  conflict
 between  them,  and  this  conflict  may
 lead  to  confusion.  I  submit  that  this
 aspect  should  be  looked  into  and  I
 hope  the  hon  Minister,  the  sponsor  of
 the  Bill  will  see  whether  it  is  at  al)
 necessary  to  have  this  Bill.

 Shri  Parulekar  (Thana):  Mr.
 Deputy-Spegker,  I  rise  to  oppose  this
 Bill.  The  object  of  the  Bill,  as  has
 been  stated  in  the  Bill  itself,  is  to  pro-
 vide  for  better  protection  and  securi-
 ty  of  railway  property.  So  far
 as  the  object  is  concerned;  i  is
 laudable.  There  can  be  ne  two  _छछुईन
 nions  as  regards  its  importance.  Rall-
 way  property  is  national  property  and
 meesures  have  got  to  be  taken  to  prov,
 tect  it  and  secure  it.  But,  the  moment

 we
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 we  pass  on  from  the  realm  of  the
 objective  as  stated  in  the  Bill  to  the
 realm  of  the  provisions  which  are
 contained  in  the  Bill,  three  questions
 which  are  very  pertinent  arise  They
 need  to  be  carefully  scrutinised  and
 considered  These  questions  are:  (i)
 whether  the  provisions  of  the  Bill  are
 such  as  to  achieve  the  object  of  the
 Bill;  (i)  whether  the  powers  confer-~
 red  under  the  Bill  are  such  as  to  give
 scope  for  abuse  and  open  a  field  for
 corruption  to  flourish;  and  (ai)
 whether  the  rules  of  conduct  for  the
 members  of  the  security  staff  which
 have  been  incorporated  mn  the  Bill  are
 reasonable  I  will  take  these  three
 questions  in  the  order  in  which  I  have

 tater  .and  .deal  with  them

 As  regards  the  question  whether  the
 provisions  of  the  Bill  are  such  as  te
 secure  the  objective  of  the  Bill,  I  will
 not  speculate  I  will  leave  it  for  the
 future  to  judge  and  it  will  be  judged
 by  the  results  it  yields  But  I  can
 anticipate  the  results  I  do  not  think
 that  the  provisions  are  such  as  wil}
 enable  the  object  to  be  realised  in
 course  of  time  Because,  I  do  not
 believe  and  it  is  not  true,  that  the
 members  of  this  Force  are  unable  to
 protect  the  property  of  the  railways
 because  they  do  not  possess  the
 powers  that  are  being  conferred  on
 them  by  this  Bill  It  is  not  the  con-
 tention  of  the  Government  that  for
 want  of  these  powers  it  has  not  been
 possible  for  the  members  of  the  secu-
 rity  staff  to  protect  the  property  of
 the  Railways  That  cannot  be  the
 contention  I  leave  it  at  that  I  do
 not  want  to  enter  into  greater  details
 of  this  aspect

 I  pass  on  to  the  second  question
 namely  whether  the  powers  conferred
 on  the  members  of  the  security  staff
 are  so  wide  that  they  are  likely  to  be
 abused,  that  they  are  likely  to  be
 used  for  harassing  people,  for  perse-~
 cuting  them  That  is  the  question  I
 ‘would  like  to  go  into  briefly  The
 Clauses  which  relate  to  this  question
 are  clauses  2,  8  and  14,  I  would
 like  to  draw  your  attention  to  sub-
 clause  (b)  of  clause  Ra  I  admire  the

 §  JULY  987  Protection  Force  Bil  3404 ‘
 iMRenuty  of  those  who  have  drafted
 thiy  clause.  It  says:

 “any  person  found  taking  pre
 Sautions  to  conceal  his  presence
 Within  railway  limits  under  cir-
 Sumstances  which  afford  reason
 to  believe  that  he  is  taking  such
 Rrecautions  with  a  view  to  com
 Yuitting  theft  of,  or  damage  t@
 Xailway  property”

 Such  a  person  is  lable  to  be  arrested. A  member  of  the  staff  can  arrest  any-
 boyy  who  is  found  to  be  in  the  rail-
 Way  limits,  and  it  38  enough  for  him

 say  that  that  person  was  found  to
 precautions  to  conceal  himself

 W'th  a  view  to  commit  theft  The
 8'test  of  a  person  found  within  rail-

 Way  limits  depends  entirely  on  the
 Subjective  factor,  that  s  the  subjec-
 tive  satisfaction  of  the  imdividual
 M€mber  of  the  staff  who  will  be  an
 ordinary  constable,  though  new  names

 ‘Ye  been  given,  who  has  only  to  say
 tha;  he  has  arrested  the  person
 beCause  he  believed  that  he  was  tak-
 MB  precautions  to  conceal  himself
 With  a  view  to  commit  theft  of  or
 Case  damage  to  railway  property
 Thy  phraseology  of  this  whole  clause
 38  ६  novel  one,  and  it  confers  powers SO  wide  on  the  entire  staff  that  they 8T€  bound  to  be  abused,  and  people 876  bound  to  suffer  because  of  these
 Wi4e  powers
 75  hrs.

 Now,  I  will  refer  to  clause  3  I  am
 not  ३  lawyer,  but  applying  my  com-
 MOhsense  I  must  say  that  this  clause 25  4gam  a  novel  one  It  gives  power to  4  certain  section  of  the  members  of the  staff  to  arrest  an  offender,  to

 ree
 him,  to  search  him  and  then

 Te'Sace  him,  if  they  think  that  it  is  not
 Proper  to  arrest  him  What  will  it
 Mean  in  practice?  They  will  arrest
 MMocent  persons,  they  will  detain
 the;  and  as  soon  as  a  bribe  is  given,

 y  will  release  them,  and  the  clause
 It86)¢  gives  them  power  to  release
 Thy  clause  even  does  not  take  the
 Pr€vaution  to  say  that  they  are  entitl-
 ed  to  detain  a  person  suspected  of
 CON  mitting  a  theft,  or  committing  an
 Of{rce  There,  the  word  which  has
 bee),  used  is  “the  offender”  When  an
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 officer  has  reasons  to  believe  that  a
 person  has  committed  a  certain
 offence,  he  has  been  given  power  to
 detain  thet  person,  search  him,  and
 then  afterwards  the  clause  says  that  if
 he  thinks  proper,  he  can  release  that
 person.  Now,  you  can  well  imagine,
 knowing  as  we  do  how  such  depart-
 ments  function,  how  this  will  work  as
 a  licence  for  releasing  offenders  after
 taking  bribes  from  them.

 Now  I  pass  on  to  clause  34...  This
 clause  takes  away  the  protection  which
 has  been  given  by  article  22(2)  of
 the  Constitution.  If  it  remains  there,
 it  is  bound  to  be  declared  ultra  vires
 by  the  Supreme  Court,  but  I  would
 like  to  read  article  22(2)  before  I
 comment  on  this  clause.  It  says:

 “Every  person  who  is  arrested
 and  detained  in  custody  shall  be
 produced  before  the  nearest
 magistrate  within  a  period  of
 twenty-four  hours  of  such  arrest
 excluding  the  time  necessary  for
 the  journey  from  the  place  of
 arrest  to  the  court  of  the  magis-
 trate  and  no  such  person  shall  be
 detained  in  custody  beyond  the
 said  period  without  the  authority
 of  a  magistrate.”

 What  does  this  clause  say?  He  will
 be  arrested,  he  will  be  detained.  I
 will  not  labour  on  the  point  of  deten-
 tion,  because  the  hon.  Member  Pandit
 Thakur  Das  Bhargava  has  pointedly
 pointed  out  how  unjust  the  provision
 for  detention  is  in  this  clause.  How
 long  he  will  be  detained,  nobody
 knows.  The  Bill  does  not  say  any-
 thing  about  it.  It  is  silent  about  it.
 Then  what  will  be  done  to  the  person
 arrested?  He  will  be  taken  to  2  police
 station  and  handed  over  to  the  police.
 Can  we  not  under  the  provisions  of
 this  clause  conceive  that  a  man
 arrested  by  a  member  of  the  staff  may
 be  detained  for  four  days?  It  may
 take  two  days  to  take  him  to  the
 police  station  after  his  arrest.

 Shri  Duasappa:  May  I  say  in  clause  4
 #  is  stated  specifically  “without  un-
 necessary  delay”?
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 Shri  Parulekar:  I  would  like  to.
 point  out  to  the  hon.  friend  who  has
 intervened  that  “unnecessary  delay”
 is  capable  of  being  interpreted  as  one
 likes.

 Mr.  Deputy-Speaker:  It  is  better  to
 point  it  out  to  me.

 Shri  Parulekar:  So,  he  may  be
 detained  for  a  long  time  and  then  it
 may  be  argued  that  the  delay  was
 necessary,  and  this  plea  will  be  accept-
 ed  because  nobody  can  define  what  is
 unnecessary  delay  and  what  is  neces-
 sary  delay,  what  I  want  to  point  out
 is  that  this  clause  is  a  violation  of  the
 protection  given  by  article  22(2)  of
 the  Constitution.  That  article  says
 that  as  soon  as  a  man  is  arrested,  he
 has  to  be  produced  before  a  magis-
 trate  within  24  hours  and  without  the
 order  of  the  magistrate  he  cannot  be
 kept  in  custody.  In  this  clause  the
 same  word  “arrest”  is  used.  What
 difference  is  there  between  the  arrest
 which  is  contemplated  in  article  22(2)
 and  arrest  which  is  made  according  to
 clause  4?  There  is  no  difference.

 I  cannot  say  whether  this  clause  has
 been  hurriedly  drafted  or  purposely
 drafted.  It  is  very  difficult  to  imagine
 the  motives  of  those  who  have  drafted
 the  Bill.  But  at  the  same  time,  it  must
 be  said  that  it  has  been  drafted  in
 such  a  way  that  even  the  sanctity  of
 the  rights  which  have  been  conceded
 by  the  Constitution  has  been  violated.

 Now  I  come  to  clause  20.  Clause  20,
 curiously  enough,  gives  a  free  licence
 for  the  abuse  of  these  powers.  See
 how  the  sub-clauses  qd)  and  (2)  read:

 "Q)  In  any  suit  or  proceeding
 against  any  member  of  the  Force
 for  any  act  done  by  him  in  the
 discharge  of  his  duties,  it  shall  be
 lawful  for  him  to  plead  that  such
 act  was  done  by  him  under  pro-
 per  authority  or  order.”

 As  soon  as  the  plea  is  advanced  that
 he  has  done  a  particular  act  under  the
 order  of  an  authority,  whatever  he
 may  have  done  his  act  cannot  be  an
 offence.
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 Further  it  says;

 “(2)  Any  sueh  plea  may  be
 proved  by  the  production  of  the
 order  directing  the  act,  and  if  it
 is  so  proved,  the  member  of  the
 force  shall  thereupon  be  discharg-
 ed  from  any  habihty  in  respect
 of  the  act  so  done  by  him,  not-
 withstanding  any  defect  in  the
 jurisdiction  of  the  authority  which
 issued  such  order”

 I  do  not  know  whether  this  clause
 can  be  interpreted  to  mean,  and  per-
 haps  it  means,  that  even  the  courts
 are  bound  under  this  clause  to  dis-
 charge  a  person  when  any  proceed-
 ings  e:ther  of  a  civil  or  criminal  nature
 are  taken  against  a  member  of  the
 staff  :f  he  produces  an  order  of  a
 superior  officer  Will  it  be  right  to
 take  away  the  jurisdiction  of  the
 courts,  over  offences  committed  by  the
 Members  of  the  staff?  It  38  a  very
 serious  proposition  for  this  House  to
 consider

 I  will  conclude  by  saying  that  the
 potential  capacity  of  this  Bill  for  doing
 mischief  is  enormous  and  immense
 The  powers  are  so  wide  and  so  vague
 that  they  are  likely  to  be  abused  and
 «re  bound  to  be  abused,  and  there  are
 no  safeguards  against  any  abuse  of
 these  powers  which  have  been  confer-
 red  by  this  Bill  upon  the  Members  of
 the  staff  The  common  man  will  be
 the  victim  of  the  abuse  of  these
 powers  It  may  be  that  we  Members
 of  Parlhament  or  Members  of  the
 Legislative  Assemblies  or  the  gentry
 will  not  be  the  sufferers,  but  it  is  the
 common  illiterate  man  who  will  suffer
 Because  a  member  of  the  security  staff
 enjoys  all  powers  to  detain  him,  to
 arrest  him,  to  search  him  and  do  all
 the  other  things  under  the  Bull

 There  is  another  point  which  I
 ‘would  hke  to  make,  and  that  2s  that
 the  powers  are  so  wide  that  they  open
 a  new  field  fer  corruption  to  the  staff
 These  powers  are  given  on  the
 assumption  that  the  members  of  the
 staff  are  honest,  and  they  sre  not
 hkely  to  sbuse  these  powers  for
 supplementing  therr  incames,  but  these
 assumptions  have  been  proved  to  be
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 untrue  and  baseless  by  reality.  The
 truth  is  that  in  conditions  where
 mercenary  considerations  are  the
 motive  force  for  discharging  duties,
 corruption  flourishes  where  the  coer-
 cive  powers  of  the  State  can  be  easily
 abused  Applying  this  principle  which
 we  have  learnt  from  experience  at  a
 very  great  cost,  we  can  safely  say  that
 the  powers  which  are  being  given  to
 the  members  of  the  staff  are  so  wide
 and  so  vague  that  they  furnish  them
 with  the  source  for  supplementing
 their  income  by  bribes,  particularly
 so,  when  the  salaries  drawn  by  them
 are  so  low  that  they  are  not  able
 to  hve,  unless  they  make  money  by
 such  means_  I  do  not  approve  of  the
 ways  by  which  they  will  make  money,
 but  nonetheless,  the  reality  ४5  such,
 and  the  realty  has  to  be  faced,  it
 cannot  be  ignored

 5.09  hrs.

 [Sur  BarMAN  in  the  Chair]

 I  can  anticipate  the  reply  of  the
 Minister  He  will  give  us  assurances
 that  these  powers  will  not  be  abused.
 Whenever  criticism  35  levelled  that
 the  provisions  of  a  Biull  are  likely  to
 be  abused,  the  common  answer,  and
 the  most  fashionable  answer  m  this
 House  has  been  that  they  are  not
 intended  to  be  abused,  and  that  they
 will  not  be  abused  But  assurances
 are  no  safeguards  against  abuse  of
 these  powers  Assurances  of  the
 Ministers  will  not  come  to  the  rescue
 of  the  man  who  has  been  a  victim  to
 the  abuse  of  such  powers  The  powers
 which  are  being  given  under  clauses
 2  to  4  are  so  wide  that  it  will  be
 a  wonder  if  they  are  not  abused,  78
 will  be  a  wonder  if  they  do  not  result
 in  increasing  corruption  which  is
 already  rampant  among  people  who
 enjoy  coercive  powers  of  the  State.

 I  now  come  to  the  third  pont,
 namely  whether  the  rules  governing
 the  conduct  of  the  members  of  the
 staff  are  reasonable  Clause  ll  lays
 down  the  duties  of  the  members  of
 the  staff,  and  clause  9  provides  for
 punishment  when  there  33  failure  on
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 the  part  of  the  staff  in  discharge  of
 these  duties.  In  this  connection  I
 should  like  to  draw  attention  to  one
 particular  point.

 One  of  the  duties  mentioned  in  sub-
 clause  (d)  of  clause  ll  reads  thus:

 “to  do  any  other  act  conducive
 to  the  better  protection  and  secu-
 rity  of  railway  property.”

 Again,  I  think  this  is  a  specimen  of
 vagueness  which  can  be  imitated  by
 those  who  want  to  enact  vague  legis-
 lation.  Does  this  sub-clause  define  the
 duties?  Sub-clauses  (a)  to  (c)  are
 definite,  but  sub-clause  (d)  is  so  vague
 that  anything  can  be  included  within
 it,  and  a  member  of  the  staff  will  be
 entirely  at  the  mercy  of  the  superior
 officer.  If  he  is  found  to  have  neglect-
 ed  the  duties  as  defined  in  clause  l,
 and  if  the  officer  comes  to  the  con-
 clusion  that  he  has  not  done  some-
 thing  which  was  conducive  to  the
 better  protection  and  security  of  rail-
 ‘way  property,  he  can  be  punished;  and
 there  is  no  protection  to  the  member
 of  the  staff.

 Shri  8.  S.  Murthy:  Sin  of  omission.

 Shri  Parulekar:  I  wish  that  the
 principle  of  this  rule  of  conduct  is
 applied  from  top  to  bottom  to  the
 state  machinery;  then  the  whole  Gov-
 ernment  will  improve.

 Shri  B.  8.  Marthy:  Give  them  scope
 for  sin  of  commission.

 Shri  Parulekar:  Then,  I  would  like
 to  draw  your  attention  to  clause  16.
 This  is  also  a  novel  clause.  Suppose
 a  member  of  the  staff  is  suspended
 either  because  he  is  found  to  be  unfit
 to  discharge  his  duties  or  because  he
 ia  guilty  of  some  other  offence  which
 comes  within  the  purview  of  the  pro-
 visions  of  clause  9.  After  he  is  so
 suspended,  the  clause  says:

 ‘end  he  shall,  during  that
 period,  be  subject  to  the  same

 bilities,  discipline  and
 penalties  to  which  he  would  have
 been  subject  if  he  were  on  duty.”

 of.

 duties  as  before  during  the  period  of
 his  suspension.  The  cla  goes  &
 step  further  and  says  that  if
 to  discharge  the  duties,  he  will  be
 liable  to  be  punished,  and  the  penal-
 ties  are  the  same  as  if  he  had  been
 in  service.

 I  would  like  the  Minister  to  point
 out  to  me  any  other  legislation  which
 says  that  after  a  person  is  suspended
 his  responsibilities  will  continue,  and
 the  penalties  that  would  be  imposed.
 on  him  would  be  the  same  as  if  he
 had  been  in  service.  I  do  not  think
 he  would  be  able  to  point  out  any
 such  instance;  but  if  he  can,  I  shall
 be  glad  to  be  enlightened  on  the  point.
 Perhaps,  there  may  be  some  piece  of
 legislation  which  contains  such  provi-

 ions  and  which  may  be  purely  of  a
 military  character;  but  I  shall  come  to
 that  point  later.  I  would  like  to  know
 whether  there  is  any  other  piece  of
 ordinary  legislation  which  contains  a
 provision  of  this  nature....

 Pandit  Thakur  Das  Bhargava:  The
 Police  Act.

 Shri  Parulekar:  ...namely  that  after
 suspension,  the  man  will  be  liable  to
 the  same  penalties  to  which  he  would
 have  been  subject  to  if  he  had  been
 in  service.

 I  now  come  to  clause  १7  which  lays
 down  penalties  for  neglect  of  duty
 etc.  Already,  clause  9  provides  for
 punishment  for  various  offences  on  the
 part  of  the  members  of  the  staff,  of
 commission  and  omission.  Not  satis-
 fied  with  those  provisions,  here  is  a
 new  clause  evhich  the  Bill  contains,
 namely  sub-clause  ro)  which  says  that
 a  member  will  be  liable  to  simple
 imprisonment  for  three  months,  * अ  he
 is  found  to  be  guilty  of  the  offences
 mentioned  in  this  sub-clause.  Some
 Members  are  not  satisfied  with  the
 period  of  three  months  specified  there-
 in,  Of  course,  I  do  not  agree  with
 them,  and  are  free  to  disagree
 with  my  views.



 such  provisions  are  not  found
 common  law.

 Another  funny  thing  in  this  clause
 is:

 “ar  who,  being  absent  on  leave,
 fails,  without  reasonable  cause,  to
 report  himself  for  duty  on  the
 expiration  of  the  leave,....”

 If  he  overstays  after  taking  leave,
 without  reasonable  cause,  then  also  he
 is  likely  to  be  sent  to  jail  for  three
 months.  I  would  like  to  pose  one
 question  to  the  Minister  in  this  con-
 nection.  Suppose  a  person  remains
 absent  without  taking  leave,  then  he
 is  not  likely  to  be  sent  to  jail,  because
 there  is  no  provision  to  that  effect  in
 the  Bill,  But  if  he  goes  on  leave  with
 permission,  and  then  he  overstays
 without  reasonable  cause,  he  is  to  be
 sent  to  jail  for  three  months.  I  do
 not  know  whether  this  is  an  ideal  code
 of  conduct.  If  these  are  the  ideal
 measures  for  running  Government
 efficiently,  I  would  ask  the  Minister
 whether  he  will  recommend  the  same
 code  of  conduct  for  the  whole  of  the
 Government  machinery  from  top  to
 bottom.

 Another  ground  c  hich  he  can  be
 sent  to  jail  is  cowaru  ve.  Again,  this
 is  a  phrase  which  it  ४8  very  difficult
 to  define,  and  which  is  very  vague.

 For  these  reasons,  I  oppose  the  Bill.
 In  short,  the  Bill  seeks  to  add  a  mili-
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 not  contain  any  safeguards  whatso-
 ever  against  any  of  these  evils,  I
 oppose  the  Bilt.

 Mr.  Chairman:  I  am  now  calling  the
 Minister  to  speak.  Hon.  Members
 who  could  not  speak  so  far  may  take
 their  chance  m  the  second  reading
 stage.

 Shri  Shahnawas  Khan:  I  am  very
 grateful  to  the  hon.  Members  who
 have  taken  so  much  pains  to  go
 through  the  provisions  of  the  Bill  so
 thoroughly.  That  shows  their  very
 deep  interest  in  the  Railway  Protec-
 tion  Force,  and  also  their  deep  anxiety
 to  ensure  that  the  losses  incurred  by
 the  nation  are  stopped  as  early  as
 possible.

 A  number  of  hon.  Members  wanted
 to  know  the  justification  for  bringing
 forward  such  a  legislation.  Also  my
 hon.  friend,  Shri  Bharucha—he  is  not
 here—wanted  to  know  whether  in
 actual  fact  the  amount  of  expenditure
 mvolved  would  be  in  keeping  with
 the  work  that  this  Force  would  de.
 As  hon.  Members  already  know,  every
 year  we  have  to  pay  something  like
 Rs.  3  crores  as  claims  for  goods  lost,
 stolen  etc.  This  is  not  all.  I  may  tell
 the  House  that  in  addition  to  these
 goods  for  which  we  have  to  pay  this
 amount  of  compensation,  there  are
 other  huge  losses  of  railway  property.

 I  have  recently  had  the  opportunity
 of  travelling  over  almost  the  entire
 section  of  the  North  Eastern  Railway
 from  Gorakhpur  to  Dibrugarh  and  I
 was  amazed—I  inspected  various  goods
 and  passenger  trains—at  the  number
 of  stations  fittings,  fans,  fan  belts,
 dynamos,  vacuum  gauges  etc.  had  been
 stolen.  The  thefts  are  very  heavy.
 Not  only  is  the  country  incurring  huge
 losses  on  account  of  these  thefts,  but
 the  safety  of  train  running  is  also
 being  affected.  When  vacuum  gauges
 are  removed,  we  cannot  replace  them
 because  lots  of  the  parts  have  to  be
 imported.

 Shri  Sinhasan  Singh:  These  losses
 have  been  going  on  in  spite  of
 Watch  and  Ward.
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 Shri  Shahnawasz  Khan:  That  is  what
 we  are  trying  to  stop  These  are  the
 huge  losses  in  which  not  only  huge
 sums  of  the  nation’s  money  are  in-
 volved,  but  also  the  safety  of  passen-
 gers  travelling  in  those  trains  and
 other  trains  28  jeopardised

 Also,  as  the  House  38  aware,  there
 have  been  instances  where  goods  trains
 carrying  valuable  commodities  have
 been  attacked  If  I  may  say  so,  thefts
 in  running  trains  have  become  an  art,
 people  have  made  a  regular  art  of  it
 (An  Hon  Member  Fine  art)  There
 have  been  cases  where  regular,  orga-
 nised  gangs  have  actually  attacked  the
 trams  and  railway  staff  with  fire-arms

 Recently,  I  had  an  opportunity  of
 going  into  the  areas  classified  as
 ‘danger  zones’,  that  is,  operational
 areas  where  the  Naga  trouble  is  going
 on  There  have  been  instances  where
 Naga  hostiles  have  infiltrated  through
 and  fired  at  our  stations  and  running
 trains  and  caused  loss  of  human  hfe
 All  those  persons  working  in  such
 areas  have  to  be  properly  protected,
 and  their  safety  has  to  be  guaranteed
 by  us

 Also,  the  situation  has  changed
 wmmensely  since  the  Watch  and  Ward
 department  was  initially  orgamsed
 We  have  found  by  experience  that  the
 old  Watch  and  Ward  will  not  serve
 our  purpose

 In  view  of  these  circumstances  and
 the  facts  I  have  just  narrated  to  the
 House,  it  has  become  absolutely  essen-
 tial  to  reorganise  the  Watch  and  Ward
 and  to  equip  this  Force  which  may
 be  required  even  to  face  hostile  gangs
 or  elements  hke  the  Nagas  armed
 with  modern  fire-arms  Therefore,  we
 wish  that  we  should  have  such  a  force
 which  would  be  able  to  deal  with  such
 elements

 Paeiit  Thakur  Das  Bhargava:  Is
 this  Bill  required  for  protection  of
 persons  slso?

 Shri  Shahnawas  Khan:  Yea,  because
 I  may  tell  the  House  that  at  present
 we  are  utilising  a  large  number  of
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 persons  who  are  classified  as  the  Rail-
 way  Protection  Force;  that  is  the
 police  force  taken  from  the  State  Gov-
 ernments  This  Force  is  asked  for  by
 the  railways  from  various  States,  and
 it  has  to  be  paid  for  by  the  Railway
 Administration

 Shri  A.  ९.  Guha:  What  will  happen
 to  the  Raflway  Protection  Force  which
 38  already  existing?

 Shri  Shahnawaz  Khan:  It  will  be
 returned  to  the  States

 It  as  in  order  to  perform  these  duties,
 which  include  ‘arming’  a  certain  per-
 centage  of  this  Force,  that  this  Bill  has
 been  brought  forward  We  have  to
 subject  the  members  of  this  Force  to
 strong  discipline,  more  or  less  on  the
 same  lines  as  the  discipline  of  the
 regular  police

 I  am  very  giad  to  tell  the  House
 that  I  have  recently  gone  and  inspect-
 ed  a  very  large  number  of  our  young
 men  who  are  under  training  A  large
 number  of  hon  Members  of  this  House
 have  expressed  their  anxiety  as
 regards  proper  selection,  they  feel
 that  mere  reorganisation  of  the  old
 Watch  and  Ward  will  sot  be  enough
 I  quite  agree  with  them  I  am  very
 glad  to  inform  the  House  that  after
 my  imspection  of  the  Force  at
 Lucknow,  Gorakhpur,  Kharagpur  and
 Calcutta,  I  came  back  feeling  rather
 pleased,  because  I  saw  educated  young
 men  who  have  joined  this  Force  beng
 given  excellent  training,  I  might  say
 that  in  some  places,  their  traning  and
 standard  of  dmll  are  as  good  as  any
 of  the  best  military  units  It  is  no
 exaggeration  to  say  that  their  living
 conditions  and  turn-out  are  very  satis-
 factory  Although  it  is  rather  too
 early  to  give  any  assurance,  I  hope
 that  this  Force  will  be  able  to  live  up
 ta  the  expectations  of  this  hon  House.

 Shri  B.  8.  Murthy:  The  point  is  not
 about  training,  it  35  about  selection

 Shri  Shahnawas  Khan:  If  the  hon.
 Member  would  let  me  go  on,  that  was
 the  very  point  I  was  going  to  make
 next.



 3505  Rathooy

 Mr,  Chairman:  If  is  better  that
 questions  are  asked  at  the  end;  cther-
 wise  he  might  lose  the  thread.

 Shri  B.  s.  Murthy:  He  made  a  refer-
 ence  to  selection;  that  was  why  I
 asked  the  question.

 Shri  Shahnawas  Khan:  A  number
 of  hon.  Members  referred  to  the
 method  of  selection.  In  this  Force,
 there  are  various  categories  of  offi-
 cers  and  Rakshaks.  Gazetted  officers
 or  those  who  are  termed  as  ‘superior
 officers’  are  selected  by  the  U.P.S.C.
 like  any  other  garetted  officers  of  the
 Government  of  India.  They  are  sub-
 ject  to  the  same  rules  and  regulations
 and  the  same  discipline  as.any  other
 Central  Government  officers.

 As  regards  the  other  category  which
 might  be  termed  as  class  bm  that  is,
 sub-inspector,  assistant  sub-inspector,
 etc.,  the  posts  are  advertised  in  vari-
 ous  newspapers  and  they  have  to  be
 selected  by  the  Railway  Service  Com-
 missions,  That  is  the  method  and
 procedure  for  their  selection.

 We  have  had  to  say  in  this  that  the
 Chief  Security  Officer  will  be  the
 recruiting  authority.  That  is  neces-
 sary  because  later  on  when  dealing
 with  such  classes  of  people  for  any
 offence  it  will  be  held  that  only  the
 appointing  authority  is  empowered  to
 dismiss  them.  It  is  with  that  end  in
 view  that  these  words  have  been
 included  in  the  Bill.  The  actual
 récruitment  is  being  done  by  the  Rail-
 way  Service  Commission  on  a  very
 fair  basis  by  a  competent  Board.

 Then  remains  the  recruitment  of
 class  IV  rakshaks  or  the  sainiks.  That
 is  being  done  by  the  Railway  Officers.
 I  would  like  to  submit  here  that  I  had

 I5  JULY  198,  Protection  Force  Bill  3506

 vet
 selection.  That  was  the  point  of

 ह. 4  of  the  officers.

 t  Shri  B.  S.  Murthy:  Was  that  not
 here  during  foreign  rule?

 t  Shri  Shahnawaz  Khan:  The  same
 Ring  holds  good  now.

 From  the  point  of  view  of  the  per-
 300  recruited  it  gives  a  sort  of  loyalty

 the  officer  who  recruits  him;  it
 STeates  a  sort  of  bond  and  that  is

 meat
 we  used  to  call  in  the  Army  as

 ९  espint  de  corps

 wobrt
 Ferore  Gandhi  (Rai  Bareli):

 hy  did  you  leave  the  Indian  Army?

 Shri  Shahnawaz  Khan:  That  was

 teat
 20  circumsiantes  beyond  my  cor-

 L

 4  The  selection  of  sainiks  is  being
 5०५  by  the  Securty  Officers  and  that
 3  also  the  system  now  prevailing  for t  recruitment  of  class  [V  employees, an  the  ratiways  It  is  done  by  the  rail- wa

 any  grave  irregularity  in  the
 TeGnutment  of  the  members  of  this
 Force

 My  hon  friend  Shri  Guha  wants  to
 knoy  why  it  was  necessary  to  issue
 8  certificate  to  the  members  of  this

 °rce  This  is  nothing  new  because
 eVory  member  of  the  regular  Police
 Force  is  also  issued  such  a  certificate
 It  is  not  an  innovation  that  we  are

 aking  here

 My  revered  friend,  Pandit  Thakur
 Da,  Bhargava  said  that  the  powers

 t  were  being  given  to  the  members
 of  this  force  were  too  drastic,  espe-
 cl@iiy  the  powers  of  detention,  search,
 Test  etc.  The  hon.  Member  is  fully

 8Ware  that  even  now  in  various  work-
 hons  or  an  Ordnance  Factory  when
 Penile  enter  they  are  searched  and
 Wbenever  they  leave  them,  again,  they
 8F€  searched  in  the  interests  of  the’
 nation,

 hondit  Thakur  Das  Bhargava:
 EShecially  in  mints.
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 Shri  Shahnawazs  Khan:  I  may  add
 that  it  is  nowhere  being  provided  in
 the  Bill  that  the  detention  may  be  in
 violation  of  the  Constitution.  The
 provisions  of  the  Bill  are  always  sub-
 ject  to  the  provisions  of  the  Constitu-
 tion.  The  detention  is  for  search  and
 if  some  officer  or  member  of  the
 Force  takes  it  into  his  head  to  detain
 &  man  in  violation  of  article  22  of  the
 Constitution,  then,  that  man  will  have
 his  constitutional  remedy.  But,  actu-
 ally,  there  is  nothing  wrong  with
 clause  3  as  it  is  in  the  Bill

 A  number  of  hon.  Members  refer-
 red  to  the  absolute  protection  which
 has  been  extended  to  the  members  of
 this  Force  and  expressed  apprehension
 that  they  would  misuse  the  protec-
 tion  given.  This  protection,  I  would
 like  to  submit  again,  is  nothing  new
 that  is  proposed  for  the  members  of
 this  Force.  The  same  protection  is
 extended  to  members  of  almost  every
 security  service.  ‘Therefore,  there  is
 no  reason  for  their  misapprehension
 that  this  is  probably  too  great  a  pro-
 tection  for  the  members  of  this  Force.

 With  these  words  I  again  thank  the
 hon.  Members  who  have  taken  part
 in  this  debate  and  I  would  request
 them  to  pass  this  Bill.

 Shri  Dasappa:  The  hon.  Minister
 has  not  shown  how  the  requirement
 under  article  477  of  the  Constitution
 is  met  here  in  this  Bill  because  the
 recommendation  of  the  President  is
 not  there.  It  is  obligatory  that  the
 President’s  recommendation  should  be
 to  both  Houses,  not  only  to  one  House.

 Mr.  Chairman:  I  understand  that
 yesterday  it  had  been  notified  that
 President’s  assent  has  since  been
 given.

 Shri  A.  C.  Guha:  There  was  a  news
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 and  Scheduled  Tribes  had  been  taken
 care  of  by  the  hon.  Minister  while
 recruiting  these  persons.  He  has  said
 in  his  speech  that  certain  persons
 were  sent  for  making  recruitment  and
 they  recruited  the  persons  according
 to  their  choice.  I  want  to  know
 whether  in  selecting  these  persons
 sufficient  thought  was  given  to  this
 point  or  not.  That  is  the  information
 that  we  want.

 Shri  Shahnawas  Khan:  The  hon.
 Member  is  fully  aware  how  anxious
 and  keen  our  Government  is  to  give
 proper  representation  to  the  Schedul-
 ed  Castes  and  Scheduled  Tribes.  This
 ys  the  basic  policy  of  our  government
 and  that  is  always  kept  in  view;
 especially  in  the  Railways  we  allow
 no  iaxity  in  this  rule.

 Shri  Feroze  Gandhi:  It  is  very  lax.
 You  look  at  the  number  of  Scheduled
 Castes  and  Scheduled  Tribes  who  are
 actually  recruited  and  then  compare
 it  with  what  you  are  saying.

 Shri  Shahnawaz  Khan:  I  have  not
 looked  into  it  for  the  Railway  Protec-
 tion  Force,  from  this  particular  angle.
 If  there  is  any  need,  we  will  not  spare
 any  effort.

 Shri  B.  S.  Murthy:  May  I  know  from
 the  hon.  Deputy  Minister  whether
 when  he  made  a  visit  to  the  training
 camps,  he  enquired  of  the  trainees
 whether  any  proper  representation
 has  been  given  ५  the  Scheduled
 Castes  and  Schee.:ed  Tribes  and  if  so
 what  did  he  und?

 Mr.  Chairman:  I  think  he  has  said
 that.

 Shri  झ्,  S.  Murthy:  He  said  he  went
 to  the  camps.  But  did  he  find  out
 whether  there  were  Scheduled  Caste
 trainees  there  or  not?

 Shri  Shahnawaz  Khan:  I  frankly
 admit  that  I  did  not  make  any  specific
 enquiries  because  when  I  went  into
 that  camp  I  was  looking  at  them  as
 members  of  the  Railway  Protection
 Force.  But,  as  I  said,  if  there  {s
 need,  I  shall  look  into  it.
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 Shri  B.  5S.  Murthy:  We  thank  you
 for  the  frankness

 सेठ  wan  सिह  (धागरा)  इस  लब
 प्रोठेक्शन  पु,लस  फोर्स  पर  प्रतिवर्ष  कितना
 स्ल्चे  झायेगा?

 थी  काहनबाज  ह ||  उसको  मैं  रुपये  शझ्ने

 पाई  में  तो  नहीं  बतला  सकता  लकन  जैसा
 मैँने  झर्ज  किया!  कि  भभी  जो  खर्च  हुआ  है  उस
 से  बहुत  ज्यादा  खर्च  होने  वाल!  हूँ  1
 Mr.  Speaker:  The  question  is

 “That  the  Bill  to  provide  for  the
 constitution  and  regulation  of  a
 Force  called  the  Railway  Protec-
 tion  Force  for  the  better  protec-
 tion  and  security  of  railway  pro-
 perty  be  taken  into  consideration

 The  motton  was  adopted
 Clause  2

 Mr.  Chairman:  We  shall  now  take
 up  clause-by-clause  consideration
 There  are  four  amendments  to  clause
 2—Nos  19,  20,  21  and  22

 Pandit  Thakur  Das  Bhargava:  I  beg
 to  move

 Page  4  hne  9,—
 after  “Railway”  wmsert  “Property”

 Page  1  line  I7,-—
 after  “includes”  insert  “engine

 vehicles  truck  machinery,”

 Page  1,  ४7०  18,—
 after  “animal”  msert  “or  other

 property”

 Page  i,  line  9,—
 add  at  the  end—“or  lyng  on  rail-

 way  premises”
 This  is  not  the  first  time  that  this

 House  3  being  treated  lke  ths  I!
 wish  that  all  these  statements  that
 have  been  made  by  the  hon  Minis-
 ter  now  were  made  earher  so  that  we
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 have  been  of  a  different  nature  Any-
 how,  I  am  thankful,to  him  that  he
 has  given  the  information  now

 This  is  a  Bill  according  to  its  pre-
 amble  to  provide  for  the  constitution
 and  regulation  of  a  Force  called  the
 Railway  Protection  Force  for  the  bet-
 ter  protection  and  security  of  railway
 property  I  understood  that  the  main
 Purpose  of  this  Bill  was  that  the  pro-
 perty  be  secured  better  and  not  that
 the  force  should  became  a  supplemen-
 tary  police  force  to  what  we  have
 already  got  But,  it  appears  that  the
 hon  Mhnster  wants  in  emergencies
 this  force  may  be  utilsed  for  the  pro-
 tection  not  only  of  properties  but  of
 persons  also  That  was  the  interrup-
 tion  that  I  made  You  cannot  have  this
 Bill  passed  with  such  mental  reserva-
 tions  If  it  35  a  force  of  a  different
 character  and  if  it  will  discharge  the
 functions  of  a  police  force  or  the  army
 m  times  of  emergency,  the  objections
 that  we  would  have  would  have  been
 much  more  serious  Under  section  20,
 you  can  fire  on  people  and  they  may
 be  given  immunity  which  has  not  been
 given  to  the  army  or  the  police  If  it  is
 only  a  Bill  for  the  better  protection
 and  security  of  railway  property,  the
 angle  of  vision  38  quite  different  If
 it  38  a  different  thing,  you  ought  to
 have  said  that  this  Bill  is  of  a  differ-
 ent  nature  Then,  you  will  have  to
 change  this  entirely  and  a  different
 Bull  will  have  to  be  brought  There-
 fore,  I  put  that  question  Not  that  I
 am  averse  to  it

 I  know  that  the  Railway  Admunis-
 tration  35४  working  under  very  great
 handicaps  and  you  have  to  give  police
 protection  not  only  to  property  but
 to  persons  in  certain  circumstances
 They  have  to  perform  some  extra-
 ordinary  duties  sometimes  So,  I!
 would  rather  hke  to  give  them  all  the
 powers  which  a  small  army  or  police
 force  has  got  while  fighting  the  Nagas
 on  the  Frontier  In  certain  circums-
 tances  they  have  to  perform  these
 duties  and  you  should  give  them
 power  But,  you  have  no  mght  to
 come  in  this  House  with  a  Bull  for  the
 security  of  the  railway  property  and
 now  turn  round  and  say  that  it  is
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 {Pandit  Thakur  Das  Bhargava]
 for  a  different  ptrpose  The  entire
 thing  has  changed  We  shall  have  to
 revise  our  opinion  about  the  nature  of
 this  Bill  as  well  as  the  purpose  of  this
 Bul

 The  purpose  now  disclosed  is  quite
 different  Had  we  known  this  earlier,
 the  cmticism  would  have  been  of  a
 different  nature  and  so,  I  submit  that
 I  never  thought  that  behind  this  Bull
 would  he  concealed  a  different  pur-
 pose  The  hon  Mhnister  referred  to
 the  Naga  difficulties  etc  We  never
 knew  that  this  force  would  have  to
 fight  also

 Shri  A.  C.  Guha:  May  I  draw  the
 attenbon  of  my  hon  fmend  to  sub-
 clause  (e)  of  clause  (2)  The  railway
 property  has  been  defined  and  I  do
 not  think  the  purpose  of  the  Bill  can
 go  beyond  protecting  the  railway  pro-
 perty  as  defined  in  sub-clause  (e)  of
 clause  2

 Pandit  Thakur  Das  Bhargava:  The
 hon  Member  has  been  hearing  the
 purpose  given  by  the  Munster

 Shri  A.  C.  Guha:  Whatever  anybody
 may  say,  the  scope  of  the  Bill  cannot

 go  beyond  what  i  contained  in  this
 clause

 Pandit  Thakur  Das  Bhargava:  I

 quite  agree

 Shri  Shahnawas  Khan:  May  I  make
 a  submission?  All  the  duties  which
 I  have  stated  that  they  will  have  to
 perform  and  which  the  hon  Member
 is  now  referring  to  as  something
 which  we  had  concealed,  will  be  per-
 formed  primarily  during  the  task  of
 protecting  the  railway  properties  For
 instance,  the  members  of  this  Force
 will  escort  trains  and  thus  protect  the
 railway  property  If  during  the  course
 of  the  performance  of  their  duties,
 certain  conditions  arise  which  neces-
 sitate  their  firing  in  order  to  protect
 the  railway  property,  then  they  will
 have  to  do  those  duties.  Similarly,
 when  I  referred  to  the  situation  in
 danger  zones,  the  primary  duty  of  the
 members  would  be  to  protect  the  raul-

 way  ‘and  other
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 railway  properties.  If  anybody  comes
 to  damage  the  railway  property  in  the
 course  of  performance  of  their  duties
 in  relation  to  the  protection  of  the
 railway  property,  they  may  have  to
 fire  There  is  nothing  new  in  this

 Pandit  Thakur  Das  Bhargava:  If
 during  the  course  of  any  attempt  to
 secure  a  definite  railway  property
 some  firing  has  to  be  done  to  defend
 the  persons,  I  am  the  last  person  to
 Object  to  it  That  38  not  my  purpose
 At  the  same  time,  if  he  had  previous-
 ly  told  us,  when  I  interrupted  that  it
 was  meant  for  protection  of  persons
 also,  the  angle  of  vision  would  be
 quite  different  I  am  not  here  for  the
 Purpose  of  making  a  point  in  discus-
 sion  If  you  really  mean  this  force
 should  be  able  to  supplement  your
 railway  police  force,  you  have  it.  We
 have  no  objection  We  want  the  per-
 sonnel  and  the  property  to  be  defend-
 ed  We  are  not  out  only  to  secure  the
 Property  or  the  personnel

 I  intended  to  take  away  my  amend-
 ment,  after  hearing  the  hon  Member,
 I  did  not  want  to  press  this  amend-
 ment  But,  now,  after  hearing  him
 again  I  am  strengthened  m  my  argu-
 ments  I  should  feel  that  the  word
 ‘property’  should  be  added  after  the
 word  ‘railway’  It  may  then  become
 “Railway  Property  Protection  Force”,
 and  it  may  have  the  exact  meaning
 which  the  Railway  Minister  has  got
 in  his  mind,  otherwise  this  Force  may
 be  used  for  the  very  purpose  which
 the  hon  Deputy  Munster  just  now
 said  35  not  the  purpose  for  which  the
 Protection  Force  is  meant  It  is
 meant  for  the  protection  of  the  Rail-
 ways  according  to  the  present  word-
 ing,  whether  it  be  personnel  or  pro-
 perty  If  you  really  mean  thet  it
 should  be  for  the  protection  of  rail-
 way  property  then  you  must  add  the
 word  “property”  and  make  it  “Rail-
 way  Property  Protection  Force”.  If
 you  leave  it  as  it  is  then  it  is  liable  to
 be  interpreted  that  it  is  meant  for  8
 different  purpose  I  would,  therefore,
 request  that  my  amendment  may  be
 accepted  by  the  House.
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 So  far  as  “railway  property”  is  con-
 eerned,  the  words  are:

 “meludes  any  goods,  money  or
 valuable  security  ad

 I  am  glad  that  the  word  “includes”
 is  used  and,  therefore,  any  other  thing
 which  may  come  under  it  will  have
 to  be  included  My  friend  said  that
 the  word  “birds”  is  not  there  The
 word  “includes”  does  not  exclude
 “birds”  If  birds  and  animals  are
 there,  they  ae  also  included.  But
 they  have  specifically  mentioned
 money,  valuable  security  and  animals
 I  have  therefore  said  that  the  most
 prominent  things  are  engine,  vehicles,
 truck  and  machinery  These  must  be
 specifically  mentioned  As  a  matter  of
 fact,  it  35  for  the  protection  of  these
 things  that  the  Force  38  being  creat-
 ed  We  do  not  lose  anything  if  we
 add  these  words  We  just  include
 these  things  and  do  not  exclude  any-
 thing

 However,  I  submit  that  the  words
 “or  lying  on  railway  premises”  should
 be  included  I  have  already  submit-
 ted  for  your  consideration,  Sir,  that
 all  things  may  not  be  7  the  charge  or
 possession  of  a  railway  administration
 A  railway  administra  ion  comes  to  be
 in  possession  of  a  thing  when  it  ३38
 specifically  made  over  and  taken
 charge  of  by  that  administration  But
 they  are  in  possession  of  a  thing  if
 the  mental  element  38  there  Suppos-
 ing  some  goods  are  lying  on  railway
 premises  which  have  not  been  taken
 possession  of  by  the  railway  admunis-
 tration,  who  will  protect  them?  If  e
 passenger  has  lost  something  and  the
 railway  administration  has  not  taken
 charge  of  it,  would  7  be  wise  not  to
 protect  it  and  subsequently  hand  :t
 over  to  the  person  who  claims  it?
 The  railways  are  discharging  very
 onerous  duties  of  a  different  nature
 They  must  also  take  charge  of  the
 property  lying  on  railway  premises
 The  legal  interpretation  of  the  word
 “possession”  is  quite  different  Only
 when  there  is  a  will  to  possess,  when
 there  is  power  to  possess  and  the  per-
 son  says  that  a  thing  28  being  posses-
 aed  that  there  is  actual  possession  of
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 a  thing  Only  to  obviate  that  difficul-
 ty  I  am  suggesting  the  words  “or
 lying  on  ratlway  premises”

 Shri  Shahnawar  Khan:  There  is
 already  provision  for  looking  after
 properties  like  those  mentioned  by  my
 hon  friend  Things  that  are  dropped
 by  passengers  on  the  platform  are
 known  as  lost  properties  There  is  the
 Lost  Property  Office  at  all  big  stations
 to  look  after  such  things  All  articli
 found  without  owners  are  sent  to  that
 office  and  they  are  handed  over  to
 proper  claimants  Therefore,  I  sub-
 mit  there  is  no  reason  why  these
 words  should  be  included  in  this  Bull

 Mr.  Chairman:  Then  shall  I  put  the
 amendments  to  the  vote  of  the  House”

 Pandit  Thakur  Das  Bhargava:  Cer-
 tainly

 Shri  A.  C.  Guha:  Before  you  put  the
 amendments  to  vote,  Sir,  I  would
 request  the  hon  Minister  to  at  least
 accept  the  last  amendment  seeking  to
 include  the  words  “or  lying  on  raal-
 way  premises”  I  think  that  clanfies
 the  purpose  of  the  Bill  The  Lost
 Property  Office  only  deals  with  arti-
 cles  that  are  taken  possession  by  the
 railway  authorities  When  things  are
 lying  in  a  carriage  or  on  the  platform
 they  are  not  in  the  possession  of  the
 railway  authorities  At  that  stage
 somebody  may  piifer  them  The  inclu-
 sion  of  these  words  will  not  in  any
 way  complicate  the  position,  rather  it
 would  clarify  the  responsibility  of  this
 Force  in  regard  to  such  properties

 Shri  Pattabhi  Raman  (Kumbako-
 nam)  I  think  clause  li(b)  says

 “It  shall  be  the  duty  of  every
 superior  officer  and  member  of  the
 Force  to  protect  and  safeguard
 railway  property  ”

 ‘Railway  property’  has  been  defined
 as’

 “Railway  property  includes
 any  goods,  money  or  valuable
 security,  or  animal  belonging  to,
 or  in  the  charge  or  possession  of,
 a  ralway  administration.”



 3555  Railway

 [Shri  Pattabhi  Raman]
 So,  the  goods  with  the  passenger  will
 not  come  in.  I  beg  to  submit  that  this
 amendment  is,  therefore,  well  worth
 considering.

 Sbri  Shahnawaz  Khan:  Anything
 which  is  not  in  the  charge  of  the
 Railways  cannot  be  railway  property.
 If  a  thing  is  lying  on  railway  premises
 there  are  other  staff  to  look  after  it.
 The  whole  of  the  station  staff  is  there
 and  then  there  is  also  the  Govern-
 ment  Railway  Police.  The  Railway
 Protection  Force  will  not  replace  the
 Government  Railway  Police,  whose
 responsibility  it  is  to  maintain  law
 and  order  and  deal  with  such  cases.
 That  Police  will  also  continue  to
 remain  at  railway  stations  and  this
 will,  therefore,  be  more  a  part  of
 their  job.

 hri  A.  ९0.  Guha:  Are  we  to  under-
 stand  that  when  a  property  left  by  a
 passenger  on  the  platform  or  waiting
 room  is  being  stolen  by  somebody  the
 Railway  Protection  Force  will  not
 interfere?

 Pandit  Thakur  Das  Bhargava:  They
 may  themselves  take  possession  of  it
 and  go  away  with  it.

 Skri  A.  C.  Guha:  I  would  again
 request  the  Railway  Minister  to  accept
 this  amendment  as  this  will  not  make
 the  position  worse  and  it  will  only
 clarify  the  position.

 Shri  Jagjivan  Ram:  It  may  not
 make  the  position  worse  but  it  may
 create  certain  complications.  I  am
 not  able  to  understand  what  proper-
 ties  the  hon.  Members  are  thinking
 of  except  lost  properties.  The  in-
 stances  that  have  been  quoted  relate
 to  properties  lost  and  we  have  an
 establishment  in  the  Railways  to  take
 care  of  such  properties.  This  is  pri-
 marily  intended  to  give  protection  to
 railway  properties  from  mischief
 makers.  That  is  the  whole  intention
 of  this  Bill.  I  do  not  think  it  will
 come  in  conflict  with  the  railway  staff
 er  create  any  complications.
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 Mr.  Chairman:  I  shall  now  put
 amendments  numbers  19,  20,  2l  and
 22  to  the  vote  of  the  House.

 The  question  is:

 Page  1  line  9,—

 after  “Railway”  insert  “Property”
 The  motion  was  negatived.

 Mr,  Chairman:  The  question  :s:

 Page  i,  line  7,—

 after  “includes”  insert  “engine
 vehicles,  truck  machinery,”

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is°
 Page  2,  line  8,—

 after  “animal”  insert  “or  other
 property”.

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:

 Page  1  line  9,—

 add  at  the  end—“or  lying  on  rail-
 way  premises”.

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  s:

 “That  clause  2  stand  part  of  the
 Bill.”  bal

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 amendment,  amendment  No.  23  to
 clause  3  standing  in  the  name  of
 Pandit  Thakur  Das  Bhargava.
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 Mr,  Chairman:  The  question  is:

 ae
 clause  3  stand  part  of  the

 a  As]
 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill

 Clause  4

 Mr.  Chairman:  There  are  two
 amendments  to  clause  4.

 Shri  Vajpayee  (Balrampur):  I  beg
 to  move:

 Page  2,  line  18,—
 for  “may”  substitute  “shall”

 Mr,  Chairman:  The  question  :s
 Page  2,  line  3,—

 for  “may”  substitute  “shall”

 The  motion  was  negatwed

 Mr.  Chairman:  The  question  is°
 “That  clause  4  stand  part  of  the

 Bill”
 The  motion  wes  negatived

 Clause  4  was  added  to  the  Bll

 i6  hrs.  ¢

 Clause  5
 Shri  A,  C.  Guha;  I  have  two  amend-

 ments  to  this  clause.
 Sir,  I  beg  to  mave:—
 Page  2,  lines  29  to  31,--

 (i)  for  “Head  Rakshak”  substitute
 “Head  Constable”

 (४)  for  “Senior  Rakshak”  subst-
 tute  “Senior  Constable”

 Gah)  for  “Rakshak”  substitute
 “Constable”.

 Page  2,—
 (i)  in  line  29  for  “Head”  substs-

 tute  “Pradhan”
 (ii)  in  line  30  for  “Senior”  subst-

 tute  “Upa-Pradhan”.

 My  suggestion  is  that  either  make
 them  all  English  or  all  Hindi.  I  sug-
 gest  that  you  either  make  it  “Pradhan”
 or  “Upa-Pradhan”  or  make  it  all
 English,  I  do  not  like  that  this  hybrid
 language  should  be  retained  in  our
 statute  book.
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 Shri  Shahnawas  Khan:  We  are  all
 advancing  in  that  direction  when  all
 the  definitions  and  all  names  wift
 be  in  Hindi;  we  have  hen  §  a  start  in
 this  direction.

 Shri  A.  C.  Guha:  I  think  the  words
 may  be  in  English  or  the  proper  Hindi
 words  may  be  available.

 Shri  Jagjivan  Ram:  There  is  no  dif-
 ference  between  ‘Head’  and  ‘Mukhya’.

 Shri  A.  C.  Guha:  They  begin  at  the
 tail  and  not  at  the  head.  But  if  the
 han.  Mainister  dées  not  like  to  accept
 my  amendment,  I  do  not  press  it.

 Shri  Vajpayee:  Sir,  I  move:

 Page  2,—

 for  lines  25  to  27,  substitute—

 “ay  Nireekshak,

 (a)  Upa-Nireekshak,
 (au)  Sahayak  Upa-Nireekshak.”

 Page  2,—
 qa)  line  29,  for  “Head”  substitute

 “Pradhan”,  and
 (i)  hne  30,  for  “Senior”  subste-

 tute  Mukhya”

 ett  बाज  रेपी  ।  इस  घारा  में  भ्रग्नेजी

 प्रौर  हिन्दी  दोनो  के  शब्दों  का  समावेश  करके

 जो  खिचडो  पकायी  गई  हूँ  उसको  शुद्ध  करने

 के  लिये  मैंने  ये  सशोषन  प्रस्तुत  किये  हैं।

 इंस्पक्टर  क  स्थान  पर  निरीक्षक  और  सब-

 इस्पेब्टर  के  स्थान  पर  उपनिरीक्षक,  तथा

 असिस्टेंट  सबइस्पेकटर  के  स्थान  पर  सहायक
 उपनिरीक्षक  होना  चाहिये  |

 इस  धारा  की  उपधारा  बी०  में  हिन्दी
 का  हाल्द  रक्षक  तो  लगाया  गया  है  मगर  उस

 रक्षक  के  सिर  पर  झप्रेजी  बंठा  दी  गई  हूँ  भोर

 उसे  हड  रक्षक  कर  दी  गया  हैँ  वही  दशा

 सोचें  सीनियर  रक्षक  को  भी  है।  इसके  सम्बन्ध
 में  मेरा  निवेदन  यह  है  कि  "हड  रक्षक”  के

 स्थान  पर  "प्रवान  रक्षक”  होगा  चाहिये  प्र

 “सीनियर  पक्षक”  के  स्थान  पर  मुख्य  रक्षक”

 “
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 शो  अगधोबन  राज:  “मुखर”  शौर
 ह. ८. 0... दी  में  क्या  फर्क है।

 कं,  धपाजाधो,  पद  हम  हदी  को  ला

 रहे  है ंतो  हिन्द  वा  स्वरूप  विक्ृत  न  करें।

 हैड  रक्षक  कोई  चज  नही  हो  सकती  ।  यदि
 झंप्रेज'  का  महू  भ्रम  बाक  है  तो  हम  सीधे
 सचे भेज  रखे  औ:  यदि  हन्दो  का  प्रेम
 प्रकट  क  ना  चाहे  है  वो  उरे  वशुद्ध  रति

 से  लायें।  खिच्ड'  पवाने  से  काम  नहीं
 लंगा  |

 Shri  A.  0.  Guha:  The  idea  in  Head
 Rakshak  35  to  protect  the  head.

 Shri  Jagjivan  Ram:  We  do  not
 accept  them

 Pandit  Thakur  Das  Bhargava:  After
 all  the  reason  advanced  by  the  hon
 Member  i°  very  nice  and  very  sound
 Can’t  we  find  a  suffix  for  ‘head  ?

 Shri  Jagjivan  Ram:  The  hon  Mem-
 ber  has  not  followed  He  has  created
 more  complications

 Pandit  Thakur  Das  Bhargava:  Even
 if  hon  Member  has  not  found  suitable
 Hindi  words,  I  suggest  that  we  may
 have  anything  but  not  the  hybrid
 “Head  Rakshak”

 Mr,  Chairman:  Anyhow,  I  under-
 stand  that  the  hon  Munster  is_  not
 accepting  any  of  the  amendments
 Shall  I  take  it  that  Nos  870  2  are
 not  pressed?

 The  amendments  were,  by  leave
 wthdrawn

 Shri  A.  C.  Guha:  That  is  so

 Mr.  Chairman:  Then  I  shall  take  up
 amendments  Nos  26  and  27

 Mr.  Chairman:  The  question  :s-

 Page  2,—

 for  lines  25  to  27,  substrtute—

 “(i)  Nireekshak,
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 (au)  Upa-Nireekshak,
 (in)  Sahayak  Upa-Nireekshak’”’,

 The  motion  was  negatived

 Mr,  Chairman:  The  question  is:

 Page  2,—

 (i)  Line  29,  for  “Head”  substitute
 “Pradhan”,  and

 (a)  Ine  30,  for  “Senior”  substitute
 “Mukhya”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 “That  clause  5  stang  part  of  the

 Buh”

 The  motion  wag  adopted.
 Clause  5  was  added  to  the  Bill

 Clause  6.
 Shri  A.  C,  Guha:  Sir,  I  beg  to  move
 Page  2,  line  34,—

 add  at  the  end—

 “and  on  the  recommendation  of
 a  Service  Commission  constituted
 by  the  Central  Government  with
 non-departmental  persons”.
 Clause  6  says:  “The  appointment  of

 members  of  the  Force  shall  rest  with
 the  Chief  Security  Officers  who  shall
 exercise  that  power  in  accordance
 with  rules  made  under  this  Act”.

 That  means  that  the  Chef  Secunty
 Officer  will  appoint  the  men  There
 will  be  6  or  7  Security  Officers,  one
 for  each  zone  and  they  will  select
 nearly  about  35,000  men  comprising  of
 inspectors,  sub-inspectors,  assistant
 sub-inspectors  and  three  categories  of
 Rakshaks  I  think  this  is  giving  wide
 powers  to  some  individual  officer.  The
 hon  Minster  may  say  that  will  put
 some  limitation  under  the  rules  to  be
 framed,  but  I  think  there  should  be
 some  statutory  provision,  because  the
 rules  can  be  changed;  today  this
 Minister  may  frame  one  rule  and  _  to-
 morrow  there  may  be  another  Minis-

 be
 some  statutory  provision  to  check  the
 whims  and  caprices  of  these  officers.
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 Very  recently  we  have  seen  mm  one
 organization  there  were  two  posts,
 each  carrying  Rs  1,300  to  ‘1,600  as
 salary.  They  proposed  that  the  two
 posts  should  be  amalgamated  into  a
 post  carrying  a  pay  of  Rs  1,800,  to
 Rs.  2,000  They  did  not  advertize  the
 post,  they  selected  the  man  from
 amongst  themselves  through  a  Com-
 mittee  of  the  Department  and  then
 after  a  few  months  they  created  ano-
 ther  post  and  in  about  a  year  they
 created  yet  another  post

 Shri  Jagfivan  Ram:  In  this  Depart-
 ment?

 Shri  A.  C.  Guha:  No  In  another
 department  They  may  do  like
 that  here  also  Therefore  I  suggest
 that  there  should  be  some  statutory
 provision  and  limitation  on  the  powers
 of  this  appointing  authority

 I  can  understand  the  difficulty  of
 the  hon  Minister,  that  technically  the
 authority  of  appointment  should  rest
 with  the  Chief  Security  Officer  because
 m  case  of  giving  any  punishment  such
 as  dismissal  or  suspension  etc,  every
 time  they  cannot  go  to  the  Service
 Commission  That  has  to  be  done
 through  the  appointing  officer  of  the
 Department  So,  technically  this
 thing  may  remain,  but  I  would  lke
 to  add  that  he  shall  exercise  that
 power  in  accordance  with  the  rules
 made  under  this  Act,  and  on  the  re-
 commendation  of  a  Service  Commis-
 sion,  constituted  by  the  Central  Gov-
 ernment  with  non-departmental  per-
 sons

 Even  if  the  hon  Minister  does  not
 feel  his  way  to  accept  my  amendment,
 T  suggest  that  the  spirit  of  this  should
 be  retained  In  the  Railway  depart-
 ment,  class  IJ]  posts  are  appointed  by
 Service  Commussions  and,  I  think
 class  IV  posts  are  also  appointed
 through  some  Committees  Why
 should  not  have  a  provision  in  the
 statute  itself  to  that  effect?

 The  hon  Minister  at  least  gave  me
 an  indication  that  he  would  accept
 something  like  this  and  I  gave  notice
 of  another  amendment  which  would
 read  like  this:  “The  appointment  of
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 members  of  the  Force  shall  be  made
 in  accordance  with  the  rules  made
 under  this  Act,”,  but  to  this  the  diffi-
 culty  will  arise  in  the  case  of  giving
 any  punishment  to  those  men  That
 is  why  I  have  now  moved  my  original
 amendment  No  3

 Mr.  Chairman:  I  think  the  latter  one
 is  the  amendment  he  moves

 Shri  A.  C.  Geha:  I  am  not  moving
 that  amendment  I  am  told  there  Is
 some  technical  difficulty  for  the  de-
 partment  accepting  that  amendment,
 I  gave  notice  of  it  after  consulting  the
 hon  Munster,  but  I  appreciate  there
 may  be  some  difficulty  So,  I  do  not
 hke  to  press  that,  but  if  the  hon
 Minister  feels  that  he  can  accept  that
 amendment,  I  have  no  objection

 Pandit  Thakur  Das  Bhargava:  I  sup-
 port  the  amendment  moved  by  Mr
 Guha_  si!  ~sunderstand  the  reason  given
 by  the  hon  Minister  when  he  made
 the  reply  is  that  article  311  of  the
 Constitution  is  there  It  lays  down
 that  the  appointing  authority  only  can
 be  the  dismissing  authomty  That  was
 a  very  good  rule  that  we  adopted,  but
 now  efforts  are  being  made  to  cir-
 cumvent  that  provision  of  the  Consti-
 tution  m  some  ways  which  are  not
 free  from  doubt

 I  do  not  want  to  place  any  difficulty
 in  the  way  of  the  Government,  but  I
 would  rather  agree  with  the  amend-
 ment  moved  by  Mr  Guha  As  a
 matter  of  fact,  it  does  not  expose  the
 department  to  the  difficulty  of  con-
 travemng  article  311  Every  hon
 Member  who  has  taken  part  m  the
 debate  has  submitted  that  the  manner
 in  which  recruitment  has  to  be  made
 is  not  given  in  this  Bull  Also,  other
 criticisms  have  been  made,  some  of
 which  have  really  been  met  by  the
 hon  Munster  pointing  out  that  the
 method  of  recruitment  78  one  which  7
 quite  satisfactory  For  instance,  he
 has  said  that  higher  officers  will  be
 appointed  by  the  UPSC  So  far  as
 inspectors  are  concerned,  they  will  be
 appointed  by  the  Railway  Service

 Commissions,  So  far  it  35  quite  satis-
 factory,  but  at  the  same  time,  3९  must
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 [Pandit  Thakur  Das  Bhargava]
 be  put  in  the  statute  itself  and  not
 left  to  the  him  and  fancy  of  indivi-
 dual  officers.  If  Mr.  Guha’s  amend-
 ment  is  accepted,  that  will  be  much
 more  satisfactory.  I  think  it  is  a  very
 modest  demand  and  must  be  accepted.

 Shri  Jagjivan  Ram:  As  a  matter  of
 fact,  afl  the  appointments  on  the  rail-
 ways  are  made  either  by  the  U.P.S.C.
 or  by  the  Railway  Service  Commis-
 sions,  except  Class  IV  staff.  This
 force  being  part  of  the  railway  estab-
 lishment,  it  will  be  governed  in  mat-
 ters  of  recruitment  by  the  procedure
 by  which  the  railways  are  governed.
 Here  also,  the  superior  officers  will  be
 appointed  through  the  U.P.S.C.  and
 Class  III  staff  will  be  appointed
 through  the  Railway  Service  Commis-
 sion.

 The  amendment  of  Mr.  Guha  pro-
 poses  that  appointments  should  be
 made  on  the  recommendation  of  a
 Service  Commission  on  which  officials
 will  not  be  represented;  I  think  it
 goes  too  much  and  I  cannot  accept
 that  amendment.  I  give  this  assurance
 that  recruitment  to  Class  III  posts  will
 be  made  on  the  recommendation  of  the
 Railway  Service  Commission  and  that
 can  be  taken  care  of  even  under  the
 existing  clause  of  the  Bill,  “the  ap-
 pointment  of  members  of  the  Force
 shall  rest  with  the  Chief  Protection
 Officers  who  shall  exercise  that  power
 in  accordance  with  rules  made  under
 this  Act”.  We  will  see  that  the  rules
 that  we  frame  under  the  Act  are
 more  or  less  on  the  lines  suggested
 here,  namely,  that  the  appointment  of
 Class  मा  staff  in  the  Railway  Protec-
 tion  Force  will  be  made  on  the  advice
 of  Service  Commissions.

 As  regards  the  recruitment  of  Rak-
 shaks,  I  will  see  if  it  is  feasible  to
 have  some  committee  for  that  purpose.
 I  cannot  make  any  categorical  state-
 ment  at  this  stage  regarding  that,  but
 if  feasible,  I  will  try  to  have  some
 committee  for  the  recruitment  of  the
 Rakshaks.
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 Shri  A.  C.  Guha:  In  view  of  the
 assurance  given,  I  do  not  like  to  press
 my  amendment,  2  will  withdraw  it.

 The  amendment  was,  by  leave,  with-
 drawn.

 Shri  Naushir  Bharucha:  Amend-
 ments  28  and  29  also  relate  to  clause
 6.  They  must  be  either  withdrawn  or
 negatived  or  disposed  of  somehow.

 Mr,  Chairman:  They  have  not  been
 moved  at  all.  I  will  put  the  main
 clause.

 The  question  is:
 “That  clause  6  stand  part  of  the

 Bill”.
 The  motion  was  adopted.

 Clause  6  was  added  to  the  ‘Bil.
 Clause  7—(Certificates  to  members

 of  the  Force)
 Shri  A.  C.  Guha:  I  have  amendment

 No.  4.  I  want  some  clarification  and
 I  cannot  do  so  without  moving  the
 amendment.

 Mr.  Chairman:  Even  without  moving
 the  amendment,  he  can  ask  for  the
 clarification.

 Shri  A.  C.  Guha:  The  hon.  Minister
 said  that  in  the  police  force  also,
 every  constable  is  carrying  a  certifi-
 cate.  I  was  not  sure  of  the  position;
 my  information  was  that  there  was
 nothing  like  that.  If  he  can  give  me
 the  assurance  that  the  practice  in  the
 Police  force  also  is  the  same,  I  have
 no  objection  to  the  members  of  the
 force  carrying  a  certificate.  Then,  I
 do  not  know  why  the  superior  officers
 should  be  exempted  from  this  privil-
 ege  or  obligation,  whatever  it  may  be.
 I  think  they  will  also  function  in  the
 same  manner  and  they  also  may  be
 challenged.  So,  it  is  better  that  they
 also  should  carry  a  certificate.  I  do
 not  know  whether  it  is  a  privilege  or
 an  obligation,  but  what  is  the  idea  in|
 exempting  the  superior  officers  from
 this?  Of  course,  I  can  understand  the
 Inspector  General  of  Police  being  ex-

 5  3  5  g  3  and  &  &  a  Bs  ss
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 Mr.  Chairman:  I  think  the  other
 amendments  are  not  moved.

 Shri  ह |. ह  Ram:  I  do  not  think
 there  can  be  any  objection  to  certi-

 It  may  be  that  at  a  particular  time  he
 may  be  walking  near  about  the

 Shri  A.  C.  Guha:  It  is  equally  true
 for  the  superior  officers  also.

 Shri  Jagjivan  Ram:  If  my  friend,
 Mr.  Guha,  feels  that  there  is  some
 kind  of  discrimmation,  unless  that  is
 his  feeling,  there  is  not  much  force  in
 his  argument.  The  superior  officers
 receive  their  appointment  letter  too.

 Pandit  Thakur  Das  Bhargava:  If  he
 is  a  gazetted  officer,  he  is  known  all
 over  and  there  is  no  need  to  carry  a
 certificate.

 Shri  Jagjivan  Ram:  It  is  something
 more  or  less  in  the  nature  of  an
 appointment  letter  I  do  not  think
 there  should  be  any  objection  to  the
 superior  or  gazetted  officers  not  keep-
 ing  a  certificate

 Mr.  Chairman:  No  amendment  has
 been  moved  to  this  clause

 The  question  is:
 “That  clause  7  stand  part  of  the

 Bily”.
 The  motwn  was  adopted.

 Clause  7  was  added  to  the  Bull.
 Clause  8

 Shri  A.  0,  Guha:  I  move  amend-
 ments  Nos  5,6  and  7  I  beg  to  move:

 Page  3,  lines  42  and  13,  omit—
 “The  superintendence  of  the

 Force  shall  vest  in  the  Central
 Government,  and  subject  thereto.”
 Page  8,  line  15,  add  at  the  end—

 “and  with  the  help  of  the  Chief
 Security  Officers  of  different  Rail-
 ways.”
 Page  3,  for  lines  !7  to  22  substitute—

 “(2)  Subject  to  th’  above,  the
 General  Manager  of  the  Railway
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 will  have  supervisory  authority
 over  the  Force  within  his  jurisdic-
 tion.”
 I  think  the  wording  of  clause  8  is

 somewhat  clumsy  and  there  may  be
 occasions  of  overlapping  and  conftict-
 ing  authorities.  The  superintendence
 of  the  Force  shall  rest  in  the  Central
 Government;  I  do  not  think  that
 requires  any  restatement  in  this  Bill.
 Because  the  force  ३25  created  by  the
 Central  Government,  it  will  be  under
 the  control  of  the  Central  Govern-
 ment  and  naturally,  the  superinten-
 dence  of  the  Force  shall  vest  in  the
 Central  Government.  Then,  it  is  said:

 “  subject  thereto  the  adminis-
 tration  of  the  Force  shall  vest  in
 the  Inspector-General  and  shall  be
 carried  on  by  him  in  accordance
 with  the  provisions  of  this  Act
 and  of  any  rules  made  thereunder.

 In  sub-clause  (2)  it  38  said:

 “Subject  to  the  provisions  of
 Sub-section  (l)  the  administra-
 tion  of  the  Force  within  such  local
 limits  m  relation  to  a  railway  as
 may  be  prescribed  shall  be  carried
 On  by  the  Chief  Protection  Officer
 ™  accordance  with  the  provisions
 of  this  Act  and  of  any  rules  made
 thereunder,  and  in  the  discharge
 of  his  functions  he  shall  be  guided
 by  such  directions  as  the  General
 Manager  of  the  Railway  may  issue
 tn  this  behalf  ro

 There  will  be  four  authorities,  who
 will  exercise  some  contro]  over  this.
 I  think  this  may  create  some  difficul-
 ties  and  so  I  have  moved  some  amend-
 ments  which  the  hon  Minister  may
 consider

 If  the  hon.  Minister  is  working  here
 on  the  idea  that  any  amendment
 accepted  in  this  House  would  mean
 that  the  Bull  will  have  to  be  taken  to
 the  other  House  and  so,  no  amend-
 ment  should  be  accepted,  it  is  no  use
 arguing.  I  think  the  hon.  Minister
 should  not  have  any  such  mental
 reservation.  The  Bull  has  come  to  this
 House  and  he  should  examine  the
 amendments  with  an  open  mind  and
 open  to  conviction.
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 |... ह  है...  Ram:  I  would  like  to
 make  it  clear  that  I  am  not  working
 with  that  intention  If  I  will  be  con-
 winced  of  the  surtabiaty  of  any
 athendment,  {  will  be  prepared  to
 acest  that.  As  the  hon  Member
 Shri  A.  C  Guha  ss  arguing,  I  do  not
 know  what  difficulty  he  is  labouring
 under  What  sre  the  authorities  that
 yron  find  here?  Four  authorities  the
 Central  Government,  the  Inspector-
 General,  Chief  Security  Officer  and  the
 General  Manager  Is  it  too  much?
 he  general  superintendence  of  the
 Central  Government  should  be  there
 he  Inspector-General  will  be  in  over-
 all  administrative  control  of  the  Forces
 of  the  different  Railways  Then,  we
 will  have  one  officer  for  each  Rail-
 way,  who  will  be  under  the  superin-
 tendence  of  the  General  Manager  of
 the  Railway  concerned  I  do  not  think
 there  ४४  multiphcity  of  authority
 involved  in  this  case,  though  I  do  con-
 cede  that,  perhaps,  it  may  have  been

 upon,  but  not  in  substance
 I  do  not  think  there  {s  much  force  in
 his  amendments  which  requires  to  be
 accepted  We  cannot  cut  out  the
 Central  Government;  we  cannot  cut
 out  the  Inspector-General  The  gene-
 ral  superintendence  of  the  General
 Manager  will  have  to  be  retained  to
 some  extent.  Then,  the  actual  man
 to  administer  on  the  particular  Rail-
 way  will  be  the  Chief  Protection
 Officer  These  are  the  authorities  we
 have  provided  I  do  not  think  there
 are  too  many  In  any  admunustrative
 machinery,  you  will  find  the  same
 thing  Take  the  State  Police  Forces
 The  State  Government  35  there,  the
 Inspector  General  33  there,  then  the
 DLG,  the  Superintendent  and  all
 these  people

 शी  बाजपेबी  समापति  महोदय,  इस
 भारा ८  के  ध्रगुवन्‍्ध  १  शोर  २  कंबा  में  मुझे
 यह  कहना  है  कि  जैपा  कि  ष्ह  साहब ने  कहा  हैं
 कि  इस  फो्ते  wr  जी  निवत्रण  कहेंगे  उनकी
 पंदिन्वासपा  के  सम्बन्ध  में  कुछ  विरोबाभास
 है।  अनुवन्न  में  में  कहा  गया  है।

 The  superintendence  of  the
 Force  shall  vest  in  the  Central
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 Government,  and  subject  thereto
 the  administration  of  the  Force
 shall  vest  in  the  Inspector
 General

 we  २  में  फहां  गया  है:
 the  administration  of  the

 Force  within  such  local  limits  in
 relation  to  a  railway  as  may  be
 prescribed  shall  be  carried  on  by
 the  Chief  Security  Officer.

 इसमें  जो  भ्रस्पष्टता  है  उसके  नि शकारण
 के  लिये  मेते  यह  सशोधन  प्रस्तुत  किया  है  कि
 धारा  ८  के  अनुबन्ध  २  में  चीफ  सिमयोत्टी
 आफिस र  के  स्थान  पर  यदि  हम  ये  छब्द
 जोड़  दें  ।

 “such  superior  officer  as  the
 Inspector  General  of  the  Force
 may  specify  in  this  behalf  and”

 तो  जो  झापत्ति  है  उसका  निराकरण  हो  जाएगा
 शौर  कोई  बठिनाई  उत्पन्न  न  होगी  ।

 शी  जगजोबन  राम  यदि  माननीय  सदस्य
 के  सझोवन  को  मान  लिया  गया  ती  मुझे  भय

 है  कि  मामला  कुछ  गोलमाल  ही  जाएगा।  इस
 समय  मामला  बहुत  साफ  है।  जो  शोफ  सिक्‍यो-
 रिटो  आफिसर  है  वह  किसी  एक  रेलवे  पर

 प्रवान  अफिपर  होगा  इस  फोर्स  के  चम्बन्ध  में

 गर  भापका  सशोध  मान  लिया  जाए  तो

 मामला  गोलमाल  हो  जाएगा  भौ  एसा  बरने

 से  कोई  फायदा  नही  हूँ  ।

 Mr.  Chairman:  Shall  I  put  amend-
 ments  5,  6  and  7  to  the  House?

 Shri  A.  C.  Guha:  I  would  like  to
 withdraw  If  you  like,  you  may  put.

 Mr.  Chairman:  I  shall  put  amend-
 ments  5,  6  and  7

 The  question  35

 Page  3,  lines,  2  and  13,  omit—

 “The  superintendence  of  the
 Force  shal}  vest  ui  the  Central
 Government,  and  subject  theraté.”

 The  motwn  wage  negatived,
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 Mr.  Chairman:  The  question  is:

 Page  3,  tine  16—
 add  at  the  end—

 |

 aaron
 Salen

 The  motion  was  negatived,

 Mr.  Chairman:  The  question  is:

 Page  3,—

 for  lines  7  to  22  substitute—
 “(2)  Subject  to  the  above,  the

 General  Manager  of  the  Railway will  have  supervisory  authority over  the  Force  within  his  juris-
 diction.”

 The  motion  was  negatived

 tr

 Shri  Vajpayee:  I  do  not  press amendment  No.  31.
 Mr.  Chairman:  I  shall  now  put clause  8  to  the  House.

 The  question  183,
 “That  clause  8  stand  part  of  the

 The  motion  was  adopted.

 Clause  &  was  added  to  the  Bill,
 Clause  —  (Dismissal,  removal,  etc.

 of  members  of  the  Force)
 Bhri  A.  co  Guba:  I  am  not  moving ents  8  and  9,

 .  Chairman:  Nor  0  and  Ww
 Fendit  Thakur  Des  Bhargava:  beg to  move:

 Page  3,  for  lines  26  to  28,  substi-
 tite

 “(i)  dismiss,  suspend  or  reduce
 in
 Bo  hog

 any  member  of  the  Force
 whoin  he  shall  think  remiss  or
 negligent

 in  the  discharge  of  his

 “€2)  (a)  dismiss  any  member  of
 the  Force  whem  he  shall  unfit  for
 the  same.*

 .  Gl
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 Page  3,  lines  3l  and  32,  omtt—
 “or  who  by  any  act  of  bis  own

 renders  himself  unfit  for  the  dis-
 charge  thereof.”

 Mr.  Chairman:  So,  only  two  amend-
 ments.

 Pandit  Thakur  Das  Bhargava:  The
 words  are:

 “(i)  dismiss,  suspend  or  reduce
 in  rank  any  member  of  the  Force
 whom  he  shal]  think  remiss  or
 negligent  in  the  discharge  of  his
 duty,  or  unfit  for  the  same;”

 My  submission  .s,  if  a  person  is  unfit
 for  a  particular  post,  either  because
 he  is  physically  unfit  or  mentally
 unfit,  or  he  has  lost  his  head,  etc.,  in
 that  contingency,  no  question  of  sus-
 pending  or  reducing  in  rank  comes  in.
 He  ought  to  be  dismissed.  There  is
 no  occasion  for  putting  a  premium  on
 unfitness  or  inefficiency.  I  submit  that
 the  words  ‘unfit  for  the  same’  should
 be  taken  away  from  here.  This  is  not
 only  useless,  but  it  shows  that  we
 have  not  given  full  thought  to  the
 subject.  If  a  person  is  unfit,  he  ought
 not  to  be  kept.  I  agree  that  the
 officers  may  be  given  powers  to  give
 these  punishments  to  the  members  of
 the  Force.  At  the  same  time,  if  a
 person  has  disabled  himself  or  render-
 ed  himself  unfit  for  the  discharge  of
 his  duty,  the  first  thing  is,  he  should
 be  dismissed  and  he  may  also  be
 punished  I  can  understand  that.  But,
 when  8  person  is  unfit,  we  cannot
 allow  him  to  be  reduced  in  rank  or
 to  be  suspended.  I  give  an  example
 now.  If  a  person  is  corrupt,  what
 does  the  present  Government  do?
 Send  him  to  another  place  in  the
 district  when  he  may  have  his  pro-
 pensities  fully  satisfied  and  go  on
 taking  bribes.  He  is  only  transferred
 or  reduced  in  rank.  The  person  is
 unfit,  takes  bribes,  is  not  of  sound
 mind.  Wil!  you  keep  him  or  reduce
 him?  If  a  person  is  unfit,  he  ought
 to  be  told  that  he  will  be  dismissed.
 Forthwith  he  should  be  dismissed.  I
 cannot  understand  the  meaning  of  the
 words  here.  If  a  person  is  unfit,  phy-
 sically  or  mentally,  the  only  course  is
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 {Pandit  Thakur  Das  Bhargava)
 to  discharge  him  or  dismiss  him  I
 cannot  understand  how  this  clause  is
 framed  _  I,  therefore,  submit  that  this
 clause  should  be  amended

 Mr.  Chairman:  I  think  there  is  some
 printing  mistake  It  35  not  for  limes
 26—28,  but  for  lines  23  to  25  Am  I
 correct?  That  is,  the  question  of  dis-
 missal,  suspension  comes  under  sub-
 clause  q)  Lines  26  to  28  relate  to
 something  else

 Pandit  Thakur  Das  Bhargava:  Lines
 26  to  28  :s  correct

 Mr,  Chairman  I  want  you  to  verify

 Shri  Basappa:  Obviously
 Pandit  Thakur  Das  Bhargava.  My

 amendment  75  clear

 Mr.  Chairman:  Dismissal  has  been
 dealt  with  m  the  Bill  by  clause  9  sub-
 elause  qa)

 Mr.  Chairman:  That  is  the  dismissal
 clause

 Pandit  Thakur  Das  Bhargava:  The
 dismissal  clause  is  in  lnes  26  to  28
 The  words  are  “is  unfit  or  the  same”
 This  is  in  Ime  28  And  similarly  in
 iine  3]  also,  the  words  are  there  “unfit
 for  the  discharge  This  is  all  right

 Mr.  Chairman:  We  are  dealing
 with  clause  9  Sub-clause  aa)
 reads

 “dismiss,  suspend  or  reduce  in
 rank  ”

 and  sub  clause  (l)(u)  reads

 “Award  any  one  or  more  of  the
 following  punishments  wm

 Pandit  Thakur  Das  Bhargava:  Then
 further  on

 Shri  Jagjivan  Ram:  If  I  say  a  few
 words,  his  difficulty  may  be  solved

 I  was  going  to  suggest  that  I  do
 not  find  any  incongruity  in  the  clause
 as  it  stands  at  present  The  difficulty
 of  my  frend  5  that  he  thinks  that  if
 a  person  is  unfit  for  the  discharge  of
 his  duties,  he  should  be  given  no  other
 punishment  except  dismissal  That  is
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 the  difficulty  he  ३38  labouring  under.
 He  perhaps  forgets  that  it  covers
 officers  under  different  ranks.  A  per-
 son  may  be  unfit  for  discharging  the
 duties  of  an  Inspector,  but  may  be
 quité  suitable  to  discharge  the  duties
 of  a  Sub-Inspector  So,  the  capital
 punishment  of  dismissal  should  not  be
 awarded  He  may  be  reduced

 Pandit  Thakur  Das  Bhargava:  Sup-
 pose  he  is  not  fit  even  for  bemg  a
 Rakshak

 Shri  Jagjivan  Ram:  Then  he  may
 be  dismissed  The  provision  is  there
 already

 Pandit  Thakur  Das  Bhargava:  If  he
 is  unfit,  why  do  you  keep  him?  How
 can  he  be  suspended?

 Shri  Jagjivan  Ram:  If  he  is  found
 to  ke  unfit,  why  should  he  be  reduced
 or  suspended?  He  will  be  dismussed

 Pandit  Thakur  Das  Bhargava:  If  he
 as  not  of  sound  mind,  you  will  go  on
 keeping  him  for  any  post?

 Shri  Jagjivan  Ram’  Obviously  he
 will  be  dismissed

 Mr  Chairman.  The  question  AS

 Page  3,—

 for  lines  26  to  28  substitute—

 ५3)  dismiss,  suspend  or  reduce
 in  rank  any  member  of  the  Force
 whom  he  shall  think  remiss  or
 negligent  in  the  discharge  of  his
 duty,”

 “Q)  (a)  dismiss  any  member  of
 the  Force  whom  he  shall  think
 unfit  for  the  same”

 The  motion  was  negatwed.
 Mr,  Chairman:  The  question  38:

 Page  3,  lines  31  and  32,  omit—

 “or  who  by  any  act  of  his  own
 renders  himself  unfit  for  the  dis-
 charge  thereof”

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:

 “That  clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill.

 Clause  30  was  added  to  the  Bill.

 Clause  le  (Duties  of  members  of  the
 Force)

 Shri  Vajpayee:  I  beg  to  move:

 Page  4,  omit  lines  27  and  18.

 समापति  मदोदय,  इस  विधेयक  की  धारा
 ११  में  श्रधिकारियों  के  कर्तव्यों  का  निर्देश
 किया  गया  है  यह  स्पष्ट  है  यह  निर्देश
 'निषिचत  भौर  स्पष्ट  होना  चाहिए  |  जहा  तक

 ,  इसक।  उपथारा  अ भौर ब  का  सम्बन्ध  है,
 मुझे  उनके  सम्बन्ध  में  कोई  आपत्ति  नहीं  है  1

 परन्तु  उसकी  उपधारा  डो  की  जो  शब्दावली
 बसो  गई  है  वह  नितान्त  झस्पच्ट  है  भौ

 उसके  अझन्तर्मत  इस  धरतो  और  आसमान  के
 बोच  में  जो  कुछ  भी  है  वह  सब  का  सब  इसके
 झन्द  समाविष्ट  हो  स़कता  है।  उपधारा
 ‘SY  को  दब्दावली  इस  प्रकार  है;

 “To  do  any  other  act  condu-
 cive  to  the  better  protection  and
 security  of  railway  property”

 जब  अ्धिका  टियों  के  कर्तव्यों  का  निर्देश
 क*  हुं  है  तो  यह  स्पष्ट  होने  चाहियें  भौ
 शब्दावलो  निद्िचत  होती  चाहिए  जिससे  कि

 उसका  दुरुपयोग  न  किया जा  सके  |  में  समझता  '

 हू  कि  प्रस्तावित  विधेयक  जिस  जल्दबाजी  में
 उसकी  रचना  को  गई  है,  उसका  यह  एक
 उदाहरण  है  झौर  इसको  झगर  इस  विधेयक
 में  से  निकाल  दिया  जाय  तो  बहुत  अच्छा
 होगा  ।

 36°34  hrs,

 {[Mx.  Sexaxzen  in  the  Chair]

 Mr,  Speaker:  Any  reply  to  this?

 Shri  Shahnawas  Khan:  I  do  not
 think  it  is  necessary.
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 Mr.  Speaker:  The  question  is:

 Page  4,—

 omit  lines  ॥  and  18.

 The  motion  wag  negatived.

 Mr.  Speaker:  The  question  is:

 “That  Clause  ll  stand  part  of
 the  Bil”

 The  motion  was  adopted.

 +  Clause  ]  was  added  to  the  Bull.

 Clause  ot  (Power  to  arrest  unth~-
 out  warrant)

 Shri  A.  C.  Guha;  I  beg  to  move

 Page  4,  line  21,  before  “any  person”
 msert  “within  railway  limits”

 Page  4,  line  26,  after  “within  rail-
 way  limits”  insert  “or  found  running
 away  from  railway  limits”.

 Pandit  Thakur  Dag  Bhargava:  I  beg
 to  move:  ,

 Page  4,  nd  24,  for  “or”  substitute
 .  ‘and”

 Page  4,  line  25,  before  “any  person”
 msert—

 “Any  superior  officer  or  mem-
 ber  of  the  Force  above  the  rank
 of  a  Rakshak  may  without  an
 order  from  3  magistrate  and
 without  a  warrant  of  arrest.”

 Shri  A.  C.  Guha:  I  am  not  so  much
 interested  in  amendment  12,  that  35  for
 the  hon  Munster,  if  he  can  accept  it,
 I  think  it  may  improve  his  position,
 but  as  for  amendment  w,  I  do  not
 think  the  House  should  agree  to  the
 wide  power  given  in  clause  l2(a).

 “Any  superior  officer  or  member  of
 the  Force’—that  means  even  a
 Rakshak  can  arrest  without  warrant
 any  person  who  has  bees.  concerned  in
 an  offence  relating  to  railway  pro-
 perty  punishable  with  imprisonment

 for  a  term  exceeding  six  months,  or
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 against  whom  a  reasonable  suspicion
 exists  of  his  having  been  so  concerned.
 A  Rakshak  can  arrest  any  person  any-
 where.  So,  I  want  to  limit  ther
 authority  to  within  the  railway  limits
 as  has  been  done  in  sub-clause  (b).
 Why  that  limitation  of  within  the  rail-
 way  limits  has  been  omitted  in  sub-
 clause  (a)  I  cannot  understand.  I
 think  this  lmutation  will  be  all  the
 more  necessary  here.  So,  I  hope  he
 will  accept  this  amendment  of  mine.

 Of  course,  in  clause  3  they  have
 wider  powers,  I  do  not  mind  that,  but
 I  humbly  request  the  hon.  Minister  to
 accept  this  amendment  to  put  a  limi-
 tation  on  the  authority  of  the  Rakshak
 or  the  Class  IV  staff  to  arrest  any
 person  anywhere.

 QUESTION  OF  PRIVILEGE

 Mr.  Speaker:  May  I  interrupt  the

 proceedings  of  the  House  for  a  time?

 A  serious  breach  of  privileges  of  the
 Howse  occvrred  this  morning,  when  a

 person  by  the  name  of  Mr.  Mayumdar
 fook  the  oath  as  a  member  of  this

 House.  His  name  was  not  in  Secre-
 tary’s  list  and  when  the  Secretary

 pointed  it  out  to  him,  he  repled  that

 he  had  been  elected  a  member  and

 tioning  the  person  concerned,  it

 appeared  thet  he  was  mentally  not

 awise  Ca  3965,
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 from  the  list  of  members  who  have
 taken  oath  this  morning  and  aiso  his
 signature  may  be  expunged  from  the
 Roll  of  Members.

 The  action  of  Mr.  Majumdar  is  a
 serious  affront  to  the  dignity  of  the
 House  and  constitutes  a  conternpt.

 I  suggest  that  the  House  mey  take
 cognizance  of  the  matter  and  take  such
 further  action  as  3६  deems  fit.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  Mr  Speaker,  as  you  have
 rightly  said,  this  is  a  serious  matter
 involving  a  contempt  of  this  House.
 With  your  permission,  I  would  beg  to
 move  the  followmg  motion  for  adop-
 tion  by  this  House:

 “This  House  38  of  opinion  that
 Shri  Majumdar  who  posed  as  an
 elected  Member  of  this  House  and
 took  oath  and  signed  the  Roll  of
 Members  this  morning  has  com-
 matted  contempt  of  this  House  and
 the  Speaker  33  authorised  to  send
 him  to  a  Medical  Board  for  exami-
 nation  of

 arden  4
 ental  state  and  to

 take  such  f  r  action  as  the
 Speaker  may  think  fit  on  receipt
 of  the  report  of  the  Medical
 Board,”

 Shri  N.  Dwivedy  (Kendrapara):
 What  359  his  full  name’  Is  it  only
 ‘Shri  Majumdar’?

 Sbri  Mohamed  Imam  (Chitakdrug):
 Has  he  given  his  genuine  name,  or
 any  other  assumed  name?

 Shri  Jawaharial  Nehru:  May  I  sug-
 gest  an  amendment  to  this?  It  may
 be  said:

 “that  a  person  who  gave  his
 name  as  Birendra  Kumar  Majum-
 dar.”

 That  will  be  more  proper.

 Shri  Jaipal  Singh  (Ranchi  West—
 Tribes):  The  words

 land  who  has  signed  as  such  be ५
 wi  as  such’

 added.  ad
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 Shei  Jawaharlal  Nehru:  Yea;  we
 may  say:

 “who  gave  his  name  as  Birendra
 Kumar  Majumdar  and  signed  as
 such.”

 Mr.  Speaker:  I  shall  put  the  motion
 “t  the  vote  of  the  House.

 The  question  is:

 “This  House  is  of  opinion  that  a
 person  who  gave  his  name  as
 Birendra  Kumar  Majumdar  and
 posed  as  an  elected  member  of
 this  House  and  who  signed  the
 Roll  of  Members  as  such  this
 morning  has  committed  contempt
 of  this  House  and  the  Speaker  is
 authorised  to  send  him  to  a
 Medical  Board  for  examination  of
 his  mental  state  and  to  take  such
 further  action  as  the  Speaker  may
 think  fit  on  receipt  of  the  report
 of  the  Medical  Board.”

 The  motion  was  adopted.

 Shri  Jawaharlal  Nehru:  May  I  say
 one  word?  And  it  is  this,  that  you
 might  be  pleased  to  consider,  per-
 haps,  some  amendment  of  the  rules  so
 as  to  prevent  the  possibility  of  such
 a  thing  happening  in  future.

 I  believe  m  some  other  Houses  of
 Parliament,  there  are  definite  rules
 about  the  presentation  of  credentials.
 I  believe,  in  the  House  of  Commons,
 two  Members  actually  present  a  new
 Member.  I  do  not  suggest  that  we
 should  copy  that  rule.  But  some  pre-
 sentation  of  credentials  should  be  con-
 sidered  necessary.

 Shri  Bimal  Ghose  (Barrackpore):  I
 am  told  that  that  person  came  with
 his  bedding  into  the  House,  and  no-

 Is  that  so?
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 called  upon  by  the  Secretary,  and  in
 the  morning  he  must  give  indication
 in  the  Notice  Office  or  to  the  Secre-
 tary  that  he  has  come  here  and  wants
 to  take  the  cath.  We  shall  have  suffi-
 cient  time  then  to  verify  and  ask  him
 about  his  credentials  and  so  on
 indirectly.

 I  shall  also  investigate  the  possi-
 bility  of  having  rules  on  this  subject
 later  on.  But  immediately  this  will
 be  put  into  practice.  Whichever  hon.
 Member  wants  to  take  the  oath  must
 intimate  to  the  Secretary  half  an
 hour  before—he  comes  here  by  eleven
 o'clock;  sp,  he  must  intimate  by  10-30
 a.m.—that  he  intends  taking  the  oath,
 and  on  his  name  being  called,  he  can
 come  and  take  the  oath;  otherwise,
 not.

 Sardar  Hukam  Singh  (Bhatinda):
 May  I  bring  to  your  kind  notice  that
 the  Watch  and  Ward  people  also  feel
 nervous  when  they  question  a  Mem-
 ber  whom  they  do  not  know?  We  the
 Members  also  should  try  to  accom-
 modate  them  and  should  appreciate
 their  difficulties.  Some  cases  have
 happened  here  in  our  House,  where
 when  some  Watch  and  Ward  officers
 questioned  the  Member,  he  felt  offend-
 ed  and  said  that  unless  those  people
 apologised  to  him,  he  would  not  for-
 give  them.  So,  we  shall  also  co-
 operate  with  them,  and  when  any  hon.
 Member  is  questioned,  whom  they  do
 not  know,  and  whd  appears  to  be  new,
 he  should  not  be  shy  of  giving  his
 name  and  satisfying  him  that  he  is
 a  Member  of  this  House.  We  should
 not  feel  that  that  is  an  insult  to  the
 Member.

 This  is  what  happened  this  morn-
 ing.  When  I  reached  here,  that
 gentleman  was  already  occupying  this
 seat.  I  questioned  him.  I  felt  doubt-
 ful  whether  he  was  a  Member.  [I
 questioned  him  and  asked  him  ‘Are
 you  a  Member?  Are  you  elected  from
 some  constituency?"  He  said  ‘Yes’.
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 answer  one.  Then,  I  asked  him  whe-
 ther  he  was  a  member  of  the  Congress
 Party.  He  said,  ‘No’.  Shri  A.  K.
 Gopalan  was  sitting  behind  me,  and
 I  asked  him  whether  he“was  a  mem-
 ber  of  his  party.  Shri  A.  K.
 Gopalan  said,  ‘No’.  Then,  I  asked  him
 which  party  he  belonged  to,  and  he
 told  me  that  he  was  an  Independent.
 Then,  I  told  him  that  this  seat  had
 already  been  allotted  to  the  Leader
 of  the  Communist  Party;  I  asked  him
 why  he  was  occupying  this  seat,  and
 I  told  him  that  he  should  have  gone
 to  some  other  seat.  He  told  me  that
 the  Speaker  had  put  him  there.

 Meanwhile,  you  entered  in:  if  we
 had  a  couple  of  minutes  more,  per-
 haps,  we  would  have  discovered  him.
 But  then  there  was  no  time,  and  when
 you  called  on  Members  to  take  oath,
 he  at  once  came,  and  he  was  the  first
 to  move  out  and  take  the  oath.

 An  Hon.  Member:  Because  he  was
 the  first  man  who  sat  there.

 Shri  Radhelal  Vyas  (Ujjain):
 Moreover,  he  had  come  with  a  carpet.

 Shri  A.  Dange  (Bombay  City—
 Central):  I  have  one  remark  to  make,
 following  the  expression  of  senti-
 ments  by  my  hon.  friend  Sardar
 Hukam  Singh,  and  it  is  this.  As  the
 affair  has  now  been  more  or  less
 closed,  the  authorities  concerned  will
 see  that  the  Watch  and  Ward  Depart-
 ment  is  not  victimised  for  this.

 RAILWAY  PROTECTION  FORCE
 BILL—contd.

 Clause  .  contd.
 Mr.  Speaker:  We  shall  now  resume

 the  discussion  on  the  Railway  Protec-
 tion  Force  Bill.

 Pandit  Thakur  Das  Bhargava:  I
 have  two  amendments  to  this  claure.
 namely  amendments  Nos.  37  and  3*
 The  first  amendment  reads:

 Page  4,  line  24,  for  ‘or’  substitute
 ‘and’.

 The  second  amendment  reads  thus:

 “Page.  4,  ,Hne  25,  before
 ‘any  person’  insert  ‘Any  superior
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 officer  or  member  of  the  Force
 above  the  rank  of  a  Rakshak  may
 without  an  order  from  a
 magistrate  and  without  a  warrant
 of  arrest”.
 I  shall  now  réad  out  from  section’

 54  of  the  Code  of  Criminal  Procedure
 the  relevant  provision  on  the  subject.
 It  is  as  follows:

 “Any  police  officer  may,  with-
 out  an  order  from  a  Magistrate
 and  without  a  warrant  arrest—
 first,  any  person  who  has  been
 concerned  in  any  cognizable
 offence  or  against  whom  9a
 reasonable  complaint  has  been
 made  or  credible  information  has
 been  received,  or  a  reasonable
 suspicion  exists  of  his  having
 been  so  concerned;”.

 Then,  the  powers  of  any  police
 officer  to  arrest  are  given  in  respect
 of  others  also,  with  which  we  are
 not  concerned.

 But  so  far  as  the  powers  g:ven
 under  clause  i2(b)  are’  concerne
 they  are  to  be  found  in  section  55
 the  Code  of  Crimina]  Procedurc,
 which  says:

 “ay  Any  officer  in  charge  of  a
 police  station  may,  in  like
 manner,  arrest  or  cause  to  be
 arrested—

 (a)  any  person  found  taking
 precautions  to  conceal  his
 presence  within  the  limits  of  such
 station,  under  circumstances
 which  afford  reason  to  believe
 that  he  is  taking  such  precautions
 with  a  view  to  committing  a
 cognizable  offence;”.

 Now,  kindly  look  at  the  definition  of
 an  officer  in  charge  of  a  police  station.

 persons,  when  he  is  not  there,  next
 in  rank  to  him;  or  in
 he  must  be  above  the  rank  of  &
 constable;  so  that,  a  constable  as  such
 has  not  got  this  power  which  is
 being  given  to  a  rakehak.  This  power
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 ig  confined  to  responsible  officers  who
 sre  in  charge  of  a  police  station,
 under  section  3

 As  I  mentioned  before,  this  system
 of  giving  these  powers  to  the  officers
 of  the  proposed  Watch  and  Ward
 must  be  examined  with  great  caution
 because,  after  all,  they  are  persons
 who  are  not  even  as  good  as
 constables;  perhaps,  they  will  be
 lower  in  rank  and  also  in  the  matter
 of  pay.  So,  if  such  persons  are  given
 the  powers  which  are  today  beig
 enjoyed  by  only  officers  wm  charge  of
 police  stations,  it  may  be  that  we  mav
 be  conferring  powers  on  people  whose
 eonduct  may  not  be  so  responsible»;
 and  we  may  be  curtailing  the  lhbertv
 of  the  subject  by  the  conferment  of
 such  powers  on  them  You  will  be
 pleased  to  see  that  as  between  sub-
 elauses  (a)  and  (b),  the  former
 refers  to  cases  whrere  offences  nave
 been  committed

 (b)  refers  to  cases  which  comer
 within  the  province  of  prevention.
 Here  no  offence  has  been  committed
 Here  the  wording  is  ‘any  person
 found  taking  precautions  to  conceal
 his  presence  within  railway  limits’
 We  do  not  know  how  these  powers
 will  be  uttlsed  by  these  officers
 Suppose  a  person  is  just  near  a  wagon
 or  godown  and  he  3s  passing  off  He
 may  be  caught,  It  may  be  said  that
 be  was  taking  precautions.  This  is
 @  matter  which  will  come  within  the
 Judgment  of  the  person  who  will  be
 even  of  the  rank  of  a  Rakshak,  who
 ig  below  a  constable  who  is  not
 included  in  the  definition  of  un
 ‘officer  m  charge  of  a  station’,  There-
 fore,  we  took  the  precaution  when
 the  Crimal  Procedure  Code  ‘vas
 enacted,  that  the  lowest  man  in  the
 rung  should  not  be  allowed  to  utilise
 these  powers.  The  constable  was  not
 given  these  powers.  Therefore,  में
 should  think  caution  requires  that
 w@  ought  not  to  give  these  powers  to
 any  person  who  is  merely  a  Rakshak,
 who  is  not,  according  to  me,  even  f
 the  rank  of  a  constable.

 Therefore,  I  should  think  that  in
 casks  where  the  question  of  commir-
 sion  of  offence  is  involved  we  may  ०९

 ह.
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 more  liberal  and  we  may  give  thor-
 powers  in  the  interest  of  the  prote--
 tion  of  property,  in  cases  where  the-
 duty  is  only  preventive,  we  should
 see  that  such  powers  are  not  utilised
 by  Rakshaks.  It  may  be  said  that  these-
 powers  are  to  be  utilised  within  rail-
 way  limits  only.  That  is  true:
 at  the  same  time,  I  submit  that  within
 sailway  limite,  these  powers  may  be
 exercised  very  arbitrarily,  as.  there-
 4s  no  member  of  the  public  who  will
 be  available  as  defence  witness,  What
 will  happen?  Suppose  a  person  if
 arrested  under  these  circumstance:
 Ordinarily,  that  person  is  sent  to  tae
 nearest  Magistrate.  In  this  case  he
 will  not  be  sent  to  the  nearest
 Magistrate;  he  will  be*sent  to  some
 Person  who  may  be  a  police  officer
 or  to  some  nearest  police  station  so
 that  3४  will  take  days  and  days  before
 this  man  will  come  face  to  face  with
 a  Magistrate,  He  will,  therefore,  be
 put  to  unnecessamly  great  trouble.
 He  is  not  an  offender.  Under  (a),  he
 ts  an  offender,  under  (b),  he  is  not.
 He  is  an  innocent  person  in  the  cye
 of  the  law  and  we  should  guard
 against  these  powers  being  used  by
 Rakshaks

 My  amendment  us  te  the  effect  that
 the  powers  may  be  given  to  higher
 and  more  responsible  officers  {  am
 not  objecting  to  the  conferment  of  the
 powers,  because  I  visualise  that  in
 certain  circumstances  even  guilty
 persons  may  escape  Responsible
 officers  are  expected  to  act  more
 reasonably  and  responsibly  There-
 fore,  my  amendment  should  be
 accepted

 Shri  Shahnawaz  Khan:  I  am  sorry
 I  cannot  accept  the  amendments
 Clause  i2  provides  that  any  superior
 officer  or  member  of  the  Force  may
 arrest,  without  warrant,  any  persor
 under  certain  circumstances  There-

 fore,  the  insertion  as  suggested,  5
 not  necessary

 Besides,  it  is  necessary  to  vest  all
 members  with  this  power  in  view  of
 the  very  special  nature  of  the  duties:
 to  which  I  have  referred.
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 Shri  A.  C.  Guha:  What  about
 amendment  No  ii?  I  do  not  know
 whether  it  is  the  intention  of  the
 Ministry  to  give  these  wide  powers
 eto  class  IV  officers  to  arrest  anybody
 anywhere  in  the  country,  not  witht
 the  railway  hmits,  but  anywhere  on
 any  suspicion  of  an  offence  having
 een  committed,  at  any  time,  and  ndt
 .n  the  course  of  committing  offence

 Shri  ,  Shahnawas  Khan:  I  oppose
 the  amendment  because,  if  it  ar

 eaccepted,  it  will  only  circumscribe
 the  powers  of  arrest  of  any  superior

 ‘officer  or  member  of  the  Force  it
 will  detract  from  their  usefulness,  as
 eccasion  may  arise  when  a  person
 who  has  been  concerned  in  an  offence

 selating  to  railway  property,  punish-
 able  with  imprisonment  for  a  term
 exceeding  six  months  may  actually
 be  found  outside  ratlway  limits

 Mr.  Speaker:  What  about  the
 amendments?  Shall  I  put  them  to
 vote?

 Pandit  Thakur  Das  Bhargava.  I
 want  amendments  Nos  37  and  38
 tm  be  put.

 Mr.  Yes  Amendment
 No  22  need  not  be  put  as  the  member

 dg  not  pressmg
 The  amendment  was,  by  leave,

 withdrawn
 Mr.  Speaker  The  question  7

 Page  4,  line  23,—
 before  “any  person”

 “within  railway  limits”
 wmsert

 The  motion  was  negatiwed.

 .  Mr.  Speaker:  The  question  ४

 Page  4,  lime  A

 for  “ar”  substitute  “and”

 The  motion  was  negatrved.
 Mir.  Speaker:  The  Question  is

 Page  4,  line  25,—

 vwrnout  a  warrant  of  arrest”
 The  motion  wae  negatwed.
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 Mr,  Speaker:  I  shall  now  put  clause
 1z  to  the  vote  of  the  House.
 The  question  ss

 “That  Clause  2  stand  part  of
 the  Bil”

 The  motion  was  adopted.

 Clause  42  was  added  to  the  Bill
 Clause  I8--  (Power  to  search  without

 warrant)
 Pandit  Thakur  Das  Bhargava:  I

 beg  to  move

 Page  4,—omit  lines  29  to  36

 Page  4,  line  34—om:t  “detain
 and”

 Page  4,  hne  36,—after  “com-
 mitted”  imsert  “or  to  be  com-
 mitting”

 Page  4—(:)  in  hne  38  after
 “relating  to”  wnsert  “arrests  and”

 (एप)  m  hlne  39  after  “to”  insert
 “aypests  and”

 Page  4-0) (१)  ine  38,  for
 “searches”  substitute  “arrests”

 (x)  Ine  39,  for  “searches”
 substitute  “arrests”

 During  the  general  consideration
 stage,  I  gave  some  reasons  why  I
 wanted  an  amendment  of  clause  12
 You  will  be  pleased  to  see  that  in
 clause  /  ‘Power :  of  arrest  is  given.
 The  heading  of  clause  3  is  ‘Power  to
 search  without  warrant’  In  the  latter
 portion  of  clause  18,  the  words  are  to
 the  effect  that  he  may  detain  and

 believe  to  have  committed  the  offence
 It  appears  that  the  clause  has  been  so
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 the  clause  is  so  worded—I  should  ray,
 cleverly  worded  as  to  appear  that
 it  is  almost  in  favour  of  the  subject
 A  person  may  not  be  arrested;  he
 may  only  be  detained  and  searched
 and  let  go;  without  being  put  to  the
 indignity  of  arrest,  he  will  be  allowed
 to  go  How  beautiful  it  is!  But  if
 you  analyse  what  it  means  73  practice,
 it  i5  not  only  against  the  Constitution,
 it  is  not  only  against  the  liberties  of
 the  subject,  but  it  is  a  thing  unprecce-
 dented,  as  I  submitted  earlier,  in  the
 history  of  law.  In  no  other  country,
 not  even  in  our  country,  has  a  person
 the  power  to  detain  another  person
 The  polfce  officer  can  only  arrest,  if
 he  so  pleases  He  cannot  detain

 I  will  refer  to  article  22  of  the
 Constitution

 Shri  Raghunath  Singh  (Varanasi)
 He  cannot  be  detained  for  more  than
 24  hours  without  being  produced
 before  a  Magistrate

 Pandit  Thakur  Das  Bhargava:  I
 submit  that  this  provision  is  uncon-
 stitutional,  as  it  is  opposed  to  article
 22  Otherwise  too,  it  is  opposed  fo
 the  underlying  principles  of  the
 Crimina)  Procedure  Code

 In  this  connection,  Iet  me  also  refer
 to  the  next  clause  now  As  there  ७7९
 no  amendments,  I  do  not  think  we
 should  waste  time  on  it  and  so  I  do
 not  propose  to  speak  on  clause  4  as
 I  originally  intended  But  I  will  beg
 of  you  to  kindly  consider  that  clause
 along  with  this

 Article  22  says

 “(I)  No  person  who  is  arrested
 shall  be  detained  30  custody  without
 being  informed,  as  soon  as  may  be
 of  the  grounds  for  such  arrest  nor
 shall  he  be  denied  the  nght  ‘o
 consult,  and  to  be  defended,  by  a
 Jegad  practifioner  of  his  choice.
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 of  the  magistrate  and  no  such  person
 shal]  be  detained  in  beyond
 the  said  period  without  the  authority
 of  a  magistrate”
 We  know  that  this  relates  to  preven-
 tive  detention  Now,  the  words  are,
 ‘No  person  who  is  arrested  and
 detamed  a  Arrest  is  the  first  thing.
 A  person  can  be  arrested  I  go
 further  and  say  that  according  to  the
 principles  of  the  Criminal  Procedure
 Code,  no  person  can  be  searched  also
 without  being  arrested  Under  section
 5l  of  the  Cr  P.  C,  we  have  got  a
 provision  whereby  a  person  who  38
 authorised  to  search  can  do  90  only
 after  arrest  There  is  no  provision
 for  search  independent  of  arrest

 Here  is  a  provision,  section  5]  of
 the  Code  of  Criminal  Procedure

 “Whenever  a  person  38  arrested
 by  a  police-officer  under  a
 warrant  which  does  not  provide
 for  the  taking  of  bail,  or  under  a
 warrant  which  provides  for  the
 taking  of  bal  but  the  person
 arrested  cannot  furnish  bau,  and
 whenever  a  person  is  arrested
 without  warrant,  or  by  a  private
 person  under  a  watrant  and
 cannot  legally  be  admitted  to
 bail,  or  38  unable  to  furnish  bail,
 the  officer  making  the  arrest  or,
 when  the  arrest  is  made  by  a
 private  person,  the  police-officer
 to  whom  he  makes  over  the
 person  arrested,  may  search  such
 person,  and  place  in  safe  custody
 all  articles,  other  than  necessary
 wearing-apparel,  found  upon
 him”

 ॥7  hrs.
 So,  it  appears  that  after  arrest  a

 person  can  be  searched,  but  not
 before  that  No  police-ofhcer,  no
 magistrate,  no  other  person  in  this
 world  can  search  any  person,  any
 citizen  of  this  country  unless  he  35

 It  may  happen  hke  th‘s.

 Bs,  5,000  and  need  not  give  me  any
 receipt,  What  would  happen  then?
 ह्  I  am  arrested,  then,  he  has  got  to
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 magistrate  and  I  will  go  tothe
 magistrate  and  say  that  I  had  Rs.
 5,000  and  they  have  been  taken  away.
 A  report  shall  be  made  of  =  such
 arrest.

 In  the  Code  of  Criminal  Procedure
 they  have  given  what  should  be  done
 after  a  person  is  arrested,  what  things
 should  follow.  It  has  been  provided
 that  when  a  person  is  arrested  he  is
 to  be  taken  to  a  magistrate  and  the
 police  officer  must  submit  a  report.
 Here,  this  is  nothing  but  an  executive
 act.  You  can  kecp  him  for  50  hours
 or  days  and  then  no  arrest  may  e
 made.  This  is  a  most  dangerous
 thing  unknown  to  law.  According  to
 the  provisions  of  the  Constitution  a
 Person  can  only  be  taken  into  custody
 after  he  has  been  arrested  and  rot
 before,  whereas  this  saye  that  a
 person  may  be  detained  and  searched.
 Why  should  a  person  be  searched?  A
 person  is  too  sacred  to  be  searched
 by  any  other  person  unless  he  is
 arrested.  He  can  only  be  arrested
 if  he  has  offended  against  something  or
 going  to  offend  against  something.  If
 the  person  is  not  arrested  he  cannot
 be  searched,  I  would  cnly  request  the
 hon.  Minister  to  kindly  show  any
 provision  in  the  law  of  any  country
 in  the  world  where  a  person  is  allow-
 ed  to  be  searched  without  being
 arrested.

 The  Code  of  Criminal  Procedure
 has  been  on  the  sfatute-hook  for  a
 very  long  tre  and  it  has  worked
 well,  We  do  not  want  an  innovation
 of  this  kind  in  a  Bit]  of  this  nature.
 As  a  matter  of  fact,  this  is  a  kind  of
 subordinate  legislation  to  basic  and
 main  legislation,  It  should  not  trample
 on  the  privileges  which  have  been
 most  sacred  for  a  long  time,  Anything
 like  that  hag  nof  Been  known  in  any
 part  of  the  world,  detention  for  an
 indefinite  period  for  a  search  and
 arrest  which  may  or  may  not  follow.

 Look  at  article  22  of  the  Constitu-
 tion.  What.  is  the  principte?  When
 a  person  is  arrested  he  must  be  taken
 to  the  nearest  magistrate  he  is  not
 te  be  taken  to  the  police  «tation.  The
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 police  station  may  be  some  50  mules
 away  and  according  to  this  provision
 he  is  going  to  be  taken  to  ine
 magistrate  from  there  subsequently.
 This  is  the  provision  contained  in
 clause  14,  and  as  I  requested  I  may
 be  allowed  to  speak  on  that  also.  This
 is  clearly  against  the  express  provi-
 sions  of  the  Constitution.  The
 Constitution  says  that  within  24  hours
 he  should  be  produced  before  the
 nearest  magistrate,  It  does  not  say
 the  journey  time  to  the  police  station
 and  then  24  hours,  But,  here,  first
 of  all  the  journey  will  be  made  to  the
 police  station.  Therefore,  I  say  that
 this  clause  is  unconstitutional.

 As  far  as  clause  3  is  concerned,
 nothing  will  5९  lost  if  what  I  am
 submitting  is  accepted.  After  ail,
 under  clause  2  you  have  got’  the
 powers  of  arrest.  These  powers  will
 be  available  in  respect  of  the  offences
 referred  to  in  section  12,  What  is
 lost  if  you  do  not  allow  a  person  to
 be  detained  and  searched  without
 being  arrested?  If  there  is  arrest,
 it  is  a  legal  act  and  we  ‘know  what
 will  follow.  If  retention  is  done
 nothing  will  follow.  There  will  be
 nothing  on  record  to  show  what  has
 been  done,  what  has  been  found  etc.
 What  one  might  do,  we  do  not  know.
 Our  past  experience  shows  that  we
 should  not  play  with  the  liberties  of
 the  people  of  this  country  and  we
 should  not  have  such  experiments
 before  us.  There  is  nowhere  any  lav’
 in  which  detention  as  such  has  been
 condoned.

 You  as  a  practitioner  df  law  know
 fully  well  how  charges  are  made
 against  police  officers  that  they
 detained  persons  before  arrest,  They
 have  been  punished.  There  is  no
 power  of  detention  in  a  volice  officer.
 He  can  only  arrest.  The  detention  is
 an  illegal  act  and  it  has  peen  allowed
 in  clause  13.  I  should  say  that  it  is
 not  deliberate.  Perhaps  the  law
 officers  have  not  been  consulted.  I
 think  search  as  such  and  detention  as
 such  are  both  repugnant  to  the
 Constitution  and  repugnant  to  our
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 sense  of  decency  and  to  our  law.  We
 should  guard  against  these  being  put
 in  in  this  way  Otherwise,  it  will
 become  the  basis  of  other  Jaws  coming
 wn  The  powers  of  arrest  are  there
 already  and  they  should  be  utilised
 Why  should  this  power  of  retention
 and  search  be  given  in  advance
 Under  the  Criminal  Procedure  Code
 after  arrest  as  made  the  search  35
 made  Here  there  is  no  provision
 hhke  that

 Then,  what  do  we  find  m  sub-
 clause  (2)?  It  says

 “The  provisions  of  the  Code  of
 Criminal  Procedure,  1898,  relating
 to  searches  under  the  Code  shall,
 so  far  as  may  be,  apply  to
 starches  under  this  section”
 What  are  these  provisions”  Has

 anybody  studied  them?  There  75  only
 Provision  in  respect  of  search
 warrants  Section  403  applies  only
 when  there  is  a  search  warrant
 Section  5]  comes  into  effect  only  wnen
 an  arrest  is  made  After  arrest
 search  35  made  and  if  anything  offen-
 sive  such  88  weapons  are  taken  from
 the  person,  he  %  sent  over  to  the
 magistrate  I  do  not  know  what  th’s
 reference  to  the  provisidn  that  the
 provisions  relating  to  searches  will  be
 applicable  here  I  respectfully  sub-
 mit  can  the  hon  Minister  say  what
 are  these  provisions  to  which  he  has
 referred  What  :s  the  use  of  say'rg
 all  this  unless  the  provisions  relating
 to  arrest  are  followed  Wren  a
 person  is  arrested  a  report  is  prepar
 ed  So  far  as  arrest  45  concerned
 there  is  a  provision  in  the  Code
 as  to  what  follows  after  arrest
 There  is  no  provision  hike  that  here

 According  to  ‘me  a  search  without
 arrest  is  illegal  If  the  hon  Minustcr
 agrees  to  have  a  search  before  arrest,
 I  say,  to  my  mind  it  8  unthinkable
 So  far  as  arrest,  and  search  are  “on-
 cerned,  all  the  provisions  of  the  Code
 should  apply  Otherwise  these
 ‘rakshaks'  will  be  law  unto  ther-
 selves  There  will  be  no  safeguard
 against  them;  they  will  do  what  thev

 will  be  more

 spirit  of  the  law  into  consideration  If
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 you  put  these  provisions  as  they  are,
 T  am  sure  you  will  come  to  the  House
 after  a  short  time  and  say,  ‘take  away
 these  provisions’

 One  more  point  You  have  got  the
 words  ‘has  reason  to  beleve  that  any such  offence  has  been  or  is  being committed’  In  the  latter  portion  the
 words  are,  ‘he  has  reason  to  beleve
 that  the  offence  has  been  committed’
 There  are  two  offences  m  the  first
 part  but  in  the  second  there  ७  only one  Therefore,  I  submit  that  the
 amendments  that  I  have  tabled  mus.
 be  accepted  because,  as  a  matter  of
 fact,  the  reply  given  by  the  hon
 Minister  was  very  unsatisfactory  He
 came  out  with  the  remark  that  of  a
 person  as,  searched  he  has  got  the
 constitutional  remedy  He  does  not
 meet  any  of  the  arguments  I  am
 rather  surprised  at  the  way  m  which
 the  hon  Minister  has  been  pleased  to
 meet  these  arguments

 I  would  respectfully  appeal  to  the
 House  to  kindly  consider  thi3
 ९  sously  It  35  not  a  matter  which
 can  be  slurred  over  in  the  heat  of  tne
 moment  It  38  not  a  question  of  vote
 It  1s  a  question  of  the  hberties  in
 which  the  Constitution  Bry  involved  I
 would  request  the  hon  Minister  to
 look  into  this  matter  If  you  put  in
 this  provision  here  it  will  allow  pro-
 vision  in  future  laws  which  will  fetter
 the  people  of  this  country  and  ‘hey
 will  be  put  to  great  injury  §  It  will
 be  derogatory  to  the  Consfitution  It
 will  be  derogatory  to  the  scared
 principles  which  we  have  had
 respected  for  the  last  so  many  years

 Shri  Pattabhi  Raman  (Kumbakon-
 nam)  I  will  only  take  a  second  of
 your  time  with  regard  to  the  point
 raised  by  Pandit  Thakur  Das
 Bhargava  The  scheme  here  1s  to
 arrest  a  person  only  lastly  He  may
 be  detained  and  searched  and  if  the
 officer  thinks  proper,  the  person  may
 be  arrested  In  chapter  5  of  the
 Criminal  Procedure  Code  sections  47,
 5]  and  59  are  relevant  The  former
 deals  with  arrest  while  the  latter,
 with  arrest  without  a  warrant  I  wish
 to  draw  the  attention  of  the  hon.
 Mimster  to  this  aspect  of  the  case
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 [Shri  Pattabhi  Raman)
 whether  an  arrest  can  be  made,  if  it
 as  made  at  all,  after  detention  and
 after  search.  Some  remark  fell  from
 the  hon.  Minister’s  hips  that  people  था
 a  factory  are  being  searched.  It  is  a
 part  of  the  contract.  They  are  wage
 earners  They  know  that  there  are
 these  conditions  and  that  they  can
 only  get  service  7  they  subject  them-
 selves  to  search  before  and  after
 they  enter  or  come  out  of  the  factory
 But,  here  are  people,  citizens  travel-
 ling  I  only  request  the  hon  Munster
 to  consider  whether  it  is  not  possible
 t©  put  the  word  arrest  and  leave  the
 rest  to  folicw  For  arrest,  no  docu-
 ment  is  necessary  An  officer  can  just
 Go  and  say  I  arrest  you  On  suspi-
 cion  a  man  can  be  arrested  and  then
 he  may  be  detained  and  searched

 Shri  Jagjivan  Ram:  As  Pandit
 Thakur  Das  Bhargava  has  explained,
 here,  we  have  three  things  detention,
 search  ang  arrest.  In  case  an  offence
 38  committed,  or  is  being  committed,
 or  ws  likely  to  be  committed  we
 should  not  forget  these  three  contin-
 gencies  His  difficulty  is  that  he
 always  takes  only  a  legal  view  of
 things.  I  wish  that  along  with  the
 legal  view,  he  is  tempered  with  a
 common  sense  view

 Pandit  Thakur  Das  Bhargava:  W2!l
 this  be  a  common  sense  view:  if
 you  algo  consider  the  words  ‘If  he
 has  reason  to  believe  that  it  has  been
 commutted  or  38  being  committed.  '

 Shri  Jagjivan  Ram:  I  doubt  very
 much  whether  he  is  correct  7  saying
 that  it  35  ultra  vires  of  the  Consti-
 tution  I  will  again  request  him  to
 refresh  tis  knowledge  about  the
 Constitution  An  offence  has  been
 tommitted  or  33  being  committed
 Then,  instead  of  arresting  him,  he
 detains  him  for  half  an  hour  or  ten
 minutes  and  makes  a  search.  If  he
 finds  that  there  is  nothing,  there  is
 ho  necessity  to  detain  him  and  then
 there  is  mo  necessity  to  arrest  him
 He  is  let  off

 Be  says  that  this  may  be  misused
 Well,  even  the  best  instruments  are
 sometimes  likely  to  be  misused  in
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 certain  cases  Even  after  taking  all the  precautions  and  providing  all  the
 legal  precautions,  still  there  is  scope
 for  human  mngenurty  to  take  advant-
 age  of  these  things  We  could  not
 naturally  rule  it  out

 Shri  Pattabh:  Raman  asks:  Why
 not  arrest  and  then  detain?  That  is
 very  simple  But,  why  should  we
 arrest  a  person  if,  after  searching
 him,  we  find  that  there  is  nothing
 incriminating  in  his  possession.  We
 armply  detain  him  and  search  him  and
 if  there  is  incriminating  things  in
 his  possession,  then  he  is  arrested
 and  subsequent  steps  are  taken.
 Otherwise,  he  35  let  off  This  search
 has  to  be  done  as  provided  for  in
 sub-clause  (2)  of  clause  13  The
 provisions  of  the  Code  of  Criminal
 Procedure  wrll  apply  to  these
 searches

 Pandit  Thakur  Das  Bhargava:  May
 I  know  what  section  of  the  law  would
 apply?  There  is  no  section  in  the
 Crmuinal  Procedure  Code  which
 would  apply  to  searches  alone,  The
 section  in  the  Criminal  Procedure
 Code  applies  only  to  searches  after  a
 person  is  arrested

 Shri  Jagjivan  Ram:  There  are  pro-
 visions  regarding  searches  without  a
 warrant

 Pandit  Thakur  Das  Bhargava:
 There  is  no  provision  for  search
 without  arrest  Kindly  see  section  ‘51.
 The  policy  of  the  law  is  to  arrest  a
 person  and  then  search  if  necessary;
 and  not  to  search  a  person  and  then
 let  him  go

 bri  Jagjivan  Ram:  We  have
 changed  that  scheme.  The  difficulty
 with  Pandit  Thakur  Das  Bhargava  is
 that  he  will  never  conceive  of  any
 law  which  breaks  away  from  the
 existing  one

 Shri  A  8.  Sarhadi:  Sub-clause  (2)
 of  clause  73  says  clearly  that  the
 provisions  of  the  Code  of  Criminal
 Procedure  relating  to  searches  shall
 apply,  and  search  postulates  a  per-
 sonal  search.  May  I  ask  which  is  the
 section  in  the  Criminal  Procedure



 3444  Hatlwsy

 Code  which  deals  with  8  personal
 wearch  before  arrest?  If  there  is  no
 Wuch  section  then  this  provision  here
 becomes  almost  redundant.

 हता,  Jagjivan  Ram:  I  understand
 from  Pandit  Thakur  Das  Bhargava
 that  there  are  some  sections  regard-
 ing  searches  but  they  relate  to
 searches  after  arrest.  Those  pro-
 visions  will  apply  here,  only  the
 search  will  be  done  before  the  arrest,
 because  otherwise  the  whole  purpose
 will  be  defeated.  The  cases  to  be
 dealt  with  are  somewhat  like  these.  If
 &  person  is  moving  in  a  suspicious
 manner  on  the  track,  he  is  challeng-
 ed.  If  a  member  of  the  Force  feels
 that  he  has  something  in  his  posses-
 sion  then  he  is  searched.  If  some-
 thing  incriminating  is  found  in  his
 possession  then  he  is  arrested,  other-
 wise  he  is  let  of.  Of  course,  it  is
 detention  for  ten  minutes  or  half  an
 hour.

 Pandit  Thakur  Das  Bhargava:  It
 may  be  detention  for  a  week,  one
 month  or  even  six  months.

 Shri  Jagjivan  Ram:  It  cannot  be
 for  a  week  for  even  for  a  day.

 Shri  8.  A.  Dange  (Bombay  City-
 Central):  It  38  detention,  whether  it
 be  for  a  week  or  for  a  day.

 Shri  Tyabji  (Jalna):  It  is  not  said
 here  whether  it  is  to  be  for  a  day  or
 for  one  month.

 Shri  Jagjivan  Ram:  The  man  con-
 cerned  if  he  is  likely  to  be  detained
 longer  will  have  to  be  produced
 before  the  Police  and  then  before  a
 Magistrate.

 Pandit  Thakar  Das  Bhargava:  If
 a  person  is  only  searched,  then  he
 may  not  be  produced  before  a
 Magistrate.

 Shri  Tyabji:  You  can  detain  him
 for  six  months  without  producing
 him  before  a  Magistrate.

 Shri  Jagjivan  Ram:  The  whole
 scheme  is.....

 Pandit  Thakur  Das  Bhargava:  The
 scheme  fs  not  in  the  Hill,
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 Shri  Jagjivan  Ram:  If  something
 incriminating  is  found  in  a  person.
 then  only  he  will  be  arrested.  If  he
 is  arrested  then  section  4  will  apply.

 Mr.  Speaker:  What  is  the  harm  in
 saying,  detain  him  there  and  then
 and  then  search  arrest  later  on?

 Shri  Pattabhi  Raman:  If  an  arrest.
 is  to  be  made  a  Mahajar  has  to  be
 prepared  and  things  will  be  seized
 after  arrest.  Now,  according  to  this  a:
 person  can  be  searched,  things  can
 be  seized  from  his  person  and  there-
 won't  be  any  Mahsjar.  Therefore,  all
 the  provisions  in  Chapter  दि  of  the
 Criminal  Procedure  Code  will  not  be
 apphcable  and  that  is  worrying  me.

 Sardar  Hukam  Singh  (Bhatinda):
 If  a  person  323  to  be  detained,  he
 may  be  detained  for  the  purpose  ot
 searching  his  person  there  and  then.

 Mr.  Speaker:  Otherwise  he  may  be
 taken  50  miles  away  and  detained  for
 a  long  time.  Arrest  comes  in  only  if
 he  has  committed  an  offence.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  The  proper  construction  of
 clause  3  if  you  take  the  sequence  is:
 “He  may  be  detained  and  searched”.
 The  proper  construction  of  similar
 phrases  is  that  one  must  follow  the
 other  immediately  and  the  provisions
 of  the  Constitution  always  apply
 when  a  man  is  arrested  because  he
 cannot  be  detained  for  more  than  24
 hours  without  being  produced  before
 magistrate.  That  is  also  there.  The
 words  “detain  and  search”  mean  that
 one  must  follow  the  other  imme-
 diately.

 Pandit  Thakur  Das  Bhargava:
 There  is  nothing  like  24  hours  in  this
 clause  at  all.  Can  we  read  somethitig.
 which  is  not  here?  It  does  not  say
 that  he  shall  be  produced  before  @
 magistrate  within  24  hours.  It  is.
 given  in  article  22  of  the  Constitu-
 tion.

 Shri  A.  K.  Sen:  It  is  not  necessary,
 because  if  he  is  detained  for  more

 a  habeas  corpus  writ:
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 Mr.  Speaker:  The  hon.  Law  Minis-

 ter  will  see  that  article  22  says,  “no
 person  who  is  arrested  shall  be
 detained...  1  etc.  Here  this  detention
 is  without  arrest,  What  hon.  Members
 are  pointing  out  is  that  this  is  not
 detention  in  pursuance  of  arrest,  im
 ‘which  case  he  cannot  be  detained
 beyond  24  hours.  This  is  detention
 andependently  of  the  Constitution  and
 the  Criminal  Procedure  Code.  Hon.
 Members  are  naturally  afraid  because
 it  is  not  covered  either  by  the  one  or
 the  other.  So,  to  tell  them  that  they
 ean  go  and  have  a  writ  of  habeas
 corpus  is  nat  right.

 Shri  A.  K.  Sen:  I  think  the  situation
 ३5  quite  clear.

 Mr  Speaker:  He  may  be  detained
 anywhere  and  not  there  and  then

 Pandit  Thakur  Das  Bhargava:  If
 this  is  allowed,  any  person  may  be
 searched  and  let  go,  and  nothing  may
 Aappen,  Even  if  the  biggest  among  us

 is  carrying  Rs  5,000,  he  can  be
 searched  and  the  money  can  be
 taken  away

 Shri  &  K.  Sen:  7६  will  be  possible

 >
 accept  an  amendment  in  these

 rds  that  he  might  detain  the  person
 for  the  purpose  of  search  and  the
 search  shall  not  continue  beyond  24
 hours.

 Pandit  Thakur  Das  Bhargava:  That
 would  be  making  the  position  worse
 an  there  be  any  search  without
 detention?

 Sardar  Hukam  Singh:  The  search  !s
 to  be  in  respect  of  the  person  and  it
 is  to  be  ascertained  whether  any
 ratlway  property  33  in  his  possession
 If  he  is  an  honest  person,  then  it
 would  be  ridiculous  to  say  that  he
 can  be  detained  for  not  more  than
 24  hours.  We  should  just  say,  “there
 and  then”.  The  persan  is  to  be  search-
 ed  only  in  order  to  find  out  whether
 he  is  in  possession  of  any  stolen
 property  of  the  railways.  If  that  is  to
 be  ascertained,  why  not  say,  “  for  the
 gurpose  of  search  there  and  then”?

 Shri  Jawaharlal  Nehru:  I  entirely
 agree  with  the  hon.  Deputy  Speaker.
 §f  you  say,  “detain  for  the  purpose  of
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 search”,  there  the  matter  ends.  Any
 period,  2  hours  or  anything  else,  is
 not  only  unnecessary,  but  thet  is
 hardly  a  limitation;  it  is  an  exten.
 sion  too.  It  may  be  looked  at  in  two
 ways.  To  put  in  law  “there  and  then”
 seems  rather  unusual.  “Detain  for  the
 purpoge  of  search”  should  be  enough
 to  really  bring  out  the  meaning.

 Sardar  Hukam  Singh:  There  is  one
 apprehension  which  has  been  expres-
 sed  If  the  words  “there  and  then”
 are  not  there,  he  might  be  searched
 after  being  taken  to  some  other
 place  and  that  might  take  some  more
 time

 Shri  Jawaharlal  Nehru:  I  am  not
 disagreeing  with  the  hon.  Member,
 but  I  merely  thought  that  the  words
 “there  and  then”  were  not  happy.
 Some  other  words  may  be  used  to
 express—that  meaning,  ke  “forth-
 with”

 Shri  Basappa  (Triptur):  With  regard
 to  this  question  of  search,  search
 does  not  necessarily  mean  search  of
 person  It  35  quite  likely  that  the
 officer  will  find  it  necessary  ‘to  go
 and  search  any  place  where  he  may
 reside  or  any  other  place  where  he
 may  have  secreted  the  property
 Therefore,  under  clause  I8  search
 doeg  not  necessarily  mean  search  of
 person  I  quite  agree  that  these  offi-
 cers,  whoever  they  may  be,  must  be
 enabled  to  search  any  person  or  any
 place  where  he  may  have  secreted
 properties  without  having  to  go  to  a
 magistrate  and  arm  with  a  search
 warrant.  That  is  perfectly  right.  But,
 the  pont  of  Pandit  Thakur  Das
 Bhargava  1S,  why  not  arrest  him
 and  then  do  it.  Because,  it  is  seen
 that  clause  3  can  only  be  invoked  if
 the  conditiong  under  clause  42  are
 present,  The  operation  of  clause  33
 depends  upon  the  conditions  set  out
 in  clause  2  prevailing.  Under  clause
 12,  you  have  enabled  any  officer,  any
 person,  for  the  matter  of  that,  to
 arrest  if  the  conditions  are  there.
 That  is,  not  merely  is  an  offence
 committed,  but  even  if  there  is  a
 reasonable  suspicion  or  there  is  any
 attempt  to  conceal  himself.  So,  there
 would  be  nothing  wrong  {f  under



 3557  Railway
 clause  38  he  is  arrested  even  though
 there  is  suspicion  and  then,  the  other
 questions  of  procedure  follow  I
 cannot  imagine  why  the  whole  law
 must  be  turned  upside  down  and  you
 start  with  detention  and  search  and
 then  think  of  arrest  I  am  not  able
 to  follow  that

 Sardar  Hukam  Singh:  Here,  search
 means  strictly  search  of  the  person
 if  search  of  his  residence  or  place
 where  he  puts  some  property  is  in-
 tended,  that  would  be  done  only
 after  he  has  been  arrested  After
 the  police  has  taken  charge,  that
 search  can  be  there  Here,  the  only
 apprehension  is,  his  movements
 create  doubt  that  he  may  be  connect-
 ed  with  theft  of  some  property  and
 he  may  have  something  on  his  person
 just  then  and  there  If  his  movements
 have  created  that  suspicion,  that  can
 only  be  confirmed  by  a  search  of  his
 person  That  is  the  point  m  the
 clause

 Sbri  A  K  Sen:  I  think  the  addition
 of  one  word  may  meet  the  difficulty
 raised  by  the  hon  Member  We  may
 read  the  words  here,

 “he  may  detain  and  search
 forthwith  his  person  and  belong-
 ings”

 Mr,  Speaker.  The  word  ‘person’
 has  to  come  after  the  word  ‘detain’—
 say,  detain  the  person  and  search
 the  person  and  his  belongings  forth-
 with

 Shri  A.  K  Sen:  The  person  and  his
 belongings  forthwith

 Shri  Nathavani  (Sorath)  The  word
 ‘forthwith’  would  import  iumme-
 diately  As  soon  as  he  s_  detain-
 ed,  he  should  be  immediately
 searched,  whereas  it  may  be
 necessary  to  search  him  im  the
 presence  of  one  or  two  witnesses
 That  may  take  some  time  May  I
 suggest,  therefore,  it  may  be  stated,
 ‘search  him  as  soon  as  practicable’
 or  ‘as  soon  as  possible  thereafter’

 Pandit  Thakur  Das  Bhargava:  May
 I  make  my  submission,  Six?
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 Mr  Speaker:  I  have  heard  suffi-

 crently  I  will  put  the  amendment  to
 the  House

 Pandit  Thakur  Das  Bhargava:  Let
 me  make  my  submission,  Sir

 Shri  A  Cc  Guha:  I  have  a  submis-
 sion,  Sir

 Mr  Speaker.  Order,  order  One
 after  another

 Pandit  Thakur  Das  Bhargava:  You
 will  kindly  see,  the  words  are  these

 evidence  of  the  offence,  he
 may  detain  and  search,  and,  :f  he
 thinks  proper,  arrest  any  person

 The  words  ‘any  person’  go  with
 search  also  It  is  not  search  of  his
 house  That  is  clear  He  may  detam
 any  person  search  any  person  and
 arrest  any  person  He  is  concerned
 with  the  person  not  search  of
 property,  ete  If  you  see  section  342
 of  the  Indian  Penal  Code,
 you  will  find  that  any  person
 who  detains  another  will  be  responsi-
 ble  in  law  I  submit  that  the  Criminal
 Procedure  Code  only  deals  with
 arrest  and  subsequent  search  It
 does  not  deal  with  search  as  such  3
 submit  and  I  challenge  my  friend  to
 show  7  the  whole  world  any  law
 in  which  search  as  such  3s  allowed
 Search  as  such  328  not  allowed
 If  you  arrest  a  person,  then  you  are
 allowed  to  search  So  far  as  deten-
 tion  ig  concerned,  you  can  detain  a
 person,  you  can  arrest  a  person  but
 you  cannot  deta  a  person  Even
 detention  as  such  2s  allowable  under
 article  22,  but  only  a  magistrate  can
 make  detention  possible  under  the
 provisions  of  that  article  Otherwise,
 no  person  on  earth  can  be  detarned
 im  Indra  unless  he  3s  arrested

 Shrimati  Renuka  Ray  (Malda)
 What  about  customs’

 Pandit  Thakur  Das  Bhargava:  We
 have  sanctioned  a  new  course  now
 that  a  person  may  be  detained  for
 any  time,  and  then  a  person  may
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 {Pandit  Thakur  Das  Bhargeva)
 bribe  them  and  he  may  be  let  off
 without  any  record.  This  w  very
 wrong  and  will  create  more  muschief
 hw  provision  should  not  be
 allowed

 Mr,  Speaker:  The  amendment  sug-
 gested  33  this  The  hon  Law  Minrster
 will  kindly  look  into  it

 The  word  offender  is  used  at
 an  earlier  stage

 eannot  be  obtained  without
 affording  the  offender  an  oppor-
 tunity  of  escaping  or  of  conceal-
 ing  evidence  of  the  offence,  he
 may  detain  and  search  his  person
 or  belongings  forthwith  "

 Shri  A  K.  Sen:  Not  “or”,  but
 “and”,  because  it  may  be  both
 Search  his  person  and  belongings

 Mr  Speaker:  I  said  “and”

 “he  may  detain  and  search  his
 person  and  his  belongings  forth-
 with  and,  if  he  thinks  proper,
 arrest  any  person  whom  he  has
 reason  to  behleve  to  have  com
 mitted  the  offence”

 Pandit  Thakur  Das  Bhargava.  One
 word  more

 Mr.  Speaker:  ]  have
 hon  Member

 Pandit  Thakur  Das  Bhargava:  Ip
 view  of  this  new  amendment,  I  am
 proposing  an  amendment

 Mr,  Speaker.  The  hon  Member  will
 kindly  resume  his  seat

 Pandit  Thakur  Das  Bhargava:
 Subsequently  I  may  be  allowed  to
 move  an  amendment  to  this  This  3s
 a  new  amendment

 Mr  Speaker:  So  long  as  I  am  on
 my  legs,  the  hon  Member  will
 kindly  resume  his  seat

 So  far  ag  the  principle  5  concern-
 ed,  if  we  are  introducing  the  words
 “special  right  to  detain”,  that  is  a
 matter  which  we  can  do  notwith-
 standing  the  fact  that  under  the
 Constitution  you  can  have  detention

 heard  the
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 in  some  other  form  If  he  has  any
 particular  amendment  to  this  amend-
 ment  that  has  been  moved,  I  have  no_
 objection

 Pandit  Thakur  Das  Bhargava:
 Certainly  to  this  amendment

 Since  we  are  sanctioning  detention
 and  search,  we  must  make  a  provi-
 sion  here  that  :f  a  person  is  detained
 or  searched,  the  officer  detaining  or
 searching  shall  keep  a  record  show-
 ing  that  such  a  person  has  been
 searched  or  detained,  otherwise  the
 person  may  be  searched  and  detain-
 ed  and  the  whole  thing  wll  pass  off
 There  will  be  nothing  on  the  record
 So,  we  require  that  a  record  be  made
 ang  the  record  be  submitted  either  to
 the  police  officer  or  the  magistrate  so
 as  to  save  the  man,  so  as  to  see  what
 ha,  happened

 Mr  Speaker:  I  would  only  suggest
 thrs  much  That  can  be  thought  of
 when  we  come  to  sub-clause  (2),  the
 provisions  of  the  Criminal  Procedure
 Code  etc  At  this  stage  here,  we  shall
 introduce  these  words  Sub-clause  (2)
 teads

 “The  provisions  of  the  Code  of
 Criminal  Procedure,  1898,  relat-
 mg  to  searches  under  that  Code
 shsll,  so  far  as  may  be,  apply  tu
 searches  under  this  section”

 tf  that  25  found  not  to  be  sufficient,
 a  record  may  be  made  of  the  search
 We  can  add  it  there,  »f  the  House  is
 agreeable  There  is  no  oppositzon  to
 this  amendment

 Shri  8S.  A  Dange:  In  place  of  the
 word  “belongings”,  if  you  can  have
 “belongings  with  him”,  it  would  be
 better,  because  if  :t  wants  to  search
 the  belongings  of  the  person  which
 may  be  in  the  town

 Mr  Speaker.  Forthwith

 Shri  8.  A  Dange:  But  forthwitn
 search  the  belongings  mn  the  town.
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 Mr,  Speaker:  Hig  person  and  his
 belongings  forthwith.

 Shri  A  XK.  Sen:  I  beg  to  move

 Page  4,  line  34,—

 q@)  after  “detain”  ‘insert  “him”,
 and  ‘

 an)  after  “search”  insert  “his  per-
 son  and  belongings  forthwith”

 Mr  Speaker:  The  question
 57  Page  4,  line  34,—
 aa)  after  “detain”  tnsert  “him”,

 and

 (uu)  after  “search”  insert  “his  per-
 son  and  belongings  forthwith”

 The  motion  was  adopted
 Mr,  Speaker:  Sub-clause  (2)

 Pandit  Thakur  Das  Bhargava  wants
 that  the  words  “and  a  record  of  such
 search  shall  be  made”  should  be
 added  at  the  end  of  the  present  sub-
 clause

 Shri  A  K  Sen:  It  is  not  neces-
 sary  Under  the  Criminal  Procedure
 Code  :t  38  compulsory  Not  only  that
 The  searcher  should  also  sign  that
 record

 Pandit  Thakur  Das  Bhargava:  It
 is  not  compulsory  so  far  as  searches
 after  arrest  are  concerned  Under
 the  Criminal  Procedure  Code,  arrests
 are  made  and  search  follows,  there-
 fore  the  document  regarding  the
 arrests  also  records  the  other  thing
 There  is  no  specific  provision  for
 searches  in  case  of  detention.

 Mr,  Speaker:  When  once  an  arrest
 ig  made  and  a  search  38  made  there-
 after,  we  start  from  the  time  that
 search  75  made  Provisions  relating
 to  searches,  irrespective  of  the  ques-
 tion  whether  the  search  5  made
 after  arrest  07  not—in  this  case
 search  is  made  after  detention—will
 apply

 Now,  all  the  provizions  relating
 to  searches,  whether  after  arrest  or
 after  detention,  will  be  applicable
 here,  irrespective  of  the  question
 whether  thay  are  made  after  arrest  or

 *
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 not  Therefore,  I  think  sub-clause
 (2)  would  suffice

 Pandit  Thakur  Das  Bhargava:
 There  are  no  provisions  in  this  18(2)
 regarding  applicability  of  provisions
 regarding  arrests  There  are  some
 provisions  in  the  Code  of  Criminal
 Procedure  regarding  arrest  My
 amendment  78  that  the  words  may  be
 arrests  and  searches’

 Mr.  Speaker:  Do  the  provisions  of
 the  Criminal  Procedure  Code  apply
 both  to  searches  and  to  arrests’

 Shri  A.  K.  Sen.  Under  sub-clause
 (2),  at  apphes  only  to  searches  under
 that  section,  we  do  not  want  to
 apply  the  Criminal  Procedure  Code
 in  regard  to  arrests

 Mr.  Speaker:  For,  there  33  arrest
 later  on,  and  if  there  is  reason  to
 believe  also,  there  can  be  arrest

 Now,  what  are  the  provisions  re-
 garding  the  arrests?

 hri  A  K.  Sen:  Arrest  is  made
 under  the  Criminal  Procedure
 Code

 Mr.  Speaker:  What
 going  to  be  followed?

 That  will  rest  on  the
 Procedure  Code?

 procedure  is

 Criminal

 Shri  A.  K.  Sen:  This  is  arrest
 under  a  special  Act  There  is  an
 analogy  to  be  drawn  from  the  Sea
 Customs  Act,  where  you  will  find
 a  similar  power  to  detain  and  afrest
 The  Code  of  Crimimal  Procedure  3s
 not  applicable  to  such  arrest  because
 it  38  not  possible  Therefore,  with
 regard  to  searches,  even  under  the
 Sea  Customs  Act,  you  will  find  that
 the  Code  of  Criminal  Procedures
 made  applicable,  and  it  has  been
 judiesally  noted  that  with  regard  to
 searches,  the  Code  of  Criminal  Pro-
 cedure  will  apply

 Mr.  Speaker:  As  I  understand  it,
 because  this  is  a  search  without  an



 3563  Railway

 [Mr.  Speaker)
 arrest,  it  is  necessary  to  make  a  spe-
 cial  provision  under  sub-clause  (2),
 making  the  provisions  relating  to
 search  apply  to  this,  In  other  respects,
 the  Criminal  Procedure  Code  applies
 to  searches  after  arrest,  and  arrests
 also.  Therefore,  the  general  law  is
 not  abrogated.

 Pandit  Thakur  Das  Bhargava:  The
 only  provision  that  I  wanted  in  this
 sub-clause  (2)  is  that  you  make  a
 provision  that  all  the  provisions  of
 the  Criminal  Procedure  Code  _  re-
 garding  arrest  would  also  be  observ-
 ed,  because  arrest  is  a  much  more
 serious  thing.  It  is  entirely  wrong
 to  say  that  the  Criminal  Procedure
 Code  will  and  should  not  apply  to
 these  things.

 Mr.  Speaker:  I  shall  now  put
 amendments  No.  39,  4i,  42,  43  and  44

 to  the  vote  of  the  House.
 Mr,  Speaker:  The  question  is:

 Omit  lines  29  to  36

 The  maotion  was  negatived.
 Mr,  Speaker:  The  question  s°
 Page  4,  line  34,—

 Omit  “detain  and”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 —

 Page  4,  line  36,—

 after  ‘committed”  insert  “or  to
 be  committing”

 The  motion  was  negatwed.
 Mr.  Speaker:  The  question  is:

 Page  hn
 r¢))  in  ine  38  after  “relating  to”

 insert  “arrests  and”
 (i)  In  Hine  39  after  “to”

 “arrests  Ud

 The  motion  was  negatived.
 Mir.  Speaker:  The  question  is:

 Page  4,—

 ti  38,  fi
 6,  a

 et  “asy  es"
 or  eR

 insert
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 Gi)  line  89,  for  “searches”  substi-
 tute  “arrests”

 .

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “That  clause  18,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  18,  as  amended,  was  added
 to  the  Bill.

 Clause  4—  (Procedure  to  be  follow-
 ed  after  arrests).

 Pandit  Thakur  Das  Bhargava:  In
 regard  to  this  clause,  I  have  to  make
 one  submission.

 An  Hon,  Member:  Already,  3  38
 half  past  five  of  the  clock.  We  may
 adjourn

 Mr.  Speaker:  We  shall  sit  till  six
 o’clock  and  do  whatever  work  is
 possible

 Pandit  Thakur  Das  Bhargava:
 Article  22  (2)  of  the  Constitution
 reads:

 “Every  person  who  5  arrested
 and  detained  in  custody  shall  be
 produced  before  the  nearest
 magistrate  within  a  period  of
 twenty-four  hours  of  such
 arrest  excluding  the  time  neces-
 sary  for  the  journey  from  the
 place  of  arrest  to  the  court  of
 the  magistrate  and  no  such  per-
 son  shall  be  detained  in  custody
 beyond  the  said  period  without
 the  authority  af  a  magistrate.”

 So,  all  the  period  that  is  allowed
 is  twenty-four  hours  plus  the  time
 taken  for  journey.

 My  submission  is  that  clause  4
 goes  against  the  Constitution.  —  x
 reads;

 “Any  superior  officer  Or  ह... आ  ,
 ber  of  the  Force  making  ab  ह...  ,

 under  this  Act,
 pane

 without,  ,

 unhecessary  delay,  aver  the.
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 person  so  arrested  to  a  police
 officer,  or,  m  the  absence  of  a
 police  officer,  take  such  person
 or  cause  him  to  be  taken  to  the
 nearest  police  station”

 My  submussion  is  that  it  may
 happen  that  the  court  of  the  magis-
 trate  may  be  only  at  a  distance  of
 eight  miles,  whereas  the  nearest
 police  station  may  be  located  a  httle
 farther  away,  with  the  result  that  BY 4
 the  person  is  first  taken  to  the  nea-
 rest  police  station  and  then  to  the
 magistrate,  it  may  mean  a  distance
 of  twenty  or  thirty  mi'es  more  I
 can  conceive  of  cases  m  which  the
 nearest  police  post  is  perhaps  at  a
 greater  distance  than  the  court  of
 the  nearest  magistrate

 Shri  A.  K.  Sen:  Impossible

 Pandit  Thakur  Das  Bhargava:
 There  can  be  such  cases

 Mr.  Speaker:  Does  the  hon  Mem-
 ber  conceive  of  a  magistrate  without
 a  pohce  station?

 Pandit  Thakur  Das  Bhargava:  Yes,
 certainly  you  can  conceive  of  cases
 where  the  magistrate  may  be  quite
 nearer  than  the  police  station

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  It
 cannot  be  so

 Pandit  Thakur  Das  Bhargava:  In
 that  case,  st  is  not  necessary  to  take
 him  to  the  nearest  police  station  Now,
 what  is  the  provision  in  the  Consti-
 tutzon”  It  is  that  he  must  be  taken
 to  the  nearest  magistrate  Now,  why
 are  you  making  this  provision  that,
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 is  according  to  the  Constitution,  Here
 ‘24  hours’  78  not  mentioned  He  8
 taken  to  another  place,  not  to  the
 magistrate  Therefore,  we  are  golng
 against  the  provisions  of  the  Consti-
 tution  The  time  taken  should  not
 be  more  than  the  tame  needed  to  take
 him  to  the  nearest  magistrate

 Shri  Naushir  Bharucha:  Spesking
 on  the  point  of  order  which  my  learn-
 ed  friend  has  raised,  the  question  78
 not  merely  of  the  time  of  24  hours
 The  whole  thing  can  be  managed
 within  24  hours,  namely,  the  arrested
 man  can  be  taken  to  the  police  offi-
 cer  or  to  the  nearest  police  station
 and  then  to  the  Magistrate.  But  the
 right  of  the  arrested  man  under  the
 Constitution—under  article  22~is  that
 he  shall  forthwith  be  taken  to  the  nea-
 rest  Magistrate  There  cannot  be
 permitted  any  intermediary  between
 the  arrested  person  and  the  Magis-
 trate  If  I  am  arrested,  I  can  refuse
 to  be  taken  to  the  police  station  be-
 cause  under  this  article,  I  have  got
 the  fundamental  right  te  be  taken
 only  to  the  Magistrate  and  no  one
 else  Even  :f  the  thing  can  be  done
 within  24  hours,  that  is  no  argurnent,
 because  that  takes  more  time  and  the
 purpose  of  the  article  is  to  reduce
 the  time  to  as  short  a  period  as  pos-
 sible  between  the  arrest  and  the
 Magistrate  coming  on  the  scene

 My  submission  is  that  clause  24  xs
 ultra  wires  the  Constitution  The
 House  cannot  legislate  so  as  to  over-
 ride  a  provision  of  the  Constitution—
 article  22(2)

 Mr,  Speaker:  But  under  article  22,
 it  38  not  stated  that  he  cannot  be
 sent  to  the  pohce  station

 Shri  Naushir  Bharucha.  Jt  s  stated
 very  clearly  that  every  person  who
 is  arrested  and  detained  shall  be
 produced  before  the  nearest  Magis-
 trate

 Mr,  Speaker:  Within  a  period  of
 24  hours  Within  the  24  hours,  ‘he
 cari  be  taken  to  the  police,
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 Shri  A.  K.  Sem:  The  hon.  Member
 forgets  that  it  ३35  the  police  which  has
 to  prosecute,  take  cognisance  of  the
 case  and  put  the  magisterial  machi-
 nery  in  motion  This  is  to  provide  a
 machinery  for  speedy  arrest  of  per-
 sons  concerned  in  thefts  of  railway
 property.  Yor  the  purpose  of  put-
 ting  the  magisterial  machinery  in
 action,  these  people  must  be  taken  to
 the  police  which  has  to  take  congni-
 sance  of  the  case.

 Mr.  Speaker:  The  clause  can  be
 implemented  without  offending  the
 provision  of  the  Constitution

 Shri  A.  K.  Sen:  He  has  to  be  taken
 to  the  police  first

 Mr.  Speaker:  He  has  to  be  pro-
 duced  before  the  Magistrate  within
 24  hours  In  between,  he  is  taken  to
 the  police  station  for  framing  a  re-
 gular  charge-sheet  So  I  do  not
 think  there  is  any  point  of  order  in-
 volved.

 Pandit  Thakur  Das  Bhargava:  I
 only  said  that  it  was  unconstitutional

 Mr.  Speaker:  Now  I  shall  put  the
 clause  to  vote

 Shri  Vajpayee:  I  have  given  notice
 of  amendments

 Mr.  Speaker:  I  am  not  taking  cog-
 nisance  of  them.  As  soon  as  I  took  up
 the  clause,  I  asked  hon.  Members
 whether  they  had  amendments  to
 move.  Pandit  Thakur  Das  Bhargava
 alone  stood  up.  Now  the  hon.  Member
 is  asking  about  his  amendments.

 Iam  giving  ample  opportunity.
 There  is  no  meaning  in  bringing
 forward  amendments  after  I  have
 closed  the  discussion

 IT  shall  now  put  clause  4  to  the
 vote  of  the  House.

 The  question  is:

 “That  clause  I4  stand  part  of
 the  Bill.”

 The  motion  wag  adopted.
 Clause  44  was  added  to  the  Bill.
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 Clamze  25  and  ३६  were  added  to  the
 Bu

 Ciause  7-—~(Penalties  for  neglect  of
 duty,  etc.)

 Shri  A.  C.  Guha:  I  beg  to  move:
 Page  5,  lines  26  and  27,—
 for  “to  simple  imprisonment  for  a

 period  not  exceeding  three  months”
 substitute  “to  imprisonment  for  a
 period  not  exceeding  one  year.”

 Pandit  Thakur  Das  Bhargava:  I
 beg  to  move:

 Page  5,  line  25,—
 omit  “or  who  shall  be  guilty  of

 cowardice”
 Page  5,  hne  27.—
 for  “three  months”  substetute  “six

 months”

 Shri  A,  0.  Guha:  I  have  said  be-
 fore  that  the  quality  of  the  Watch
 and  Ward  staff  is  not  very  good,  as
 we  have  found  four  consecutive  re-
 ports  of  Inqury  Committees  on  the
 working  of  the  Railway  Department,
 have  particularly  criticised  Watch
 and  Ward  department  Now,  the
 idea  is  to  convert  the  entire
 Watch  and  Ward  department  into  the
 Railway  Protection  Force.  So,  all
 these  officers  will  go  overmght  to  this
 new  Force,

 For  certain  offences  the  punish-
 ment  to  be  awarded  is  only  3  months
 simple  imprisonment  In  the  Brown
 Committee’s  Report  it  has  been  stated
 that  lhght  punishment  would  not  do
 and  it  should  be  of  a  deterrant  na-
 ture  They  tock  a  contemptuous
 view  of  light  punishment.  I  quoted
 these  passages  in  my  speech  dur-
 ing  the  first  stage  of  this  Bil.  The
 punishment  to  be  given  by  the  Court
 should  not  be  limited  only  to  three
 months  simple  imprisonment.  That
 is  why  my  proposal  is  to  substitute
 ‘simple  imrisonment  for  a  period  of
 3  months’  by  the  words  ‘to  imprison-
 ment  for  a  period  not  exceeding  one
 year.’  That  would  help  to  make  the
 quality  of  the  new  Railway  Protec-
 tion  Force  better.  They  are  not  or-
 genising  a  new  foree;  they  are  |... ...* 6
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 taking  over  an  old  department  about
 whose  quality  there  has  been  enough
 scape  for  suspicion  and  doubt.  I  hope
 Mmy  amendment  will  be  accepted.

 Pandit  Thakur  Das  Bhargava:  The
 first  amendment  that  I  want  to  move
 is;

 ‘omit  “or  who  shall  be  guilty  of
 cowardice.”

 If  you  look  at  the  entire  scheme  of
 the  Bill,  it  seems  that  some  of  the
 provisions  of  the  Police  Act,  the
 Army  Act  and  the  Navy  Act  have
 been  incorporated  here  These  words
 have  been  put  here  but  ‘cowardice’
 has  not  been  defined.  It  may  be
 different  with  different  persons  ac-
 cording  to  their  mental  attitude  and
 equipment  My  submission  is,  there
 i8  no  Use  In  putting  in  this  word
 without  a  definition  of  ‘cowardice’
 Put  the  definition  as  given  in
 the  other  Acts  Mv  amendment  is
 that  these  words  relating  to  cowar-
 dice  should  be  taken  away

 The  second  point  that  I  would  urge is  that  for  the  offence  the  punishment
 prescribed  is  three  months  simple
 imprisonment  As  a  matter  of  fact,
 the  offences  covered  by  this  clause
 may  be  very  serious  ones  I  have  it
 from  the  Report  of  the  Corruption
 Enquiry  Committee  that  80  per  cent
 of  the  offences  are  committed  by  the
 railway  servants  themselves  If  the
 railway  servants  are  responsible,
 simple  imprisonment  for  three  months
 is  absolutely  nugatory  It  will  have
 no  meaning  whatever  I  would  sub-
 mit  that  at  least  6  months  should  be
 given  That  is  why  I  move—

 for  “three  months”  substitute  “six
 months”

 I  submit  both  these  amendments
 should  be  accepted

 Shri  Shahnawaz  Khan:  Sir,  I  ac-
 cept  that  it  may  be  increased  to  six
 months

 Shri  A.  0.  Guha:  Are  you  hmiting
 at  only  to  simple  imprisonment  or  can
 it  be  rigorous  imprisonment  also?

 Pandit  Thakur  Das  Shargava:
 What  about  cowardice?
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 Shri  Shahnawaz  Khan:  I  submit
 that  this  clause  was  taken  more  or
 less  bodily  from  section  29  of  the
 Police  Act.  Therefore,  these  words
 are  there.

 Pandit  Thakur  Das  Bhargava:  It  is
 not  defined  here

 Shri  A.  C.  Guha:  My  point  ७  that
 the  offences  mentioned  in  clause  ny,
 some  of  them,  are  very  serious  and
 the  punishment  should  not  be  ‘umit-
 ed  to  simple  imprisonment  and  for
 three  months,

 Mr.  Speaker:  If  it  is  only  ‘impri-
 sonment’  instead  of  ‘simple  imprison-
 ment’,  it  may  be  either  simple  or
 rigorous,

 Shri  Jagjivan  Ram:  It  may  be  80,
 Sir  The  word  ‘simple’  may  be  omit-
 ted,  and  I  am  moving  my  amend-
 ment  to  this  effect  I  beg  to  move.

 Page  5,—

 (3)  line  26,  omit  “simple”;  and

 (a)  line  27,  for  “three”  substitute
 “Sax”

 Mr.  Speaker:  The  question  is

 Page  5,

 a)  line  26,  omit  “simple”,  and

 (iu)  lne  27,  for  “three”  subs.itute
 “six”

 The  motton  was  adopted

 Mr.  Speaker:  The  question  s.

 Page  5,  line  25,—

 omit  ‘ur  who  shall  be  guilty  of
 cowardice™

 The  motion  was  negatived

 Mr.  Sweaker:  In  view  of  Govern-
 ment  amendment  having  been  accepf-
 ed,  amendments  Nos  16  and  48  are
 barred.

 Pandit  Thakur  Das  Bhargava:
 Cowardice  alone  remains.
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 Shri  V.  P.  Nayar:  It  will  remain.
 Mr.  Speaker:  The  question  is:

 “That  clause  1,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  wag  adopted.
 Clause  l7  as  amended  stand  pert  of

 the  Bilt.
 Clauses  28  and  9  were  added  to  the

 Bil.
 Clause  20

 Pandit  Thakur  Das  Bhargava:  I!
 beg  to  move  my  amendments  Nos.
 49,  50,  51,  52,  53  and  54.

 Pages  5  and  6,—
 omit  lines  36  to  39  andi  to  5

 respectively,

 Page  5,  line  39,—
 for  “under  proper  authority  or

 order”  substitute  “under  lawful
 orders”.

 Page  6,  lines  4  and  5,—
 omit  “notwithstanding  any  defect

 in  the  jurisdiction  of  the  authority
 which  issued  such  order.”

 Page  6,  line  ,—
 for  “three”  substitute  “six”

 Page  6,  line  R-  नि

 after  “committed”  inser?  “and  dis-
 covered”

 Page  6,  line  4,—
 omit  “or  his  superior  officer”
 Section  20  introduces  into  our

 Criminal  Law  a  new  principle  and  I
 am  very  much  opposed  to  its  intro-
 duction  especially  after  I  have  heard
 the  hon.  Minister  about  the  jurisdic-
 tion  of  this  force.  Under  sections  76
 and  79  of  the  IPC,  a  person  is  not
 guilty  of  sny  offence  if  he  does  any-
 thing  which  is  legal  and  if  he  thinks
 himself  justified  in  doing  that.  But,
 this  section  introduces  a  new  principle
 that  if  a  person  does  anything  under
 the  orders  of  any  authority  or  person,
 then,  even  though  it  may  be  illegal
 or  unlawful  order,  no  action  is  taken
 against  kim.  The  person  giving  the
 order  may  know  that  it  is  unlawful.
 In  that  contingency  also,  immunity  is
 given.  Sections  9  and  ॥7  have  been
 put  in  this  Bill,  If  you  allow  this  sort
 of  a  thing,  you  will  be  introducing
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 something  new  in  our  criminal  juris-
 prudence.  If  &  soldier  shoots  accord-
 ing  to  the  orders  of  his  commander,
 the  court  may  send  him  to  the  gal-
 lows  for  that  act  if  the  order  for
 shooting  was  illegal.  If  he  does  not
 obey,  the  court  martial  will  exercise
 its  jurisdiction  and  order  him  to  be
 punished.  That  is  the  state  of  law—
 the  British  and  the  Indian  law.  Ignor-
 ance  of  law  excuses  none.  I  know
 thousands  of  cases.  We  are  passing
 laws  and  people  do  not  know.  If  a
 person  goes  against  the  law,  then  he
 is  held  guilty.

 My  submission  is  that  if  you  allow
 this  to  be  as  it  is,  you  will  be  intro-
 ducing  not  only  something  new  but
 something  which  ‘will  have  a  logical
 consequence  fraught  with  great
 potentialities  of  injury.  An  officer
 knows  that  he  should  not  order
 @  person  to  shoot,  Yet,  in  a
 contingency  of  which  we  had  an
 illustration  given  by  the  hon.  Minis-
 ter,  a  person  may  know  the  orders
 cf  the  officer  to  be  illegal  or  wrong
 and  that  he  ought  not  to  shoot.  The
 officer  may  give  the  order  on  account
 of  some  reason—personal  or  other-
 wise.  His  judgment  may  be  wrong.
 Even  then  the  law  is  that  the  person
 who  is  guilty  of  that  offence  must  be
 brought  to  book  and  must  be  punished.
 The  court  may  take  a  lenient  view.
 There  are  the  executive's  powers  of
 reprieve  and  pardon.  Government
 can  do  whatever  it  likes.  There  are
 certain  general  exceptions  in  the
 Indian  Penal  Code  and  we  cannot  pro-
 vide  for  another  kind  of  exception
 which  is  not  known  to  the  law  of  this
 country.  By  making  this  law,  you
 give  a  power  to  the  corrupt  official.
 The  courts  will  not  be  able  to  punish
 guilty  person.  It  should  not  be.  In
 fit  and  proper  cases  the  executive
 authority  can  look  into  the  matter
 and  give  remissions.  But,  if  you  allow
 such  a  thing  to  be  introduced  in  the
 law,  in  other  laws  also  such  provi-
 sions  may  be  made  and  illegal  acts
 which  ought  not  to  be  condoned  will
 be  condoned.

 As  a  matter  of  fact,  there  is  a
 volume  of  law,  and  if  you  will  kindly
 see  the  Indian  Penal  Code  and  the
 commentary  about  the  British  Law  and



 wrong  Even  six  months  may  be
 taken  in  discovering  what  the  act  has
 been  Now  according  to  this  the
 act  has  to  be  punished  within  three
 months  That  is  too  small  a  period

 Also,  the  word  “lawful”  may  be
 used  before  the  word  “orders”  and
 the  phrase  may  be  changed  to  “law-
 ful  orders”  I  am  only  quoting  sec-
 tion  76  of  the  Indian  Penal  Code
 Similarly,  the  words  “notwithstand-
 ing  any  defect  in  the  junsdiction  of
 the  authority  which  issued  such
 order”  may  be  deleted

 Thirdly,  my  submission  38  that  the
 word  “discovered”  may  be  added  after
 the  word  “committed”  Moreover
 there  is  no  use  or  justification  for
 keeping  the  words  superior  officer  as
 the  superior  office  may  not  even
 inform  the  person  concerned

 Let  us  take  an  extreme  case
 Supposing  the  Inspector  General  of
 Police  issues  an  order,  without  jurs-
 diction  and  without
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 any  person  found  loitering  near
 wagons  the  persons  who  carry  out
 those  orders  are  completely  immune?
 Where are  we  going  to,  may  be
 known?  There  must  be  some  limit
 to  lawlessness.  The  sub-clause  clear-
 ly  says  that  even  if  an  order  is
 posed  to  be  very  defective  in
 jurisdiction  of  the  authority  the  per-
 sons  who  carry  out  that  order  are
 covered

 Mr.  Speaker:  Is  not  the  word  “pro-
 per”  there?

 Pandit  Thakur  Das  Bhargava:  The
 words  are’  “proper  authority  or
 order”  and  not  proper  order

 Shri  Naushir  Bharucha:  The  words
 are

 ढ€)  In  any  suit  or  proceeding
 against  any  superior  officer  or
 member  of  the  Force  for  any
 act  done  by  him  im  the  dis-
 charge  of  his  duties,  it  shall
 be  lawful  for  him  to  plead
 that  such  act  was  done  by
 him  under  proper  authority
 or  order”

 Sub-clause  (2)  goes  further  and  says
 that  even  of  the  Inspector  General
 has  no  authority  or  jurisdiction  to
 sssue  such  an  order,  just  on  the  pro-
 duction  of  such  a  stupid  order  the
 Proceedings  against  him  will  be  ter-
 minated  and  he  will  be  acquitted.  I
 submit,  Sir,  there  must  be  some  limit
 to  lawlessness  to  which  we  are  going,
 because  it  obviously  means  that  any-
 bedy  can  do  anything  and  get  away
 with  it  No  sense  of  responsibility
 need  be  attached  to  the  orders  of  a
 superior  officer  and  even  the  conse-
 quences  are  lost  sight  of  I  do  not
 think  this  is  a  type  of  principle  which
 we  can  afford  to  introduce,  because
 it  may  be  a  precedent  to  many  others
 and  may  lead  to  consequences  which
 I  am  afraid  we  cannot  at  present
 foresee

 Shri  Jagjivan  Ram:  As  we  are
 meeting  tomorrow,  Sir,  I  request  that
 I  may  be  allowed  to  reply  tomorrow.
 i8-00  brs.

 The  Lok  Sabha  then  adsourned  tilt
 Eleven  of  the  Clock  on  Tuesday,  the
 léth  July,  1987.
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 Sinha  who  was  a  member  of  oe  Communes
 the  Central  Legislative  Assem-  (3)  A

 Cony,
 of  the  Notification

 bly.  Members  No  8.R.0.  667,dated  the
 stood  in  silence  for  @  minute  2nd  March,  1957  under
 as  a  mark  of  respect  55  section  (4)

 of  section

 MOTIONS  FOR  ADJOURN-
 MENT  है]  -  द ज  -  3420-32  Tropeny  Aus  iedeenbine

 The  Speaker  with  held  his  consent  Certazn  amendments  to
 to  the  moving  of  the  following  the  of
 adjournment  motions

 ven
 Evacuee  Property  (Cen-

 Notice  of  by  the  mem!  tral)  Rules,  ‘3950.
 shown  against  them  :  (4)  A  copy  of  the  Annual
 (a)  Proposed  strike  the  Notice  by  Report  and  Accounts  of  the

 employees
 of  the  P  osts  Shn  S.  Hindustan  Housin

 pe  Fae and  Telegraphs  Depart-  C  Gupta.  tory  (Private)  ted
 ment.  Sei  j  ag  year  tee

 (2)  Proposed  strike  Notice  ist  July,  2956  under  sub-
 by  the  Central  Sarvashr:  4  section

 G)  of  Section
 Governmentem-  A.  Dange,  A  39  of  the  Companies
 ployees.  ह 4

 Gopalan,
 Act,  1956.

 and  Atal  Bihan  (5)  ै  of  the  Report  of
 Vajpayee  the  habilitation  Fin-

 (3)  Hartal  by  whole-  Notice  bv  Shn  ance  Admumstranion  for
 sale  traders  in  खिला  )  R.  Assar.  the  half  ended  on
 Bain  the  gt  Becmiber  2958

 (4)  Situation  N
 _

 ९३  0
 ni

 a”  =
 by Sar  mor  Rae  a

 quent  on  t
 eat  s  ip  eee  Ab

 and  Mistraon  Act,  1948.
 Government  to  (6)  A  copy  of  the  starement
 locate  the  ol  showing  Progress

 of  action
 rotons  7  Sar

 (5)  Alleged  violats  N  b
 ;  a

 ५६
 :

 of  the  aah  of  BC.  Pe  wan  be
 rt

 Act,
 relgsous  freedom

 »  Upto  3ist  May,
 in  cerrain  Dis-  acount  ancan  os

 of  an

 trict  of  Bombay  8th  S
 sven  on  the

 State  °  aug  cre  ०
 3954

 (6)
 Alleged  Pt

 Notice  by  Shri  27  eimoes
 Income-Tax

 ‘al  0.
 sions  to  Buddh  re  Kamb  fe.

 :  "  2
 Bul,  7954

 converts  by  the  (7)  A  copy  of  each  of  the
 Covernmen:  of  following  Notsfications

 ¢  Food  under  Serion  38,  of  the 7)  aicuanon  ्
 im  certamn  dtst-  Sarvashni  shib-

 Act,  1944,  making  certain
 nets  of  Eastern  ban  Lal  Sak-  further  amendments  to
 Uttar  Pradesh.  —  senaand  Ramp

 the  Central  Excrse  Rules,
 Verma.

 ‘1944.

 PAPERS  LAIDONTHET.  06)  S.R.0  IS9B,  dated  the ABLE  3433-34  760  May,  3957  3  and

 =  i  ८  peers
 were  leid  on  (४)  S.R.0.  1761,  dated  the  ret

 June,  1987.
 (2)

 4  tes  ore
 Not:

 Poi ons  8.3.  7666  PRE:
 and  S.R.O.  1667,  dated  tre  ie  aed

 ASST  TO

 asth
 May,

 Po
 under  5

 7  ]  ६  +  343435
 sub-section  (2)  of  section  ()  ecretery  reported  that
 2C  of  the  Ingurance  Act,  following  Bills,  which  =

 tos.  p=  ce  the  tart @A  Of  the  statement  r  J

 Decision
 have  been  assented

 502  222५ el  Food  Nos.  68  to  by  the  President  :

 and  69  of  the  Damodar  (7)  The  Provisional  Col-
 Valley  Corporation  Enq-  lection  of  Taxes  (Temporary
 uiry  Commitee  Report.  Amenment) Bill,  i957.
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 (2)  The  Copyright  Bill,  3957
 (3)  The  Appropriation  (No.3)

 Bill,r957—.
 (4)  The  Central  Sales  Tax

 (Amendment)  Bill,  1957.
 प्  Secretary  also  lad  on  the

 Table  coptes,  duly  authen-
 tucated  by  the  Secretary  of

 ae
 bile  peal

 ty
 he mg  pass  y

 Houses  of  Pa;:hament
 during  the  First  Session
 of  the  Second  Lok  Sabha
 and  assented  to  by  the
 President  since  a  report
 was  last  made  to  Lok
 Sabha  on  the  3307  May,
 7957  :

 a  TheEssennal  Commodities
 (Amendment)  Bill,  3957

 (2)  The  Lafe  Insurance
 tion  tamenimens)  Bu
 1957,

 (3)  The  Industrie]  Disputes
 (Amendment)  Bull,  7957

 (4)  The  Reserve  Bank  of  India
 (Amendment)  Bill  1957.

 (5)  The  Coal  Bearing  Areas
 Acquisition  and  Develop-

 ment)  Bill,  ‘1957

 (6)  The  State  Bank  of  India
 (Amendment)  Bull,  1957.

 MESSAGE  FROM  RAJYA
 SABHA  .  .  3435

 Sonetary
 ported  @  message

 ay
 3

 Sabha  that  at  its
 situng  held  on  the  29th  May,

 »  Rayya  8 1987,  Rajya  Sabha  had  passed
 he  =—-_-  Raulway  Protection

 Force  Bull,  1957

 CoLumns
 BILL  PASSED  BY  SABHA~-

 THE RAY  .  9435

 Secretary  laid  on  the  Table  the
 Ra:lway  Protection  Force  Bill,
 ‘1957,  88  passed  by  Rajya  Sabha

 RESIGNATION  OF  A  MEMBER.  ,  3436
 The  Speaker  informed  Lok

 Sabha  that  Shn  R,  Venkata-
 had  his  seat

 an  Lok  Sabha  with  effect  from
 the  gth  July,  ‘1987.

 BILL  UNDER  CONSIDERA-
 TION  +  3436-3535)  3539-74
 The  Deputy  Minister  of  Rail-

 ways  Chix  Shehnawaz  Khan)
 moved  that  the  Railway  Pro-
 tection  Force  Bill,  as  passed
 by  Rajya  Sabha,  be  teken  mto
 conaideration,  The  discussion
 ‘was  not  cofich  °  .

 QUBSTION  OF  PRIVILEGE.  .3535—39
 Shn  Jawaharlal  Nehru  moved  a

 snonon  of  privilege  re:  con-
 tempt  of  House  by  Shr
 Birendra  Kumar  Majumdar
 The  mouon  was  adopted,  The
 Speaker  observed  that
 would  look  into  the  matter,

 AGENDAFOR  TUESDAY,
 THE  76  JULY,  1957

 Further  consideration  and  pass-
 ing  of  the  Railway  Protection
 Force  Bull  and  also  consider-
 ation  of  the  motion  for
 reference  of  the  Wealth  Tax
 Bill  to  Select  Commuttee  oe


